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LOK SABHA 

------
I 27 1907 Monday, November 18, 198.5 Kartika , 

(Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR~ SPEAKER in the Chair] ' 

r English] 

MR, SPEAKER : I welcome you all. 
Pl ease sit down. 

WELCOME TO PARLIAMENTARf 
DELEGATION FROM F'EDERAL 

REPUBLTC OF GERMANY 

MR. SPEAKER ! Hon. Members, l have 
to m1ke an announcement. On my own 
behalf and on behalf of the hon. Members 

-of the House, I have great pleasufe in 
extending our warm welcome to Mr. Die· 
ter Julius Cronenberg, Vice .. President of 
the Bundestag (the Popular House of the 
Federal Republic of Germany) and the 
Hon. Members of Parliamentary Delega-
tion from the Federal Rept\bl ic of Ger-
many. They are on a visit to India as 
our honoured guests. 

The other hon. Members of the dele· 
gation are:-

(1) Mr. George Schlagn> M.P. 

(2) Mr. Michael Glos, M.P. 

The delegation arrived here on Satut· 
<hy, 16th November. 1985 morniof, 

2 

They are now seated in the Special Box. 
We wish them a happy and fruitful stay in 
our country. We also convey our warm 
greetings and very best wishes through 
them to His Excellency the Chancellor, 
the President, the Government and the 
friendly people of the Federal Republic 
of Germany. 

MEMBERS SWORN 

Shri Ragllonandan Lai Bhatia (Amrit .. 
sar) 

Major General Rajinder Singh Spar-
row (Jul1undur) 

Ch. Sunder Singh (Phillaur) (SC) 

Shri Kamal Chaudhry (Hoshiarpur) 

Shri Charanjit Singh (Ropar) (SC) 

Shri Charanjit Singh Walia (Pa tia la) 

Shri Mewa Singh (LudhLma) 

Shri BalwanL Singh Ramuwalia 
(Sangrur) 

Shri Teja Singh Dardi (Bhatinda-SC) 

Shri Shaminder Singh (Faridkot) 

Shri Gurd inl Singh Dhillon (Ferozepur) 

-..-...---
OBITU AR °1'REFERENCES 

[English] 

·MR. SPEAKER : Hon. Members, as 
we moet today after an rntervul of noarlr 



3 Obituary References NOVEMBB'l 18. 1985 Obituary Re/trtnc~s 4 

two-and-a-half months, it is my sad duty 
to inform the Hou,e of the passing away 
of nine of our ·ror!Jler cotlengues, namely, 
Shrjmati Jayasbri Raiji, Sarvashri Amar 
Nath Vidyalankar, Ponno.pati Antony 
Redd i, Parimal Ghosh, Chandrabhan 
Balaji Atha.re Patil, Baburao Jangluji 
Kale, Lalit Sen, Shibban Lal Saksena and 
Rajcsh Kumar Singh. 

Shrimati Jayashri Raiji was a Member 
of the First Lok Sabha during 1952-!7 
repr esenting Bombay Suburban consti· 
'"uency of lhe erstwhile St:.1te of Bombay. 

A veteran Freedom fitzhter, she took 
active part .in the freedoJ'!l slruggle and 
suffered imprisonment. 

A well-known social worker and 
academician, ~he worked In vnriou~ capa-
citi cc; for the uplift of women throughout 
her life. Besides being the Vice-President 
of the AH India Women"s Conference 
during 19S0-5J, she wns associat~d .with 
several other social welfare orgamsatsons. 
She was one of the Vice-Prcsid,nt~ of the 
Distrr ss Relief Fund Committee for relief 
to ri ot .sufferers and rehabilitation of the 
displaced persons after the Partition: She 
also functioned as Hon ora ry Magtstrate 
and Justice or Peace in 1949. 

Shrimati Jayashri Raiji passed nway on 
28th August, 198 5, a t Oomba.y at the age 
of 90 ye.us. 

Shri Amar Nath Vidyalankar was a 
member of the First, Third and Fifth Lok 
Sabha daring 1952-57, 1962-67 and 
1971-77 representing JuJJunder and 
Hoshiarpur constituencies of the State ~f 
Punjnb and lbe Union Territory of Chand1-
garh respective1y. He had also ~ce~ a . 
Member of the Pu-11Jab Slate Legislative 
Assembly during 1950-51 and l ?57-62. 
1.:to was a Minister in the PunJab State 
Cabinet during 1956-6 2. 

An able parliom entarian,· trade 
unionist and sod!! w01ker, he did not 
miss any chance to focus the problems 
faced by the working classes ~nd. weaker 
ections of the society both 1,ns1de and s l . . out~ide Par1iament. Apart from us ma~1-

fold activities in poJiti~fll and social 

ctpheres. he served for many years as a 
Municipal Commissioner in Amritsar nnd 
was associated with several organisations 
both Government and private in various 
capacities. He was a life member of 
Se·rvants of th e PcorJe Society and Presi· 
dent of Federation of PTf Emp1oyees' 
Union for several years. 

A well-known journalist, he was the 
author of ~everal public:tt ions both in 
Engli~h alid Hindi. He also Jed several 
goodwm delegations abroad besides being 
the leader of J nd ian del egation to Inter-
national l..nhour Organi~a t ion in 195 7. 

Shri Amnr Nath Vidya1:inkar passed 
away on 21st September, J 98 S at New 
Delhi al the age of 83 years. 

Slui Ponnapati Antony Rcddi was a 
member of the Fourth and Fifth Lok 
Sabha during 1967-77 1epresenting Anant-
pur c;onstituency of the St;:tc of Andbra 
Pradesh. Earlier he had been a Member of 
the Andhra Pradesh L egish t ive Assembly 
during 1955-57. 

A teacher and agriculturist by pro-
fession, he took keen interest in the 
advancement of education. Besides runn· 
iag .a mod ~l reRid entia 1 Ri9h School in 
Anantpur District, he was asso,ciatcd with 
several educationa l institulions in Andhrn 
Pradesh. He was a Member of the Senate 
of Andhra Pradesh and Sri Venkateswara 
Universitie~. He also served on the 
Enquiry Committee on the functioning of 
the Council of Scicntjfjc and Industrial 
Research. 

Sbri Redd i took keen interest in the 
uplift of weaker sccHor s of society 
and in rural development. 

Shri Reddi pas~cd away on 29th Sept· 
e.mber, 198 S at Anaotpur at the age of 
77 years. 

Shri Parimal Ghosh wal', n Member of 
the Fourth Lok Sabha during J 967-70 
representing Ghatal constituency of West · 
BengaJ. H c served in the Union Council of 
Ministers as a Minhter of State from 
March, l 967 to October, 19 69 and o gain 
from June, 1970 to March• 1971. 



5 Obituary R•fer1nc1s Kt\lTutA 27, t 907 (SAKA) 

A businec;sman by profession, he was 
associated with several social organisations 
and was appointed as the Justice of Peace 
In the State of West Bengal in 1960. Sbri 
Ghose was a lover of sports and wideJy 
trave1Jed person. He served a~ india's 
Ambassador to Turkey from 1981 to 84. 

Shri Parimal Ghosh passed away on 
14th October, 198 S at Calcutta at the 
age of 68 years. 

Shri Cbandrabhan BaJaji Atha.re Patil 
was a Member of the Seventh Lok Sabha 
during 1980-84 representing Ahmednagar 
constituency of Maharashtra. 

A veteran freedom fighter, he actively 
part_icipated in the Quit India Movement 
and suffered imf)rifonment. An advocate 
by profession, be took keen interest in 
the spread of edueation and was the 
Secretary of Abmadnngar Zila Maratha 
Vldya Prasarak SamaJ. He \\as also the 
Vice-President of Maharashtra lodo· Soviet 
Fri endsbi p Oraan isa tion. 

Shri Cbandrabhan Balaji Atbare Patil 
passed away on 16th October, 1985 at 
Pune at the age of 65 years. 

Shr i Baburao Jang luji Ka] e was a 
Member of the Fifth Lok Sabha during 
1971-76 from Jalna constituency of 
Maharashtra. Consequent upon bis elec· 
tion to the Maharashtra State Legislative 
Council, be resigned from the membership 
of Lok Sabha In May, 1976. Barlier he 
had been a member of the Maharosbtra 
State Legislative Assembly for 9 years 
and also served in the State Cabinet. 

An agriculturht and social worker. 
Sbri Kale took keen interest in the spread 
of education and community development. 
He was the founder of two education al 
institutions besides being a member of 
the Maha1asbtra University Court and the 
State Irri1Jation Committee. He was also 
aaaociated with several other organisalions 
ln various c11pacitie1. 

Shrl Kale passed away on 18th 
Ootober, 1985 at Bombay at the aae of 

, 59 ~ars. 

Shri Lalit Sen was a Member ot tho 
Third and Fourth Lok Sabha during 
1962-70 representing Mandi constituency 
of Himachal Pradesh. 

An able parliamentarian, he served as 
Member of the Estimates Committee of 
Third Lok Sabha in 1963. He was Par Ha .. 

1 rotary Secretary to the Prime Minister 
during 1964 -66. He also served as mem-
ber of the Hindi Advisory CommUtee of An 
India Radio fn 196 2. A wideJy travell cd 
person, be was one of the Indian delegates 
to the United Nations in 1961. 

A well-known social worker, he took 
tccetl interest in sociaJ activities since his 
early age and workfcl for the welfare and 
spread of education among weaker sections 
of $OCiety. He was associated with ~everaJ 
State organisatiom~ in various cnp:,citi eR. 
He was the Founder-President of Himacha1 
Pratl1esh Central State Land l\1or1 gage 
Bank Limited. 

Shri La lit Sen passed away on l 8th 
October, 1985 at the AIIMS, New Delhi 
at the age of 53 years. 

~hri Shibbaa Lal Saksena was a 
Member or the Constituent Assembly,. 
Provisional Parlinment, First, Second, Fifth 
and Sixth Lok Sabha during 1946-50, 
1950-52, 19S4-S7,19S7-62, 1971·77 
anc;J 1977-79 respectively from Maharaj. 
ganj constituency of Uttar Pradesh. Earlier, 
he had been a member of the Uttar Pradesh 
Legislative Assembly durina 1937-46 nnd 
1964-67. 

A veteran Freedom fighter, he actlve]y 
participated in the freedom movement and 
suffered imprisonment several times. An 
able Parliamentarian, social work,r and 
trade unionist, he did not miss any oppor-
tunity to ventilate the difficulties faced by 
working class, both inside and outside the 
Par1iament. He was associated with a 
number of trade unions and soclal and 
educational organisations. He served on 
several ParJiamentary Committees durtna 
bis stint in ParUament. 

A well known academician, he took 
keen Interest in the sprtad of education 
besides bcina the founder of Fever a 1 
educational fnstltution1. fie was also the 
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author of several pub I ications most lg 
relating to labour organ'iqa tions. A widely 
travelled person, he attended the world 
Peace Council meetings in Berlin in 19S4 
and in Stockholm in 19SS besides t epresen. 
ting Indian Labour at several Internationa1 
Labour Conrerences. 

Shri Shibban Lal Saksena passed away 
on 20 October, 1985 at Lucknow at the 
ave of 80 years. 

Shri Rajesh Kumar Singh was a 
member of the Seventh Lok Snbhn during 
1980·-84 representing Firozabad Consti· 
tuency of Uttar Pradesh. 

An aqricultudst, social and political 
worker, Sbri Singh was an able and active 
part iamentarian as well. He served on the 
Committee on P.\pers laid on tbe Table. 

Shri Raje~b Kumar Singh passed away 
in a traftic road acci~ent on 3 N ovembPr. 
198 5 at Agra at lb e young ::igc of 44 
years. 

We dteply mourn th~ loss of these 
friends and I am sure the House will join 
me in conveying our condolences to the 
bereaved famili es. 

The House may now stand in silence 
for a short while to express its sorrow 

The members then Stood In silence f or 
a Short While. 

11.23 hrs. 

INTRODUCTION OF NEW MINISTERS 

[English] 

MR. SPEAKER : Shri Bhagat to intro-
duce the new Minist er. 

BASUDEB ACRARIA (Bankura) : 
The Prime Minister should introduce. 

THB MINISTER OF PARLIAMBN· 
TARY AFFAJRS AND TOURJSM 
(SHRT H.K.l ... BHAGAT): I have 1reat 
pleasure in introducing to you and throuah 

Y<'U to the House my coHeagues who have 
bec-n appointtd as Ministers. (/ntfrruptlo1u;) 

SHRI BASUDEB ACHARIA : The 
Prime Minister should introduce. 

SHRI K.P. UNNIKRISHNAN 
(Badagram) : He is neither the Leader of 
the Hou!!~ nor the Prime Minister. The 
Prime Mioister, by convention, should 
introduce the Ministers. They can intro. 
duce themselves now, if they want. 

MR. SPEAKER : Tbc Minister fo_r 
Parliamentary Affairs can do it. 

PROF. MAOHU DANDAVATE 
(Raja.pur) : It is very strange that when 
the House is in Session, the Prime Mini-. 
ster has chosen to go out of the coun-
try. On the top of it, they rt.th us the 
wrong way. 

MR. SPEAKER : He i~ the Parliamen-
tary Affairs Minister. He is entitled to 
introduce. He can do it. 

SHRJ K.P. UNNIKRISHNAN : Who 
is he to introduce ? PJ case don't accept 
this proposition. 

SHRI lNDRAJIT GUPTA (Basirhat) 
There is no precedent at all. Ne\er it bas 
been done. 

PROP. MAOHU DANDAVATE = From 
1952 to this time, nobody except the 
Prime Minister has introduced. 

it. 
MR; SPEAKER : Lnst time, he did 

PROP: MAD HU DANDAVA TB : It is 
very wrong. Th ere sre c-crtain proprieties 
of the House which shoul1 be observed. 

SHRI K.P. UNNJKRISHNAN : They 
may introduce themselveP. The Minister of 
Parlinnicntn1 y AffaiTs is a Member of the 
Council of Ministers. He is nobody to 
introduce other Ministrrs. 

SHRI INDRAJIJ GUPTA : Either Jet 
them introduce themselves or Jct them be 
introduced after Prime Minister's return. 
Let them introduce themselvea,, 
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PROF. MAOHU DANDAVATE: 
Thnt ts bette ... 

SHRI INDRAHT GUPTA : W !! cannot 
go .on sett inr up new precedents ever}' 
day. · 

PROF. MAOHU DANDAVATE : 
When the Prime Minister returns, let him 
introduc! them In the meantime , there 
will be more experience also. 

THE MINISTER OP AGRICULTURE 
(S. BUTA ~INGH) : You know it is the 
establii:ihed practice in nJI the Parliaments 
(Int~rruptions) that the Mini 1>ter for 
Parliamentary Am1irs is the' spokesman of 
the Government. Ther~ore, the Minister 
for Parliamentary Affairs haq always beefl 
speaking on behalf of the Government. 
For that matt er and, as a mntter of fact, 
any Member of the Cabinet is entitled to 
do it. But now the Parli nmentary Affair:; 
Minist :r has introduced. it should go 
tbrough, and aJsc, I would not lik e those 
light remarks of Mr.. Madhn Dandavatc 
to go on record that Prime Minister has 
oot taken care of the Parl ia.ment. The 
Prime Minister is repre1L nting the country. 
He has to take care of tbe international 
situation al so. 

SHRI H. K L. BHAGAT : ~tay 1 make 
the submission ? 

It is tot a Hy incorrect to say 1hat there 
have been no precedents. I have specific 
in~tances. There are precedents where the 
Ministers bnve been introduced by the 
Minister of ParHamentary Affairs. There 
are specific Instances. It is wrong to say 
that there are' no precedents. 

lnterrur,tf()ns) 

PROF. MAOHU DANDAVATE; In 
all humility: J woold say, he should not 
undertake the rcsponsibHity of the Prime 
Minister. I request hi n not to du it. 

SHRI H.K.L. BHAGAT : There are 
a number of instnnces. It is wrong to say 
that there nre not precedents. 

MR. SPEAKER : I have gone tbrou8h 
this: I saw i1 before also. l hnve got this 
for your in(ormat1on. Sarv:lsbri Sidhesh-

war Prasad Jagannath Pabadia, Cnowdhuri 
Ram Sewak, Dcpnty Ministers-introduced 
to th e Houc;e on 14·11·1967 by the 
M1ni~ter of Parliamentary Affairs •••••• 

PROF. 1YfADHU DANDAVATB : If I 
were in the House, I w 1uld have f\bj ected 
to i~. 

(lntern1ptions) " 

MR. SPEAKER : One thing more. 
Please listen to me. T l e Prime Minister is 
not a lways away •..•.. 

(Interruptions) 

MR, SPEAKER : Pl ease listen. The 
Prime Minister is not always away. He 
bas always been there to introduce 
Ministers. It is only in certain exceptional 
eircumst anc e~ ..... 

( lnterruptiomt) 

MR. SPEAKER : Mr. Panika, will 
you pl case tnk e your seat ? I wi IJ explain. 
I w:int to ~ay that this happens only in 
exccptiona I cir-cumst nnces. Though r usu· 
ally do not rend out his communications 
to .me,. thig being of some importance I 
will re .td out the Jotter ...... 

PROF. MAOHU DANDA \t ATE : Is it 
,-ddressed to Mr. Bhagat ? 

MR. SPEAKER : This is Prime Minis-
.!f1'i Jetter to me. I heve accepted his 
contention. 

"Dear Mr. Speaker, 

This is to inform you that on t.be 
afternoon of November 17, 198 s • 
. 1 have to leave for Muscat to attend 
the I !ith Anniversory of the coronntjon 
or the Sultan of Oman.. returning in 1he 
early hours of the morning of Tuesday, 
November 19, J 98S. I shall 
not. therefore, be able to attend the 
sitting of the Lok Sabha on Monday, 
Navembcr 18, 1985. 

THe Sultan of Oman has invited 
only a few Heads of Governments 
and Stat cs and I am one of the onJy 
six Head-. attcndioz the anniversary. We 
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have very big interests in Oman and there 
are 200,000 Indians working there. 
My proposed visit to Oman is expec-
ted to further streogthtn, in c:oocrcte 
terms, our relations \\-ilb that country. 
As the date of the function in Oman 
cannot be chal'lged. it is, to my regret, 
inevitable that 1 miss the sitting of 
the Lok Sabh'a on the openina day 
of its ensuing Sefision. 

That is why I have accepted it. In the 
national interest be bas aonc there. 

(Int ,rr,1ptions) 

PROF. MAOHU DANDAVATE: It 
is a violation of the convention. 

MR. SPEAKER : I have got so many 
instaocc-1964, agasn 1964, aaain 
1964 •.•.• 

SHRI K.P. UNNlKRISHNAN (Dada· 
sara): They were Deputy Ministers. 

(Interruptions) 

r 
MR. SPEAKER : I cannot do anything. 

I am going according to convention. It 
is 1ometlna which is in the national 
Interest, 

(lnt~rruptions) 
' 

MR. SPEAKER : I am not creating 
any precedent. 1 am only following the 
precedent. 

MR. BHAGAT. 

SHRI H.K.L. BHAGAT : Sir. I have 
areat pleasure in introducina to you, and 
tbrouah you. to the House my colleagues 
who have been appointed as Ministers : 

Sbri A.B.A. Ghani Khan Choudhury-
Min ister of Programme JmpJemen .. 
tation 

Shri Adun Singh-Mloiater of Comme-
rce .. 

Shri D.R. Bha1at~Mlnl1ter of Fttternal 
Affairs 

Shri Aiit Panja-Miniater or State in 
tbe Ministry of Planning 

Shri Aruo Singh- Minister or State in 
the Department of Defence Research 
and Deve1opment 

Shri DaJbir Singh-Minister of State in 
the Ministry of Urban Development 

Shri Jegdish TytJer-Ministtr of 
State in the Department of Civil 
Aviation 

Shrf Rajesh PiJot-Minitter of Stare 
in the Department of Surface Trana .. 
port 

Shri Sitarem Kesri-Minister of State 
in the Ministry of Parlirmentary 
Affair, 

Sbri Sukb Ram-Minister of State in 
the Department of Defence Produc-
tion and Defence Supplies 

Shrimati SushiJa Rohatgi-Minister of 
State in the Department of Educa-
tion and Culture 

... 
Sbri Oiridhar Gomango-Deputy 

Minister in the Ministry of Welfare 

Shri S. Krishna Kumar-Deputy Mini-
ster io the Department of Family 
Welfare 

Shri P. Chidambaram-De puty Mfnj ... 
ster for Aersonnel and Trainina, 
Administrative Reforms, Public 
Grlvances and Pension 

---
ORAL ANSV\ ERS TO QlJES1JONS 

[English] 

Storage and ~1ain1enanre FaclJUles 
In FCI( Godowns fn Delhi 

• 1. SHR 1 RAJ KUMAR. RAI : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether due to lack of adequate 
end proper 1torage and mainteoall~c fact-
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lities in the Food Corporation of India 
godowns in Delhi. wheat bags are lying in 
the open and wheat is rotting : 

(b) the reasons for .hck of c;torn ge and 
maintenance facilities in these godowns ; 
and 

(c) whether Government are making or 
propose to make proper storage and main· 
tcnance arrang ements in the8e godowns for 
the com mod it ios kept th ere ? 

THE MINTST~R OF STATE OF THE 
MINT~TRY OF FOOD AND ClVIL 
SUPPLIES (SHRY K.P. SINGH DEO) ! 
( a) to (c) : A stat ement is given be]ow. 

Statement 

(a) No. Sir. However, as on 
1.10.1985, 174126 tonne~ of wheat was 
held by the Food Corporal ion of India 
under cover and plinth stora~e in Delhi. 

{b) Doe~ not arise, 

(d The Corporation has been taking 
# various measures for preservatiom and 
maintenance of stocks in covered godowns 
as well as in CAP storage. These measures 
include prophylactic and curative treat-
ment :ind periodic in~pection of stockf>. 

( Tran slat ion l 

SHRI RAJ KUMAR RAI: Sir, when-
ever an hon. Member puU any question. 
it is very easy for the Government to 
say •No, sir/ in reply. I have seen with 
my own eyes and if the hon. Minister could 
take the trouble of seeing, even today 
he will find thnt foodgrains ire lying in 
the open in Okhla, Nn.rainn, which is also . 
ca11 ed Mayapuri . and rshakti Nagar godo· 
wns.Jf foodgrains h<1ve b een kept in the 
Oodowns Jike this out of some 'compulsion, 
there should not be any need for the burea-
ucracy to hide this fact. As tonnes of 
foongrains rot in the process of keeping 
it in the open and the consumers are· 
supplied these rotten foodgrains, I want 
to know from the hon. Minister whether 
Government would make arrangments 
to store these F oodkra ins in covered 
godowns; if so, the time b)' which it wiH be 
done? 

[English] 

SHRI K.P. SINGH DEO : Sir, the 
first and the foremost point is that there 
·is no reason for conceaJing anything or 
defending anyone or protecting anyone. 
The fact is that there is no grain which 
is under the . b)ue sky or under the open 
sky. Whal is Joosely termed a~ open 'is 
actua1Jy the thing which is known as CAP. 

Therefore. the answer to the Question 
is absolut e)y correct because there is no 
,rain which is rotting. But some dam:1f!e 
has t0ken place because of floods. es 
the Hor1. Member hos said in Noraina 
as wen as in Shakti N3gar and Okhla. 
This has been se~regated. as the answer 
nlso has indicated : no infrrior j.lrain is 
supp] i ed to PDA!-'l. It is inspect ei1 hy the 
State nnd Central Administration as we11 
as by the FCI before it . i~ accepted. AJJ 
far as the covered godowns to which he 
has ref erred to. we have taken it llJ'J with 
the Planning Commhsion. Planning 
Commission has not agreed to alt our 
proposals. I shalJ be extremely grntefuJ to 
the Hon. Membe.r if h e lends bis voice and 
get~ us the c1 earance. 

f Tram; latfon l 

SHRY R ~J KUMAR RAJ : I have seen 
in many parts of the countrv, particularly 
in Eastern Uttar Prndesb, that foodgrains 
are kept in the open. Sir, I have most 
humbly mentioned the na mes of three or 
four godowns and T can say with challenge 
that if the hon. Minister or any official 
of the Government or anybody on your 
behalf could go there. foodgrains can be 
found lyirig uncove-red even today. Wi11 
the hon. Mjnister Hke to ~cc it with the 
pe:-missi ('l n of the House and with your 
permission ~ir ? 

[ Entli.rh] 

SHRI K.P. SINGH DEO : My offlc~rs 
hnve visited these areas and as T have 
Already said, there is no grain which is 
rotting, It is close]y monitored , Periodic 
visits are made by tb e officials of the FCI 
as well as out officers. We can continue 
the practice and ~c eran intensify it, 
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[Translation] 

SHRI BANW ARI LAL PUROHIT : 
Today, there is a great shortage of go-
downs io the country. B:1rlier, there was 
a scheme under \\hich the Government 
used to give advance to private parties and 
construct a number of godowns through 
them. Js that scheme still cont ir uing so 
ns to construct more nnd more godowns 
to protect the foodgrains from rotting? 
If no such scheme is there, I would like 
to know whether. in view of the shortage 
of godowns, any such scheme is under 
consideration of Government under which 
advance money cou ld be given to private 
parties to construct maximum number of 
godowns? 

f E11gli1h] 

SHRI K.P. STNGH OEO : Sir, there 
is ARDC loan as well as bank loans. 
Banks arc giving loans to private people 
to build storage godowns. The FCI 
constructs its own godowns and where it 
i, not possible, it take"' the help of Cenlral 
Warehousing Corporation and Slate agen-
cie~. Private peop1e are free to take loans 
from any source they like. • 

rrram.lation] 

SHRI BALKAVI BAlRAOI : Our 
estimates for the next year's crop are 
for 1 S crore tonnes. I want to know from 
the hon. Ministe1 whether in view of the 
prospects of such :t bumper crop, Govern ... 
ment have considered any proposal to 
assess the need for additional storage 
capacity required for the next year? If so, 
the State-wise and region-wise require-
ment of storage capacity ? 

[Englis11l 

SHRI K.P. SINGH 080 
question is about Delhi. 

[ Tra,ulatfon] 

Sir, the 

MR SPEAKER He is Bairagi. he 
can go anywhere. 

SHRJ BALK AV J BAIRAOI : I can 
go any where but l would not go out of 
the &oJowa. 

MR. SPEAKER Jt would not happen 
like that, but you can go anywhere you 
like. 

[EnNlishl • 

SHRI K.P. SINGH DEO : Sir, I can 
only sny that we are trying to augment the 
covered capacity throughout India. If the 
Planning Commission give us the money 
we can keC'p it up. 

Exhih:tion of T. V. Film "Snch Kf 
Parcbhain" 

•2. SHRJ BRAJAMOHAN MOHA-
NTY : WiH the Minister of JNFORMA· 
-TION A ND BROADCASTING be pl eased 
to state : 

(a) whether Government are aware of 
the renction of lhe Delhi Police Force 
re1aliog to exhibiting T. V. film 'Sach Ki 
Parchha in'_; and 

(b) if so, the reaction of Government 
ther eto '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (a) No, Sir. t,o repre· 
~cntation bas been received from the 
De lhi Police. 

(b) Does not arise. 

SHRI BRAJAMOHAN MOHANTY : 
Sir, personally I am not ahle to persuade. 
myself that the Information and Broad-
casting Ministry docs not know the· 
reaction. As a matter of fret it has been 
reported repeatedly for days together in 
the national press. However-, I would 
like to know from the hon. Minister 
whether the TV film 'Sach ki Parchhain, 
depicts police pcrsennel in a very bad 
light. I would also like to .say that every· 
body knows that the police force h 
corrupt and nealiacnt hut at the same 
time the police force by and large are 
doing their job with dedication and at 
times risk their own life. Daily we. find 
in the Papers that some police man has 
been killed here and there. ln that 
background it is necessary that the T.V film 
should depict the total picture, viz., botb 
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aides of the police personnel, that is, they 
are doing tbei r job with dedication and 
also the other side on corruption and 
negligence. I would like to know from 
the hon. Minister whether the T.V. film 
in question conforms to this standard or 
not and also whether any examination has 
been done by the ministry ? 

SHRI V.N. OADOIL : Sir, the ques-
tion was about the reaction of the Delhi 
Police. Although I have seen the reactions 
in the press yet I cannot go by the 
reaction in the Press as the cfficia] 
reaction of the Delhi police. But I agree 
with the hon. Member that on review I 
find that the programme was & little un-
balanced and it tended to give slightly 
wrong picture of the Delhi police. Al-
though it is the fonction of the D co1 dar-
shan to reflect realities and to invite peo-
p]es' attention to bacl things wherever 
they are-that is why we have 'Rnjani' 
programme and the rest of yet at the same 
time it must also give the positive side. 
W c have given suitable instructions in 
this respect. 

SHRI BRAJAMOHAN MOHANTY : 
I would lik c to know whether any cxer· 
cise has been done or whe1her the Home 
Ministry bas been contacted to know the 
total impact of this film on the police 
force? Has it demoralised them ? 

SHRI V. N. GADGIL : We have not 
made any query. We have wbaf is caJI rd 
Audience Research Bureau. They go on 
making survey. and perhaps their survey 
might tell us what is the reaction of the 
public to the programme. 

Re,islon of Consumer Price Index 

*3. SHRI BHOLA+ NATH SEN: 
SHRI V. TULSI RAM : 

Will the Minister of LABOUR be 
pl eased to state : 

(a) whether there is any proposal to 
revise the Consumer Price Index ; 

(b) if so, the reasons therefor 

(c) on what bast• the new Consumer 
Price lndcu, is proposecl to be compiled ; 

(d) which yenr is proposed to be 
t~ken as the bnse }' ear for the orw 
Price Index ; and 

(c) the steps taken/proposed to be 
taken to ensure that the new Price Index 
reflects the ground I evd situation ? 

THE MINI~TER OF SfATB OF THB 
MINISTRY OF LABOUR (SHRI T. AN-
.HAR) : ( a) to ( e) : A S tatemeot is given 
beJow. 

Statement 

The Commit tee on Consumer Price 
Index Numbers appoi'nted by the Govern-
ment in 1980 under the Chairmanship 
of Dr. Seal,. the then Director General 
Central Statistical Organisation, Depart-
ment of Statistics, has recommended in-
troduction of a new series of Consumer 
Price Index Numbers. According to tho 
recommendation of thfs Committee, the 
basis of the Jlew series of Consumer Price 
Index Numbers would be the PamiJy 
Income and Expenditure Survey conducted 
by the Labour Bureau in 1981-82 and 
the new series would have 1981-82 as the 
base year. This ~urvey is more broad 
based as compared to the earlier survey of 
195 8-59 which was the basis of the exis· 
ting series of Consumer Price Index Num-
bets. The survey of 1981·82 covers 7 
Sectors of cmploym !Dt viz. Factories, 
Mir.esJ Plan tat ions, Motor Transport 
Undertnkings, Railways, Ports & Docks and 
Electricity GcntraHng ~nd Ojstributina 
Establishments while the earl ier survey or 
1958-59 covered only 3 Sectors or 
employment viz. Factories, Mines and 
Planta1ions. Besides, the new survey is 
based on data colJected from 70 Centre, 
aJJ over the country while the oJd survey 
relied upon the data with respect lo SO 
Centres only. Thus, the o ew series, l;,ased 
on the ~urvey of 1981-82, would :,e more 
comprehensive and realistic. 

The 1ecommendotions of the Seal 
Committee are under consideration of the 
Government. Before the new series is put 
into operation, the use,s of the Consumer 
Price Index wiU be consulted. 

SHRI BHOLA NATH SEN : Sir, In 
tJ1e Statement, it is stated that the rc~OAJ• I 
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mendation'<I or the Seal Committee are 
under consideration of the Government 
and before the new series is put into 
operation, the users of the Consumer 
Price Index will be consulted. May I know 
from th e hon. Minister when the consu. 
Jtation with the users of consumers price 
index wi1l be completed nnd when the 
new series wi11 be put into operation. 

[Translation] 

SHRI T. ANJIAH : Jt is very dlear in 
the Statement and the Government js 
likely to take a decision very soon. The 
report bas been placed in Library and 
its recommendation~ are under con~idera. 
tion. 

SHRI BHOLA NATH SEN: Sir, I 
think the answer given by the hon. Minis~ 
ter ic, not quite satisfactory, at ]east, to 
me. Th e statement says that the recom-
m endations of the Seal Committee arc 
under th e cons idernt ion of the Govern· 
ment. But before the new series is put 
into opernt ion, the users of the Consumer 
Price Index will be constt'ted. My specific 
qu estion is when the hon. Minister is 
expec1 ed to complete the consultation 
wi1h th e users of consumer price index and 
when the new series will be put into 
operat ion. This is my specific question 
which has not been answered. 

f Translation l 

SHRI T. ANJIAH : The Price Index 
in the ne.V? series is at present 619. The 
report was submitted in 1981 an~ it is 
under the consideration of Government. 
Efforts are being made to implement it 
soon. We want to implement the recom· 
mendntions D'lade in this report. Seven 
public sect.ors bave been covered in it 
instead of two or three and thi~ is going 
to be bene6cial to many people ; but you 
know thi'l Is a financial matt er and we are 
going to take a decision soon. 

[English] 

SHRI K.P. UNNIKRISHNAN: Mr. 
Speaker Sir, a person came from the 

official gallary and handed over some 
paper to the hon. Minister. Sir, it is not 
permi~sibJe. It has never happened before. 
They must apoiogise. Sir, what is going 
on in this House ? 

(Interruptions) 

SHRI INDRAJIT GUPTA : Sir, if offi. 
cials are to give any paper~ to the Minister. 
the Minister has to go to the official 
gaJlary and take them from the officia Is. 
But the officia I has now come and aiven 
the paper to the hon. Minister. 

(Interruptions) 

MR. SPEAKER : No, no. It should 
not be done. It shalJ not be done. It 
shaJ I not be al lowed. 

C Interr11ptio11s) 

MR. SPEAKER : No , it shou]d not 
be done. We will not alJow it. 

[Translation] 

SHRI V. TULSIRAM : Mr. Speaker, 
Sir, when the hon. Minister was the 
Chief Minister of Andhra Prade~h, he was 
doing a fine job and used to give a deep 
thought, but ever since he came to the 
Centre. he hus stopped thinking. Now he 
pays attention to his body only. In Andhra 
we call him Anjana with love. J want to 
know what are their plans about this, 
from ':"hich year they propose to imple-
ment H and where the index stand~ at 
present ? What do they propose to do with 
regard to the galloping prices in the 
country. 

I want to know the reason why no 
prompt action is being taken in this 
regard ? 

SHRI T. ANJJAH = Government have 
no intention to delay it. I want to tell 
you that this report has been placed in 
~he Library and we are going to inpJement 
1t very soon. 

PROF. MAOHU DANDAVATE : May 
I know From the hon. Minister whether 
a number of Trade Union Organisations, 
Consumer's Organisations and Women"• 
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Organisations have demanded that the 
basis on wh icb Consumer , Price Index is 
prepared today nerds basic chanaes. 
Besides, I also want to know that the 
Rath Committee appointed by the 
Government bad submitted a number of 
recommendations jncluding the one which 
named the commodities to be incJuded in 
the basket fo!' detcrmiofog the consumer 
price index. Have you taken any decision 
on tbe detailed recommendations submitted 
by th3t committee or they are still under 
consideration ? 

SHRI T. ANJIAH : I hav c already 
told you that th'! newly appointed com-
mittee have gone into an these recom· 
mendations a_nd have given consideration 
to plots, rooms, house rent, etc. with refe· 
rence ito price index. I think. the day it is 
announced, all of you will be pleased. 

PROF. MAOHU DANDAVATE: Has 
any time limit been fixed for taking a 
decision or not ? 

SHRI T. AN JIAH : 1 am not Lakslt-
mipati. The Finance Minister is Lakshmi-
pari. I Shall have to t~:Jk to him ; then 
only something will be done .•• (Inter-
ruptions) 

PROF. MAOHU OANDAVATE : 
Whcrefrom 'Pati' has come. Sir, he is 
talking about ·Lakshmipat i' .... (Inter-
ruptions) 

MR. S?EAKEt~ -: You will have to 
i11ustrate it. 

[English] 

Production of Oilseeds 

*4. SHRI MOHANBHAI .. PATEL: 
SHRI CHINT AMA NJ JENA : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) the target fixed for the production 
of oilseed5 for Sixth Five Year Plan and 
achievements made ; 

(b) the reuoos for ahattfalL 

(c) the tari,et fixed for the proJuction 
of oilseeds during the Seventh Five Year 
Plan; and 

(d) the special measures being taken 
to increase the produc1i<ln and achieve the 
taraet ? 

THE MlNISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) Production of 
oilseeds during the terminal year of Sixth 
Five Year Plan (1984-85) bas been 
130.98 lakb tonnes against the target of 
130 Jakb tonnes. 

(b) Question does not arise. 

(c) The target of oilseeds production 
for the t crminal year of Seventh Five 
Year PJan (1989-90) has t>een fixed at 
180 lakh tonnes. 

(d) Centrally Sponsored National 
OiJseeds Development Project which wns 
initiated during 1984·85 is continued 
dllring 1985-86. National Oilseeds Deve-
]opmen t Project encompasses special 
projects for the dev clopment of groundnut, 
rapeseed-mustard, soyabeen and sunllowor 
besides the programmes for development 
of other oilseeds. 

SHRI CHINT AMANI JBNA : l am 
grateful to the Union Government, parti-
cularly the Ministry of Agriculture, that 
they have exceeded the 6th Plan tnrget 
vis-a-vis the prodt1clion of oi1seeds. May 
I know from the hon. Minister whether 
it is a fact that oilseeds of various tjlpes 
are not included under the Crop Insurance 
Scheme ? If so, which a.re the varieties 
of oilseeds which. are not included and 
what action is p:oposed to be taken by 
tbe Government for inclusion of those 
varieties of oilseeds under the Crop In-
surance Scheme? 

These oilseeds are txposed to various 
type! of natural calamities, pest, attacks 
etc. What actiota do the Government 
propose to take for inclusion of these 
011seeds under the Crop fnsuran, e Scheme, 
as also for advising the Stote Gover11ments 
for inclusion of those varieties of oilseed1 
undor tbts ~IIM ? 
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SHRT YOGENPRA MAKWANA: 
Basica IJy, lhi~ que .. 1 ion Joes not pertain 
to the Crop Insurance. 1t is regarding the 
product ion of oiheeds. However, since the 
hon. member asked~ may T inform him 
through }'OU that the Crop Insurance 
Schcmo is recently introduced and we 
have been inlr<,ducing the scheme in those 
Stutes which have accepted it. But in th.e 
fie1d of oilseeds, particularly in dry lan<.l 
farming, the Insurers are not coming 
forward and it is very difficult. However, 
we nre persu_ading the Insurers as well as 
the farmers to be covered under this Crop 
Insurance Scheme. 

SHRY ClflNT AMA NI JENA : While 
replying to qu estion (d). the hon. Minister 
has rcp!icd that the centro lly sponsored 
oilseed~ development project which was 
ins• ituted during 19 84·8 5 is being con ti· 
nued during 1985-86 also. May I know 
whether this scheme will b e extended 
till the cntl of Sever1th Five Year Plan to 
meet the Seventh PJan tnrgets? If so, what 
is the l\mounl to be a.JJotted in the Seventh 
Plnn for this scheme? l wouJd like to 
know whether it is a fact that many State 
Oovcrmncnts including the Stale Govern· 
ment of Orissa have requested the C entre 
for financial assistance to expind the pro-
duction of oilseeds programme in th eir 
States. If so, what are the react ions of the 
Governmenl? 

~1R. SPEAKER : You are unnecessarily 
lengthening your question. 

$HRJ YOGE.NDRA MAKWANA: Sir, 
tbi5 scheme is to be continu~d for lbe yenr 
198 5·86 also and it is ltkely to be includ· 
ed in ,he entire period of the Seventh 
Plan. I want to umend my previous sta tc-
mcnt abo\lt the inclusion of oilseeds under 
Crop Insu, ancc. The entire varitty of 
oilseeds a r e includ ed under I he Crop 
Insuranco Sc hem c. So far a the St ate of 
Ori5sa is conc~rned, the rm1 iona l oilseeds 
deve lopment project for the year 1984· 8 S 
is continued agoin m 1985-8 6 also and 
the outlay at all ln<lia l i:vel it» R . 30 crores 
to cover an arc~L of 122.70 Jukb hectures. 
There h1 Seventh Plno ullocJlion because 
it is a continuing schcml!. 

SHRI K,P. UNNIK!RISHNAN : "fay I 
~·lO't\ from tho hon. Minister, while iJltcr-

nationally coconut is classified as an oil-
seed crop and is recognised as such, why 
in this country, his Ministry has, so far 
been, keeping out an~ excluding this 
precious ,nluabJe commodity which con-
cerns the entire coastal area, from getting 
the benefits of oilseeds programme? 

SHRl YOGBNDRA MAKWANA: 
There is a Coconut Board which 1ooks 
after the coconut crop and it is now in· 
eluded in the oilseeds. It is not an oil· 
seed as such • . • 

( bzterr"ptions) 

SHRI K.P. UNNJKRISHNAN : What 
are you saying? It is an oilseed. And 
internationally H is recognised as an oil· 
seed but his Ministry doeq not rccosnise 
it as an o)hecd. That is my whole 
quest ion. 

SHRI YOGENDRA 
It is not an oilseed. 

MAKWANA: 

MR. SPE !\KER : It is not an oilseed. 
It is itself oil ? 

SHRI K.P. UNNTKRISHNAN : It is 
an oil bearing tree and it vitaJly concerns 
K t rala.. I w.int to know why be so sl.ip-
pery like oil ;? 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH) : It is a fact that coco-
nut is an oi l-based crop. It is an oHsced 
as such and most of its oil is consumed 
direeLly. Therefore, just changing •he 
description wiIJ not help. The tbioa which 
my boo. colleague mentioned is that there 
is an indep~ndent body to look after the 
coconut crop. What is the use of inc1udio3 it 
und er oilseeds just for the sake of il? Wo 
want to develop the coconut crop and we 
hnve a lready set up a Coconut Board 
whicb is looking afcer the production of 
coconut. Coconut crop bas got every 
peculiar problems and we are attending 
to it. 

The only thing which the coconut still 
lat kiog is p ric support. The Government 
of Kerala came fo,ward to the Govetn• 
meot of India lo allow the inclusion of 
coconut also in the price backed crops. 

But the matter is a.till under oon1idcraliOD, 
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W c hop.e that we wilJ be able to get the 
same kind of treatment which the other 
oilseeds crops are get ting. 

MR. SPEAKER : I have given them 
the advko to bring it on par. 

SHRI K.P. UNN'IKRISHNAN : My 
point is whether it is an oilseed or not. 

(lnterr11ptlons) 

MR. SPEAKER : That is what he is 
trying to do. Let them bring it on par 
with others. 

SHRI V. SOBHANADREESWARA RAO: 
The hon. Minister h,1s stated that the 
production is little more than rhe target. 
But the yery fact is that near I y Rs. 1100 
crores worth of edible oil imported from 
abroad this )ear clearly indicates that the 
figure of th is very target is not in tune 
with tbe country's requirements. So I 
would Jike to know from the Minister 
whether the Government is goir.g to take 
steps to iocreas3 the targets, to cut the 
icqports and to izive remunerative and really 
incentive price:; to tho oilseeds producers 
of the country ? 

SH~l YOGBNDRA MAKWANA: 
The target is io tune with the production. 
We have increased the target ia the 
Seventh Plan. Howe"er, in order to 
increase the production of oilseeds, we 
are Iauochiog an oilseeds mission, a spe-

. ciaJ mission to increase lhe production. We 
are eipecting that it will be increased to 
6.15 per cent more than the present 
production. We are also giving price 
incentives. 

MR. SPEAKER 
support. 

SHRI YOOENDRA 

They want price 

MAKWANA: 
Now we arc declarin1 the support prices 
and we are eoteriog into the marker. The 
mak et intervention was started in 1984· 
8S. ln earlier years, we were not intcr-
venin1 in the market, but from 1984-SS, 
we started intervening in the market to 
procure the oilseeds, so that the farmers 
will aet the remunerative prices. And as a 
•P'Ci•l Mmemo for oilaoedi dcvolopmenl 

1n the Seventh Plan, Rs. 170 crores arc 
allotted. 

MR. SPEAKER .: What Mr. Buta Singh 
said was the proper thing. that is to give 
n support price. 

DR. K.G. ADIYODI : Coconut is not 
~ included in the category of oilseeds. So 

whatever benefit is given through the 
medium of Government, the large scaJc 
grower& are not gettina H. The price of 
coconut was Rs. 3 ,000 in 198 3 and it 
has faJJen very steeply, Now it is just 
1 /3rd of it. What artt the remedies sug· 
guted by the KeraJa Oovernmt:nt to the 
Uoioo Government? 

S. BUlA SINGH: Sir, there is no 
separate remedy suggested. The Oover11-
ment of Kerala suggested the usual 5UP· 
port price and also the ma:-ket intervention 
by the public sectors, ~pecially tbe Co. 
operative Marketing Federation; Since the 
coconut, rightly pointed out by Mr. 
Unoikrishnanji, was a commodity which 
was not covered under the resuJar crops 
called oilseeds, it was a littJe difficult. We 
have forwarded the request of the KcrJla 
Government to the Ministry of Finance. 
It is under active consideration. We hope 
that we will be able to extend th, same 
support. Sir for the kiad information of 
the hon. Members from Korala, we are 
on our own, did encouraac the StJ1te 
Government to intervene ia tbe market. 
When they intervened in the market, the 
prices went up. Therefore, to that extent, 
we have helped the State Government and 
in future also we will continue to help 
the State Government and we Vvill support 
the commodities which are used by the 
poor and especialJy the oilseeds and 
pulses, will get the full support of the 
Governmeot of India. 

Expenditure 1a-curred by F.C.I, on foodgraln1 
procurtmeat etc. 

* .5. DR."' A.K. PATEL : 
SHRI C. JANGA REDDY : 

W iH the Minister or FOOD AND 
CIVJL SUPPLIES be pleased to stato: 

(a) the eipenditure incurred by tho 
Pood Corporation of India ou wheat ao4 
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rice procurement . dist ributi on and carrying 
of buffer-stocks per quiotal in each of the 
Jast three years; 

(b) what pcrcc ntage is this of the 
total cost of handling of the procurement 
prices during th e above periods ; 

(c) whether Gove1 nment pr(lpose to 
permit a similar Corporation jn private 
sector for heahby competition to reduce 
the expenditure ; and 

(d) what has been the rain-damage 
cost on an overage ? 

THE MINISTER OF S"fATE OF THE 
MINISTRY OP FOOD AND CIVIL SUP-
PLIES (SHRI K.P. SI NGH D EO) : { a) to 
(d) : A statement is given below. 

Statement 

(a) The procurement incidentals incur .. 
red on procurement of wheat and rice, distri· 

1982-83 ------
~ate % over 

total 
cost 

bution coH, and the carrying cost of buffer 
stocks, during the last three years were 
as under : 

Rate Rs/QtJ. 

PROCUREMENT CHARGES 

1982-83 
Ra te 

198 3-84 
Rate 

1984-~S (RE) 
Rate 

Wheat 24.28 
Rice 9.94 

24.17 

11. l l 
28.09 
17.57 

Distribution Cost · Carryin~ cost of 
Butter Stocks 

Rate 

1982-83 4).91 
1983-84 46.87 
1984-8 5 (RE)_ 4 8. 34 

Ra te 

42.23 
40. 71 
43.8 2 

( b) The percentngc of the procure .. 
ment incidentals and distribution cost to 
the overall cost are given as under : 

Rate Rs./Qt I. 

198 3-84 . 1984-8 5 (RE) ------ ___ ._.... ______ 
Rate % ovrr Rate % over 

total total 
COS( cost - -- ,,__ __ . __ --- --- --- --

(l) Wheat 011digcnous) 

Procurement price 142.00 67.55 151.00 68.00 152.00 66.54 

Procurement charges 24.28 11.5 6 ~4.17 10.89 28.09 12.30 

Distribution cost 43.91 20.89 46.87 21.11 48.34 21.16 --~--------------~--....._.., _____ ._._ 
TOTAL: 210,19 100.00 222.04 100.00 228.43 100.00 

--. ...... - ....... --...--------.--.--.------------....,_..-.... ..._._ 

(ii) Rice (Ind igenous) 

Averose proc. price 209.5S 79 . .56 226.07 79.5;9 238.61 78.36 

Procurement charges 9.94 3.77 11.11 3.91 11.51 5.11 

Distribution cost 43 .91 16.67 46.87 J 6.50 48.34 t 5.87 
_._. ___ ._,......_~....__..._, _______ -.-.--..... -------~-.... 

TOTAL: 263.40 100.00 284~0S .100,00 J04,S2 100.00 ---
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(c) No such propos 'at is under consi· 
deration. H,wev~r. Government constantly 
mo1itors the performance of the Food Cor· 
poration of India with a view to bringing 
economy in its operations. 

(d) The information regarding tbe Joss 
due to Iain damage alooe does not flow 
from accounts of the Corporation. 
However, the loss due to damage/deteriora-
tion (including loss due to rain-damage if 
any) during the last three years is given as 
under : 

Year Value (Rs./crores) 

1982-83 
1983-84 
1984-85 (Re) 

3.44 
10.20 
7. 9 5 (Prov.) 

DR. A.K. PATEL : I will rHk supple-
mentary question to my main question, 
i e. (a) and (b}. The hon Minister has 
replied that the figure shows the cost of 
handling or foodgrains by the FCI is very 
high. Ultimately it cost sthe consumers. T 
would like to know from the hon. Minister 
whether Government i!- prepared to permit 
the private sector to work on the same basis 
as the Food Corporation of India, becau$:e 
I have personally studied it, and found tbat 
the cost of handling by rhe private sector 
is 40 % less. Will the Minister consider 
this case? 

MR. SPEAKER : The Questjon Hour 
is now over. 

---

WRITTEN ANSWERS TO QUESTIONS 

[E11g/t.r;h] 

Foodgraln1 to Weaker ScctJon, at 
Su bstdized Ra tea 

•6. SHRI LAKSHMAN MALLICK: 
SHRI ANAND SINGH : 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether it is a fact that the nutri-
tion 1 cvel in India is quite low ; 

(b) if so, whether Government propose 
to introduce a programme to make food-
grains available to the workers sections 
of society at susidized rates ; and 

(c) if sot the detai1s thereof? 

THE MINISTER OF STATE OF THE 
MlNISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO): 
(a) The National Nutritional Mon itc.>ting 
Bureau has GPnducted diet and nutrition 
surveys in several ~tates in the country. 
The avernge intake of nutrients; accord-
ing to their surveys, is given in the 
Shitement be}ow. 

(b) and (c) A scheme for suppJy of 
foodgrains to the people Jiiving in the 
tribal areas and to other economicoJl.y 
weaker sections of the society at specially 
subsidized rate~ is under coosiderat.ion of 
the Government. 
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National Agricultural Policy 

*7. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of AGRICULTURE be 
pJeased to state : . 

(a) whether Government propose ro 
formulate a .new National Agricultural 
Policy; 

(b) if so, whether the views of the 
representatives of farmcrn wil.1 be taken 
into account in the formulation of such a 
policy ; and 

(c) if so, the time by which such a 
policy is proposed to be formuhted? 

THB MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : (a) to (c) The Prime 
Minister has been placing emphasis from 
time to time on accelerated development 
of agriculture. Different issues are being 
examined in this context and details are 
being worked out in consultation with the 
other concern ed Ministries. 

Meanwhile, the Seventh Five-Year 
Plan (1985-90) has been approved by the 
National Development Council on Novem· 
ber 8 and 9, 198 S. This Plan also out-
lines the perspective of development by 
2000 A.O. The broad strategy of pcrspec~ 
tive development outlined in the Seventh 
Plan includes increased use of fertiliser 
and irrigation facilities, improvement in 
techno]ogy, evolving of new high yielding 
varieties for pulses and oil seeds, intr oduc· 
tion of modern management techniques in 
relation to irrigation and agricultural 
extension services_, reform and revitali· 
sation of the cooperative movement parti· 
cularJy for the benefit of small and margi-
nal farmers, deveJopment of dryJand 
farming, use of sophisticnted technology in 
the capture and culture of fish aod develop. 
mcnt of post harvest technologies, etc. 
Any draft strategy paper on agricultural 
development on a long·term perspective 
wi11 have to be prepared to be in confor· 
.mity with above national plan obj cctives. 
Such a draft, when ready. will be fin~lised 
onJy after the reaction to the draft of all 
concerned interests. including farmers' 
representatives, becomes available. No 
time limit bas been ~t for such an 
exercise. 

• 
. 

National Land Use Policy 

*8. SHRI CHITTA MAHATA : WiU 
the Minis er of AGRICULTURE be 
pl eased to state : 

. (a) whether Government have framed 
a national ]and use poHcy to save agri .. 
cuJturnJ land and lo enhance productivity; 
and 

(b) if so, the main features of the 
policy? 

THE MINISTER OF AGRICULTURE 
S. BUTA SINGH) : (a) & (b) In p1;r. 
(su:ince of the recommendations of the 
erstwhile Na:ional Land Resources Conser· 
vation and Development Commi~sion, a 
Committee of Experts was 1Set up by the 
Government in April, 1984. The Com· 
mittee of Experts submitted its report in 
December, 1984 which was circulated to 
the concerned Central Ministries/Depart· 
ments, State Governments, State Laad 
Use Boards and some AgricuJturaJ Uni-
versities and Institutions. The comments 
received from them were considered by 
the Committee of Experts and the report 
was suitab1y modHied, wherever consi-
dered necessary. The main features of the 
draft outHoe of a Nationnl Land Use 
Policy prepared by the Committee of 
Experts keeping in view both short term 
and long term objectives of optimising 
land use are : 

(i) To enhance the aggregate return 
from land based production 
system and to mannse Jand with 
twin objectives of continuous 
increase in productivity and 
preventing land degradation. 

(ii) To maintain ccoJogical baJaoco 
in fragile mountain~. such as> 
Himalayas., Western a~d Eastern 
Ghats, Araval is, etc. 

(iij) Water is a critkaJ input to pro-
duction system. Therefore, Jand 
en<l wat er cycJ e should be main-
tain ed harmoniously to meet 
increasing demand for water lO 
have higher productivity of )and. 

(iv) The areas under forest 1)10QJ~ be 
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preserved at all costs and endea• 
vour should be to extend forest 
cover to the desired or.e-th;rd of 
total geogr aphicaJ area. 

( v) To pr event the di\i e rs ion of aood 
agricultural land for non-agric1.1l· 
tura1 purposes especially when 
Jess productive land is available. 
Arrangement should be made to 
see that this is conticuously 
monitored at the State level. 

(vi) Preparation of detailed inventories 
of ]and, soils, plants, nnima Is and 
human beings for formulating 
int egrated pJnn {s) of ~action. 

(vii) To intensify soil and water conser-
vation progr;amme including land 
reclamation with sufficient out .. 
Jays. 

( viii) To undertake a time bound soil 
and ]and use survey programme. 

( ix) To review al I Acts relating to 
fond use. There is need for a 
s ingle comprehensive 1 cgislation 
of land use to improve thi pre· 
sent data base. 

( ,t) To increase public awareness in 
the programmes of land u1-e and 
management. 

<xP To ensure p eople's participation 
nr.d involvement of voluntar•1 
organisations to undertake pro-
grammes for cont1ol1ing land 
desradation and wasteland deve .. 
Jopment. 

(xii) To ensure integral ed land and 
water resource managetnent with 
better crop/plant tec11no1ogy for 
improvement of productivity 
from rainfed areas. 

The Nationa) Lnnd Use nnd Conser .. 
va tion Board in its firs t m eeting h eld on 
17th October, 1985, whjle aJ)pr~ciating 
the work of the Committee of Experts in 
prcp.\ rins the draft outline of National 
Land Use Policy decided to set up a Com· 
mitt ee undl! r the Chairmanship · of Shri 
13. B. Vohra, Chairman, Advisory Board 

on Energy. to redraft the Land Use 
Policy Statement which inter alia should 
tnke into cons id era ti on people's partici-
pation and issues Jike mo1ivation and 
incentives and also consider the roJe of 
science and technology inputs in optimi· 
sing land use and management. The 
action plnn fo r implemenl ;:tion of Nntio-
nal land Use Policy will emerge from 
the National Land Use Poliry Statement 
aft er it is finaJis ed by the National Land 
Use and Conservn tion Bo: rd. 

Telecost of Oriya Films nnd Song~ 

*9. SHRI SOMNATH RATH: Will 
the Minister of INFORMATTON AND 
BROADCASTJNG be pleased to s1ate : 

fa) whether any Oriya songs and film~ 
are telecast in the Pradcshink Chitrahaar, 
if so, M wha1t interval ~ and 

(b) whether great resentment hAs 
been expressed by Oriya peopl e residing 
aJJ over India that due atteniton is not 
given by TV Centres to 1e1ecast Orfyo 
films and songs whereas more attention is 
given to films and songs in otber regions 1 
languages ? 

THE MINISTER OF STATE OF THE 
MINISTRY OP INFORMATION AND 
BROADCASTING (SHRI V.N. GAD-
GJL) ; (a) Y cs, Sir. Durir g the I ast one 
year four songs from Oriya f ea! ure fi !ms 
were teJecast, two in October; 19 8 4 and 
one each jo May and June, l 98 5. 

(b) No such reaction has come to 
notice. 

NatlonaJ Oiiseeds and Vegetable Oils 
Denlopment Board 

•10. SHRJ MANVBNDRA SINGH : 
Will the Minist er of AGRIC ULTURE lie 
pleased to st~tc: 

(a) functions of the National Oil. 
seeds and Vegetable Oils D:velopment 
Board ; 

(b) how the Bonrd has helped to 
boost the oilseed production in the coun-
try , and 



, , ~ . 
3 7 Written .4,,~·wer-,· KARTIKA 2f 11907 (SAKA) Written Answers 38 

( c) am 1unt of money to be given as 
fund to the Bo:ird durJnp Seventh Five 
Year Plan with details thereof? 

THE MINISTER OF AGRTCULTURB 
CS. BUT A SIN OH) : (a) F unctions of the 
Board are laid down under Section 9 of 
the Na tionnl OHseeds and Vcgeta.bl e Oils 
Development Board Act, 1983. A State .. 
mcot containing the functions of the 
Board is given below. 

(b) The Board has decided to evolve 
a long term strategy covering all a~pects 
of product.ion. processing, marketing, 
pricec;, mo<lc1nisat10n of technology and 
processing fa cility and res, arch etc. to 
accelcra 1.e the product ion of oilseeds and 
vegetable oils. 

(c) No provision has so far been maue 
in the Seventh Five Year Plan for the 
schemes of the Board. However, a sum 
of Rupees fiv e crores as grant from . the 
cess proceeds under the Vegetable Oils 
Cess Act, l 98 3 bas been provided in , 
the Budget for 1985-86 to meet the 
expenditure on tbe activities of the 
Board. 

Statement 

(a) : · Functions of the National Oil· 
seeds and Vegetable Oils Devel~pment 
Board laid down under section 9 of the 
Na1iooal Oilseeds and Vegetable Oils 
Development Board Act, 1983. 

9. (1) It shall be .tb e 
duty of thi Board to pro· 
mote, by such measures as 
it thinks fit, the develop-
ment under the control of 
the Central Government of 
the oilseeds industry and 
the vegetable oils industry. 

Functions 
of the 
Board. 

(2) Without prejudice to the genera• 
lity of the provisions contained in sub· 
section (l ), the measures referred to 
therein may provide for :-

(a.) taking such measures for the deve-
lopment of the oilseeds industry 
and the yegctable oils industry as 
would enablo farmcra, particularly 

small farmers, to become parti-
ciJlants jn, an.J beneficiaries of, 
the development and growth of 
the oHseeds industry and the vege· 
table oils industry ; 

(b) recommending measures for impro-
ving the market ing o f oils eeds, 
products of oilseeds and vegetable 
oils and for their quality. control 
in India ; 

(c) impar1 ing technical advice to any 
person who is engaged in the cu1· 
tivation of oilseeds or the proces· 
sing or marketing of oilseeds and 
its products ; 

(d) providing for, or recommeoding, 
financial or other assis tance for. the 
prodoction and development of 
adequate quantity of breeders' 
seedsf foundation seeds and cerli· 
fled seeds of high quality. arrang· 
ing suppJy of inputs for · the oil· 
seeds, growers, adoption of im-
proved methods of cultivation of 
oilseeds jOd modern tecbnoJogy 
for processing of oilseeds, exten-
sion of areas under oiJseeds 
cultivation with a view to deve-
loping tbc oil-seeds industry and 
the vegetable oils industry ; 

(e) recommending such m eas1.11es as 
may be practicable for assisling 
oilseeds growers to get incentive 
prices, including recommending 
as and when necessary, aft er con· 
sultation with the Agricultural 
Prices Commission, minimum aod 
maximum pgces for oHseeds and 
products of oilseeds and vegetable 
oils : 

(f) recommending and taking such 
measures o.s may be necessary for 
collection, procurement and main-.. 
tenance of buffer stocks of oiJ .. 
~eeds for stAbiUsing the prico 
sit·Jation and mnrkel conditions 
in respect of oilseeds, products of 
oilseeds and vegetable oils ; 

(g) recommending and toking such · 
measures a1 may be necessary for 
tho:-
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promotion and development of 
storage facilities; 

establishment of processing 
uoih, in respect of oilseeds, 
and rendering such financial 
or other assistance as may be 
considered necessary fot' such 
purposes : 

(iii) promotion of oilseeds srowers' 
co-operatives and other appro· 
pria te agencies, with a view to 
achieving integration between 
productioa, processing and 
marketing of oilseeds ; 

(h) recommending measures for regu· 
lating import, export or distri-
bution of oilseeds or products of 
oilseeds or vegetable oils io the 
context of an integrated policy and 
profrramme of development of 
oilseeds and vegetahile oils ; 

(i) collecting sta tistics from growers 
of oilseeds, dealers in oilseeds, 
manufacturers of pr oducts of oil· 
seeds nnd vegetable oils and such 
other persons and institutions as 
m-1y be necessao on any matter 
relating to the oilseeds industry 
vegetable oils indui:;try and publi4ih-
ing the statistict1 so collt:cted or por-
tions thet"eof or extracts therefrom ; 

(j) recommending the setting up and 
adoption of grade standards for 
oilseeds and their products and 
vegetable oils ; 

(k) financing suitable schemes . in con-
sultation with the Central Govern· 

f 

ment and the Governments of 
the States where oilseeds are 
grown on a large scale, so as to 
increase th e production of oilseeds 
and to improve th eir quality and 
yields ; and for this purpose 
evolving schemes for the award of 
prizes or grant of incentives to 
grow,.rs of oHsc eds a nd tbc manu .. 
facturers or oilseeds products and 
vegetable oils and for providina 
marketing facilities for oilseeds 
products and veaetable oils ; 

(l) assisting, encouraging, promoting, 
co .. ordinating and financing aari· 
cultural, technoJopical, industria1 
or economic research on oilseeds, 
their products and Vl!getablc oils 
in such manner as the Board may 
deem fit by making use of avalla· 
hie institutions ; 

(m) undertaking publicity work on the 
re,earcb and development of the 
oilseeds iPdustry and the vege. 
table oils industry ; 

(n) setting up of regional offices and 
other agencies for the promotion 
and development of production, 
processing, grading and marke· 
ting of oilseeds and its products 
and vegetable oils in different 
States nnd Union territories for 
the efficient discharge of the 
functions of the Board ; 

(o) Such other matters as may be 
considered necessary for the pur-
pose of carrying out the func-
tions of the Board or as may be 
prescribed. 

(3) The Board shall perform its func· 
tions under this section in acc..ordance 
with, ano subject to such rules as may be 
made by the Central Government in this 
behalf. 

Recruitment of Workers for Foreign 
Countries by Fake Agent, 

* 11. SHRI U.H. PATEL: Will the 
Minister of LABOUR be pleased to state : 

(a) whether Government are aware 
that a number of fake agents are recrui· 
ting labour for sending them to foreign 
countries by giving them various types 
of fake promises ; 

(b) whether Government received any 
complaints from labour and duped clients 
from Delhi, Rajasthan, Bombay, Mahara· 
sbtra, Gujarat , Orissa and Kerala during 
1 January.1983 to 30 Septcmber.1985; 
and 

(c) i£ so1 the details thereof and action 
taken aaaio$t such agents and a1enciea 1 
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THE MINISTER OF STATE OP THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : {a) to (c) Gove111ment is 
aware of the problems posed by fake 
recruiting agents carrying on business with-
out Registration with the Ministry of -
Labour. As per provisions of Section 10 
of the Emigration Act, 1983, no recrui· 
ting agent shall carry on the business of 
recruitment except ia accordance with a 
certificate issued by the Ministry of Lab .. 
our. It is a cognizable offence and its 
contravention is punishable with impri .. 
sonment for a term which may extend to 
2 years aud with fine which may extend 
to Rs 2,000j- under section 24 (1) (b) 
of the Act. Complaints against fake 
agents are received both by the Mini-· 
stry of Labour and by the variou~ Police 
Authorities. 

154 complaints from Delhi., Mahara· 
shtra, Rajasthan, KerJ.la, Orissa and 
Gujarat regarding cheating have been 
received from 1.1.1983 to 3 0.9.19 85 
which were ref erred lo the concerned 
State Police Authoritjes for investiga-, 
tions. 

Incentives to Boost Sugarcane Production 

*12. SHRI UTTAMRAO PATIL: 
SHRI AMAR ROYPRADHAN : 

Will the Minisl:r of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether il is a fact that Govern .. 
ment and the Food Corporation of India 
are advertising through T.V. and other 
media to encourage/persuade the people 
to buy imported sugar ; 

(b) if so, whether this is acting as 
disincentive for sugar production within 
the country ; 

(c) whether Government are consi· 
dering to give proper/adequate incentives 
to boost sugarcane production, . parlicuJ .. 
arly in the co-operative sector, so that 
increased sugar production can eo.sily meet 
the sugar requirements of the country and 
itt import arc avoided ; and 

(d) if 10, tho dcta ils theroot ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRT K.P. SINGH DEO): (a) 
Yes, Sir. Jo order to remove misappre-
hensions f(om the minds of the peneral 
publ'ic about the quaJiLy of imported 
sugar and to make them aware of its 
~vai]ability at reasonable pr:ces from vari-
ous distribution channe.ls, both the DeJhi 
Administration and the Food Corporation 
of India have beeo giving publicity through 
T.V. and other media. 

(b) No, Sir. 

(c) and (d) Yes, Sir. A production 
target of 217 million tonnes of sugarcane 
has been adopted during lhe Seventh Plan. 
Apart from the irwentives in .the shape or 
higher prices for sugarcaoc, the Govern-
ment of India is supporting tlic measures 
of the State Governments to provide incen-
tives to the farmers to boosl sugarcane 
produclion. The cooperat ivc struclures in 
the States have organised pr\)vjsion of 
credit and inputs to sugarcane farmers. 
Many State Governments also provide 
incenlives and assh;tc,nce like subsidies 
for irrigation, provision of lick roads !D 
reserved areas of sugar factodes, training 
of farme.rs, protection against pests and 
diseases etc. 

Demand for a Separate RadJo and 
T.V. Channel for Karnataka 

* J 3. DR. v. VENKATESH : wm 
the MINISTER FOR lNFo'RMATION · 
AND BROADCASTING be pleased to 
state : 

(a) whether Karoataka Government 
have demanded .a separate radio and televi-
sion channel ; 

(b) if so, whether the Union Govern· 
ment have taken any decision on this 
demand ; 

(c) if so, the details thereof ; and 

(d) if not, the reasons therefor ? 

THE lvHNISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHIU V.N. OADGIL) : 
(a) No, Sir. 
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(b) and (c) Do nol ari se. 

(J) H m:iy be mentioned that the e.!is· 
ting 6 radio stations and two Doordarshan 
High Power Transmilters and 11 Low 
Power Transmitters are p roviding satis· 
factory covernge in the State. 

Film on Nctaji Subhash Cbaudra 
Bose 

* 14. SHRI ~PRIYA RANJAN DAS 
MUNSI : Will .the Minister of INFOR-
MATIO~ AND BROADCASTING be 
p1 eased to state : 

(a) whether som e produc ers are nego-
tiating wilh lhe Government for funds and 
assistanc e for making a f ea 1ure film on 
Netaji Subhash Chandra Bose ; 

(b) if so, the details thereof ; and 

(c) G ~.vernment's reacUoo in l he 
matter ? 

THE MINISTER OF STATE OF l'HE 
MINISTRY OF INFORMATION AND 
BROADCAST1NG (SHRI V.N. GADGIL) : 
(a) to (c) Yes, Sir. FoJlowiog requests 
have been received in this regard : 

(i) A request was received from Ms. 
M:anju Dey trom Calcutta in July, 1983 
for financial assitance for· production of a 
film on Netaji Subh lSh Chandra Bose. 
She was advi .ed by the Mioislry. to apply 
to NFD C for Joan who would consider her 
case or merit. NFDC has however infor-
med that they have not received any pro-
posal for grant of financial assistance for 
production of a film in this regard. 

(ii) Another request has been recei-
ved from a film company from New Delhi 
in November, 1985 for financial assistance 
for production of a film on the life of 
'N etaji Subhash Chandra Bose". The requ. 
est is being examined. 

Canccr·Causing Pesticides 

•is. SHLU SANAT KUMAR MAN-
01\L ; 
DR. G.S. RAlHANS : 

Will the Minister of AGRICOtTURE 
bo pleased to state : 

(a) whether Government's attention 
.bas been drawn to the news-item capliO· 
ned '· Caocer·causing pesticides on mar· 
ket" appearing in the 'Indian Express', 
New Delhi, dated the 23rd October, 
198 5 ; 

(b, whether there is adequate aware-
ness about t be use of toxic pesticides 

particularly the 8DB, chlodimeform and 
of the fact that as per FAO's estimate OD 
a.:i average 10,000 people die every year 
due to pesticide poisoning ; 

(c) if so, what 1ncasures he proposes 
to take to baa the use of sucb caocer-
causing pesticides and the proper tro ining 
of applicators in this sphere ; and 

(d) whether any research has been made 
at the national level to find out substitutes 
for these highly toxic pesticides ar d if so, 
what, and if not, the reasons therefor ? 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH) : (a) Yes, Sir. 

(b) Governmtnt is fu11y aware about 
th c toxic effects of pesticides. Chl,ord e-
miform and a}so some more insecticides 
quoted in the Press Report like EPN, 
Mirex, Bnddn are not approved/used in 
India. As regards EDB, Cancer Experts 
and others bad deliberated on its use in 
a specially convened meeting of the 
Registration Committee held on 28. 7.J 984. 
Based on the views/recommendation of 
the experts, it was decided that the ED B 
should be used for limited purposes only 
by the Government ageacies and the Ope-
rators wor'king under tb em. 

No report bas been received from FAQ 
regarding any death in India due to pesti-
cide poisoning. 

(c) The Registration Committee cons-
tituted under sectioo S of the Insecticjdes 
Act. 1968, consider the toxic effects of 
pesticides for taking appropriate action 
about their use in lodia Which illte,· .. alia 
includes nny harmful pesticide. The Gove· 
r11ment of India has also constituted a 
Hi&h level Expert Committ cc to review 
the use of all the pc:,ticides wbich have 
been banned or rest1icted in olber c6untries 
aod aro beioa used in India. 
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To help the u,ers of pesticides to take 
safety precautions, the labels and leaflets 
accomp.inie.l with the container of pesf i ... 
cidcs c1rrv all (fie necessary iaformn tio n 
in minimum of three languages, including 
one regional 1 a ngu age. Bes id es, the 
extension functionaries of both Central 
and State Government periodically orcanise 
training for the benefit of farmers to ens• 
ore judiciou<1 and safe use of pesticides. 

(d) The High level Expert . Committee 
as mentioned in reply to pirt (c) of the 
Que st ion has been entrusted with the 
responsibility of finding out safer substi-
tutes f=>r bigh]y toxic pesticides. This 

• Committee comprises in~ er·alia experts 
from various concerned National Institutes 
in the country. 

Sc ttin~ up of Diqtrlct I .. c1yel Panels 
for Bonded1 Labour 

*t6. SHRT H.N. NANJE GOWDA 
SHRI G.S. BASAV ARAJU : 

Will the Minister of LABOUR be 
pleased to state : 

(a) whether there i~ a proposal under 
~he consideralion or Government to set 
,;-p di strict l eve 1 p:me ls for bonded J a hour 
as reported in the ''Indian Express,, 
dated 1 October, 19 85 

(b) if so, whether Oov.ernment have 
issued any guidelines to s,ate Oo\lern· 
ments in lhis regard ; and 

(c) if so, details thereof .and by when 
such panels would start functioning ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) to (c) The procedure for 
sanction of rehabilitation schemes has 
been simplified with cfTect from 17th 
September, 1985 whereby the Stute 
Governments have been allowed to 
delegate powers for sanction of rehabi1ita· 
tion scheme to the District Co11ectors/ 
Divisional Commissioners by setting up 
Screening Committees at the District I evel. 
(Prior to that, such powers vested with the 
State Governments). The details of the 
guidelines issued to the State Governments 
iq this regard are aa follow. 

(i) It will be open to the State Govern-
me.nts to constitute District level Sc-
reening Committees for sanctioning 
schemes for rehabilitation or bon. 
ded labourers, wherever considered 
nee essary. The Committee wiU 
comprise of the Di;;trict and/or 
Divisional level officers belonging 
to the Depatrment administe, ing the 
programme of bonded Jabour in the 
State as well as of the Depar,mcnts 
of AgrjcuJture, Irrigation, Co· opera-
tion, RuraJ Development, Animal 
Husbandry and such other Depart. 
mcnts, as consjdered appropriate, 
as members. Representatives of the 
financial institutions in the area 
may also be inc] uded in th.c 
Committee. 

(ii) The funds towards the State share 
of assistance wouJd be placed at the 
disposnJ of the District Collectors/ 
Divisional Commissioners in adva-
nce by the State Governments on 
the basis of the target for rehobiH. 
tation of bonded Labourer~. 

· Oii) A Monitorin2 and Review Commi· 
ttee would be set up at the State 
leveJ which will meet every quar-
ter to monitor the progress of reha-
bililation of bonded labourers nod 
mnl<e suhabl e recommendations. 

The State Governments have been 
requested to expedite the setHng up of 
District 1 eve I Screening Committees. It 
is expected that such Committees would 
start functioning soon. 

[ Translation] 

InstallaUon of a TV Tower at Pitampura, 
Delhi 

•11. SHRI BHARAT SINGH : Will 
the Mi1,ister of INFORMATION AND 
BROADCASTING be pleased to state! 

(a) the details of the scheme of 
installation of a TV tower at Pitarnpura, 
Delhi for extending the rango of Delhi 
Doordarsban ; 

(b) the ndditional rural nod urban 
ar~Js of Delhi that will be covered up~pr 
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Delhi Doordarshan raoge as a result 
thereof ; and 

(c) the details of programmes for 
making television more and more popular 
in the near future 1 

THE MINISTER OF ST A TB OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTI~G (SHRI V.N. GAD· 
GIL) : The proposed TV Tower at · Pita· 
mpura will have a height of 235 metres. 
It is likely to be compJeted in the la1er 
half of 198 6. On comm issionhig, the ser. 
vice range of Delhi TV would increase 
from 110 Kms. to 140 Kms. 

(b) An additionnJ population ~f 10.41 
million including a rurc1l population of 
8.27 million will come under the range 
of the new transmitter. 

(c) Improvements of progrummes is 
a continuous r,r<'cess. New program~cs 
like N ewsHne, Such Ki P:uchay1yan 
have been introduced. Further P:ogram· 
mes 1ikely to be commenced mclu~e. 
series on Science. Space~ and wait D1s· 
DfY cartoons etc. 

[English] 

Damage Caused to Paddy Crops bY ''Gad-
fly" In Vidarbba Region in ~iabnra· 

sbtra. 

•is. SHR1 BANWARI LAL PURO-
HIT : Will the Minister of AGRJCUL· 
TURE be pleased to state : 

(a) whether a study team bas visited 
Vidarbba region in Maharashtra State to 
ass css the daroage ca used by 'gad·flY' to 
paddy crops reccntl! ; 

(b) if so, whether the study team has 
submitted its report lo Oo\7crnmcnt : 
and 

(c) the remedial measures adopted by 
• Government in this regard 'l 

THB MINISTER. OF AGRICULTURE 
(S BUTA SlNOH) ~ (n) and (b) Yes, 
Si~ A Central Study Team visited the 
pd-fly endemic area of Vidarbha region 
(Distt. Nagpur) in Maharashtra. duriDI 

October, 1985. Based upon the report or 
the Teom, the State Government has been 
advised to take curative and preventive 
action. 

(c) By and large, the chemical control 
measures have been adopted to control 
gad-fly in the endemic area as ref erred 
to under p:irt (s) of the Question. How-
ever, to contain the menace more effe· 
ctively, the foJJowing recommendations 
have been made ~-

(i) Replacement of existing suscep-
tible varieties with S\Jitab] t resjs .. 
tant and tolerant varieties of rice. 

(iil Seedling root~dip treatment be· 
fore transplanting and use of era-
nuJar insecticides on area basis in 
the endemic pockets. 

(iii) Popularising cultural and asro· 
nomic practices. 

(iv) Systematic pest monitoring for 
tim e]y control operations. 

PrornotJon of Integrated pest Managf .. 
Dle.nt 

* 19. SHRI Y ASHWANTRAO GA· 
DAKH PATIL : WiJJ the Minister of 
AGRICULTURE be pleased to state : 

(al the measures taken or proposed 
to be taken to promote Integrated Pe1't 
Management ; and 

(b) how far these measures have pro-
ved effective in controJJing pests ? 

THB MINISTER OF AGRICULTURE 
(S. BUT A SINGH) : (a) The Government 
have accorded high priority to crop pro• 
tection research and extension in order 
to promote Integrated Pest Management 
and the followinQ measures have been 
taken in this regard :-

(i) Breeding and popularising pest 
and di~case tolerant/resistant 
varieties of crops. 

(ii) Evolving and advocating sui-
table cultural and a1ronomi~ 
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practices for various crops in 
different regions 

(iii) Monitoring and forewarnjng 
pest and disease situation for 
timely and need based control 
measures. 

(iv) Conserving and auimenting 
biological control agents. 

(v) Popularising needbnsed and 
judicious use of chemica 1 pesti-
cides. 

(vi) Demonstrations and education 
of farmen for adoption of 
Integrated Pest Management ap· 
pron ch. 

(b) These meMures have proved 
effective in controlling pc!:its keeping the 
use of toxic pesticides restricted. Further 
bio-control measures have hl'lped in ~on· 
troiling various pests of Rice.t C<it1 on and 
Sugar.:nne d ic;pensing with the use of 
chemicals considerably. 

Remunerative Price for Coconut Gro-
wers in Andhra Pradesh 

•20. SHRI SRIHARI RAO Will 
the Minister of AGRICULTURE be 
plea~ed to state : 

(a) whether he is aware that due to 
non·fixation of remunerative prices for 
coconuts, the prices ·have sharply slumped 
suddenly to about R~. 900/· per thousand 
as aaainst the earlier price of Rs. 3 ,ooo/-
per thousand ; and 

(b) if so, steps taken by Government 
for ensuring a reasonably remunerative 
price to growers for their produce ? 

THB MINISTER OF AGRICULTURE 
(S. BUTA SINGH) = (a) and (b) It is the 
responsibility of State Government to 
organise assist~nce to the coconut growers 
when the prices of coconut come down to 
uneconomic levels. The prjce of coconut 
at R.ajahmundry does not appear h.> 
have reached Rs. 3,000 per thousand 
nuts at any time In the last fh e years. 

· lt has r~ache4 Ra. 12so per thouRand 

nuts in October, 198 5. The State Oo,ern· 
ment of Kerala through its Cooperative 
Market inf Federation has inter·vened in 
the mark et to support coconut farmers. 
The State Governm cnt of Aodhra Pradesh 
has been adv,sed to study the Ke1 a]a 
Scheme for necessary action. 

Constru<"tion of Drafns and Development 
of Roads f H Trans-Y anmna Area 

l. SHRI RAMASHRAY PRASAD 
SINOH : Wi ll the Minister of URBAN 
DEVELOPM'.ENT be pleased to state : 

•k..- . 

(a) whether construct ion of 
and JeveJling and developing of 
has been undertaken in laxmi 
Sh~,knrpur in tran ·Yamona areas · 

' 

drains 
roads 

Negar, 

(b) whether work has been completed 
and roads and Jan es have been cl eMcd of 
eil rth-malba rte. dumped in the co~1rse 
of construction of drains ; 

(c) whether Del hi Development 
Authority have inspec1ed the Jc, el and 
flow of water ; 

(d) whether they are satisfied with 
the work i:nd quality and quantity of 
material used ; 

( e) whether they have inspected that 
drains h:we already sturted cutting nnd 
water is flowing on the roads ; 

(f) whather any complaints have been 
received and samples hnve b een taken to 
ascertain the quality and proport,on of 
cement used ; and 

(g) if so, the details thereof ? 

THE M]NJSTRR OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHR[ D 4LBlR SJNGH) : (a) 
Yes, Sir. 

(b) The works are in progress and 
likely to be C(lmp1 et ed shortly. Where-
ver the work h:1s been completed, the 
maJba has been removed from tb; 
site. 
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(d) Yes, Sir, 

(e) The work or construction of 
drains is in progress but these are yet 
to be connected with the perpheriaJ ser-
vices. As soon - as this is com?leted, 
these will function smoothly. There are 
certain obstructions on the way Jlue to 
electric poles, and the matter of .shiftina 
these pol c-s has been taken up b) DDA 
with DESU. , 

(r) There are no specific complaints 
reghrding quality of work from any parti-
cular area. 

(g) Does not arise. 

Liberalisation of Urban L&1'd Ceiling Act 

2. SHRI K.S. RAO : Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state : 

(a) whether there is any proposal 
under the consideration ot Government 
to liberalise the Urban Jand Ceilir,g Act 
with a view to bring down the prices and 
encoura&c hou~·e con!-itruction ; and 

(b) if so, the details thereof ? 

T'HE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVFLOP" 
MENT (SHRI DALBIR SINGH) : (a) 
and (b) Some proposals for amending the 
Urban Land (Ceiling and Regulation) Act, 
197 6 are under consideration. 

House Sites for Rural Families During 
Sfxfb Plan 

3. SHRJ PRAKASH CHANDRA : 
' Will the Minister or URBAN DEVELOP-

MENT be pleased to state ! 

(a) the number of rurn1 families who 
have been given house sites doring the 
year 1984-SS, State-wise deta i}:,; thereof; 

(b) what wa-s the target fixed for this 
purpose during Sixth Five Year Plan ; 

(c) whether this target had b een ful· 
fiJJed : and . 

(d) if not, tbe reasons therefor ? 

THE MINISTER OF S'TATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b) 
The target was to allot house ~ ites to 68 
Jakh tural landless families during the 
Sixth Five Year Piao.. 

A statement indicating the number of 
rura I landless fami1ies allotted house sites 
during th~ year 1984~85 (State.wise) is 
given below. 

(c) and (d) Housinr, being, a state 
suhjcct, all the socia-1 housing schemes 
including the scheme of the allotment of 
house sites are being implemented by 
State Government/UT administrations. 
The Union Governm~nt only monitors 
this scheme. 

Statement 

Statement showing the numher of Ru-
ral Landless fa mi lies allotted house 
sites during the yPar 1984.85 (State-

wise). @ 

--....c: ......,. _____ ....... -------
S. No. Na.me of 

the State 
NC'. of per· 
l)Ons allotted 

house sites. -----------------
l. 2 3 _____________ ............. _____ 
1. Andhra Pn1defih 3,24,567 

2. Assam 36;666 

3 Bi bar 18,392 

4. Gujarat 6S i118 

s. Hnryana 9,813 

6. Himacbal Pradesh - · 
7. .Jammu & Kashmir 643 

8. Karnataka 78,001 

9. Kera la 9.88S 

10. Madhya Prnd esh 41,545 

11. Maharnsh1ra 

12. Orissa 

13, Punjab -
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14. Rajaslhan 65,514* 

1 s. Tamil Nadu 2,05,108 

16., Tripura 6,077* 

17. Uttar Pradesh 87 ,302 

18. West Bengal J 6,358 

[Tram/at ion] 

Guidelines to Stales on Use of FerHUzers by 
Farmers 

4. SHRl. KAMLA PRASAD RAWAT: 
Will the Mini~ter of AGRICULTURE be 
pleased to state : 

(a) Whether according to the views of 
ABricultural Scientists, farmers should use 
fertilizers only after soil testing in the 
fieJd~ ; 

(b) If so, whether Union Government 
have issued1 any Guidelines to States thut the 
concerned employees should go to the 
villages and give correct advice to farmers 
after undertaking soil test of each field iD 
every vilJage ; and 

(c) If not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGR[CULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) and Cb) Profitable and 
productive use off erli lizers involves sci en· 
tific application of exact amount of fertili .. 
zcrs on the basis of deficiencies in the soil 
as .revealed in soil tests as wel J as require· 
ment of the prop~sed crop. However, on 
the basis of thousands of soil tes ts conduc-
ted in each district, general recommenda-
tions have been formulated for fertilizer 
application for different crops. Best results 
can however be obtained only oo tailor .. 
made recommendatioos on the basis of soil 

@ The Scheme is not in operation 
in \f.inipur, M.:gh1laya, Na1.1llnd 
& Sikkim. 

•upto Feb., 198$ 
• 

tested in each field. The State Governments 
have been requested to organise so;J testing 
campaigns for this purpose. 

P1csently, there is a net-work of about 
419 Soil Testin& Laboratories in the country 
which arc engaged in advising the farmers 
on the e~cicnt and ba1anLcd use of fertili· 
ze,s. Village Extension WQrkcrs and Agri-
cultural Ext ens ion Officers in the country 
pass on the message to tbe farmers with 
regard to crop production r echno1ogies 
in.eluding use of fertiJiz,ers after soil testing. 
The Government of India has already 
requested the State Governments to set up 
additfonal Soil Testing Laboratori es so that 
mnximum number of farmers cou]d be 
benefired from the soil testing programme. 

(c) Question does not arise. 

[English] 

Review of Policy on Vanaspati Industry 

5. SHRI R.M. BHOYE : Win the 
Minister of FOOD AND CIVIL SUPPLlES 
be pl eased to state : 

(a) whether a memorandum was submit-
ted to the Prime Minister to review the 
Government policy on vanaspati industry ; 

Cb) whether it is a fact thar th e current 
policy has not proved beneficial to anyone 
and Government have been losing heavily 
on account of the supply of a large quantity 
of imported oils at subsidised rates ; and 

(c) if so, the reaction of Government in 
this regard ? 

THB MINISTER OF STATE OF THB 
MINISTRY OF FOOD AND ClVlL SUP· 
PLIES (SHRI K.P. SINGH DBO) : (a) 
Yes, Sir. 

(b) No, Si r. Allocation of imported 
edibl e oils to vanaspati ind us try has h elped 
in relieving pre~sure on prices and avarlabi· 
I It)' of indigenous edible oils used for direct 
coosumpt ion. 

(c) Doos not arise • 
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[Translation] 

Paddy Procurement in 811iar 

6. SHRI VUAY KUMAR YADAV: 
WilJ the Minister of AGRICULTURE be 
pleased to state : 

(a) Whether there are good prospects 
of Kbarif crop in Bihar Stat c this year ; 

(b) If so~ whether Government have 
formulated any scheme for paddy procure-
ment ; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THB' 
DEPARTMENT OF AGRfCULTURE AND 
COOPERATION (SHRl YOGENDRA 
MAK NAN Al : (a) Yes, Sir. 

(b) and (c) Io Bihar, according to 
present arrangements, the price support 
operations for purchase of pn.ddy are being 
undertaken by the agcn;ies of the State 
Government. 

(English] 

Opening and Closing Serials on Doordarshan 

7, SHRJ JAGANNATH PATTNAIK: 
Will the Minister of INFORMATION AND 

_BROADCASTING be plea:1cd to state : 

(a) whether Doordarshan has taken 
exception ro the 'substantial reduction of 
the actual programme' of serials on its Net,• 
work; 

(b) whether the op eniog and closing 
montages of serials are far too Jong, with 
the result that the duration of the programme 
is reduced much to the annoyance of 
viewers ; 

(c) whether advcnisillg agencies aod 
,roducers take very long opening and closing 
nontaaes of mu~ical sequences ; and 

(d) if so, the reaction of Governme a in 
bis reaard? 

THE MlNISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI, V.N. GADGIL) : 
(a) to (d) In some instances, Ooordarshan 
bad noticed that the opening montage'4 of , 
scria 13 produced by outside producers tended 
to be rather long and without aJso any coo-
tribut ion to the programme. These moo· 
tages did not include any advertisement. 
There. was no reduction in the duration of 
the serial programme either, which remained 
at 25 minutes including commercials 

Since the 'lengthy mortages did not serve 
aoy useful purpose, it was suggested to the 
concerned pr~ducers and directors that the 
J eogth be restricted to essential needs. They 
have started complying with this. 

Release of Sugar by F.C.l. in U.P. 

8. SHRI ZAINUL BASHER : Will the 
Minister of FOOD t\ND CIVIL SUPPLIBS 
be pleased to state: 

(a) whether Uttar Pradesh Government 
have informed the Union Government that 
Food Corporation of India functionaries in 
the State at various places are demandina 
extra and illegal money from the State aaen· 
ci es to re1ease sugar ; and 

(b) if so, the action ta.ken in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL supp .. 
~IES (SHR.I K.P. SINGH DEO) : (a) aod 
(b) Yes, Sir. The UUar Pradesh Govern-
ment bad earlier inlimated th..i.t staff of Food 
Corporation of India was demanding 
premium for allottang and effecting deliveries 
of imported sugar to ,he nominees of the 
State Government. 

The action taken 10 the matter is as 
under ;-

{i) A senior officiiil of FCI was sent co 
Lucknow, to carry out detailed inquiry as 
also to streamline tbe d :liveries of imported 
t-auaar to the nominc:cs of the U.P. Govern. 
ment. 

(ii) Chief Vigilenae Officer of PCJ is 
also organisina surprise 4;bec;:ks by deputin& 
squads from the headquarters at vulnerable 
points. 
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(iii) State Government and the concerned 
agencies have been advised not to pay any 
extra money ta the departmental labour and 
if they demand 1hc same, tt.c matter should 
be reported d irectJy to the District Manaier 
or the Senior Regional Manager, FCI in 
Uttar PJ adesh. 

(iv) The Central Bureau of lnve~tigation 
officers at Lucknow anll the Senior Regional 
Manager, U.P., were requested to organise 
joint raids to ,,pprehend the culprits. 

(v) In order to reduce 1he allegations 
of depot staff and lc1bour Jcmanding n1oney, 
imported sugcr is being delivered to the 
nominees of the State Goveromcnt directly 
from the rail heads by endorsing Railway 
Receipt in their favour. 

(vi) Programme/Schedule of deliveries is 
being planned in consultation with State 
Government officers at State levcJs to avoid 
simultaneous deliveries to trade and state 
agencies. 

Distribution of Foodgrains to \Vork~rs at 
Subsidised Rates Under the Rural Develo-

pment Programmes 

9. SHRI ANANTA PRASAD SETHI 
Will the Minister of AGKIClJLTURE be 
pl eased to state : 

(a) Whether it is a fact that some 
additional foodgrains have re-cently been 
announced to be distribut~d under the 
iolegratcd Rural Dev~lopooent Programme 
scheme:) to workers at subsidised rates ; 
and 

(b) the details regarding the criteria 
adopt~d so far as lhe question of its distri-
bution is concerned 'l 

t THE MlN!STE& OF STATE IN THE 
DEPAK.fMbNT Of RURAL OEVELOP-
Me.Nf (SHKl CHANVULAL CJ:iANJ..>J.tA-
KARJ : (a> AddiLionaJ wheat amounting to 
one 1n1H1on h.>nnes h..i.s rcceuLJy beco allocak 
t~d 1.1nder Nallooat Rural EmpJoyment 
!:'ro"rrmme (N,,cP)/Rural LaaJl~ss EmpJoy· 
inem vuarca,u.~c Programme (RLEGP) to be 
'11str1t>utc:d to the workcri enaaaed under 
tboso pro1rammos. 

Cb) Allocation of this additional quantity 
of wheat has been made to 1he Slates/UTs. 
·in accordance v·ith the criteria pres er ibed 
for dis1ribution or funds namely : 7 5 % 
weigbta8c being given 1o number of agticul-
ture workers and marginal farmers and 
25 % weiSbtages to incidence of poyerty in 
different States. The States are not requi1 ed 
to provide any matching share under NREP 
for this additionnl r e~ource in form of 
wheat. The States accepting the additional 
v.heat have to compulsorily distribute a 
minimum of 40 % of th-: wages p~yabie to 
the workers under NREP/RLEGP in the 
~hilpe of wheat. 

[ Tra11s/atio11,] 

PyrilJa Disease on Paddy and Majze Crops 

10. SHRI JAGANNATH PHASAD : 
SHRJMATI BlBHA GHOSH GOS· 
WAMI: 

Will the Minister of AGRICULTURE 
be pleased to state : 

<a) whether pyrilla disease is n,ow aff cct-
ing paddy and maize besides sugarcane in 
Uttar Pradesh, Haryana and other parts of 
tho country ; 

(b) if so, the value of crops destroyed 
by pyrilla in these States so far and the 
name; of districts affected ; 

(c) the measures laken by Government 
to control this disease ; and 

(d) if no measures have been taken, 
tea.sons therefor 1 

THE MINISTER OF STATE lN ~rHB 
DEPARTMENT OF AGRICUL 1 URE AND 
COOPERATION (SHRI YOGENDRA 
MAKW,ANA) : (a) No, Sir. The pyriIJa pest 
is under control in the States of Uuar Pra• 
dcsh, Haryaaa and olh er panb l.f the coun. 
try on all the crops. 

(b) alld (c) The Government has cons• 
tantly revjcwed lhe pynHa pesL siluation 

Lfrom July, 198.S o.1ward and advised 
suitable control slra1eay to the Staies. 
Steps were a'1cordioaly takoo by the £tato 
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agenci~B co lcerned. Th~ crops have been 
saved of damage due to the pest. 

(d) Ques Lion does not arise. 

f E11g/is'1 l 

Food Allocation to Meet Scarcity Conditions 
in J\1allarusbtra 

J 1. SHRI PRAKASH V. PATIL : Will 
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state : 

.. 
(a) th~ food allocatjon made by the 

Ceo tre to meet the scarcity cond1t ions in 
the Stnte of Maharashtra ; 

(b) whether the cost of such supplies of 
foodgrains is at par with that suppl ide 
through the public di~tribution system ; and 

(c) whether Government would consider 
supplying foodgr1.ins at a coocessional rate 
since it 2oes to very poor people who have 
no other means of livelihood 'l 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF FOOD AND ClVlL SUPP· 
LIES (SHRI K.P. SINGH DEO);(a} to(c) No 
rtquest has been receiveJ from the Govern-
ment of M(lbarashtra for add iliona.J release 
of foodgrains for scarcity relief. 

Solving of Employment Problem During 
Seventh Plan 

12. SH1U SRIKANTA DATTA NARA· 
SlMHARAJA WADlYAR: Will the Minister 
of LABOUR be pleased to ~tate : 

(al whether G~vernment have given more 
emphasis to the solving or the unemployment 
problem in the conntry io the Seventh Plan 
period ; 

Cb) if so, the programme being adopted 
for the purpose ; 

(c) the largct set for the Seventh P]an; 
and 

(d) the details lhereof ? 

THB MtNISTBR OP S!ATB OF THE 
MINlSTRY OF LABOUR. (SHRI T. 
ANJJAH) : (a) Yos1 Sir. Accordin& to the 

draft Seventh Five Year Plan (1985 .. 90) 
document, generation of productive ernp~oy-
ment in the central element is the develop-
ment strategy of the Seventh Plan. 

(b) to (d) Besides the sectoral Program-
mes, the pnckage of ' poverty al1 cviation 
programmes aimed at giving self.employ. 
ment and wase empl0yment 10 the poorer 
Eect1ons or the community will continue. on 
n. significant scale during the Seventh Plan. 
It is expected thnt additio:1a I employment 
of the order of 40. 3 6 milJ ion standard per-
son )ears would be generated during the 
Seventh PJan with an implied growth rate 
of 3.99 per ceat per annum. The Nutiooal 

, Rural Employment Programm~ (NREP) and 
Rural Landless Employmenl Guarantee 
Programme (RLEGP) wouJd generate 9.04 
mil lion standard person yea, s of employ .. 
ment in rural areas during the plan period. 

Setling up of Radio Stations in KersJa 

13. SHRI MULLAPPALLY RAMA .. 
CHANDRAN : W1l1 the Minister of 
INFORMATION AND BROADCA~TING 
be plea~ed to state : 

(a) the number of All Jndia Radio 
Stations to be set up in Kera la in the near 
future and the places where they are inten• 
ded to be located ; 

(b) when will the decision to set up All 
India Radio Station at Connanore in Kerala 
be implement,ed ; and 

(c) whether the AIJ India Radio &tation 
to be set up at Cannanore w11J be more 
powel'ful than the existjng stations elsewhere 
in Kerala? 

THB MINISTER OF STATE OF THb 
MINISTRY OF lNFOR~fATION AND 
BROADCASTING (&HRI V.N. GADGIL): 
(a) to <c) rn the 7th Five Year Plan (1985-
90) it is proposed to set up three FM radio 
statoins with 2 8 3 KW Fi\! transmitteu 
each at Cannanore, ldukki and Cochin in 
the State of Kerala. These stations would 
be on the Frequency Modulated system of 
transmission. They are expected to provide 
an interfcrente free and shrinkaac fret 
coveraae in tho servi~c areQ because of the 
different tecbuoloay. 
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In additbn, the in,tallation of a SO KW 
SW Transmitter at Trivendrum and the 
uparadatioo of the 20 KW MW Transmitter 
at Trichur to l 00 KW MW are alHo 
proposed, 

Fixation of Support Prices of Agricultural 

Produce 

14. SHRl V. SOBHANADREES· 
WARA RAO : Will the l\.1inister of 
AGRICULTURE be pleased to state: 

(a) whether Andhra Pradesh Govern-
ment have sent their suggestion to Cen-
tral Gov ernm~nt in regard to fixation of 
support prices of paddy, grain, sug,lr· 
cane, cotton, groundnut and other Agri-
cultural r,roduce for the ye:u 198 4. 85 ; 

(b) ir so, whether Union Govern-
ment have con~h\ered t ho.;e suggestions ; 
end 

( c) if so, reaqons for fixing lower 
support prices fo r thec;e crops ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF . AGRICULTURE 
AND COOPERATION (S HRI YOGEN· 
DRA MAKWANA): (n) The Govern· 
ment of Ar,dhra Pradesh had suggested 
procurement/support prices in respect of 
paddy, khar if co irse cereals (jowar, bajra 
and ma.ize) and Kharif pulses (green 
gram, black gram and red gram), 
grouodnut, cotton and sugarcane fo-r 
19 84-8 5 se:.:ison. 

(b) Yes, Sir. 

(c) The support prices are fixed on 
the recommendations of the Commission 
for AgriculturaJ Costs and Prices keeping 
in view a number of factors. The Com-
mission's recommendations take into 
account not only the cost of production of 
the commodity, but also factors like 
trend~ in prices, demand and supply 
situation, ~ffect on industrial cost stru-
ctur~. effect on general price level and 
on cost of I iving as well as the views of 
various State Governments. 

Reorganisa tlon of Zonal System in 
FCI 

tS. SHRJ KALI PRASAD PANDEY : 
WiJJ the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether it is a fact that Food 
Corporation of India is considerine to 
re-organi~e its zonal system and create a 
New Central Zone ; jf so, the details 
of the proposa 1 ; and 

. 
· (b) whether there bas been a demand 

for creation of a separate North-East 
Frontier zone also for sev.en States i.e. 
Assam, Meghalaya, Tripura, Naga]and. 
Manipor etc. for many years ; if so, the 
action proposed to be taken on this 
demand? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLJE') (SHRI K.P. SINGH DEO) : 
(a) No proposals for reorganising the 
zonal system of FCl have been formula-
ted. 

(b) The demand for creation of a 
separate North-East Frontier Zone will 
be kept in view if such proposals are 
considered. 

Setting up of ·wage Boards ror Fach 
lnd .. stry 

16. SHRI R.P. DAS : Will the 
Minister of LABOUR. be pleased to state : 

(u) in view of wide disparities in 
the wages paid in some industry from 
State to State,. whether Government have 
decided to set up Wage Boards with 
statutory backing for each industry ; 

(b) if not , the reasons thereof : 
and 

(c) the time by which Government 
propose to set up ~uch boards ? 

THE MINISTER OF STATE OP THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) to fc) Government have 
recenlly set up two Wage Boards-one 
for Workins Journalists and ano(ber for 
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non-journR list Newspaper Employees as 
per provisions or the Working Journa-
lists and Other Newspaper 'Employees 
(Condition of Service) and Misc. Provision~ 
Act, 1955. A non-statutory Wage Board 
for Sugar Industry has also been set up 
·recently. The question of giving statutory 
backing to the Wage Boards was e1<amined 
earher, but it was not found feasible. Of 
Jate, a recommendation bas come from 
t~c Group of Sto.te Labour Ministers, 
constituted by the 3 5th Session of the 
Labour Ministers• Conference he1d in 
May 198 S, to the effect that the ques-
tion of introducing a suitable Jegislation 
to enable the establisbment of Hatutory 
·wage Boards in different 1ndustries, as 
and when necessnryt may be examined. 

Functioning of TV Relay Centre Nlmpura 

17. SHRI NARAYAN CHOUBEY : 
WUl the Minister of INFORMATION 
AND BROADCA C3TING be plea~ed to 
state : 

(a) whether Government are aware 
that the television relay centre at Nim· 
pura, Khagarpur, West Bengal very of-
ten goes out of order lendin[!. to com .. 
plete disruption of television channels ; 

(b) if so, the rea9ons th ereof a td the 
remedial measures taken or to be taken 
to set things right ; 

(c) the ar ea covered by the particular 
television relay centre : 

(d) whether the re1ay centre is inadequa-
te for the bi~ district of Midnapur with po-
pulation of more that 70 la kbs : and 

(e) if so, whether this television 
r·etay centre wilJ be made more powerful ; 
If so. when ? 

THE MINISTER OF STATE OF THE 
MINISTRY O F INFORMATION AND 
BROADCASTING (SHRl V.N. GADGIL) : 

(a) and (b) The interruptions in 
transmission from TV relay centre, Kha-
ragpur, are due to frequent failure o_f 
power supply. A diesel generator has 
been provided to the Centre to meet such 
exiJenci es. 'Yet interruptions of 1·2 

minutes each time when the power 
supply fnils is unavoidable since some 
time ,is required for the diesel generator to 
be switched on. 

(c) TV relay centre Kharagpur pro .. 
vides coverage to an area of about 
2000 Sq. Km. 

(d) and (e) Besides the low power 
trn nsmitter f unct io ning at Kharagpur, 
parts of Midnapur district are within the 
service area of high power transmitter at 
Calcutta and Asansol. There is no proposal 
to instal a high power TV transmitter at 
Kharagpur but it is envisaged to set up a 
separate low powrr TV transmitter at 
Midnapur during the Vll Plan p:riod. 

Susrgestions by FCI to Bring Down 
PrJces of Foodgroins 

18. SHRI T. BAL A G OUD : Will the 
Minister of FOOD AND ClV IL SUPP .. 
LIES be pl eased to state : 

(a) whether Food Corporation of 
Tndia ha9 tu(lgested certain measures to 
Government to bring down the prices of 
foodgrains to a manageable level ; 

(b) if so, the detail~ thereof : and 

{c) the steps taken to implement 
those proposals ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO): 
(a) No such suggestions have been rece· 
ived from the Food Corporation of India. 

(b) and (c) Do not arise. 

Agriculture EducatJ011 

19. SHRI MURLJDHAR MANE: 
Wil1 the Minister of AGRICULTURE be 
pleased to s tate 

(a) whether Government propose to 
take step~ to make agricultural education 
more meaningful ; 

(b) if so, what specific 
proposed to be made m 

change& are 
the existing 
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course3 of study and research works 
done in Agricultural Universitie~ ; anc1 

(c) the guidelines sent to State 
Governments and the Agricultural Uni· 
versities by Union Government for this 
purpose 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRJ YOGEN-
DRA MAKWANA) : (a) to (c) Agricul· 
tural Education in the Stat~ Agricoltaral 
Universities in the country bas been or· 
ganised as profesaiona 1 degree pro(lra-
mmes in various branches of agriculture. 
The curricula of these degree programmes 
are reviewed from time to time to incor-
porate necessary changes accoroin~ to 
the requirements of- agricultural elev elop-
ment. In 197 8, the Indian Council of 
Agricultural R,escarcb had constituted n 
Committee to review the educational 
functions of the State Agricultural Uni-
versities. Based on the recommendations 
of this Committee a Deans' Committee was 
constituted to review and reformuJate the 
curricula of the various degree progra· 
mmes. The report of this Committee has 
been finalised and ~ent to the State 
Agricu1turn1 Universities for their con· 
sideration and implementation. 

. The salient features of the recommen-
dations of the Deans' C'lmmittee are 
the inclusion of necessary courses in basic. 
sciences and humanities, a strong core 
proaramme in the concerned. di~ciplines 
and the inclusion of a number of elec· 
tive courses to enable the students to pre· 
pare for work in various specialised 
ficld1. Pr_ovision has also been made for 
adequate practical training within the 
acad cmlc programme. 

Achievement of Crop Jnsorance Scberne 

20. SHRI I. RAMA RAI : Will tbe 
Mlni11ter of AGRICULTURE be p1e.ised 
to state : 

{a) the progress achieved with reanrd 
to the poJicy of crop insurance ; 

(b) which are tbc States selected by 
Oovcramcnt to provide ips\Jr~oce cover 
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to farmers against the destruction of tho 
crops ; and 

(c) whether the"e is a proposal under 
consideraticn of Government for fnsu-
rance against the falling prices of agri-
cu1turn1 commodities especially the recent 
steep price falJ of coconut ? 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATlON (SHRI YOOENDRA 
MAKWANA) : (a) nnd (b) The Com-
prehensive Crop Insurance Scheme which 
is being implcmc·ntcd in the country from 
Kharif 198 S senson has so far been 
adopted by 12 Stat es and 3 Union Ter· 
ritories namely ; Andhrn Prade:ih, Bihar, 
Gujarat, Harynna, Karnataka, Kerala, 
Madhya Pradesh, Maharn!htrn, Orissa, 
Tamil Nadu, Utt~r Pradesh .• West Beng~J 
and the Union Territories of Arunachal 
Pradesh, Goa, Daman & Diu, and Pon· 
dicb erry. The State Governments of 
Rajastbr.n and Jammu & Knshmir have 
decided to implcn1ent the scheme from 
Rabi 198S season. 

The General Insurance Corporation 
of India (GIC) which is implementing 
the scheme in collaboration with the 
State Governments as co.insurers have 
received proposals of the order of Rs. 
200 crores as sum insured from J 2 State 
Governments in respect of Kharif season. 
The final position would, ho\J;e,·er, be 
known ofter 30th November, 1985 
which is the cut-off date for Kharif 
season. 

(c) No, Sir. 

T.V. Serials 

21. DR. B.L. SHAILESH : WfJl the 
Minister of INFORMATION ·AND BRO. 
ADCASTING be pleased to state ! 

(a) whether there is, at present 
slut or T.V. serials ; if so, how man) 
strials have been entered and bow 
man) are under consideration 

(b) which of the serials are bei111 
1ivon exten.sion .i 
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(c) what steps aro belna taken to 
ensure that the programrne makers ensure 
better quality and social content of· tbeso 
seriuls ; 

(d) which is the authority charged 
with the responsibility of approving these 
serials before being exhibited on the 
Doordarshan net·wOrk ; and 

· (e) the amount which the Doordar-
sban exprcts to get from these serials 
during the current )ear and which arc. 
the main advertisers/sponsors and amount 
paid by them ? 

THE MINISTER OF ST A TB OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (~HRI V .N. GAD· 
OIL) : fa) Against a total number of 639 
proposals so f:lr received by Doordarshan 
for sponsored serials, 69 have been 
approved, 340 rejected and a fina1 deci· 
sion is yet to be taken on 230. 

(b) Of the serials which are running 
at present, Ye Jo Hai Zind·lli, Ek 
Kahani and Durpan have been given 
extension for another 13 epi~odes. 

(c) A con~tant vigil is kept on the. 
quality of serials. A minimum of four can, 
ned episodes of TV programme/serials 
are obtained from sponsors for a preview 
and corrective action 'before they are 
scheduled over Doordarsbnn. 

(d) Doordarshan is tbe final authority 
for selection and approval of T.V. serials. 

(e) A stat em en t is given below. 

Staten1ent 

Statemtnt Showing . the Amount Ex· 
pected from Various Sponsorship 
Serials and the Details of Ma In 

Advertisers f Sponsors 

The amount expected from the npon· 
sorshi p of vnrious serials to be te1ecast· 
on Doordarsbun during the current year 
wm be approximately Rs. 4 crorcs. The 
main advertiser,/ sponsora are as \lnder ; 

1. Colgate Pamolive 
India Ltd. 

2. foood Specialities Ltd. 

3. Hindustan Lever 

4. Khaitan Fan 

5. Vicco Lab. 

ti. Parle E,cporcs 

(Amount in 
Lakhs) ---------
34.15 

38.8.S 

23.10 

7.70 

25.5j • 

8.40 

7. M/s Prima Marketjng 4.90 

8. Gujarat Cooperatives 

9. Tata Oil Mills 

1 O. Richardson Hindus. 
tao Ltd. 

11. Ponds 

12. Dabur 

13. Oodrej 

14. Mayur Pan 

15. Geoffry Manners 

16. Cadbury (P) Ltd. 

17. VIP Cb am pion 

18. Reliance Textile 

19, Bombay Oil Mills 

20. Bajaj 

21. Others 

TOTAL 

25.SS 

17.8$ 

1.SO 

7.65 

5.90 

30.7S 

9.10 

19.25 

16.80 

1.0S 

7. 70 

11.40 

18.SS 

74.30 

---
400.00 --------

Advance Sought by RaJasCban to 
Lift Sugar 

t 

22. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pJeascd to 
state : 

(a) whether Rajasthan Go\•ernment 
have sought a Rs. 6 croie interest free 
ways and means advance from ·the Ceo. 
tt(ll Oover~men\ t~ ep,ble tt,c Stat, 
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Cooperative Consu01er Federation to lift 
the 16, 000 tono es of Sugar allotted to 
the State by the Food Corporation of 
India as the Federation did not have 
sufficient funds to pay to Food Corpora-
tion of India which in.sjsted upon ful1 
advance payment ; and 

(b) if so, the reaction or Central 
Government thereto ? 

THE MINISTER OF STATE OF THE 
MINfSTRY OF FOOD AND CIVIL .su .. 
PPLlES {SHRI K.P. SINGH DEO) : ta) 
Yes. Sir. 

(b) Siace Rajasthan is a direct allottee 
State, 1be State Government i_s required 
to make its own arrangement for funds 
for lifting of J evy sugar quotas from the 
factories or the Food Corporation of 
India. The State Goveroment has been 
informed accordinaly. 

Private Houses in Delhi 

2J. SHRI A.J.V.B. MAHBSHWA'tA 
RAO : Will the Minister of · URBAN 
DEVELOPMENT be pleased to state : 

(a) whether private housing in De1bi 
covers almost half a mil1ion houses ; 

(b) whether these houses are most 
unplaaned and unserviced and have cre-
ated major environrrienta1 and san ltation 
problems ; and 

(c) if so, the steps taken by Govern .. 
ment in this regard ? 

THE MINISTER OF STATE JN THB 
MINISTRY OF URBAN DEVELOP· 
MBNT (SHRI DALBIR SINGH): (a) 
Tho number of resideotial and comm er-
ciaf properties under the jurisdiction of 
MCD is reported to be about 4.5 lacs. 
By adding the properties in NDMC area, 
the number is likely to be about S lacs. 

(b) and (c) these houses can be 
ditided on the basis of Planning, availa· 
bility of services aod scb1me1 for deve. 
lopment io the f0Jlowio1 typca of Qolo-
Di•; 
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(i) Approved Colonies : These colo-
nies have been properly plan .. 
n ed and services have been 
provided therein as per approved 
norms. A1 raogement-s for ~ani· 
tat ion, etc., exist •b ere in. 

Oi) Unauthorb.ed Colonies : There 
are over 600 unauthorised 
colonies in Delhi which were 
set up in unplaoned manner. 
These colonies are deficient in 
services. In accordance wif b 
Government orders, unauthori-
sed colonies covering r esidential 
and commercial structures con-
structed therein upto 30.6. 77 
and 16.2. 77 respectively are be-
ing reauJarised by the ODA/ 
MCD afler fitting them in to a 
layolit plans aod terviccs are 
also being provided/improved 
therein subject to avniJabiJity of 
space, infrastructure and pay. 
meni of development charges by 
the b enefici eries. 

The unauthorised colonies 
set up after the prescribed cut off 
dates do not qualify for regu1ari. 
sation and no jmprovements are 
being carried out the rein. 

(iii) Resettlement Colonies : Jbuggi 
a·nd Jbonpri dwellers rcmo· 
ved from various areas in 
Delhi have been refettled in 
these colonks which were ini-
tially provided with services like 
toilets, water hydrants etc. at 
community level. A scheme for 
provisiob of additional faciHtiea 
Jike water and sewer lines for 
grant of individual water and 
sewer connections, improvement 
of roads, drains overhtad and 
undergrouod tanks, etc., bas 
been sanctioned by the Govern-
ment. 

(iv) Jlillag•s : Tboseare old vilJage 
abadis with services initial-
ly existing as in villages. 
This Minietry ba:s sanctioned a 
scheme for provision of serv i· 
oot Uko water eupply1 soworaa,,. 
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cnvir011menta J sanittttion etc., in 
urban villages. 

(v) Notifi~e,l Slum Area : Servi-
ces and arraogeme.1ts for 
saniLation are provided the rein 
and are being improved under 
the scheme for Environmental 
Improvement of Slums. 

Provident Fund Arrears Pending Rea· 
Usatlon in States 

24. SHRI M. RAGHUMA REDDY ; 
SHRI MANIK REDDY : 

Will the Minister of LABOUR be 
t il'-'ased to state : 

(a) whether large amounts of provi-
dent fund arrears are pending realisa-
tion in Biha r, Uttar Pradesh, West Benga], 
Madhya Prade~h, Maharashtra and other 
Sta.tes ; 

(b) if so} the names of lndustrie~ 

whose arrears are more than ten Jakb 
rupees upto 31 October, 1985; 

(c) Whether any action has -since been 
taken for the realisatiQJl of provident 
fund arrears fromthe defaultins indus· 
tries : and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE OP THE 
MINISTRY OF LABOUR (SHRI T. AN-
JIAH) : (a) ¥ es, Sir. 

(b) The information as on 31.10. 
198 S is not readily ava ilab1e. However •. 
the oames of establishments (exempted as 
well as unexempted) which were in 
arrears of rupees tc-n lakh or more es 
on 31.3.1985 are as given in the state-
ments I and II given below. 

(·c) and (d) The provident fund autho· 
ritie( ,are taking necessary Jegal and penal 
action in accordance with the pro'Vhions 
of the Employees' Provident Fund and 
MiscelJaneous Provisions Act; 1952 
against all the defualti na establishments; 
for rcalisat ion of the ou1standin1 dues. 

Statement 

Stattment sltowin~ the d)tails of the E.temPted Establishments which were in dtfault 
of' R.\·. Te" Lak'1s or more al 011 .31st Marclt, 198$ in transferring tile Provident 
Ji'u11d Contributions to tlreir re.rpective Board oJ Trustees. (Statement referred to in 

rtply to par, (b) of Lok Sabha Unstarred Qutstton No. 2~ for 18.11.1985) 

s. No. 

1 ... 

1. M/s 

2_ M/s 

3. M/s 

•• M/s 

,. Mis 

6, Mis 

Name of the Establishment 

2 

BI HAR 

Bihar State Electrigity Board, Patna. 

Rohtas Industries Ltd. 

Bihar Firebricks and Potteries Ltd. 

Som VaJJey Portland Cemenl Fa~tory 

P.trshwa Properties & Minina Co. Ltd. 

Motipur Su1ar Factoey & Cane Farm 

Amount not ttansferred 
(Rs. io Laths) 

3 

144.40 

109.10 

28.54 

12.82 

32,ll 
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7. 

8. 

9. 

J. 

r . 

l. 

2. 

1. 

J. 

2. 

3. 

4. 

5. 

7. 

~. 
3. 

4, 

2 

M/s Bibar State Road Transport 

M/s Heavy Engineering Corp. Ltd., Raochi 

M/s S.K.G. Sugar Corporat lon 

GUJARAT 

M/s Gaekwar MilJs Ltd. 

KARNATAKA 
Mis Solar Jung Sugar Mill 

KERA LA 
Mis. Travancore Rayons Ltd. 

Mis Kerala State Road Trao)port Corpo. 

MADHYA PRADESH 

M/s Hukumchand Mills Ltd. 

MAHARASHTRA 

M/s The Khandesh Spg. & Wvg. Mil fs Ltd. 
Station Road. J'alejaon 

M/s Sbreeniwas Cotton Mills Ltd., Bombay 

M/s Model Mills Ltd., Umror Road, Nagpur 

M/s Western India Spg. & Wvg. Co. Ltd. 
Kalachowki 

M/s Finlay Mills Ltd., Bombay 

M/s Go1d Mohur Mills Ltd.11 Bombay 

M/s National Rayon Corpn, Ltd. 

UTTAR PRADESH 

M/s Modi Spg. & Wvs. Miils Co., Ltd. 

WEST BENGAL 

M/s Kel\'in Jute Co., Ltd. 

M/s Khardah Co. Ltd. 

M/s Ma,na Mills, Ltd. 

M/s Sbree Ambica Jato Co., Ltd. 
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124.60 

78 10 

18.63 

39.07 

13.52 

49.8S 

52.65 

23.21 

1$. 76 

13.36 

10.47 

20.73 

24.58 

21.99 

20.6.S 

49.18 

315.50 

33.32 t 
247.73 

184.00 
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s. Mis Angle India Jute Mills Ltd. 19.~1 

6. M/s Dalhousie Jute Co., Ltd. 75.25 

7. M/s Eastern Mf&. Co •• Ltd. SS.18 
,. 

M/s North Brook Jute Mills, Ltd. 115.02 8. 

9. M/s Empire Jute Co., Ltd. 20 I. 77 

10. Shri Gouri Shankar Jute Mills. Ltd. 76.00 

11. M/s Bird Jute & Exports Ltd. 12.67 

12. M/s Tndia Hard Metals Ltd. 19.15 

13. M/s Burn & Co.~ Ltd. 78.00 

14. M/s Indian Standard Wagon Ltd. 30. 7S 

15. M/s Bengal Potteries Ltd, 48.19 

] 6. M/s Mobini MilJs Ltd. 86.22 

17. M/s India Paper Pulp Co., Ltd, 77.34 

J8. M/s Amrita Bazar Patrik:a. Ltd. 20.88 

19. M/s Shree .Honuman Jute Mills Ltd. 82.00 

20. M/s Beni Ltd. 19.14 

21. M/s Bord & Co.t Ltd. Process Bogg. Div. 1 l.11 

22. M/s Hooghly Docking Eogg. Co., Ltd. 53.31 

23. M/s Ramougarx cane & Sugar Co., Ltd. 27.70 
' 

24. M/s Aluminium Mfg. Co., Ltd. • 19.15 
25. M/s B. B. J. Construction Co., Ltd. 24.71 
26. M/s Gouripur Co .• Ltd. 290.00 
27. M/s Budge Jute Co. , Ltd. 87.15 

:l8. M/s Baranagar Jute Mills Ltd. 1 so.oo 
29. M/s Howrah ,Mills Ltd. 159.78 

30. M/s Kalyani Spinnina Milla Ltd. 112.po 
31. M/s Naffar Chandra Jute Mills 27.99 
32. M/s Kankborah Co •• Ltd. . ~ 120.00 

M/s Naihati Jute Co., Ltd. 59,52 
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34. M/s New Central Jute MHls. 473.07 t 
35. M/s Aaarpora. Co. 24.67 

36. M/s Titagarh Jute Mills Ltd. 273.83 

37. M/s Victoria Jute Co.; Ltd. 89.80 

38. M/s The Angus Co., Ltd .. 210.80 

39. M/R . Shyamnaaar Jute Pty Co., Ltd. 261.50 

40. M/s Nuddon MiJls Ltd. 280.00 

41. lvf Is Ganges Mfg. Ltd. 36.00 

42. Mining & Allied Machinery Corpn., Ltd. 273.89 

43. Mis Delta Jute & Industries Ltd. 91.67 

44. Mis Galedonion Jute Mills Ltd. 47.20 

4S. M{; Wellington Jute MilJa Ltd. 83.27 

46. Mis National Rubber Co., Ltd. l 2.64 

47. M/s India Jute Co., Ltd. 91.45 

48. Mis Iiunbar Mills Ltd. 29.79 

Statement n. 
Statement showing the details of unextmpttd establishme, ts which w~re In dt/ault of 
Provident Fund due, of Rupees Ten Lakhs and above as on the 31st March, 198~. 
(Statement reftrrsd to in reply to part (b) of Lok Sabha Unstarred Question No. 

24 for 18.11.1985) 

S. No. 

1 

J. 

2. 

• 

Name of the Establishments 

2 

ANDHRA PRADESH 

' M/s Azamahi MillR Ltd., Warangal 
M/s Nellimarls Jute Mills, Vilianagaram 

BI HAR 

Mis Naliooal Jute Mfa. Corporation Ltd, , 

Mis K._tihar Jute Miils 

Provident Fund in 
arrears (R,. Io 

Lakhs) 

3 

27.76 

14.76 

78 
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3 

3. M/s Bihar .Sugar Works: 11.40 

4. M/s Bibar State Sugar Corporation Unit Bhit e 11.88 

5. M/s Reliance Firebricks and Pottery Co. 
Ltd. Dhanbad. 27.48 

,. M/s Kumardhubi Engg. Works 28.87 

DELHI 

1. M/s Bihar State Co-op. Bank Ltd. so. 10 

2. M/s Hindustan Samachar Co-op Society Ltd. 11.46 

GUJARAT 

1. M/s Keshariya Investment Ltd. 22.09 

2. M/s Manekchowk & Ahmedabad Mfg. Co., Ltd. 18.68 

3. M/s Shri Yarnuna MiJJs Ltd., Baroda 1 J .23 

4. M/s The Ccmtral Pulp Mills Ltd., Sonsadh 13.56 

HARYANA 

1. M/, Hindustan Prestressed & Concrete Structure (P) Ltd.,"' 
Faridabad. 26. t O 

2. Mis Bharat Carpets Ltd., Faridabad 14.31 

3. Vl/s Gedora Tools India Ltd., Faridabad 94.28 

KARN AT AKA 

t. M/s Shanker TextiJe Mills, Davanngere 24.68 

KERA LA 

1. M/s ·Sitart1m Textile MiJJs Triebur 29.57 

2. M/s Trivandrum Rubber Works 14.Sl 

MADHYA PRADESH • 
1. M/1 Indore Malwa United Mills. Indore 108.25 

2. M/s Kalyanmal Mills, Indore 43.79 

3. M/s Swadeshi Cotton & Flout Mills, Indore 68.00 

Mts Hira Mills UJjain ~s.su~ 



81 Written Answ,rs KAN.TIKA 21, 1907 (SAKA) 

s. 
6. 

7. 

8. 

9. 

10. 

1 1. 

12. 

I 3. 

J 4. 

15. 

l. 

2. 

3. 

4. 

s. 
6, 

7. 

8. 

9. 

IO. 

11. 

12. 

13. 

14. 

J s. 
l6, 

M/s Beoga1 Nagpur Cotton MiJls, Rajnandgaon 

M/s New Bhopal Textile Mills, Bhopal 

M/s Hukam Chand Mills Ltd., Indore 

M/s Raj Kumar MilJs Ltd., Indore 

M/s Hope Textiles Mills, Indore 

Mis Bi nod Mi1Js Co. Ltd., Ujja in 

M/s Bimal Mills Co. Ltd., Ujjain 

M/s Indore Texti1es Ltd., Ujjain 

M/s Shree Sajjan Mi11s, Ltd., Ratlam 

M/s BilaRpur Spg. Mills & Industries, Bilaspu r 

M/s Gnjrn Gears (P) Ltd., Dewas 

MAHARAgHTRA 

M/s Fuel Injection Ltd., Thana 

M/s Hind Cycle Ltd •• Bombay 

M/s Bhandari Porwal Engg. Co., Satara 

M/s Jaifabs Textiles Mills, Bombay 

M/s Bradbury Mills ltd., Bombay 

M/s Solapur Spg. & Wvg. Mins 

M/s Saksaria Cotton Mil 1s, Bombay 

M/s New Kaiser-I-Hind Mills, Bombay 

Mis Digvijay Textile Mills, Bombay 

M/s India United Mills, Bombay 

M/s Bharat Textile Mil1s, Bombay 

M/s Shree Sitaram Mills, Bom1'ay 

M/s Jam Mfg. Co .• Ltd. 

M/s Phoenix Mills, Bombay 

M/s New India Rayon Mills Ltd., Bombay 

Mis Ellora Silk MilJs, Than&1 
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16.92 

23.64 

39.99 

38.88 

139.0S 

308.44 

64.00 

47.44 

41.04 

20.96 

17.9S 

10.12 

104.93 

30.89 

1-0.1 S 

242.49 

40.16 

18.12 

20.63 

13.SS 

219.13 

l 9.6S 

114.16 

21.66 

24.71 

32.26 

l4-3f 
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1. 

2. 

1. 

2. 

1. 

2. 

3. 

4. 

s. 
6. 

7. 

8. 

9. 

10. 

1 t. 

12. 

13. 

14. 

t. 

2. 

3. 

4, 
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Mis TimbJo Pvt. Ltd., Goa 

Mis Pa,lghar Rolling Mills , Pvt. Ltd., Thana 

ORIS SA 

M/s Bisra Stone Lime Co. Ltd., Sundargarh 

M/s Cuttack Electrical Division, Cuttack 

RAJASTHAN 

M/s Jaipur Spa. Textiles & Wvg. Mi H s Ltd. 

M/s Mewar Textile Mills Ltd. 

TAMIL NADU 

M/s Kalceswarar Mills, Coimbatore 

M/s Somasundarm Mi1Is (P) Ltd., Coimbatore 

M/s The Bbarathy Mills Ltd., Pondicherry 

M/s Vasantha MiHs Ltd., Coimbatore 

M/s Sri Mabalakhmi Textiles, Madurai 

M/s Bhavani Mi)]s Ltd., <;;oimbatore 

M/s Anglo French Textile Ltd.t Bondy 

M/s Sri Ramalinga Choodembigai Mi11s Ltd. Tiruppur 

M/s Sri Hari Mills {P) Ltd .• Coimbatore 

M/s Pilot Pen Co. (India) Ltd. 

M/s Textool & Co., Coimbatore 

M/s Enfield India Ltd. 

M/s Tamil Nadu Magnesite Ltd., Salem 

M/s Sudi.1rs1n Finance Corporation 

UTTAR PRADESH 

M/s Punjab Sul(ar MiIJ~ , Oorakbpur 

M/s Mahabir Sugar Mi J)s. Co. Ltd., Gorekhpur 

M/s U.P. State ~uaar Corp. Bebraich 

Ml s. Nawabganj Sugar Mills. Co, Ltd •• Gondo 

14.21 

13.17 

42.49 

12.81 

21.11 

21.59 

13.36 

26.60 

21.62 

27.38 

54.87 

J0.85 

27.95 

10.18 

15.00 

11.93 

11.36 

10.44 

16.29 

14.47 

SS.32 

23.SS 

19.35 

92.9~ 
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s. 
6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

1 s. 
16. 

17. 

18. 

19. 

20. 

21. 

1. 

2. 

3. 

4. 
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6. 

8. 

9. 

10. 
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M/s Seksaria Sugar Mills, Gonda 

M/s Laxmi Devi Sugar Mills, Deoria 

M/s U.P. State Sugar Corp. Burhwa1, Barabanki 

M/s Laxmi Suaar & Gen. Mills, Hardoi 

M/s Ratana Sugar Mills (P) Ltd., Jaunpur 

M/s Jaswant Suaar Mills, Meerut 

M/s Swad,shi Cotton MiJls, Kanpur 

M/s New Victoria Mills, Kanpur 

M/s Laxmi Rattan Cotton Mills, Kanpur 

M/s Elgin M.ills No. 1, Kanpur 

M/s Elgin Mills No. 2, Kanpur 

M/s Artherton Mills, Kanpur 

M/s Associated Journals, Lucknow 

M/s U.P. Instrument,, Lucknow 

M/s Bijl i Cotton Mills, Hathras 

M/s H.R. Sugar Mills. Bareilly 

M/s Tiger Hardware and Tools Ltd., AJiga, 

WEST BENGAL 

M/s Arati Cotton Mills 

M/s Bertrams Scott. 

M/s Bengal Fine Spg. & Wvg. Mills (No. 1) 

Mis Bengal Laxmi Cotton MiJJs 

M/s 

M/s 

Bangasree Cotton Mil ls 
. 

Bangadaya Cotton Mills . 

Mis Bharat Jute Mills 

M/s Canteen Carpantary Work• 

M/s Central Cotton MiJJ1 

M/s Dam Dima Tas Estate; 

• 

Wrltt,n An,wers A~ 

16.liS 

16.45 

10.01 

128.97 

10.29 

16.18 

20.93 

88.23 

31.43 

84.86 

68.17 

43.Sl 

17.22 

33.64 

15.92 

38.94 

1 S.55 

23.38 

27.80 

26.03 

15.95 

10.90 

IS.22 

90.60 

14.66 

6S.18 
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2 3 

M/s Calcutta Jule Mfg. Co. 18.59 

12. M/s Kaner ia Industries 10.90 

13. M/s Krishna Silicate Works 13.86 

14. M/s Lax.mi Narayan Cotton Mi)Js 33.23 

1S. M/s National Iron & Steel Ltd. 35.21 

1 (i. M/s Port Engg. Works 10.SO 

17. M/s Sree Mahahlxmi Cotton Mills 29.38 

18. M/s Sarugaon Tea Estate 

19. M/s Eastern Paper Mills 

Comprehensive National Wage 
Policy 

ZS. SHJU P.R. KUMARAMAN1 
GALAM: 
SHRI V. TULSI RAM : 

Will the Minister of LABOUR be plea-
sed to state : 

(a) whether Government propose to 
prepare a comprehensive National Wage 
Policy; and 

(b) if so, the d e ta ils thereof and st : ps 
taken in this regard 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJJAH) : (a) and (b) The question of 
a Na tiooal Wage Policy has been consider-
ed from time to time at various forums. 
The views expr essed and suggestions made 
in this regard from various quarters are 
engaging the attention of the Ministry of 
Labour. 

Assistance for Construction of Sewe-
rage and Drainage for Imphal 

26. SHRl N. TOMBI SINGH : 
Will the Minister of URBAN DEVELOP· 
MBNT be pleased to state : 

(a) whether the Government of Manipur 
nav c requested the Union Government 

..o.so 

18.52 

for ~ubstantial financial assistance towards 
the construction of sewerage and draiuage 
for the State Capital Imphal; 

(b) if so, the delails thereof aod reac• 
tion of Government thereto; and 

(c) if not, whether the Centre is 
aware thot the State Capital is In dire 
need of sewerage and drainage fa~ili· 
ties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SJNGH) : (a) No such 
~pe9ific request has been received in this 
Ministry. 

(b) Does not arise. 

(c) The Centre is generally aware 
of the status of sewerage and drainage 
facilities in Imphal. It is for the State 
Government to prepare a detailed sewc· 
rage and drainage project for the capital 
town. 

Procurement Prices for Paddy 
and Wheat ~nd Tar~et fixed for 

their Procurement 

27. SHRI K.P. UNNIKRISHNAN : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 
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(a) procurement prices fixed for 
paddy and wheat for the season and the 
.national targets for procurement for paddy 
and wheat; and 

(b) quota fixed for defl'erent States ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVJL 
SUPPLIES (SHRI K.P. SINGH QEO) : 
(a) aod (b) Support prices for paddy of 
Fair Av.erage Quality for the Kharif market-
ing season, 1985-86. h:ive been fixed at 
Rs. 142/-, Rs. 146/- and Rs. 150/· per 
quinta1, for the common, fine, and super· 
fine varieties, resp eclively. For wheat, 
the spport price is Rs. 157 /- per quintal 
for the Rabi marketing s cason, 1985 .. 86. 
No target of procurement bns been fixed 
as paddy and wheat arc procured for 
extending price ~upport to the farmers. 

Procurement Price for Paddy 

28. sH:Rr SATYENDRA NARAYAN 
SINHA 
SHRI KALl P8ASAD PAN-
DEY : 

Wi11 the Minister of AGRICULTURE 
be pleased to state : 

(a) whether 
paddy has been 
quintal; 

procurement price for 
fixed at Rs. 14 1 per 

(b) if so, whether this is the same as 
the price recommended by the Commission 
for Agricu lturaJ Costs and Prices; 

(c) what was the criteria fix ed by 
the Commission in coming to its conclusion; 
and 

(d) whether the new pr ocurement 
price o.deguatc:ly cove1s t.be costs of pro-
duction of paddy ? 

THE MINISTER. OF STATE J.N THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATJON (SHRl YOGEN· 
DRA' MAKWANA) : (a) The Govern-
ment have tixed the procurement price of 
paddy (common variety) of fair avcraae 
quality at Rs. 14 2 per quin tal for the 
£98S-86 markoUaa season. 

(b) The price fixed by the Govero~ 
meat is higher by Rs. 2 per guintal over 
lbe price recommended by the Commission 
for Agricultural Costs & Prices. 

{c) The Commi~sion Interalfa takes into 
account a comprehensive ov~rview of 
the entire structure of the economy of 
the commodity including its production 
and price trends, available data on cost 
of production of the crop, changes in 
input prices, input.output price parity, 
effect on geneiaJ price level, international 
market price situa tion and pari tY between 
prices paid and prices received by the 
farmers. 

(d} Yes . Sir. 

Rfse in Issue. Prise of Rice in Fair 
Price Shops 

29. SHRIMATI KTSHORI SINHA : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be plea~ed to Hate : 

Ca) whether the issue price of rice 
in fair price shops has been raised 
recently; 

(b) if so, the reasons therefor; and 

(c) whether such increase would 
have any impact on the cost of Jiving of 
working class 1 

THE MINISTER OF STATE OF THB 
MINISTRY Of FOOD AND CTVIL 
SUPPLIES (SHRI K.P. SINGH DBO) : 
(a) Yes, Sir. 

(b) The issue prices have been revis· 
ed with effect from 10.10.85 as a con• 
sequence of the increase in the support 
prices of paddy for the Kbarif marketins 
season 19 8.S-8 6. 

(c) Ye~, marginally. The issue 
price of rice supplied through the pubHc 
distribution system carries a heavy sub-
sidy and is much Jower than the rulinl 
market prico of rh;e, 
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Allocation of Jmportcd Skimmed 
Milk Powder to States 

30. SHRI SUBHASH YADAV: 
SHRI DHARAM PAL SINGH 

~ MALIK: 

WilJ the Minister of AGRICULTURE 
be pleased to state : 

(a) The qua.ntily of skimmed milk 
I powder imported by Indian Dairy Corpo-

ration which bas been a11otlell to various 
States during the last three years, year-
wise; 

(b) The quantity a11otlcd to milk 
supp]y schemes establ h hed in towns with 
population of below 2 lakhs; and 

(c) At what rate it has been supp1ied 
to such milk supply schemes ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRJ YOGE?N-
.DRA MAK WANA) : (a) The guantitie.s 
of skimmed milk powder issued by the 
Indian Dairy Corpol'a lion to the various 
States/Union· Territories for the years 
1982·83; 1983-84 and 1984 .. 85 are as 
under: 

Year 

(i} 198.2-83 
(ii) 1983-84 

(iii> 19 84·8 5 (provi· 
siona l) 

(Quantity in M. 
Ts.) 

44401 
42155 
47438 

(b) The informa tion is being coJlec-
ted end will be placed on the Table of 
lbc Sabha. 

(c) The sat c price of skimmed milk 
powder issued by the Indian Dairy Corpo-
ration to the milk supply schemes is as 
und,er : 

Ytar 

1982-83 
1.4.82 to 31.12.82 
1.1.83 to 31.03,8 3 

Issued price-
(Rs. per M. T.) 

12.000 
14,000 

1983·84 

1.4.8 3 to 31.01.84 

1.2· 84 to 31.03.84 

1984·85 

1.4,84 to 28. 2.8 S 

1.3.8 5 to 31.3 .85 

[ Translation] 

14.000 

16,000 

16,000 

13,000 
(for metro 
dairies) 
20,000 
(for other 
dairies) 

World Bank Assistance for Nationa1 
Steds Programme 

31. DR. CHANDRA SHEKHAR 
TRIPATHI ~ Will the Minister of AGRI· 
CULTURE be pleased to state : 

(a.) whether National St:eds Progra-
mme being imp~emeoted with World Bank 
assistance h as been successful in decen· 
tra J ising the wo:rk of product ion, pro cc ss-
ing and storing of seeds; 

(b) if so, the States in which this 
programme bas been imp)emented; and 

(c) the .achievements thereof uptiJI 
now and the exptnditure incurred there-
on? 

THE MlN.ISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN· 
DRA MAKWANA) : (a) \'es, Sir. 

(b) The States covered under r the 
project are Punjab, Haryana, .Andhra 
Pradesh and Maharashtra under Phase-I 
and Bibar, Karnataka, Orissa, Rajasthan 
and Uttar Pradesh under Phase-II. 

(c) (I> Followina infrastructural 
fac;;ilitics bavo been created und,r tho 
projc~t : 

(i) Breeder seed infrastructural 
facilities have been strenathcncd 
at 12 Aaricultuial Universiti~ 



~ 3 Written .4,rswirs KA.RtlK.A 2'7, 1907 (SAKA) Writll'n Answlr_s 94 

under the project, 7 ICAR insti-
totes and 4 Agril. Universities 
outside the project states. 

(ii) Seed Technology Rese.arch faci-
lities have been developed in 11 
A8ril. Universities in the project 
states. 

(iii) State Seeds Corporations with 
the active participation of the 
001 throuah National Seeds 
Corporation, have been set up in 
the 9 project states. 

(iv) Seed processing facilities have 
been creat<.'-O at 22 locations for 
handling certi fled seed of various 
crops. The Processing Capa .. 
city created is as und er : 

A. Cereal seeds 1,12,SOO MT 

9,500 .MT B. Cotton seeds 

C. G. Nut Pod 

D. Seed Potato 

1,!00 MT 

22,SOO MT 

(v) 8 Vegetable Seed Processing/ 
Packaging pJants with a total 
capacity of 24,000 qtls. have 
been established by NSC. 

(vi) Large Farm Developments have 
been undertaken by the 12 Agril. 
Universities, SFCI, Haryana 
Land Reclamation and Develop· 
ment Corporation. 

(vii} Foundation Seed Processing faci-
Jities have been created at 11 
centres by 9 Agril. Universities 
with a total processing capacity 
of 83,000 qtJs. 

(viii) 

Ox) 

Scientific storage facilities have 
been created at processing planti. 
In addition storage facilities have 
also been created at 47 locations 
by NSC and State Seeds Corpo-
ration with a total stClrnge capa .. 
city of 4.67 lakh qtJs. 

State Seed Certification Agencies 
and State Seed Testing Labora .. 
tocic!\ have been augmented in 
the 9 project states to take care 

of the quality control require-
ment. 

(x) 8 Consultants were employed 
for siving specia 1ised advice on 
various disciplines and 27 techni· 
cal officials of various Corpora• 
lions were sent abroad for in .. 

creasing their technfcnl com-· 
petence. In addition S officials 
from State Agril. Unive rsitie'! 
received s Ph.D. FeJJowship in 
'Seed Technology'. 

(II) Expenditure incurred under tbe , 
two projects it as under : 

(i) NSP·I : Rs. 49.74 crores upto 
31st December, 1984 (i.e. clos· 
ing date of the proje,ct). 

(ii) NSP-II : Rs. 31. 09 cror es upto 
31st October, 1985. More ex· 
penditure is Jikdy to be incurred 
upto 31st Dc.cember, 1985, i.e. 
the closing date of the project. 

[English] 

Decline in Prices of Coconut fn 
Kera la 

32. PROF. P.J. KURIEN 
SHR 1 T. BASHEER : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Government are aware 
of the crash in prices of Coco11ut in 
Kera la; 

(b) whether this has crippled the 
economy of the State; 

(c) if so, whether ony special steps 
are being taken Lo help the farmers to 
get remunerative price; and 

(d) if so, the detdls thereol? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AORlCULTURB 
AND COOPERATION (SHRl YOGEN. 
DRA MAKWANA) : (a) to (d} The 
prices Qf oo~oout have· fa.Jlen durin tho 
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current year due to a better crop as com· 
pared to tbe unusually lower product ioo 
in 1983-84 and high price io 1984. The 
State Government have inter-vened in 
the copra market through Kerala State 
Cooperative Marketing Federation and 
Kerala Coconut Development Corporation 
from 2 7 June, 198 5 and are pure basing 
copra at a price of Rs. 1200 per quintal. 
Reserve Bank of India has aJso been 
requested for credit nuthorisatioo of Rs. 
20 crores to theM arketiog Federation 
for this purpose. 

Rise In prices of Vegetables in 
Delhi 

33. SHRI MOHD. MAHFOOJ .ALI 
KHAN: \Vill the Minister of AGRJ-
CULTURB be pleased to state : 

(a) whether Government are aware 
of the continuous rise in the prices of 
vep etAbles in Delhi market making it 
difficult for a common man to buy vege-
tables; and 

(b) if so, what efforts have been 
made by Government to bring down the 
prices and to make the vegetables availa, 
ble to the common man at reasonable 
rates? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) and (b) The 
prices of vegetables in Delhi during 1985 

• have not been rising continuous]y. These 
have displayed the normal fluctuations in 
response to seasonal fa.ctors as well as 
short-term shift5 in supply and demand 
brought about by local phenomenon. 
However, with a. view to reducing the 
seasonal upsurge in the prices of veaeta· 
bles, which causes hardship to consumers, 
especially of the weak er and vulnerable 
sections of the population, Government 
have adoptetl both short and long-term 
measures. The short-term measures 
include the selling of fruits and vegetables 
by the Super Bazar, Delhi, through its 
mobile vans, und the opening of retail 
vegetable shops by the National Dairy 
Development Board. Tbe National Agri• 
cultural Cooperative MarkeUng Federa .. 
tion al&o makos availo.blc to the Super 

. 
B1zar and the Debi Civil Supplies Corpo. 

• ration onions and potatoes at the whole· 
sale level at prices which are sigoificantJy 
1ower than the market prices. The long-
term measure includes the launching of 
a Centrally sponsored scheme in the 
Seventh PJan for increasing vegetable 
production in the periphery of Delhi along 
with other big cities. 

l\faternity Benefit and CMld Care Scrv Ice 
for Agriculture Workers 

34. DR. PHULRENU GUHA : Wi 1J 
the Minister of LABOUR be pleased to state 
whether Government have any plan to 
provide maternity benefit and chi1d care 
seL·vices for female agriculture workers in 
the country ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : Proviso to Section 2(1) of the 
Matcrnrity Benefit AcL. 1961 empowers the 
State Governments, with the approval of the 
Central Government, to extend the prov.-
sions of the Act to any other estab1isbmen1t 
or class of establishments, industrial, 
commercial, agricultural or otherwise. The 
provisions of tbe Act bov e not 1 however, 
been specifically extended to any agricultural 
establishment so far. 

· Child care service! are provided to the 
general public by the government hospitals 
and dispensaries etc. 

l\.lemorandum Submitted by lnc1Jan Sugar 
l\lills Association 

35. PROF. RAMKRISHNA MORE 
SHRI B.V. DESAI : 
SHRI MAHENDR.A SJNGH : 

\Viii the Min istor of FOOD AND 
ClVIL SUPPLIES be pleased to statr : 

(a) whether in a memorandum recently 
submitted to Government, tbe Indian Sugar 
Mills Association have asked for a Jona-term 
sugarcane a.od sugar policy ; 

(b) if so, the details thereof ; and 

(~) the reaction of Government thereto i 
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THE MINISTER OF STATE OF TflE 
MINISTRY OP FOOD AND Cl VIL SUJ>P· 
LIES (SHRI K.P. SINGH DEO): (a) Yes, 
Sir. 

Cb) A brief summary of the salient points 
made in the memorandum is as 'folJows : 

(i) Statutory minimum price of suga r-
cane should be raised to Rs. 18 
per quintal linked to a recovery of 
8.5%. · 

(ii) The present proportion of 1 evy and 
free sal c sugar of 65 :35 should be 
modified to 50 !5 0. 

( iii) The system of State advised cane 
prices sl1ou ld be done away with. 

(iv) Factories should be enabled to 
undertake cnne dcv f" lopmcnt work 
in their areas. 

(v) State Governments should create 
necessary infrastructure like irriga· 
t ion, drainage. commnn icafion etc. 

. facilities. 

(vi) Sugarcane r esearch should be step-
ped up. 

( vii) Loan facilities to sugar mills for 
cane development from Sugar 
Development Fund should be per· 
mittcd liberally. 

(viii) Diversion to gur and khandsari 
should be checked. 

(ix) Bonding pol icy of sugarcane should 
be properly· implemented by State 
Governments. 

(x) The distance between an existing 
unit and a newly proposed sugar 
unit should be a minimum rndfo) 
distance of SO KMs. 

· (xi) Additional capacity requirement 
during Seventh Plan Period should 
be met by way of ex pan sjon of the 
existing units, as far as possible. 

(xii). The present ceiling on expansJon 
Rbout,l h~ withdrawfl, 

(c) The Government ha i1e recently finn· 
Hsed the sugar policy for 1985·86 
season. The main fea tm·es, which are 
indicative or the Jong term policy on 
sugarcane and sugar, are as fo1Jows : 

( i) The statutory minimum price or 
sugarcane payabl e by sugar fac· 
tories durin g J 985-86 s eason bas 
been raised from Rs. 14.00 to 
l 6.50 per quintal Jinked to a b nsic 
recovery of 8.5 per cent with pro-
portionate premium for every 0.1 
per c ent rise in recovery r1bove the 
basic I evel. 

(ii) l t has been d ecided to fix the sta. 
tutory minimum price of sugarcane 
pnyabJ e by sugar factories during 
the next seaflon i. e. i986-87 at 
Rs. 17 /· p er quint a} Jinked to 
8. 5 p er cent recovery. 

(iii) The ex-factory prices of lev} sugar 
for 1985-86 season have been 
fixed, tnking into ~ccount the sta .. 
tutory minimum cane price of Rs • 
16.50 per quintal, for the existing 
16 zones. The differential levy 
price of Rs. 26/ .. per quintal of 
sugar being a 1Jowed to weak units 
having capacity of below 1250 
TCD (Tonnes Cane Crush per day) 
and the plants having be en il1staJ. 
Jed prior to 1.10.1955 has been 
continued for l 98 5-86 season. 

(iv) The ratio of levy to fr ee sale sugar. 
has been changed from 6S:35 to 
55:45 for the season 1985-86. 

(v) The re.tail le-vy sugar price wilJ be 
increased from Rs. 4.40 to Rs.4.80 
per · Kg. wit h effect from 

· 1.1 2.1985. 

(vi) The Sugar Development Fund 
RuJes provide for extending Joan 
assistance for sugarcnne develop,. 
ment. Indian council of Agricul-
tural Research have been requested 
to int eosify lheir research pro-
gramme in respt.cl of sugarc1ne. 
State Gover::.mcnts hnve been 
requested to make available 
ildequate suiarcane for susar fA~· 



99 Written Answer& NOVEMBER l 8, 198~ Written Answers 100 

tories. There are already rcstri .. 
ctions on the distance between an 
existing and a newly proposed 
factory. 

Ex cldsfon or Departmental Undertakiags 
f'rom the Industrial Disputes Act 

36. SHRI K. RAMAMURTHY : Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether the employees of the depart· 
mental undertakings· have been excluded 
from the purview of 1he Industrial Disputes 

· Act and they have been brought under the 
purview of Administrative Tribunals; 

(b) whether the National Campaign 
Committee of eight Contra 1 trade unions 
h::ive r epresented to Govt-rnment tho. t this 
decision of Government is a.n encroachment 
on trade union rights of em r,loyees ; and 

(c) if so, action taken thereon ? 

THE MINISTER OF ST A TE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) No, Sir. 

(b) Several Trade Union Organisations 
have re presented to the Government against 
the proposa 1 for exemption of the Depart-
mental Undertakings of the Government 
from the purview of the Industrial Disputes 
Act. 

(c) The vi ews expressed by the Trade 
Union Organisation h:1ve been noted. 

Sugarcane Policy 

37. SHRI VTJIA Y N. PATTL : WiJJ the 
Minister of AGRICULTURE be p1eas:::d to 
state: 

(a) whether Government ha\'e formu-
lated any policy to increase production and 
productivity of sugarcane in the eountry ; 

(b) the supply position of sugarcane 
during the cur rent year in comparison to 
the Inst yenr ; nnd 

Cc) whether there is any proposal to 
1ive n(ld it ion3l facilit ios to the farmers in 

order to grow more sugarcane in tho 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERTJON (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. The policy of 
the Government is to increase production 
of Sugarcane to 217 mii1ion tonnes by the 
end of 7th Plan mainly through increase in 
productivity and marginaJ adjustments in 
area under sugarcane. 

(b) The production data of sugarc:.ine 
for the current year is not yet available. 
Hence it is too early to say about the sup. 
p1y position of sugarcane during the cur, ent 
ye~r. 

(c) The Centrally sponsored Scheme for 
the d cveJopment of Sugarcane was trnnsf er· 
red to Sintes from 1979-80 for impJemen .. 
tation under Stat e Sector as per the 
decision o f the National Devdopment 
CounciJ. Th e State Gov er nmen(s are 
providing facilities to farmert; for growing 
sugarcane crop in their Sto.t cs. 

Lond under Sugarcane Cultivation in 
1984.85 

38. SHRY E. AYYAPU REDDY: Wi1l 
the Minister of AGRYCUL TURE he pleased 
to ~tate : 

(a) Whether there hns been any increase 
in the acreage of 1and under su ga 1cane 

· cultivation in the year l 984-8 5 : · 

(b) Whether per hectare yield of sugar-
cane in India is far below lhe average per 
hectare yield in other countries ; and 

(c) Whether per hectare income from 
sugarcnne farming in India is for below as 
~ompared to other countric!; and whether 
the levy price.of sagorcnne fixed is rem une-
rative to farmers 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRJ YOGENDRA 
MAKWANA) : (a) The area under suaar~ 
cane in the country duriog 1984-85 is 
more or I ess of the same orde,r as in l 983-
84, being estimnted at 3.0 lakb hectares 
~nd 3,1 lakh hectares, respectively. 
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(b) No, Sir. The yield per hectares of 
sugarcane in India is, by and large, com-
parab1 e with other producing countries 
excepting a few, as will be seen from the 
table below : 

COUNTRY 

India 

Argentina 

Bangladesh 

· Brazil 

China 

Cuba 

Indonesia 

Mi ,dco 

P~1ki~tan 

Philippin es 

Thailand 

Yield of ~uglrcane in 
198 3 (quintaJ per 
hectare) 

5 59.8 * 
498.6 

443.7 

'618.0 

514.1 

536.6 

904.S 

692.3 

356.8 

447.2 

422.9 

(c) The income per hectare is mainly 
dependent on the level of ~ield of sugar~ 
cane per hectare and prices received by the 
farmers. The information on the latter 
item is not readily a,1ailable for all coun-

... tries. The Government while fixing statu· 
tory minimum price of sugarcane takes 
into account several factors including the 
cost of productioo of sugarcane. The price 
thus fixed by the Gu\teromeot is remunera. 
tive to the farmers. 

Non .. Porchase of l\lloist Foodgrains by FCI In 
Punjab 

t 39. SHRl INDRAJIT GUPTA : Will 
the Minist~r of FOOD AND CIVIL SUPP-
LIES be pl eased to state : 

; 

(a) whelhcr it is a fact that a large • quaothy of f oougraios has been lying in 
Punjab and Food Corporal ion of India bas 
not uareed to purchase the same on accooo t 
of its moistur~ content ; 

• Relates to 1983-84 

(b) if so, the detaiJs thereof ; 

(c) whether Punjab Government have 
repeatedly requested Food Corporation of 
India to purcbare tbe said foodgrains ; and 

(d) if so, the details thereof ? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP· 
PLIES (SHIU K.P. SINGH DEO) : (a) 
Food Corporation of India is purchasing· 
paddy in Punjab as per the specifications 
for moisture content laid down by the 
Government. 

(b) The maximum moisture content pro-
vided for paddy in the specific'1tions is 
18 %. 

(c) and (d) Yes, Sir. However, keeping 
in view the limits of Prevention of Food 

, Adulleration Act, and the possibility of 
toxicity and deterioration in bighkmoisturo 
grain during storage, th-e limit for the 
moisture content of paddy in the specifica-
tions for procurement bas noL been relaxed. 

Loss of Production of Kharif Crop Due to 
Supply of Sub-Standard Seeds in Eastern 

Regions 

40. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of AGRICULTURE be 
pleafed to state: 

(a) whether the current kharif crop has 
suffered and the next crop may suffer in 
some of the Eastern States due to the s_up· 
pJy of sub-standard seeds to the farmers ; 

(b) if so, the details regarding the 
quantity of w~cat seed tequfred by Orissa ; 

(c) whether durina last kbarif season 
also States such as Orissa procured seeds 
of u~specified varieties and standards 
through vested int·erest and distributed 
them to farmers in Gaojam and other dis-
tricts rcsuJting in a total Joss of crop ; and 

(d) if so, the reaction of Central 
Government thereon 7 

THE MlNISl'ER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
(SHIU YOGBNDRA MAKWANA) ; (al 
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The Oovernment ()( India has riot received 
any report lhot -the current kharif crop has 
suffered in some of the Eastern States due 
to the supply of sub.standards seeds to the 
farmers. Similarly, though the current Rabi 
t-owing is still in progress, we have not so 
far r eceived any report of crop losses on 
account of sub-standard seeds being supp-
Hed to the farmers. 

(b} The Government of Orissa bad 
indicated to the Government of India that 
they. would require 15, 167 qtJs. of wheat 
seeds for the current Rabi season. 

(c) Th e Government of India bas recci· 
ved no such reports. 

(d) The question does not arise. 

[ Translation] 

Provision of T .V. F~cilities in Rajasthan 

41. PROF . NIRMALA KUMAR! 
SHA KT AW AT : Will the Minfat er of 
lNFORMA TION AND BROADCASTING 
be pl.cased to state : 

(a) whether G overnment propo3e to 
make any special provisions for extending 
television fac ilities during the next hve 
years : 

(b) names of ni~tricts and Cities io· 
Rajasthan to which Doordarsban facility 
will be extended during 198 6-87 ; and 

(c) the year by which Doordan,han 
facility will he made available in Chittor-
farh? 

THE MINISTER OF STATE OF THE 
.MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl V.N. GADGIL) : 
(a) The VII pla!I pr.oposals of Doordarshan 
aim lo expand and consolidate facilities 
for programme production, generation of 
programmes in a1J the States, provision of 
a studio centre in each state capital aod 
extension of service to rural areas with a 
provision to link the st1..1dj o centres n.t Stale 
Capitals to relay transmitlers in the State 
concerned. 

(b) and (o) Tho exlensioo of TV service 
or provision of impI ovod service to Kota, 

Jaisalmer, Barmer, PiJani, Nagaur, Jhala· 
war, Dungarpur, Banswara, Chittourgarh., 
Pali, Churu, Sirohi (Abu), Sikar, Jhunjhunu 
Sawaimadhopur and Rawatbbata in Rajas: 
than is envisaged during VII plan period. 
The implementation of these projects, 
including the one for Cbittaurgarb would 
depend upon. the year-wise phasing and 
prior itics as agreed to by the Planning · 
Commission. 

[English] 

Purchase of Sub-Standard Seeds 

42. SHRT B. V. DESAI : Will the 
Minister of AG RI CUL TUR B be pleased to 
state : 

<a) whelher the purchase of huge quan-
tities of sub-standard i::eeds from private 
firms by some Eastern States threatens to 
jeopardise the finances of public' sector 
seed producing agencies ; 

(b) if so, whether the seed stocks worth 
over Rupees one crorc tying with the 
National Corporation and other State seed 
agencies arc likely to go abegging causing 
formidable fiscal losses ; 

(c) whether any report has been received 
from the· official agencies by the Union 
Govers;ament ; and 

(d) if so, the steps being taken by the 
NSC in this regard ? 

THE MINISTER OF STATE lN THE 
DEPARTMENT OF AGRICULTURE 
AND COOP 8RAT10N (SHRI YOOENDRA 
MAK W ANA) : <a) It is not within know-
! edge of the Government of Indja that 
some Eastern States have purchased huge 
quantities of sub-standard seeds from 
private firms. In fact, in relation to West 
Bengal, Orissa and Bihar, we have no 
information at atJ that they have placed . 
any mdent with any private dea..ler. The 
State Government of West Bengal and 
Oril)sa have piaccd firm indents with tho 
National Seeds Corporation for the suppJy 
of 4,000 quiotaJs and 13,500 quintals of 
wheat seed for the current rabi season 
respectively. The B1har ·oovernment bad 
desired that the Jwational Seeds CorporatioQ 
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should sell about 65 , 000 guintals of wheat 
· s·ced through tb cir own ron1 ket ing network 
in th c State. 

The Government of Assam had indi-
cated that they would need 9 8,000 quint als 
of wheat seeds during the curren t· rabi 
season. Out of this quantity, the State 
Government bas placc:d an order for 20.000 
quintaJs with National Seeds Corporation, 
for another 20,000 quintals from the Ultar 
Pradesh Seed and Tnrai Development 
Corporation and 10 ,000 quintals of whcnt 
seeds from H aryana Seed Development 
Corporation. The Nat ional Seeds Corpora-
tion, a s an int c r-sta te marketing agency, 
has jnformed the A:Jsam G overnment that 
they will be prepar ed to supply 10,000 
quinta1s on behalf of Haryana Seed Deve-
lopment Corpora tion. Thus, jt wi ll be seen 
that the Assam Government has placed 
orders with public agenc ies to the exlent 
of 50,000 quin tals. They haa not approa-
ched the Government of lodja to he Jp 
procure the b,1lancc of their reg ui r ements. 

The Government of J ndi n. 1 earnt lbat the 
Assam Government had placed a large 
order for certified wheat seeds with a 
private firm of Utt ar Pradesh. However, 

the Government of Assam has not confir· 

med to the Go,vernment of Ind~a whether·, 
in fact, they have placed orders with a 

private party or parties and, if so, the size 

of those orders. 

If some of the Eastern States procured 
huge quan1ities of sub-standard seeds from 
private fir ms, the public sector seed -
producing agencies are Jik el) to suffer losses 
as they have large quantities of wheat 
seeds with them. 

(b) As the cun ~nt marketing season is 
not· yet over and as the results of certain 
export enquiries are not yet known. it is 

not possible to say. at this stage, how 
much of the seeds stock lying with public 

sector seed agencies w iJ l remain unsold 
and tho consequeot financial loas. 

(c) Th e Government of India had 
1 cceived a report from the National Seeds 
Corpor:i tion that the Government of Assam 
hu d Pl obably placC' d ~n 0 1 der for a large 
quantily of wheat seed with a private party 
o f Utta r Pradesh. 

(d) The NationaJ Seeds Corporation is 
making max imum efforts to seU its stocks 
in the Eas t~rn Stat es, in particular, and in 
other parts of the country a~ well. They 
are a.Jso making efforts to export seed. 

Fan in Sugar Production 

4 3. DR. T. KALPANA DEVI: Will 
the Minister of FOOD AND CIVIL SUP· 
PLIES be pleased lo state : 

(:1) wh cth er it is a. fact that the main 

r eason beh ind high prices of sugar is the 
fa ll in producti on of s ugar in the country ; 

(b) the to tal p rod uction of sugarcane 

in the country from 198 2·8 3 to 1984·85 
and the quantity of isugarcane that went 
to th e fact or ies for cru~hing and tb e 
qu?.nti.ty diverted to Gur aud Kbandsari ; 

(c) the p1 ice offered to sugar-cane 
growers during the period by Khandsari, 

and bJ s ugar factories es pccially in the 
corporal e sector ; and 

(d) in cnse Jess sugarcane has · been 

oiTered for crushing, the reasons for the 
same .. and action taken b~ Government to 
ensure adequate supply of sugarcane to 
sugar factories 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP· 
PLIES (SHRI K.P. SINGH DBO): (a) Yoa 

Sir. 
(b) The information ia tabuJated 

below : 
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Season 

1982-83 

1983·84 

1984-85 

Produc. tion 
-0f sugarcane 

· 1895 

1741 

1736 

Quantity 
crushed by 
factories 

826.7 

589.9 

600.3 

.. 
(Figures in lakh tonnes) 

Quentilies 
utilised for gur & 
Khandsari manuf. 
acture 

(approximate 

figures) 
841 

942 

928 
(Provisional) 

(c) The ran &e of prices act ualJy 
paid by sugar factori es during 1982·83, 
19 83·84 and 198 4· 85 sea sons is 1-iven 
in the statement given below. 

Our nnd Kbandsari Ii e in the unorganis· 
cd sector and the prices pa id by lhcm d ep-
end on market forces of demand and 
supply, These prices differ wide1y from 
region to reg ion and season 10 season. 
Into, mation oo the prices pa id by th.!SC 
sectors is not available with the G overn-
ment. 

(d) Ris o in th e prices of gur and 
kbandsari and cane price arrears during 
1981-82 and 19 8 2-83 due to tight liqu-
idity position of the li,Ugar mills have 

contributed to the diver~ioh of sugmcane 
tQ gur and khand~ari maoufa(;ture. 

The State Government have been 
advised on measures to check diveri~oa 
of sugarcane. These measures include 
Proper demarcation of n:served areas for 
facLories, non-granting of fresh licences 
for khandsari units wi1hin rcsen·ed areas, 
ban on uolicemed crushers and ensuring 
prompt payment of sugarcane price by 
sugar factories. Besides, excise du tY rebate 
for early crushing of sugarc<1ne during 
the current seasoo has b~en announced. 
The statutory minimum price of sugar-
cane payable by sugar factories has also 
been rabed to Rs. 16.50 per <.1uinta1 
linked to 8. 5 % recovery as compared t 0 
Rs. 14.00 per quintal for the la8t season. 

Statement 

State 

UttJu: P rad esh 

Blbar 

Pric<'S of S11garca11e Paid bi' Sugar Fa~tories 

19.E 2-83 season 

20 . .50 to 21.50 

20-. SO 
(19.00 w.c.t. 
,~s.a 3) 

(Rs. per quintal) 

J 9 83-84 season 
(Provjsiona I) 

20.SO to 21.SO 

20.50 

1Y84-8 S season 
(Provisional) 

21.00 to 
22.00 

21.00 



109 · W'rltttn .4n.twtta KARTIKA 21_, 1907 (SAKAJ JJ'rltttn Answirs 110 

2 3 4 

Punjab 20.00 to 23.00 20.00 to 23.00 22.00 to 
25.00 

Haryana 20.00 to 23.00 20.00 to 23.00 21.00 to 
24.16 

Assam 18.00 to 20.00 17.00 21.17 

West Bengal 16.00 to 20.00 22.00 to 24.00 22.00 

Orissa 14. 38 to 23.00 17.50 to 22.00 21.00 to 
23.50 

Madhya Pradesh 20.00 20.00 21.00 to 
25.00 

Rajasthan 17.00 to 2S.OO 16.9 9 to 24.00 20.50 to 
24.00 

Maharashtra 15.00 15 .oo 17,00 to 
** ** 25.23 

(advance) 

Gujarat 14.50 to 20.50 10.00 to 20.40 1 S.00 to 
** ** 23.60 

" (advance) 

Andhra Pradesh 13.46 to 22.64 14.29 to 2:?.64 15.49 to 
25.09 

Tamil Nadu 14.95 to 20.61 13.50 to 20.S2 J 5.1 S to 
23.94 

Karnataka 17.00 to 22.16 18. 00 to 22.00 18.00 to 
(Provisional) 23.SO 

(Provisiona1) 

Kera la 1 7.00 to 20.00 17.50 to 20;99 18.00 to 
22.S7 

Pondicherry 17.69 17.69 17.50 to 
18.SO 

Nag~land 11.SO 18.50 19.00 

Ooa 27.40 23.20 26.00 

•• (including harvest & 
== Aovnnce-E,t-flelg Transport char,es) 
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Benefits to Sugar Factories Under 
Sampatb Committee RecommendatJons 

44. SHRI BALASAHEB VIKHE 
PATIL : Wi11 th~ Minister of FOOD AND 
CIVIL SUPPLIES be pl cas ed to state : 

(a) wh ether Governm ent' s attention 
has been drawn to r the newsitems in 

· Hindustan Times dated 19 September, 
1985 wherein the former Minister of Food 
an d Civil Supplies had given an assurance 
toconsider a sugg estion to ex empt certain 
sugar factories from th e time Jimit of 39 
months for receiving th e benefits under the 
Sampath Committ ee r ecommendations on 
merit ; 

(b) whether Government propose to 
create three 1 evy price zones in Mnhnrash· 
tra and reconsid er the d ecision regard ing 
setting up of n ew ';ugar factori e-s in 
Maharashtra in backwnrd ar<'as even if they 
are n,ot No.Industry Distri cts since there 
is no such dis trict in th e State : and 

(c) wheth er all the nbove points have 
been considered by G overnment and _if so, 
the decisions taken in r egard to each? 

THE MTNrSTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLlES (SHRJ K.P. SINGH DEO) : 
(a) Yes, Sir. Th e Government hav e taken 
note of the news item appearing in Hindus-
tan Tim es dnted 19 S ept ember, 1985. As 
tegnrds extension of time Jimit beyond 39 
months for eligibility for incentives und er 
the Sampath Committ ee Inc en tive Scheme, 
the matter has b een consid ered and the 
decision taken in this re~ard has b een 
circulated to oJJ tlie su[rnr foctories as per 
statemen t iven below. 

(b) The question of creating sub-zone~ 
In Mnharnshtro bas been consid er ed ond it 
has b een decided that for the two years, 

TYPB OF CA5BS 

(i} Factories commencing production 
on or befor c the stipulated time of 
3~ months from the date of 1 cttcr 
of ioteut/Hcence, whlebcvcr ii 
earlier. 

1985-86 and 1986-87, the present 16 
zones in fhe country would continue. ln 
regard to setting up of new sugar fBctories 
in backward areas, the licensing policy for 
the Seventh Plan is yet to be finaJised and 
notified by th e Government. 

(c) The position bas been explained in 
parts (a) and (b) above. 

Statement 

No. F. 18/ 85-PC/ New Delhi dated 
11 .. 11-1985. 

To 

All Sugar Factories 

SUBJECT-Revised incentives for new sugar 
factorie s and expansion projects 
e ttab/is)1ed at high cost to make 
rltem economically viable units 

Sir, 

I am directed to refer to para 2.A 
(ii) (b) and (c) and para 2.B (ii) (b) and (c) 
of this Directorate's circular Jetter No. 
l7/80·PC d:ited November 15, 1980 
which fay down the conditions that c]aj .. 
mant factori es shoulJ commence produc· 
t ion/commence prodt.1c1ion at expanded 
capacity wi thin a period of 39 months 
from the date of· licence/Jetter of intent, 
whichever is earlier . 

2. A number of representations h:1'\le 
been r cccived requesting expansion of time 
over the limit of 3 9 months. These have 
been considered very t:arefully by Govern-
ment and it h~s been decided to allow a 
sliding seal e of incentives, as detailed 
below, for alJ factories which exceed the 
time Hmit of 39 months in commencing 
production/commencing production at 
expand ed capacity : 

INCENTIVE TO BE ALLOWED 

Fu JI incrnthe for th e st ipuJotcd period 
a~ per the tchcJDc of 1980, 
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(ii) Factories commencing production 
on or before 42 months from the 
date of letter of intent/ Hcenco, 
whichever is earli t>r. 

(iii) Factor.ics commencing production 
after 39 months but within 51 
months f1om the date of Jetter of 
intent/Jicence, whichever is earlier. 

. (iv) Factories commencing production 
after 51 months but within 6 3 
months from tt.e date of Jetter of 
intent/1 icence~ whichever is earlier. 

( v) Factories commencing production 

after 63 months from the date of 
letter of intent/licence, whichever 
is ear1i er. 

3. In respect of new factories and 
expansion proj ccts referred to in para 
2.A(ii) (b) and 2.B(ii) (b) respectively of 
this Directorate's circulnr No. F. 17 /SO·PC 
dated 15-11-1980, the time limit of 39 
months will count from 1-12·1980. 

4. Factor ics covered by {iii) and (iv) in 
para· 2 abo\'e will not be entitled to exer-
cise the option in respect. of choice of 
incentive year. referred to in para 3(iii) of 
this Directorate's circular Jetter No. 
27 /6/7 5-ST dated E>ecember 6, 191S. 

S. The incentive scheme announced in 
the Directorate's circular Jetter No. F. 
17/80-PC dntcd November ts. 1980 
stand~ modified to the extent indicated 
above. 

Yours faithfully, 
sd/ .. A.K. Bose 

Director (Sugar Technical) 

Drought In Kera la 

4S. SHRI V.S. VlJAYARAGHAVAN: 
Will the Minister of AORlCUl.TURE be 
plea~cd to stato; 

be examined on merits and 
· full incentives to be given if extcnaion 
of three months is approved. 

Fir!-t year incentive wil I be denied. They 
will be eligible for the balance incentive 
period at percentages of freesale sugar 
as applicable from second year onwardt 
from the date of completion . 

First nod second years incentive wil I be 
denied. They will be eligible for the 

balance period of incentive at percenta-
ges as appl icub1e- from third year on• 
wnrds, from the date of completion. 

No incenl ive~. · 

(a) whether Attappady area in PnJghat 
district of Kerala is in the grip of sevcro 
drought ; 

(b) wh ether this has resulted in exten• 
sive damage to crops :ind death of a )arge 
number of ca1tle; 

(c) whether any central team has 
visit ed this area; and 

(d} the steps being taken to provide 
relief to the drou~ht-st'riken people of 
this area ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) Yes, Sir. Accord .. 
ing to the MemorandunJ submitted by State 
Government r('cent ly A ttappady 01 ca lo 
Palruiat district of Kcrata boa b~cn affected 
h) dro ufbt. 

(b) to (d) The Slafe Government have 
in(C\rmed thnt eJcvrn vi'13!H'S t'nd a popu. 
Int ion of 60 , 864 hav~ bctn effected by the 
·~verify of the d101 th• in J?alfhat dittri,t• 

• 
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The request of the State Government for 
drought re1ief is undtr consideretion. 

lnrrrase 1n Production of Whesf . Htd Rife 
to Meet the Requirements of Increo!iing 

PopuJeflon in the Country 

46. SHRI C. MADHAV REDDI : 
WiU the Minister of AGRICULTURE be 
pleased to sh1t e : 

. . 
(a) whether food production in India is 

only 8 per cent of total world production 
whilst Tndia has 17 percent of world 
popul~tion : 

(h) whet.bet due to thJ~ unequal relation 
between foC'd production in India and her 
population. the ngricu lture production in 
the country is not ,.nouFh; 

(c) whether Director General of the 
Jnternat•onal lHcc Rc~earch Tnstitute, 
(tRRT) M:rnil~ ~ hns also cautioned againf.:t 
any com'[)l:t C'f'ncy on the food front ~ t1nd 

( d} if so. i::tcps being ta ken by Govern· 
m tnt to e,,sure adequate production of 
wheat and rice etc. in the country ? 

THE MlNT~TFR OF ST A TE IN THE 
Df P,ARTMENT OF AGRlCULTURE 
AND C001'F.RA1 TON (SHRl YOGENDR A 
MAKW.I\N A) : (a) Pnd (h) Foodgrains 
( ccrea ls nnd pulses) nrod u ctifln in India 
accr,unt ed f"r 10.6 per cent of th~ world.,~ 
producf'ion in 198 3. whneas C'ountry ' ~ 
po pu 1 :Hion wa ~ 1 S. 2 r> er cent of i•vorld 's 
popu Ja• ion ns r>cr 1 981 · census. Howe,·er, 
this une.ven distribution may not reflect as 
such adequacy or othrrwise of avaPability 
of foodgrains es in India, the bulk of 
foodgrains production is m;;ed for human 
con,mmption unlike in many other 
countries: 

(c) Despite impressive- increase in 
foodgrain, production in the country, 
many ,scientists including Director Genera) 
of the Jntcrnationnl Rice Research Institute 
(JRRT) hav e empha~i~cd th ,. nred for 
maintaining the 1·ernpo of prowth of 
egricu 1 tu ra I product ion. 

(d) The steps taken by the Government 
. to increa o thQ production of wheat and . 

rice, inter-aJia, include : (j) Tjmely, easy 
nod ad equate ~upp 1 y of agr icu1tura 1 inputs 
like 1ecbno]c,gy, seeds! fertilisers and 
credit, etc. ( ii) Increasing the area under 
high y:elding varieties. (jji) Adoption of 
integrnted plant protection measures. (iv) 
A~suring remunerative prices for vr:irious 
foodcrcps to farmers. 

Seminar on Rural Development 

47. SHRJ AMARSlNH RATHAWA: 
Will the Minister (1f AGRICULTURE· be 
pleased to state : 

(a) whether a seminar on Rural 
Development in 1he country wn~ held in 
New Delhi recently for the . upliftment of 
poor population in 1he rura 1 aren; 

(b) the details of !mggestions made for 
the rural up]iftment; and 

(c) the steps token by Government to 
implement them ? 

THE MINISTER OF STATE · IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT (SHRJ CHANDULAL CHANDRA· 
KAR} : (a) to (c) Yes Sir; a dia logical 
~es~iof' on "Povnty Ali e viat ion-Policy 
Opt inns" was held on the 26th August~ 
198 ~. · A sttttemrnt cc,nta inirg a summar} 
of importirnt sugge1Stions is given beJow. 
Most of these suggestions have been taken 
jnto consideration in f he rura 1 development 
programmes being implemenr-cd in the 
Seven rh Plan. 

Statc1nent 

SUMMARY OF IMPORTANT SUGGFS.. 
TIO NS 

l. There is need for proper doveta iJing 
nnd integration of JRDP with other 
area cle\'e)opment progrnmP'l es rather 
thao confining it to the distribution of 
s.ubl- idy and crec1 it. 

2 . lden1ificntion of JRDP beneficiaries• can 
' be made more objective wiLh reference 

to land holding. The physical qua Jity 
of life can be used &f. an ir,d1eator 
rather lhnn the subjective assefstnent 
9f income b)' the surveyors, 
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3 The planni tg for lRD? should b~ more 
region specific as a. homogenous region 
would be more conducive to effective 
action. 

4. lla ther than individual or family 
orienteu approach a group or cluster 
approach would be more realistic. 

S. A project approach should ·be adopted 
for each sector under the IRDP which 
should cover access to resources, 
training and wage employment ralh~r 
than conct·ntrating on a single 
activity. 

6. There i1s a need to revitalise the d ch very 
system. 

7. Rural employment programmes should 
help create productive uss ct:)-produc~ 
tive assets particular]y in agriculture 
so as to cosure that the poor get post 
project benefits and not just wage 
employment, 

8. The resources for the employment 
programmes should not be thinly 
sprcadouL as this tends to dilute the 
impact of the programme. 

9. ·Tbe .1.pproach to em~lo;lln ent should be 
fiexibl~ and take into accou,it the local 
s;tua,ion. In some areas wage emphly· 
me "It programmes would be needed 
more, whereas in · oth :r areas seJ f. 
employment programmes would have 
greater potential. 

10. Tht public distribulion system should 
bo strengthened n.nd extended into the 
ent1re rural area so that the full 
benefit of fooJgrains at subsidised rates 
become available to tb;'.: wJrkers. The 
present surplus s tock of foodgrains can 
be tHed for genera ting employment 
and creating productive assets. 

11. There should be proper iotegration of 
laud reforms with other anti-poverty 
programmes. 

12. Consolh.tation of land ho1diogs i,hould 
be aiveo adequ,te priority as it atrecli 

·-aatigwtural developmCQt. 

13. The Paochayoli raj iostitu1 ions sbould 
be properly ~trengtheoed and involved 
in the entire implementation of the 
anti-poverty programmes. 

14. vo;untary organisations should be fully 
involved io the implementation of 
rural dcve]oprnent programmes. 

News item "'India Urged to Stop Paying 
U.K. Institutes" 

u... -
48. SHR.I MOOL CHAND DAGA: 

Will t'1e Minister of AORJCULTURB be 
pJeased lo state : 

(a) whether the attention of Govern· 
ment has been drawn to news item "India 
urged to stop payini UK Institute,, 
appearing in Hindustan Times of 10 
September, 1985 and if so, the det~ils of 
the case; 

(b) whether Government have been 
paying Rs. 3.26 millions yearly in foreign 
ex,hang~ to the said Institute and if so 
reasons for the same and since how lons; . 

(c) other countries or Institutes to 
whom Government are contributing with 
details of amou,1ts paid annually and since 
when aod r~asoas for the same; and 

(d) whether Oover.oment have decided 
to stop the above contribu tio11 and if not, 
reasons for tb e same 1 

THE MINlSTBR OF STATB IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPBRATION (:SHRI YOOENDRA 
MAKW ANA) : (a) Yes, Sfr. 1'111.! news 
item refers to a Working Paper by a former 
senior Indian Scientist wh..l has advised 
Govt. of lndt.i to withdraw from the 
Commonwealth AgncuJtural Bureau 
(C'\B) for achieving an over-alt savings ln 
foreigo excbange and also for revlewing 
various aspe~ts of CAB fundm1' and its 
policies. 

(b) No, Sir. 'fhe annual Indian 
contributioo to CAB during the last f cw 
years has been as under 

1980-8 l 
19&l·8l. 

£ 61,300/· 
£ 80,SOU/ct 
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1982-83 

1983-84 

1984 .. 85 

£ 86,250/-

£ 91 .42S/• 

£ 107;496/-

India has been a member sjoce 1929. 
The reason why the Govetnmenl of India 
continues 10 be CAB member is that in 
return India receives annually fr ee of cost 
29 copies each of the abstracting journal., 
every month, which are distributed to the 
rarious res earch Institutions alJ over the 
·country and the app.roximat e monofary 
value of which in the ma rket is around 
:£1,SO,OOO. Besjdes, as a member of the 
CAB the G (.vt. of India enjoys tbe benefit 
of 33 per cent rebate on a11 CAB publica-
tions purchased by different lm;titutions in 
the country. Thus th ere are substantial· 
savings by virtue of b eing a memb er of 
the CAB. Another major benefit of the 
Membership is the free identificalion 
service of pests/disease~ of various types 
of plants and animals through the three 
Research Institutes of the GAB which 
benefit is being enjoyed lib erally by a11 
scientific institutions in Indi,1. without any 
payment. 

The other ar ea where India has drawn 
heavily on Uu CAB experti~e is iu respect 
of continued collaboration with the 
Commonwealth Institu te of Biological 
Control. As a result of the su stained 
collaboration between this Stat ion and 
Indian scientis ts, we have b een able lo 
develop the All India Coordinated Research 
Project on Biologica l Con trol now operat-
ing at 1 S locations in the couotry. 

The C AB in r e cent years bas initiated 
Interna tional Training Programmes of which 
two have be en held in the area of B,ologi-
chl CootroJ tn I ndia and a third . one more 
recentJy on insect identification at Agra. 

As rega rds th e quality of lh e abstract-
ing journals and other pub] ications .of the 
CAB; they are rated u_s the be~t 10 the 
world. 

(c) The other foreign agencies to which 
this Department is contributing are as 
under : 

(i) Consultative Group oo Interna-

tional Agricultural Research 
( CGIAR) with Headquarters at 
Washington. India is contributing 
to CGIAR US$ 5,00,0CO annually 
since 1981. 

(ii) Regional Coordinating Centre for 
Resc:arcb. and Development of 
Coarse Grains, Pulses, Roots and 
Tuber Crops in the Humid Trocpis 
of Asia & Pacific (CGPRT). It is 
a regional organisation of ESCAP 
and India is contributing US 
$ 5 ,000/- annually since 1984-85. 

These contributions are made since the 
main objective of both thei:.e organisations 
is to promote agricultural research and 
exchange of scientific information and 
material for mutual benefit. 

(d) No, Sir. Rea5ons have been ex· 
plained in the repJy to part (b). 

Reduction in Acreage Under Wheat 
Cu1Uvation 

49. SHRJ S.M. BHATTAM : Will 
the 'Minister of AGRICULTURE be plea-
sed to state : 

(a) whether it is a fact that as a 
r csul t of bumper crop of wheat this year 
Government are advising the farmers to 
reduce the acreage under wheat cultiva· 
tion; 

(b). if so., the reasens therefor; and 

(c) the steps being taken by Govern .. 
ment to fur .t her achieve full potential 
in production of wheat and rice instead of 
reduc ing acreage under wheat culliva. 
tion ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN .. 
DRA MAKWANA) ; (a) No, Sir. 

( b) Does not arise. 

(c) The steps being taken to further 
increase the ?roduction of wheat and rice 
include the foJJowin1 ;-
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{i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

Maximisation of p ioductivlty in 
irrignted a nd rainfed area<;. 

iTmely, ea~y and adequate 
of agdculturnl inputs like 
logy, seeds, f erti1isers. 
ments, plant .Protection 
caJ (l, credit, etc. 

soppJy · 
techno· 

imple· 
cbcmi-

Increasing the area under High 
Yielding Varieti es Programme. 

Adoption of area approach m 
potrntia 1 districts for increasing 
the production of rice. 

Adopt ion of integrated plant 
protect ion m easures. 

Assuring rcmun era tive prices to 
the farmers and th eir announce-
ment b efore the sowing season 
and also organisation support for 
purchase of commodities at these 
price~; and 

Intensification of research efforts 
so as to eoct end the benefits of 
new t echnology to more far-
mers, cropping, systems and 
regions. 

Changes in Cropping Pattern to 
Avoid Dependence on Imported 

Essential Items 

.So. SHRI CHINTAMANl PANI-
ORAHI : WiU tbe Minister of AGRI· 
CULTURE be pl eased to stat ~ : 

(n) whether there is a need for 
drn:;tic cbangcs in the cropping p,1ttern 
to ovt.rcome dependence on import of 
~ome of the essenlial itc:ms including 
edible oils, pulses and suaar; 

(b) whether form experts and Govern-
ment feel that the present trend in boost .. 
ins the productivity of wheat and rice 
crops should now be reversed to r emove 
imbalances in agricultural production; 

if so. steps tflken in this reaard; 

THE Ml NISTER OF 
DEPARTMENT OF 
AND COOPERATION 
DRA MAKWANA) : 

STATE IN Tlm 
AGRICULTURE 
(SHRI YOGEN· 

(a) There is a 
need to increase the pr9ductiot1 of the, 
essential itemli including oi1seeds, pulses 
and sugarcane to overcome dependence 
on imports. The farmers are being 
encouraged through various incentives 
and measures to increase the production 
of th ese commodities by bringing larger 
area under these crops rn their cropping 
p:ittern. 

(b) No, Sir. There is no proposa) 
to r eycrFe the present trend of inercasiog 
productivity of wb eat and r:ce. On the 
contrary,. there is need to sl ep up produc-
tivity per hectare of wheat and rice crops, 
io that the country' s n ecds of food grains 
can be met from a smaller area, leaving 
scope for modified cropping patterns as 
suggested in part (a). 

(c) Does not ar;sc. 

(d) Wheat and rice are the staple 
food of the majority of population of the 
country. It is, therefor e, necessary to 
in:reasc the production of both these 
commodities to meet the food requirements 
of the growing population. 

Guna Fertilizer Project, MadbYa 
Pradesh 

51. KUMARI PUSHPA DEVI ,: Will 
the Minister of AG.R.lCUL'fURE be pleas-
ed to state : 

(a) the time by which the Ouoa 
Fer ti liscr Project in Mildb)a Pr~J ctcsb wa 
scheduled to be commi1sjoned; 

(b) whetb er the.t e has been slow pro .. 
gress in the comtnissiooina of Guna Fcrti, .. 
I iser PI ant; 

(c) if so, the reasons thereof; and 
(cl) the steps ta.ken ,o cxpedito tho 

project work ao Lhat it is commissioned as 
per schedule 1 

THS MINIST6R OF STATB IN THB 
DEPARTMENT OF F.ERTILIZE~S (SHRl 
.K. NATWAR. SlNGW : (a) 1bc 111&· 
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based fert iH~er 1,roject ~t Vjja ipur in Guo a 
District of Madhya Praucsll is scheduled 
to be comn1 issi oned by December, 19 8 7. 

(b) The pr ogre~ s of impl em cntation 
of the project is according to sche<lul c. 

(c) and (u) Do not arise. 

lo1porf of edible oils 

.S 2. SHRI RANJlTSINGH GAEK~ 
WAD: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
slate : 

(a) whether Government are 
seriously considering import of edible 
oils in view of failure of monsoon in on c 
of the principal groundnut producing 
Stat cs viz. Gujarat; 

(b) whether the import of edible 
oih wHl check th e rise in prices of 
indigenous edible oils in lhe market; 

(c) whether Government propose to 
distribute imporl ed oils to weaker sections 
through Fair Price Shups; and 

(d) the steps proposed to be taken 'in 
this regard? 
·. 

THE MlNlSTBR OF STATE OF THE 
MINlST~ OF f'OOD AND CIVIL SUPP-

~ LIES (SHRl K.P. S1NGH DEO) : (a) to (d) 
The Central Oo,vernment is already imporl-
in11 edible oils th 104ib State Trading Cor. 
poration of India in order to meet the gap 
between the uemand for and indigenous 

a\iaUability of ed, ble oil in the country. 
,be Jmported edibJe 011 is a llocated to 

States/Union Territor ics each mootb for 
distrjbution to consumers including weaker 
1cction3 of the society through fair price 
shops nl a pre-uctermiocd fixed price. 
The distribution of imported edible oils 
to consumers t hrou&h foir price shops at 
xcasonablc price has helped jn slabilh,ins 
,be prices of incliaeoous edible oils. 

[Translation] 

Memorendun1 Sobmittrd by Sugar 
Mills to Increase Prices of Sugarcane 

and Suger 

5 3. SHRI SHANTI DHARJW AL : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether su~ar mills have sub· 
mittcd aoy memorandum to Gcwernment 
to increase prices of sugarcane ond sugar 
duriog the year 198 5-86; 

(b) whether Government have recei-
ved another memorandum to formulate a 
long tcn11 policy ou s1.1 garcanc and 
sugar; 

Cc) if so, whether Government pro-
pose to lake any action on these memo· 
randa; if so, the detail ti therof; and 

(d) if not, the reasons therefor '! 

THE MINISTER OF STATE OP THE 
MINlSTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO): 
fo) and (b) Yes, Sir, tb e apex boui es 
representing the sugar indu~try h:i v c sub· 
milted memoranda to lhe Government. 

(c) Governme1)t have since finali~ed 
the policy relating to sugarcane and 
sugar for the season 1985·86 also taking 
into account 1he submissiom contained ia 
the memoranda mentioned above. Details 
of the decisions taken arc as follows : 

(i) The statutory minimum price of 
6ugarcane payab1 c by -;ugar 
factor:es during 198 5-86 season 
b-as been rn iscd from R~. 14. 00 
to Rs. 16 • .SO per quintal linked 
to a basic relove1y of 8.5 per 

cent wi:h proportionate premium 
for every 0.1 per cent rise in 
recovery abvve the basic level. 

(ii) It has been deci<led to fix the 
sta tutorY mininlUm price of 
sugarcane p:tyable by sugar facto· 
rics during the next sed.!on i.e. 
1986-87 al Rs. 17/- p,r quintal 
linked to 8.S por ~cot rceQvttY, 
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(iii) The ~x~fnctory prices of levy 
sugar for 1985~86 season have 
been fixed, taking irto account 
the statutory minimum cane 
price of Rs. 16.50 per quintal, 
for the existsng J 6 zones. · The 
differentia 1 Jevy price of R~. 26/-
per quintal of s1-1gar being allow-
ed to weak units having capacity · 
of below 12SO TCD {Tonnes 
Can.c Crush per day) and haviu~ 
heen installed prior to 1.10.1955, 
has been continued for 198 S-86 
sen son. 

(iv) The ralio of levy to free .. sale 
sugar ha~ been changed from 
65 : 3S to 5 5 : 45 for the season 
198S-86. 

( v) The retail levy Rugar price will 
be increased from RC3. 4.40 to Rs. 
4.80 p t r kg. wilh effect riom 
1.12.1985. 

The above decisions of the Govern-
ment are indicative of the lo'.lg term pol icy 
on sugarcane and sugar. 

(d) Does not a rise. 

R inderpest Disease in Cattle in 
Northern India 

54. SHRl VISHNU MODI = Will the 
Minist er of AGRICULTURE be pleased to 
state= 

(a) whether Government a1 e aware 
of the reports of cattle dying of rinderpest 
disease in Northern India; 

(b) if ~o. whether Government do aot 
have sufficient stock of medicine~ to 
check rinderpest diseas e among cattl e; 

. (c) so, whether production of modi· 
cine for th i~ disease has been Slopped; 

(d) if so, the steps taken by Govern· 
ment to check disease; and 

(e) if no action has been taken, the 
reasons therefor ? 

THB MINI~TER OF STATE IN THE 
DEPARTMENT O F AGRICULTUR'E 
AND COOPERATION (SHRl YOGBN-
DRA MAKWANAr: (a) Yes, Sir. 

(b) Sufficient quantities of Rinder-
pest vaccines a re produced at State Veteri· 
nary Biotogicat Production Stations, Indian 
Velerinary Research Insti tltto and Bbartiya 
Agro-Industries Foundation to prevent 
rinderpest disease in cattle. 

(c) No, Sir. 

(d) Prevent ivc vnccinatioo of cattle 
is being undertaken. 

(e) Not applicable. 

f Englishl 
. 

Extension of TV Transmfssfon In 
M aharsshfra 

55. SHRI HUSSAIN DALWAI : 
WiJJ · the Minister of INFORMATION 
1' ND nROADCASTING bt! p1eased to 
stnte : 

(a) the names of Districts of Maha· 
ra~htra covered by television transmission 
facility: 

(b) names of Districts to which tele· 
vlAion transmission facilities will be exten .. 
d ed during the fir~t yea r of Seventh Five .. 
Year Plan; and 

(c) names of Distric ts proposed to be 
brought under television transmission 
during the Seventh Five Year Plan ? 

THE MINISTER OF STATE OF THB 
MINISTRY OP INFORMATION AND 
BROAOCASTING (SHRI V.N. GADGIL) : 
( a) TV service is, at present, available 
to whole or per.ts of the following d~stricts 
of Mnharashtra : 

1. Orearer Bombay 

2. Nagpur 

Waidba 

Thane 

Raigarb 
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6. Pone 

i7: • Bhandara 
8. Salara 

9. Amravati 

10. Kolbapur 

11. Jalgaor. 

] 2. Ahmednagar 

] 3. Chandrapur 

14. Nasik 

1,. Auranl?nbad 

16. Jalna 

17. Yeotmal 

18. Akola 

19. Parbhani 

20. Sangli 

21. Latur 

22. Nanded 

23. Dhule 

24. Shobpur 

(b) Whereas a low power TV trans-
mitter under impl ementatifJn at Satara as 
a part of Vl Plan schemts is expected to 
be commissioned during l 985-86, parts 
of Sindhudurg district will be ·brought 
under TV coverage when the power of 
TV tram1mitter at Pannj i is augmented 
to l O KW by about the middle of 
1986. 

(c) Besides, bringing improvement 
in coverago in some of the districts alrea-
dy under TV coverage, TV service is 
propo~ed to b e provided to the di stricts 
of Beed. Buldnna , Ratnagiri, Osmanabad 
and Oadhchiroli. 

Dea th of Labourers due to Illes.tat 
J\11n1na of Red Sand and Stone in 

Delhi 

S6. SHRI ZAINAL ABEDlN : Will 
the Mini~tcr of LABOUR be pleased to 
1tate : 

(a) bow many labouTers died jn the 
illegaJ mining of red sand at1,d stones in 
and around Delhi beginning with Janu· 
ary, 1980 till date, year.wise de tails; 

(b) wrether any compensation was 
paid to the victimes' familier.;; 

(c) if so, details of such compensa· 
t ion in oach case; a:nd 

(d) if nothing has been paid; the 
rea~ons for the same 'l 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. ANJ .. 
IAH) : (a) to (d) lnformation is being 
colJectcd. 

Secret BalloT for Election of Bargain-
ing Agents to Represent Labour 

57. SHRI ANANDA PATHAK; 
SHRI HANNAN MOLLAH: 

Wm the Minister of LABOUR be 
pl ensed tof state : 

(a) whether the tta.iority of the 
Chnmbers of Commerce and Industr•es 
and Central Trade Unions favour the in· 
troduction of secret ballot for election of 
bnrgain ing agents to represent Jabour; 

(b) if so, whether it is a fact that 
such a policy of the Central Government 
exist ed at least in the fifties and, 
sixties; 

(c) if so, whether an amendment to 
the Industrial Disputes Act will be intro-
duced during this srssion itse]f for the 
introduction of the system of recognition 
of on Jy one trade union for one indu5trial 
unit by cJ ecting the bargaining agent 
throu~h secret ballot nt the plant leve1; 
nnd 

(d) if not , the reaso11s for the 
same? 

THE MJNISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI T. ANJ. 
IAH) : (a) No, Sir. lhe cmployen, 
oraanisations Jnd certain Trade UoiQD 
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Organisations have favoured introduction 
of check .. off system~ 

(b) No, Sir. 

(c) and (d) The Sanat Mehta Com· 
mittee set up by the National Labour 
C.Onference has made certain recommen ... 
dations, regarding verification or Trade 
Union membership and ~election of col· 
Jective bargaining agent. Pinal decisions 
on these recommendations have not yet 
been taken. In view of this, it will not .. 
be possible to say whether a Bi11 for this 
purpose would be introduced during the 
current Session. 

Espionage Activity by Foreign 
Trawlers 

58. PROF. K.V. THOMAS : Will the 
Minister of AGRICULTURE be pJeased 
to state : 

(a) whether Government are aware 
that foreign chartered fishing trawlers are 
depriving the country of the fish wealth 
and revenue; 

(b) whether any c<>mpJaint of 
espionage activity has come to the notiee 
Of Government also ; 

(c) whether the coastal patrolling 
will be made more effective to control the 
operations of these foreign trawlers; 

(d) whether Government propose to 
encourage Indian fishing trawlers builders 
b~ providing more concessions and 
subsidy; and 

(e) whether Government propose to 
earmark certain zones in the se9. reserved 
for Indian trawlers only 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP AGRICULTURE 
AND COOPERATION (SHRI ¥OGEN .. 
DRA MAKWANA) : (a) As per the 
Charter Scheme, the gross earnings from 
the sale proceeds of the fish rau~bt nrc 
devided between foreign party JJnd the 
Jadian charterer in the ratio of 85 % : 
1s%. The SS% of the gross earnings 
~,abJe to the foreign party wUJ cpver 

the charter hire; cost of operation of 
vesse1s 1iko payment of fuel, lubricants, 
payment of salaries of foreign crew, 
messing. A minimum of 1 S % of gross 
earnings wiJI accruo to the Indian chat-

. terer. 

(b) No, Sir. 

(c) Yes, Sir. 

(d) The Government is already pro· 
viding 3 3 % subsidy of the cost of tho 
trawler to the indigenous shipyarde. In 
addition, import of e,quipment to the 
extent of 20 % of the cost of the trawJ er 
is allowedto the shipyard free of import 
duty. 

(e) The area of opera1 ion of foreign 
chartered fishing vessels as defin~d in the 
Maritime Zones of Indi,a (Regulation of 
Fishing by Foreign VesseJs) Rules, 1982 as 
amended in 1985 prescribe ceatain zones, 
rich in marine resources, for oper1ation by 

. Indian trawlers exclusively. 

Coa1 Mines Accidents in the 
Country 

59. SHRI SAIFUDDIN CHOWDH .. 
ARY : Will the Minister of LABOUR be 
pleased to state : 

(a) how many coal mines accidents 
took p]ace in the r.ountry during the last 
three yenrs; 

(b) -· the reasons for each . nccident; 

(c) ho~ many people were killed in 
these accidents; 

(d) the nmount of comprnsation paid; 
and 

(e) in how many cases safely ru1cs 
were violated and wh:1t pena.1 .actioa 
Go,;ernment took rigoinst defau1tcrs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRJ 'T. ANJ-
JAH) = (a) The number of fatal lnd 
serious accidents t hnt took place in coa J 
mines during the Jost three years is as fi"ell 
t,eJow ;-
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Year Fata Serious 

1982 158 . 1135 
1983 1S6 !169 
1984 160 1196 

Cause 

82 83 

Ground Movement 79 S1 

Transportation Machinery 

(i) Winding in Shaft 1 2 

(ii) Other than winding 43 47 
in shaft 

Machinery other 4 10 
than transportation 
machinery 

Explosives 9 14 

Electricity 3 4 

Gas, Dust and 2 
other combustible 
materials 

Palls (other than 14 19 
falls of around) 

Ot'h er ca uses 3 3 

TOTAL 158 156 

(c) Number of persons killed in the 
fatal accidents referred in (a) above are 
given be1ow :-

\'ear No. of persons 
lcUled 

(b) Cause-wise classification of the 
accidents referred in part (a), are given 
below:-

Fatal Ser,Jous 

84 82 83 84 

75 180 164 164 

5 1 4 7 

48 31S 297 294 

45 33 48 

4 13 8 9 

7 s 3 

2 -
9 441 508 518 

140 150 153 

160 1135 1169 1896 

(d) Compensation as admissib1e under 
the Workmen's Compensation Act, Coal Mi· 
nes Provident Fund Act, Gratuity Act) Life 
Cover Scheme and Family Pension Scheme 
of Coal Mines Provident Fund Act is paid 
to the Jega) heir of the deceased. In 
addition one dependent of the deceased 
is provided employment by the coal com-
paniee and family pension, education 
allowance for the ch iJdrcn and monthly 
allowance for the persor wholJy dependent 



l ~3 Written Answer~ kARTltA 27, J 907 (S'4KA) 

on the deceased is also provided. Further 
payment upto Rs. 1000/· is given imme· 
diately for funeral expenses of the 
deceased. 

(c) Safety rules were violated in 
115, 117 and 122 fatal accidents during 

the years 1982, 1983 and 1984 respecH· 
vely. 

The details of action ta,cn in respect 
of the above mentioned fatal accidents 
by the Directorate OGDeral 01· Mines 
Safety and by the manasement are given 
below:-

BY DIRECTORATE GENERAL OP MINES SAFETY 

Details of A ct 1012 Taktm 

(i) Number of prosecutions 
launched 

(ij) Number of persons whose 
certificates have been 
suspended by DGMS 

(Hi) Number of person 
warned 

BY MANAGEMENT 

\i) Number of persons 
~us pended 

(ii) Number of persons 
warned 

(iii) Increment stopped/Reverted, 
Promotion withheld/Services 
termintaed etc. 

(iv) Others 

Installation of a TV Relay Centre 
at Saharsa and Mudbepura in 

Ribar 

61. SHRl MAHABIR PR c\SAD 
YADAV : WHI the Minister of INFOR· 
MATION AND BROADCASTING be 
pleased to state : 

(a) whether there is proposal to in· 
stal tclcvisi on rehy cent re in each of 
the District headquarters in Bibar; 

1982 1983 1984 

7 9 16 

19 9 13 

45 67 S2 

77 35 32 

2S 2S 16 

2, 27 14 

1 1 1 

(b) if so, the reasons why the two 
Districts namely Saharsa and Madheputa 
of Bihar have not got this facility; and 

(c) whehter a T.V. relay centre at 
each of the above two Districts will be 
installed ? 

THE MINISTER OF STATE OP THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N-. OADGIL) : 
(a) All diltriot headquarters in Bihu.r arc 
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proposed to be biought under TV coverage 
to the extent possible either through an 
independent transmitter or one in the 
neighbouring areas during the VII Plan 
period. 

(h) and (c) High power TV transmit-
ter at Katib:ir and low power TV trans· 
milter at Sabarsa included in the VII Plan 
proposals are expected to provide TV 
co·,eragc to the districts of Saharasa and· 
Madhepura, when implemented. 

Import of Fresh Fruits by NAFE.D 

62. SHar RADHAKANTA DIGAL • 
WilJ the Mioish:r of AGRICULTURE be 
pleased to stat c : 

(a) whether Government have lifted 
restrictions on NAFBD and other private 
importing parties engaged in the import 
of fresh fruits; 

(b) if so, the reasons thereof; 

(c) total quantit ies of fruits proposed 
to be imported by NAFED in financial 
year 1985·86; and 

(d) names of the count ries from 
where NAFED proposes to import 
fruits ? 

THE M[NISTER OF ST ATE JN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) In terms of 
the Imp::>rt·Export Policy 1985-86, 
NAFED was authorised to register con-
tracts for import of fresh fruits upto the 
value of R s. 3 cror es during 1985 00 86 for 
which foreign exchan~e was allotted by 
the Government. Further import of fresh 
fruits upto the value of Rs. 4.5 crorcs 
has been authoribed with effect from 
20.10.1985. 

(b) to (d) 'the foreign cxchaoae 
allocation for import of fresh fruits has 
been increased lo Rs. 7.S crorcs with the 
objective of expandjng commercial ex-
changes belween India and Afghanistan 
throuab a Hnkaae with increoscd exports 
or lndinn oon·trnditional items to tba l 
country. j 

UtiJization of Fishing Trawlers 

63. SHRI D.P. JADBJA : will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government have any 
comprehensive programme to ensure full 
and year-round ut iJ isation of our fishing 
trawlers; 

(b) (he measures contemplated to 
encourage boat and traw]er owners to 
ensure maximum and optimum utilisation 
of the existing fishing feet; and 

(c) the present policy of Government 
for providing cent percent excise rebates 
on fuel/oil to all fisbin& boats? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGBN-
DRA MAKWANA) : (a) and (b) No, 
Sir. However. some of the measures taken 
to ensure b~ttcr utilisation of our fishing 
tra w I ers are as follows :-

(I) The performance of the fishing 
trawlers owned by the Govern-
ment of India Institutes is being 
constantly monitored to improve 
their operational efficiency and 
utilisation. 

(2) Landing and berthing fuci1ities 
in the form of major .tnd minor 
fishing harbours, ]anding centres 
have been created at 73 cen-
tres. 

(3) Incentives for export are provid· 
ed by the schemes of the Ministry 
of Commerce. 

( 4) Other infrastructure shore faci· 
I ities such as auction baJJs, 
ice plants and cold storage are 
created. 

(c) The fishing trawlers of 13. 7 
meter: lenttlt and above and havio g an 
engine of I SO BHP and above arc eligible 
for rebate upto 100 % of excise duty 
link cd to tbeir e,cport. A scheme for 
extending the concession of excise duty 
levied on H.S .D. oil to all types of fishin, 
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boats. is under consideration of the Gove· 
rnmcnt. 

[ Trans lat to,1] 

Multi-Lingual National News 
Agency 

64. DR. A.K. PATEL : 
SHRI C. JANGA REDDY: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
refer to the reply given to Unstarred 
Question No. 3815 on 19 August, 1985 
regarding mulli-Jingual national news 
gency and state : 

(a) reaction of Government on the 
recommendations of Goenka Commitee 
on merger of Indian Languages service 
with existing news agencies and the 
d etaiJs of steps being taken in this regard; 
and 

(b) the policy of Government and 
the measure!:> proposed to be taken to 
eusure that all journalists and ,employees 
working in the news agencies or Indian 
languages are absorbed in corresponding 
posts ? 

THE MINISTER OF STATE OF THE 
MINI~TRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) The Government's reaction is favou-
rable. 

(b) Tbe Government wil I heJp to 1he 
extent possible the absorption of these 
employees in sister organisations. 

Implementation of Desert Develop-
ment Programme 

65. DR. A.K. PATEL: 
SHRI C. JANGA REDDY: 

Will the Minister of AGRICULTURE 
be pleaaed to state : 

(a) whether the Union Government 
had started the Desert Development 
Programme during 1977· 78 in accordance 
with tho recommendations of the National 
Commission on Aaric:ulture; 

(b) if so, the details of upto()ate 
achievements of this programme; 

(c) whether resources position has 
deterior~i.ted in desert areas and if so, how 
and to what extent indicariog the reasons 
th,refor; and 

(d) whether the above programme is 
being reviewed and reformulated, if so, the 
details thereof? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND· 
RAKAR) : (a) Yes, Sir. 

(b) A Iarsc number of Scheme 
relating to Saud Dunc StabiH~ution, 
Shelter belt plantation, Atforest~1ticm. 
Minor Irrigation, Sojl Conservation, Li"e". 
Stock Dev.!lopmcot, Dry Land Farming 
Demonstration, etc. have been implement-
ed in areas covered under the Programme. 
A 'total expe.nditure of about .Rs. 7 3.SS 
crores was incurred on Desert Develop-
ment Programme during the Sixth Five 
Year Plan alone. As for physical achieve-
ments during Sixth Five Year PJao, 
53867 hectan:s were covered under 
plaotatio11; about 12086 hectares of 
Sand Dunes were stabilised; 32611 run-
ning kilometers of shelter belt plantations 
were rais·cd; irrigation potential of 7 880 
hectares was crested; soil survey was 
undertaken over 8 2528 hectares; 16 J 
veterinary dispensaries and 24 wool ex· 
tension centres were estabJisbed, and wage 
employment of about 8.8 million mandayE. 
was generated. 

(c) and (d) The Desert Development 
Programme is being financed with availa· 
bJe resources at present. A more favou• 
rable funding pattern for this programme 
is contemplat rd in the Seventh Plan. 

Surplus Land in the Country 

66, DR. A.K. PATEL : 
SHRI C. JANGA REDDY : 

Will the Minister of URBAN DBV:E· 
LOPMENT be pleased to state : 

(a) the area of surplus land i.n acres 
Which bave come under the possession of 
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various Slates and Ut1ion territories under 
Urban Land Celling Acl; 

(b) the area of land out of lbat on which 
houses have been constn1cted by Govern· 
mcnl nnd the policy in regard to the 
remaining lnpd; and 

( c) whelh er, keeping in view the 
housing problem of urban poor people, 
Government have under consideration any 
package deal and if so, bow this surplus 
lantl is propored to be managed ? 

THB MlNISTER OF STATE JN THE 
MINISTRY OF URBAN D EVELOPMENT 
(SHRI DALBIR STNGil) : (a) According 
to the information r eceived I\O far, 7964.20 
acres of surplus land has come under the 
posses11 ion of varinus States and Union 
territories. 

(b} and (c) 620. 7 S acres. As per the 
extsting guidelines the State Governmt nts 
are to utilise the land acquired under the 
Urhan Land (Ceiling & Regulation) Act 
1976 for construction purposes or other-
wise duly keeping in vi ew the land use of 
the area envisaged in the Master Plans c:f 
the Urban agglomeration in which such 
lands fall. 

[E11gllsh] 

Deloy in delitcry of rntlon items to F.P.S. 
in Delhi 

67. SHRI LAKSHMAN MALLICK: 
• Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased lo stat e ; 

(a) whether it is a fact that Delhi fair 
price shopkeepers deposit huge amount to 
get the delivery of wheat, rice, sugar etc. 
and sometimes wait for weeks tog el her for 
the supply as a result of which the consu· 
mers suffer and cannol yet llle ration in 
time; and 

(b) jf so, whetacr Government propose 
to fix some lime limit so that suppJy of 
,such products can be made i°: time? 

THE MINISTER OF STATE OP THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLlES (SHRI K.P. SINGH DBO) : 
(aJ and (b) For the ,onvenionc of the , 

Fair Price Shops in Delhi, the DeJhi State 
Civil Supplies Corporation has taken the 
responsibility for collecting stocks of 
Wheat, Rice, Sugar etc. from the godowns 
of the , Food Corporation of India and to 
reach them to the doorsteps of the Pair 
Price Shops. For this purpose, the delivey 
schedules are so drawn up that supplies for 
the first fortnight of the month are reached 
to the Fair P1ice Shops on the Ja~t day of 
the pre\tious month and tho~e for the 
5ccond fortnight of the month on the 1 Sth 
of the month. The Fair Price Shop owners 
depo~il Bank Draft with the Delhi State 
Civil Supp1ie~ Corporation on the 23rd for 
c.1el ivcries to be made by the 30th and on 
the 8th for the dt:)jveri cs to be made on 
the 1 Sth. It is, therefore, not correct to 
saY th:.i t the shopkeepers deposit huge 
amo1rnts and wait for weeks together for 
supplies. 

Rice Mills in Cooperative Sector in Orissa 

68. SHRI. SOMNATH RATH: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the number of ri~e mills in Co-
operative sector in Orissa; 

(b) the CentraJ assistance given for the 
establishment of rice miJ ls in Orissa; 

(c) the quantity of paddy processed by 
rice rniJls in cooperative sector in Orissa 
in the year 1984-85; and 

(d) whether the cooperati\'e rjce mills 
are running at a profit or loss ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO) : fa) 
Sixty.nio e. 

(b) (i) Ccnt1'al Aided 
Plan Scheme: ••. Rs. 3. 7 40 Jakhs 

(ii) Central Sector 
Scheme : ••• Rs. 7l,S86 lakhs 

(c) The information is being collected. 

(d) Based on the workina reports 
received, the IDa,iority 'of the rePQrtin1 
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cooperative rice mills are running at a 
profit. 

National Oiiseeds and Vegetable oils 
Development Board 

69. SHRI MOHANBHAI PATEL: 
Will the Minister of AGRICULTURE be 
pleased to ~tnte: 

(a) whether it is a fact that a National 
Oilseeds & Vegetable Oils D evelopment 
Board has been set up in the country; 

(b) If so, the names of members of the 
Board; 

(c) Whether any representation has 
been given to the farmers also: if so. the 
names of those persons & the names of the 
States to which they belong; 

(d) What are the main functions of the 
Board; and 

(e) How far it will help in increasing 
the production of oilseeds in the country ? 

THE MINISTER OP ST ATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPBRATJ')N (SHRl Y0GENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) A statements I & II giving the 
details of the composition of the Board are 
given below. 

(c) Ves, Sir. There are three members 
representing oH~eeds growers viz., 

1. Shri Sahdev Singh Malik of 
Haryana; 

2. Shri Kailash Yadav of Uttar 
Pradesh ; and 

3. Shri R. Mabananda of Andhra 
Pradesh. 

(d) The functions of the Board are laid 
<lown under Section 9. of the National 
Oilseeds and Vegetable Oils Development 
Board Act, 1983. The main functions of 
the Board are given in the Statement II. 

( e) The Board has decided to evolve a 
long term strategy covering all aspects of 
production. processin,t, marketing, prices, 
modernisation of technology and pro~essing 
facility and research etc. to accelerate the 
production of oilseeds and vegetable oils. 

Statement I 

Statement Indicatfng the Composition of the Nafional Oi/s~edfi a11d Vegetable Oils 
Development Board 

Category 

1 

I. 
Officials 

(a) Represen-
tatives of 
the Central 
Government 

S. No. Member 

2 3 

1. Minister (Airicultore) 

2. Secretary (Agdcultu_re 
and Cooperation) 

3. Agriculture 
Commies ion er 

Remarks 

4 

... Chairman, ex·offi:io 

••• Vice.Chairman, 
ex-officio 

Member, 
ex-officio 
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2 3 4 

4. Director-Gen eraJ, . .. Member, . 
ex-officio Indian Council of 

Agricultural Research. 

s. Adviser (Agriculture) • •• Member 
Planning Commission 

6. Member (Central Excise), - Member 
Central Board of Excise & 
Cu st oms. Ministry of 

Finance. 

7. Joint Secretary in.charge -· Member 
of E~port Promotion, 
Agriculture Division, 

Ministry of Commerce 

8. Joint Secretary in- . .. Member 
charge of Vegetable 
Oils, Department of 
Civil Supplies. 

9. Executive Director . .. Member, 
ex officio 

10. Financial Adviser, Member, 
Department of Agri· CX·Officio 
culture & Cooperation. 

(b) RepreSenta· 11. Agriculture Production ... Member 

tives of the Commissioner, Govt. 

State ot Andhra Pradesh, 

Governments Hyderabad. 

12. Additional Chief ..... Member 
Secr-etary, Agriculture 
& Forests Department, 
Govt. of Gujarat, Gandhi 
Nagar. 

. 13. Director of Agriculture, ... Membef 
Oovcrrrment of Haryana, 
Cbandigath. 
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14. Agriculture Production • •• Member 
Commissioner, Govern .. 

ment of Madhya Pradesh, ft 
Bhopa1. 

15. The Chief Oilseeds tH Member 
Development Officer, 
Directorate or Agriculture; 
Government of Maharashtra, 

Pune . 

. 16. Secretary. Department of . Member ••• 
Agriculture and Animal 
HusbaadrYa Government of 
Karnataka, Vidhan Soudha, 
Bangalore. 

17. Gommissioncr, AgricuJture Memrer 
an J Rura] Development, 
Goternmcnt of Orissa, 
Bhubaneswar. 

18. Director of Agriculture .... Member 
Government of Punjab, • 
Chandigarh. 

19. Secretary, Agriculture Member 
Production, Govt. of 
Rajasthan. Jaipur. 

20. Director of Oilseeds, Member 
Government of Tamil 
Nadu, Madras. 

21. Secretary, Agriculture, Membet 
Govt. of Uttar Pradesh, 
Lucknow. 

(c) R.epresen- 22. Chairman, State Trading , .. M~mber 
tatives of Corporation of India 
Autonomous Limited, New Delhi 
Organisations 
connected with 
Oilseeds & 
Vegetable Oils 
Industries, 
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23 .. Manaains Director, ••• Member 
National Cooperative 
Development Corporation, 
New Delhi. 

24. Chairman, National Dairy ••• Member 
Development Board. 
Anand. 

2S. Managing Director, ••• Member 
National Agricultural 
Cooperative Marketing 
Federation, New Delhi. 

26. Manaaing Director, Member 
Nations I BaDk for 
Agriculture & Rural 
Dev elopmcnt, 
Bomba). 

II. Non-Officials 

(a) Members of 
Parliament : 

27. Dr. B.l. Sbailesh, Member 
Member, Lok Sabha. 

28. Sbri Ram Sinah Yadav, Member 
Member. Lok Sabha. 

29, Shri Cbimanlul Amlchandbal ••• Member 
Mehta, 

Member, Rajya Sabha. 

(b) Repre1en· 30. Sb. Sahdev Singh Malik, ••• Member 
Aaricultural Farm, Kbanpar • tatlvcs of 

Ollaeeds IC.olhlau, Tebsil : Thanesar, 
Orowors: Dt. Kuruksbetra, Haryana. 

31. Shrl Kallash Yadav, ••• Member 
Janpet, Ett~b, Uttar Prade•h. 
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(c) Represen-
tatives of 
exporters of 
oilseeds, 
ve11etabJe oils 

2 3 

32. Shri R. Mahanaoda, Secretary, 
Nagarjuoa Sagar Riaht 
Canals R.yots Association, 
Kuricbcdu, Prakasam Distt. 
Andhra Pradesh. 

or other products 
derived from 
oilseeds : 

(d) Represen· 
tatives of 
the vegetab)e 
oil industry : 

(e) Other 
interests : 

33. Chairman, Soyabeao 
Processors' Association 
of India 7-A, Srinagar 
Annexe; Indore 452 001. 

34. President, Oil Tecl:nolC\gists' 
Association of India, 
H.B. Technological Institute, 
Kanpur 208 002. 

3S. President, The Central 
Organisation for Oil 
Industry & Trade Anna 
Bhawan, 3rd floor, Plot 
No. 87·C, Broach St. 
Devji Rattanaey Mara, 
Bombay 400 009. 

• 

Member 

••• Member 

... Member 

••• Member 

t>ne nomination under this 
cateaory i.e .. 'Other interests~ 
ia yet to be made. 
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Statement II 

Functions of the Notiomll Oilseeds a,id 
Vegetable oils Development Board 
laid down under ~ection. 9 of t/1e 
National Oilseeds and Vegetable Oils 
Development Board Act, l 98J 

9. (1) It shall b~ the 
duty of the Board to promo· 
te, by such measures as it 
thinks fit, the development 
under the control of the 
Central Government of the 
oilseeos industry and the 
vegetable oils industry. 

functions 
of the 
Board. 

(2) Without prejudice to the generality 
of the provisions containtd in sub·section 
( l), the measures ref erred to therein may 
provide for- • 
(a) talring SIJCb mea<mres for the 

development of the oilseeds 
industry and the vegetable oils 
industry as would enable farmers. 
particularly small farmers, to 
be~ome participants in. and 
beneficiaries of the development 
and growth of the oilseeds industry 
ond the vegetable oils industry; 

(b) recommending measures for 
improving the marketing of oil~ 
seeds, products of oilseeds and 
vegetable oils and for their quality 
control in l ndia ; 

(c) imparting technical advice to any 
p er son who is engaged in the 
cultivutioo of oilseeds or the 
processing or marketing of oilseeds 
and its products ; 

(d) providing for, or recommending. 
financial or other assistance for 
the production and development of 
adequate qunntHY of breeders, 
seeds, foundation seeds and certi-
fied seeds of higb quality> arrang-
i~g supply of inputs for the oilseeds 
growers. ,adoption of improved 
met bods of cultivation of oilseeds 
t1od modern technology for pro-
cessing of oilseeds, extension of 
·arens under oilseeds cultivation 
with a view to dcvelopmg the 

oilseeds industry and the ve1etabJe 
o Us industry ; 

(e) recommending such measures as 
may be practicab1e for assisting 
oilseeds growers to get incentive 
pr1ces, including recommending, 
as and when necessary, after con· 
sultation with the Agricultural 
Prices Commissioo, minimum and 
maximum prices for oilseeds and 
products of oilseeds and vegetable 
oils; 

(f) recommending and taking such 
measures as may be necessary for 
collection, procurement and main· 
tcriance of buffer stocks of oilseeds 
for stabilising the price situation 
and market conditions in respect 
of oilseeds, products of oilseeds 
and vegetable oils; 

(g} recommending and taking such 

. 

measures as may be necessary for 
the-

i. 1,romotion & development of 
storage facUities. 

11. establishment of processiog 
units, in respect of oilseeds, 
and rendering such financial or 
other assistance as may be 
con,idered necessary for such 
purposes; 

iii. promotion of oilseeds growers' 
co-operatives and other appro· 
priate agencies, with a vjew to 
achieving integration between 
production, proc~ssing and 
marketing of oilseeds. 

(h) recommending measures for rtsu· 
Jating import, export or distribu· 
tion of oilseeds or products of 
oilseeds or vegetable oils in the 
context of an integrated policy 
and programme of development of 
oilseeds and \legetable oils; 

(i) collecLing statistics from growers 
of oilseeds, dealers in oilseeds, 
manufacturers of products or oil-
seeds ond vegetable oils and suet 
otb er persons and institution& a, 

\ 
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may be o ecessary on any matter 
relating to the oilseeds industry or 
vegetable oils indusiry and pubJi .. 
sbing the statistics so collected or 
portions thereof or e~lracts 
therefrom; 

(j) recommending l he setting up and 
adoption of grade standards for 
oilseeds and their products and 
vegetable oils; 

(k) financing suitable schemes in con-
sultation with the CentraJ Govern-
ment and the Governments of the 
States where oilseeds are grown 
on a large seal e. so as to increase 
the production of oilseeds and to 
improve their quality & yi elds; 
and for this purpose evolving 
schemes for the award of prizes 
or grant of incentives to growers 
of oilseeds and the manufacturers 
of oil seeds products and v.egetab) e 
oils and for providing marketing 
facilities for oiJseeds products and 
vegetab!e oils; 

O) assisting, encouraging, promoting, 
co·ordina t ing and financing agri-
cultural, technological, industrial 
or eco1'tomic research on oil seeds, 
their products and vegetable oils 
in such manner as Lhe Board mliY 

, deem fit by making use of a va ii-
able institutions; 

(m) undertaking publicity work on the 
research and development of the 
oilseeds industry and the vege• 
table oils industry; 

(n) setting up of regional office.a and 
other agencies for the promotion 
and development of production, 
pro:essins, grading and marketing 
of oilseeds and its products and 
vegetable oils in ditf erent States 
and Union Territories for the 
efficient di -,charge of the functions 
of the Board; 

(o) such other matters as may be 
considered necessary for tho 
purpose of carryina out the func. 

tions of the Board or as may be 
prescribed. 

(3} The Board shall perform its func• 
tions under this section in accordance 
wjth, and subject to, such rules as may be 
made by the Central Government in this 
behalf. 

Imp)ementatJon of NREP 

70. SHRI SANAT KUMAR MAN· 
DAL : Will the Minister of AGRICU~ .. 
TORE be pleased to state : 

(a) whether the West Bengal Chief Mini-
ster has sugges ted to the Prime Minister 
that the scope of the National Rural Em~ 
ployment Programme ·could be enlarged 
by Utilising a part of the exces, food. 
grains to help generate employment and 
create rural assets ; and 

(b) if so, Government's reaction 
then~t<> ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAL CHAND-
RAKAR) : (a) Yes, Sir. 

(b) It has been decided lo alJocat e 
I million tonnes of addjtional wheat 
under National Ru1al Employment Pro-
gramme (NREP)/R ural Landless Employ. 
ment Guarantee Programme (RLEGP) 
dudes the current year. AIJocations out 
of this qua11ti1y have also been to different 
States/UTs. 

Holding of Film Festival at Hyderabad 

71. SHRI SANAT KUMAR MAN· 
DAL : WiJJ the Minister oi INFO'RMA· 
TION AND BROADCASTING be pleased 
to state : 

(a) whether th e Filmotsav '86 
being held at Hyderabad 1 

(b) 1r so. how Hyderabad bas 
chosen this time for hoJd jng this 
val ; 
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National Fihn Development Corporation 
(NFDC~ ; 

(d) whether any measures have been 
taken a-. a result of the ex1)erieoce gained 
from the earlier festiva ls to ensure that 
the same piLfalls <lo not recur and if so, 
details thereof ; 

(e) whether the r egiona.l films 
also be screened in the " Indian 
ram a" section ; if som criteria 
seleclion of these films ; 

will 
Pano-

for 

(f) whether proper p::trity witJ be 
given to various Indian language ti lms ; 
ood 

(a) the roJ e being played by the 
Andhra Pradesh Governm~nt in <:onduct-
ing the Filmotsav ' 86 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF !~FORMATION AND 
BROADCASTING (SHRI V. N. GAD· 
GIL) : (a) Yes, Sir. 

{b) The Non-Competitive l11t erna t io· 
nal Film Festiva I of India, known as 
'Fil.motsav' is held every alternate year 
in an Indian city, other then New Delhi. 
It hns alrendy been held in Calcutta, 
Bombay, Madras and Bangalore. Hy· 
derabad is also n n1ajor film production 
centre aod, ther efore , it b as been deci· 
ded to hold Filmotsav '86 in Hyd erabad. 

(c) Rs. SO lakbs approximately. 

(d) Improvement 'is a continuous process 
and on the basis of the experience 
gained from enrlicr festivals, all steps 
nre taken to ensure the success of the 
festival. 

(e) and (f) Filmotsav ' 86 will have 
an Indian Panorama section which will 
consist of a mnximum of 21 feature films 
and a maximum of 21 short films, cer· 
tified by the Central Board of Film 
Certification between 16th October, 
1984 and 31st August, 1985 (both days 
iucJuaivc). Only films distinguished by 
cinematic, themnlic and aesthetic exec. 
llanc shall be scteoted for inclusion in 
\be lodiao Panorama. Parity ror different 

, 

Indian languages is not the Luiding factor 
for selection of fiJms for Indian .Panora-
ma_. 

(g) As Fi Jm otsa v, '8 6 is being 
organised in Hyderabad, the capital of 
Andhra Pradesh, the State Government 
is re.ndering all co.operation to the 
National Film Development Corporation 
in organisation of the f estiva1. 

Development of Culture of Prawn and Fish 
in West Bengel 

72. SHRI SANAT KUMAR MAN· 
DAL: Will the Minister of AGRICULTURE 
be pl eased to state : 

(a) whether West Bengnl is having the 
largest potential for fish and prawn far· 
ming in brackish water areas ; 

(b) whether any technoJogy for 
substantially incr ca sing product ion in 
brackish water bas been developed and 
if so, the broad outljnes thereof ; 

(c) whether any measures have been 
or are proposed to be taken to develop 
the culture of com1nerciaUy important 
prwan and fish, in addition to seed 
prospecting and nursery rearins in West 
Bengal ; and 

(d) if so, tbe broad outl ioe:s of the 
same? 

THE MlNISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN .. 
ORA MAKWANA) : (a) Yes, Sir. 

(b) Technology, such as, seJcctive stock· 
ing and supplementary feeding are bein1 
introduced. Search for improved techno-
Jogy is continuina. 

(c) and (d) Under a Centrally Spon• 
sored S~beme, the Government have sen• 
clioneu two Brackish Water Fish Farm1 
in West Benaal for Culture of conunercia• 
Uy impottaot Prawn and I··i-sh. .. 
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Expenditure Incurred on Film 'Gandhi' 

73. SHRI SANAT KUMAR MAN· 
DAL : Wil1 the Minister or JNFORMA· 
TION AND BROADCASTING be p1cflsed 
to state : 

(a) the profits netted by the National 
FiJm Development Corporation (N.F.D C.) 
from the Jndo·British film •oaodhi' in 
f'oreign exchange and f'he amount repa· 
triated to Jnct ia so far ; 

(b) the steps taken to check that the 
entire profits had been properly computed 
and one of the portion thereof had either 
been withheld by the foreign a6ents res· 
po~sible for exhibition of this film· or 
misappropriated ; 

(c) the total earnings from this 
flJm in India ; and 

(d) the total expenditure incurerd by 
the N.F.D.C. in handling the film from 
its inception till its finalisation and exhi-
bition abroad including the expendirurc 
on foreign visits by the NFDC's Manag ... 
ins Director und officials, official-wise ? 

THE. MINISTER OF ST ATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. OAD· 
GIL) : (a), (b) and (d) The information 
is beinp collected and wi11 be )aid on the 
TabJe of the House in due course. 

(e) Tota] earnings of fi]m in India as 
on 29.6.SS is Rs. 1.87 crores. 

Economy of Sugar Production 

7 4. SHRI R.M. BHOYE : WiJJ the 
Minister of FOOD AND CIVIL SUPP· 
LIES be pleased to state : 

(a) whether Government have noticed 
that economy of sugar production in the 
co11ntry is in rloldrums due to Jack of 
incentive, for the formers; their resistance 
to .change from orthodox to modern far· 
ming techniques and pressure tactics with 
vested agricultural interests and the sugar 
production has been faJlina over the past 
couple of years ; 

(b) whether any expert committee was 
appointed by Government to go into the 
matter and suggest measures in this 
regard ; and 

(o) if so, the details thereof? 

THE MINISTER OF ST ATE OF THB 
MINISTRY OF FOOD AND CIVIL SUP· 
PLIES (SJ,IRJ K.P. SINGH DEO) : (a) 
No, Sir. I ocen tives to the sugarcane 
growers are being provided under the 
State sector by the State Governments 
as per their priorities. Generally, these 
incentives include the assistance for pro-
duction and distribution of seed cane, 
ferti1iser, plant prot ecOon, irriiation, 
demonstration. etc. The Central Govern-
ment also ei;tsures a minimum I evel of 
cane price under the Sugarcane (Control) 
Order, I 966. There is no evidence to 
suggest that farmers resist to change from 
othodox to modern farming techniques in 
~ugarcane production. 

(b) No expert committee has been set 
up by the Government to go into the 
specific matter of economy of sugar pro· 
duction in the country. 

(c) Does not arise. 

[Translation] 

Financial Assistance to Bibar f'or 
Housing Scheme 

?S. SHRI VIJOY KUMAR YADAV: 
Will the Minister of URBAN DEVELOP· 
MENT be pleased to state : 

(a) whether it is a fact that Govern-
ment have approvc<l 63 housing schemes 
for Bihar ; 

(b) if so, the details thereof ; 

(e) whether Gover-nment have aiven 
any .financial -assistance to State Govern· 
ment for the implementation of theso 
schemes ; and 

(d) if so, the details thereof '1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP .. 
ME.NT (SHRJ DALBIR SINGH) : (a) to 
(d) Housing is State subject. Central 
financial assistance is given in the shape 
of block loans and block grants without 
being tied to any particular scheme or 
head of development. However, Housing 
and Urban Development Corporation 
(HUDCO), a Public Sector enterprise bas 
sanctioned 63 schemes received from 
various housing agencies in Bihar invol-
ving a project cost of Rs. 68. 7 5 crores 
with a loan commitment of Rs. 3 2. 7 4 
crores. This wi11 enable the provision of 
42,265 dwelling units, 42, 700 basic 
sanitation units nnd development of 
1073 plots. 

[English] 

lntented Cnpactiy of T.V. Relay Centre 
at Varanasi 

7 6. SHRI ZAINUL BASHER : Will 
the Minister of INFORMATION AND 
BROADCASTING be pl eased to state: 

(a) the intenlcd capacity of T.V. relay 
centre at vo.ranasi and the area. to be 
cover ed ; 

(b) the installed cap:,citY so far and 

area to be covered ; and 

Cc) the actual capacity utilisation and 

the area covered ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD. 
OIL): (a) to (c) T.V. transmieter at 
varanasl is fonctio,ning at its fllll power 
of 10 KW and provides coveraae to an 
area of about 33,900 Sq. Km. 

A11ocation of Funds to States for 
Implementation of lRDP 

77. SHRI CHINTAMANI JBNA : 
Will tho 1{inistcr of AGRICULTURE. be 
pleasea to Ulto ; 

(a) tho Statewise amount allocated 
for the implementation of Integrated 
kural Development Programme during 
the year 19 84~8 S and particularly to 
Orisse ; 

(b) the amount spent by the Govern· 
ment of Oris~a . to implement the pro· 
gramme and the achievement made ; 

, 
(c) whether it js a fact that the 

funds alJocatcd dur11~g 198S·86 to Orissa 
are not sufficient to meet the situation ; 

(d) if so. whether Orissa State Gove. 
rnment has approached the Centre to 
increase the fund ; and 

(e) if so, the reaction of the Union 
Government thereon ? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
KAR) : (a) A statement is given below. 

(b) During 198 4-85 the Government 
of Orissa have incurred an expenditure 
of Rs. 2045.14 lakhs under J.R.D.P. and 
assisted 2, 13, 119 f amiJi es. 

(c) to (e) There is an allocation of 
Rs. 2496 lakhs to Orissa towards IRDP 
for 198 5-86. The Government of Orissa 
have pointed out that tl\is will not be 
sufficient to cover the target of Rs. 
J,84,350 old beneficiaries fixed for sup. 
pkmentary assistance and 61,450 new 
beneficiaries witb a minimum subsidy of 
Rs. 2000 par famiJy . At the same time 
th ey have pointed out that only· 59,660 
old beneficiaries out of 2,38, 776 assisted 
in th~ first two years will be eJisible for 
further assistonce, hence they have sus· 
sested that the target for old beneficiaries 
may be revised accordingJy. The targets 
of old beneficiaries based on the house 
to house survey prescribed for this purpose 
is being reviewed and a discusSion baa 
b~n fixc:d for Orilla on 20.11.198S. 
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Statement 

Statewise .Amount Allocated for the 

Implementation of Integrated Rural 
Dtv~lopment Programme During the 

Y~a,· 1984-BS 

(Rs, in lakhs) 

SI. No. Name of the 
States/UTe 

Total allo· 
cation 

1. 

2. 

3. 

4. 

,. 
6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

1,. 
16. 

1 '1. 

18. 

19. 

ao. 

Andhra Pradesh 2640.00 

Assam 1072.00 

Bibar 46 96.00 

Gujarat 1744.00 

Haryana 7 44.00 

Himachal 
Pradesh 

Jammu & 
Kashmir 

Karnataka 

Kera la 

ss2.oo 

904.00 

1400.00 

1208.00 

Madhlla Pradesh 3672.00 

Maharashtra 

Manipur 

Meghalaya 

NagaJand 

Orissa 

Punjab 

R1Uastban 

Sikkim 

Tamil Nadu 

T1ipura 

23li8.00 

208.00 

240.00 

168.00 

2512.00 

944.00 

1881.00 

32.00 

3024.00 

! 36.00 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

39. 

30. 

31. 

Uttar Pradesh 7096.00 

West BenaaJ 2680,00 

UNION TERRITORIES : 

A & N Islands 

ArunacbaJ 
Pradesh 

Chandigarh 

D & N HavcH 

Delhi 

G.D. & Diu 

Lak~hadwetp 

Mizoram 

PondicherrY 

ALL INDIA 

40.00 

384.00 

8.00 

8.00 

40.00 

96.00 

40.00 

160.00 

32.00 
__ ...._ __ ....... 

40736.00 

----------
Youth Trained Under TRYSEM 

78. SHRI MANVENDRA SINGH : 
Will the Mini~tcr of AGRJCUJ..,TURE be 
pleased to state State.wise number of 
youth trained under the Training of Rural 
Youth for SeJf-Emp1o}'mcnt (TRYSEM) 
scheme aod actually employed durin1 tbe 
year 19 84 .. s 5 ? 

THE MINISTER OF -STATE IN THE 
DEPARTMENT OP RURAL DEVELOP· 
MENT (SHRI CHANDULAL CHAND-
RAKAR) : A statement givioa State .. wile 
number of youth trained and actua1Jy em-
ployed under the scheme of Trainioa of 
Rural Youth for Self-Employment 
(TRYSEM) during 1984 .. BS is fiVOQ 
below, 
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Statement . ... 
Numbor of youth traln,d and actually employsd during 1984.8$ under tht scheme : Tra-

lnlng of Rural°Youth for Self-Employm,nt (TRYSBM) . . 
Stt1te/U.T. Number of Number of Number of Number or 

youth youth self· youth on youth self· 
trained employed wage emp. employed/ 

Ioymeot wage emp. 
toyed (3 +4) 

1 2 3 4 s 

1. Andhra Pradesh 10,460 S,492 NR 5,492 

2. Assam S,548 2,238 NR 2,238 

3. Bihar · 8;3S9 2,'631 1,777 4,408 

4. Ou jar at 10,47S S,141 1,275 6,416 

s. HarYana 4,0S8 348 237 58S 

6. Himachal Pradesh 2,081 1,335 382 1, 717 

7. Jammu & Kashmir 2,227 641 , 100 741 

s. Karo.nataka 6,534 977 NR 977 

9. Kerala 9,754 41436 4, 132 8,568 

10. Madhya Pradesh 20,077 12,043 2,476 14,519 

11. Maharashtra 12.706 7 ,215 2,330 9,545 

t 12. Manipur 442 114 NR 114 

J 3. Meghalaya Nil Nil Nil Nil 

14. Nagaland NR NR NR NR 

lS, Orissa 9.405 4,990 NR 4,990 

16. Punjab 11,868 ,.,s,1 NR. S,851 

17. R.ajo.1than 22.348 11,711 2,982 14.,693 

18, Sitkim NR NR NR NR 

19. Tamil 17,2SO 4,817 5,299 10,116 

20. Ttiputa 280 59 - 59 

21. U ttar Pradesh . 46,983 18,174 3.707 21,881 

22, Wost Bengal 11,49a 1,87$ l,327 3,202 
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2 3 4 .5 6 

UNION TERRITORIES: 

23. A & N Islands Nil Nil Nil Nil 

24. Aruoachal Pradesh 195 85 - 85 

25. Chandigarh 118 29 4 33 

26. D & N Haveli 29 18 18 

27. Delhi 733 23 - 23 

28. G.D. & Diu 2,917 2,107 214 !2,3 21 

29. Lakshadweep 

30. Mizoram 745 19 Nfl 19 

31. Pondicherry 246 69 NR 69 

. 
ALL-INDIA 2,17,330 92,444 26,242 1, 18,686 

NR c=Not reported. 

Assistance to Farmers by N.C.D.C. 

79. SHRI MANVENDRA SINGH 
Will the Minister of AGRICULTURE 
be pleased to state : 

(a) The a id or benefit given to far-
mets by Natiooa1 Cooperative Develop .. 
ment Corporation (NCDC) ; 

(b) The details of the assistance pro-
vided by NCDC to States during 1984-
SS, State-wise ; and 

(c) The details of the programme 
which has been chalked out by NCDC for 
Seventh Five Year Plan ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPBRATION (SHRI YOGBN-
Dl:tA MAKWANA) : (a) The National 
Coopecative Development Corporation 
(NCDC) is a promotional and dcveJopmootaJ 
6oaaclo1 institution. It ia respouJblo fO( 

country·wide planning and promotion of 
programmes through cooperatives for 
storage, marketing and processing of 
agricultural produce. supply of agricuJ. .. 
tural inputs and for development of 
cooperatives for weaker sections like 
fishery, poultry, dairy, tribal cooperatives 
etc. NCDC has also been promoting and 
financing distribution of consumer arti· 
cles in rural areas throuJh cooperatives. 
Assistance from NCDC is provided to 
farmers cooperatives as part of the Cen .. 
tral Sector Schemes of the Government and 
Corporation Sponsored Schemes through 
State Govunments aod State Cooperative 
Banks. 

(b) Durjna 1984-8 5, asdstnnce 
provided by NCDC under Central Sector 
Schemes and Corporation Sponsored 
Schemes amounted to Rs. 124. 706 
crores. The State-wise dotails are given 
in the Statement below. 
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programmes of cooperative development 1 he physical tragets . 
IQ formulated by NCDC are as under : respect 

major programmes are as fol lows : 

Activity Financial out- (i) Marketing of Rs. 4000 
Jay (Rs. in a gr icult ural er ores. 

crores) produce 

Marketing 37.40 (ii) Distribution 65 1akh 
off ertilisers tonnes worth Storage including Cold 

Rs. 2900 Storage 194.70 

Agro .. Pro cessina 288.90 
crorcs. 

Agricultural Inputs 106.00 (iii) Creation of 20 lakb 

Weaker sections and additional tonnes rais-
other programmes 123.00 godown capacity ing the tota1 

----...- capacity to 
TOTAL: 750.00 100 lakh 

_.__,....._.._ 
tonnes. 

Statement 

Statement Showing State·wise Assistance Provided by National Cooperative Dt1velopment 
Corporation During J984 .. 8S. 

S. No Slate 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

CentraJ sector 
scheme 

3 

313.497 

124.990 

825.068 

(Rs. in 1akhs) 

Corporation 
sponsored 
scheme 

4 

3 39.627 

3S.912 

36.103 

Grand tota1 

6$3.124 

160.902 

861 .. 171 

of 

4. Gujarat 29.3SO .... 
323.894 3,3.244 

s. Haryana 125.829 85.541 211.370 
Hii:nachal Pradesh 130.993 78.295 209.288 

Jammu & Kashmir -
8 .. Karnataka 163.200 406.634 569.834 
9. Kera la 10.350 129.960 
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3 

Madhya Pradesh 697.350 

1 l. Maharashtra 745.019 

12. Maoipur 16. 314 

13. Meghalaya 16.3 28 

14. Nagaland 

1 s. Orissa 448.334 

16. Punjab 489.3 80 

17. Rajas than 328.253 

18. Sikkim 40.000 

19. Tamil Nadu 389.262 

20. Tripura 86.104 

21. Uttar Pradesh 1535.83.S 

22. West Bengal 363.3 24 

23. A & N Islands 1.860 

24. Pondicherry 

TOtAL 6880.640 

Assistance to States By World Bank for 
Additional Cooperative Storage Projects 

80. SHRIMATI JAYANTI PAT .. 
NAIK: 
SHfil GURUDASKAMAT: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) Whether World Bank has been pro. 
vidlng financial assistan~e to some States 
for the creation of additional Cooperative 
1tora1e projects. 

(b) If 10, amount of asaistan~e aivcn 

649.177 1346.527 

681.241 1426.260 

11.000 27.314 

3.320 19.648 

-
1.52.17 3 600.507 

524.270 1013.650 

190.381 518.634 

40.000 

433.900 823.162 

9.820 95.924 

1367.468 2903.303 

130.7.SO 494.074 

- 1.860 

0.480 0.480 

5 589.946 124-70.58~ 

by World Bank to difl.'erent States for the 
above purpose durina th~ last three years ; 

(c) The number of Cooperative storagd 
projects constructed in different States 
with World Bank assistance durioa the 
above period ; and 

(d) the details thereor? ... 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOOEN. 
DR.A MAKWANA): (a) The Cooperative 
Storaae proJ~ts with World Bank assis. 
tance is bcio11 implemented by tbe Natio· 
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nal Cooperative Devdopment Corporat· 
ion (NCDC) in twelve States. The World 
Bank (IDA) proiides financial assistance 
to NCDC through the Government of 
India. NCDC, in turn, provides funds to 
the project States according to approv~d 
pattern & progress of implementation. 

(b) Outing the period 1982·85, total 
assistance provided to the proj cct ~tates 
by NCDC amounted to Rs. 80 crores, out 
of which IDA,s share worked out Rs. 

48. 96 crores. The details are giyen in 
the . Statement I Given below. 

(c) and (d) During the r,:riod, 6760 
rural and 632 marketin1 godowns, cover• 
ing 13.8 3 lakh tonnes storage capacity 
were completed, brin,zins the total num• 
bcr of godowns constructed till 31st 
March, 1985 to 8298 rural and 747 
marketing godowns with a total storage 
capacity of 18.06 lakh tonnes, in the 
project States. States-wise details are 
given in the Statement II Given beJow. 

Statement-I 

State-wise details of the assistance provided by NCDC during the laJt three years 
• 

(1982.85) to the State Government, State Cooperative Banks, State CooPerative 
Land Development Banks and the Bihar State Coope1ative Marketing Union 
for construction of godowns under the projects (NCDC-1 NCDC-ll & NCDC-1/1) 

and the IDA (World Bank) share of assistance involved : 

Scheme 

NCDC-I 

NCDC-11 

State 

Haryana 

Orissa 

Funds released 
to the State 
Government 

38.l 07 

154.753 

Ulta.r Pradesh 186.793 

Technical 
Assistance -

(amount in lakhs of Rs.) 

Funds released 
to SCB/SLDB/ 
- Biscomauo 

308.139 

332.538 

720.982 

10.224 

Of which IDA 
share 

146.511 

266.030 

576.786 

10.224 ~----------.--....._.._,_, ____________ :_ ...... _._,_ ____ 
Total 379.653 1371.883 1099.SS 1 --- --...-....._,_...._ 

Andbra 
fradesh 273.667 693.218 589.23! 

Blhar 90.S25 263 •• 86 223.963 
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2 3 

Himacbal 

Pradesh 81. 2 8 3 

Maharashtra 504. 7 27 

Punjab 571.472 

Technical 
Assistance 

Total : 

NCDC-lfl. Karnataka 

Madhya 

Pradesh 

Orissa 

Rajasthan 

Uttar 

Pradesh 

1521.674 

------

-

270.100 

West Bengal 

Technical 
Assistance 

4 

241.922 

913.874 

1352.019 

S5.000 

3519.519 

159. 377 

96.372 

676.SSS 

4.887 

-
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' 
205.634 

776. 793 

1149.216 

SS.000 

2999.841 

---

135.470 

81.916 

-
575.072 

4.154 

-
--~-------._~-----...... ----.......-

Total 

GRAND 

TOTAL 

270.100 

2171.427 

937.191 79 6.612 

S828 .593 4896.004 

---
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Statement.II 

State-wls~ details of the godowns (wltlz capacities) constructed under the NCDC-1, 
NCDC·ll and NCDC·Ill Storage Projects during the last thre~ years (1982.8.S) 

S.No Project State 

1 2 

NCDC·I 
1 Haryana 

2 Orissa 

3 Uttar Pradesh 

TOTAL: 

NCDC-11 
1 Andbra Pradesh 

2 Bihar 

3 Himachal 
Pradesh 

4 Makarashtra 

s Punjab 

TOTAL: 

NCDC-111 
1 Karnataka 

2 Madhya Pradesh 

~ Oril!R 

Godowns completed during 
last three years ( 198 2.s,) 

R M Capacity 

3 4 5 

63, 16 112500 

775 195 129460 

2450 2 245250 

-----------
3860 213 487210 

-----------------
1036 48 116500 

96 138750 

332 20 220650 

36S 133 127200 

986 122 466800 
_,__ _________ _.,.. __ 
2719 419 878900 

------------.. ..... 
- -

- - -

(Capacity in tonnes) 

Number of aodowns comple· 
ted from the beginnin1 of 
the Project, ti11 31.3.85 

R M Capacity 

6 7 8 

900 57 272000 

922 218 159260 

3568 18 398650 _._. __________ ~---
5390 293 834960 ..... _.....,.__ ________________ 

1044 48 117300 

- 101 142750 

332 20 296SO 

365 135 144200 

986 150 520500 

----------
2727 454 954400 

-~--.---.-------------

- ........ 

- -
- --
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1 2 3 4 6 7 8 

4 Rajasthan - -
5 Uuar Pradesh 181 16800 181 16800 

6 West Benaal - - --------...........~ ........ ---"- ...... _ __._...,.... __ --.--. _____ 
' 

TOTAL: 181 16800 181 16800 
......, ..... ____ ......... __ __.-...... ,---- __ ........ .__.._.. ___ __, _____ ___ 

GRAND 
TOTAL: 6760 632 1382910 8298 747 1806160 

NOTE: R: 
M: 

Rural godowns (number) 
Marketing god owns (number) 

Losses Due to Floods and Cyclone in the 
i 

Country 

81. SHIU BRAJAMOHAN MOHANTY: 
SHRI LAKSHMAN MALLICK : 
SHRIMATI JAY ANTI PATNAIK: 
SHRI CHITTA MAHATA: 
SHRI SOMNATH RATH: 
SHRI KALI PRASAD PANDEY: 
SHRI INDRAJIT GUPTA : 
SHRI SRIBALLAV PANIGRAHI: 
SHRI ANANTA PRASAD 
SETHI : 
SHR1 CHINTAMANI PAN!· 
GR.AHi : 
SHRI AMAR ROYPRADHAN : 
SHRI AMARSINH RATHAWA: 
SHRI JAGANNATH PATTNAIK: 
SHRI PRAKASH CHANDRA : 
SHRI NARAYAN CHOUBEY : 
SHRl SATYAGOPAL M1SRA : 
SHRI T. BALA GCUD : 
SHRI MURLIDHAR MANE : 
SHIU VIRDHI CHANDER JAIN : 
SHRIGURUDASKAMAT: 

Will the Minister of AGRICUr~TURE 
be pleased to state : 

(a) whether Government are aware of 
extensive damages due to floods and 
cycJones in the country, especiaJJy in 
Orissa and West Bengal and jf so, the 
details thereof ; Statewjsc ; 

(b) whether Government have released 
ID)' fuuds for Jlljef JDeas~rcs Jn9 repair 

work to cyclone and flood affected States 
and if so, the detai]s thereof; 

(c) whether Government have deputed 
nny study group he assess 1hc los:es to 
persrms and property in different States and 
if so, their asses~mcnt ; 

(d) whether Government have given r.oy 
guideHn es <o stat es for giving relief to the 
affected people ; and 

·. 
(e) the Jong-term measures taken to 

check recurring floods and cyclones in 
various parts of the country ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF .AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAK\.VANA) : (a) Yes, Sir. A 
statement prepared on the basis of infor-
mation received from flood/cyclone affected 
States, is given below. 

(b) and ( c) Out of the States jndicoted 
in Annexure, We~t Benga J, Bihar and 
Sikkim have not asked for any Central-
assistance. The Central Teams have 
visited Kerala, Maharashtra, Punjab. 
T1 ipura., Assam, Manipur, Orissa., Uttar 
Prade&h and Megbalaya. The reJ:l()rt of the 
Central Team for Oris1a is still awaited. 
Reports for Manipur, M egbalaya and 
Assam ate under examinatkn. 1he requests 
of Arunchal Pradesh, and Ooa, Dam&n & 
Piu t,avc beep examine~. s,n~tioD f9.r 
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Goa, Damlo & Diu is likely to be Issued 
sbortly. Request or Mizoram bas been 
exa.mined and they have been asked to 
Jurn1 sh further dttails and also consolidated 
Mcmoradum. 

On the basis of the recommendations 
of the Central Teams and Hish Level 
Committee on Relief, so far the Govern-
ment have issued sanctions for ceilinas of 
C.entl'al assistance to the following States 
during 1985-86 : 

(Rupees crorcs) 

I. Kera la 134.79 

2. Maharaahtra 13.91 

3. Punjab 60.88 

4. Tr1pura 3.73 

5. Uttar Pradesh 128:27 

6. Arunacba\ Pradesh 3.79 

(d) Government of India have issued 
the guidelines for drought and flood 
management and also guidelines for 
r evisina/ preparati<.'n of their reHef manuals. 

(e) Long-term measures like construe· 
tion of embankment, drainage, raising the 
flood level of the viJlages, protection of 
towns, flood warning system, etc. have been 
taken by diff ercnt State Governments 
during 1954 to March 1985. The foIJo\\· 
ing physical achievements have take;, 
pJace: 

(i) New embankments 13"88S km. 

(ii) Drainage ~bannel 26,230 km. 

( iii) No. of towns 
protected 

(iv) No. of vmaaes the 
flood Jevels of 
which have been 
raised 

( v) Area protected 

360 

4,700 

13 milJion 
hectare• 

(vi) No. of flood 145 
forecasting 
stations. 

Durin& the Sixth Plan, tbe estimated 
expendit1,;re on flood control measures was 
Rs. 778.66 crores against Rs. 1 3.21 crores" 
in the First Plan. Tl" e outlay for the 
Seventh Five ¥ear Plan in respect of flood 
control measures is Rs. 9 48 crores. 

In the case of c~cJonea, 357 cyclone 
shelters have been fet up in Andhra 
Pradesh, Orissa, West Bcnga), Tamil Nr,du 
and Kerala. 321 shelters are under cons· 
truction and proce~sing. ln add it ion, the 
cyclone warning centres have been set up 
at Calcutta, Madras, Bombay, Vishakapat· 
nam and Bhubaneshwar. Cyclone detection 
radars have also been ~et up at Calcutta, 
Paradeep, Visb"kapatnam, Machhlipatnam 
etc. 

J .. 



Statement ...... ... ....... 
StaJemeni Showoing The Damages On Account Of Floods Landslides & HeavJ' Rains During.198 5 

~ ... 
~ 

No. of No. of Total Total Tot?l Extimated No.of Loss of Loss Loss of ~ ::s 
Distt. Villages Populat· area cropped Value of houses public of cattle . .... 

s.N. · State/ calamity affected affected ion affec- affected Crop Jost /huts property human beads 
:a area ;, 

~· 
ted ' affected. (Rs.in lakb) damaged (in lacs) Lives " ~ 

(in lakh) (in lakh hect.) 

t 2 3 4 5 6 7 8 9 10 11 12 
::,,:- . 
>· t: · Assam (Cyclone) 3 80 o.os - - - 2564 - 4 - ~ 

""' .... 
(flood<) JO 3558 23.6~ 6.47 0.82 168.29 114370 1035.88 SS 687 n , > 

Bibar (Floods) 20 3895 46.95 7.32 3.26 2505.88 33565 130.68 64 9 
N 

2. " ... 
'r' 

.3. Haryana (Floods) 7 1046 11.12 1.64 J.07 2324.00 --94057 1462.91 31 237 \0 
0 ....... 

'4. ' Himacbal Pradesh ,.-. 
• ~ (Floods) 12 . 12534 - - - 1955.0S 7367 159. 76 33 1238 ~ 

5 .. KeraJa (Floqds) 14 900 146.00 1.46 0.90 16150.00 478514 32636.00 102 19002 
.._.,. 

6. Maharashtra (Floods) 
,J• 

4 - - - - - - 1592.60 1S 19 

7. Manipur (Floods) 8 - 2.44 0.23 0.09 4.21 6601 270.21 s 19 ~ 
Megbalaya (Floods) 

;l.. -.... -· •' (\ 

& (Lands1ides) 2 270 2.44 3.40 ~· , 0.07 - 961 - 25 446 ;. .. ... 
Nagalaod (Floods) 7 231 0.32 0.08 0.04 54.06 

~ 
9 . - - - ~ ~ - " . ... . 

14569 57.18 ~· 
JO. Orissa (Floods) 9 7.08 5.45 1936 .. 68 s2so, 6062.40 22 5281 

7506 40.00 -(Cyclone) . s 2.98 2.98 - 34539 - 40 1073 oc - -=--~-·~ ~ 



l 2 3 4 5 6 

11. Punjab (Floods) 12 4320 19.77 3.25 

12. Sikkim (Landslid es> 4 26 0.2 5 0.07 

13. Tripura (Flood~) 3 138 3.00 0.02 

14. Uttar Pradesh 
(Floods &.Landslides) 54 24375 174.9 J 35.77 

15. West Bengal (Floods) 7 457 4.20 0.88 
(Cyclone) 6 - 1.70 0.63 

J 6~ Aronacbal Pradesh 

(FJoods & Landslides) 5 - - 0.04 

17. • Goa. Daman & 
Di·u (Cyclone) - - - -

TOTAL 192 73905 5 32.99 70.3 2 

.. 

7 8 

3.25 ·-
0.05 103.20 

0.02 243.07 

22. 14 -
0.006 1.00 

6.63 1943.00 

0;008 28.00 

- -

40.78 33416.44 

9 10 ·,ti .. 12 , 

368637 75.001 281 629 

135 1750.00 2 24 

13825 391.45 10 

492'600 - 721 3482 

524 - 1 4 

31000 - 14 3500 

- 55 0.84 - -
H~ \ 

300 - - -

1761824 S2117.73 1332 36650 

...... 
co-....,.. 

~ ::., -~ ;:,._ 
;i.... 
:s c,, 
~ 

" ... -
z 
~ 
ltJ 
~ 

-C:, 
nt :z::, -· 00 • ...... 
~ co 
""' 

~ ~ · --..... -~ --
~ ::s 
"" ~ .._ 
...... .,., 
.... 
OD .. 
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Powers to the Press Council of India 

82. SHRI BHOLA NATH SEN! Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to State : 

(a) whether Press Council of India has 
s\lggest ed about the enhancement of the 
powers of the Council and/or some amend-
ments in the Press Council Act 1978 to 
improve the functioning of the Press 
Council. 

(b) if so, details thereof ; 

(c) Gove mm cnt's r eaction m the 
matter ; and 

(d) the steps taken/proposed to be 
taken ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR1 V.N. GADGIL) : 
(a) and (b) The Press Council of India has 
suggested certain amendments in Section 
14 o f the Press Councill Act, 19 7R to 
empower the Conncil to recommend penal 
action to the Centra I/State Governments in 
respect of erring ncwspapers/agencie.1; and 
its functionaries. 

(c) and (d) The Government has not 
yet taken a final view in the matter. 

Damage to Paddy Crops by Pests in West 
Bengal. 

83. SHRI BHOLA NATH SEN : Will 
the Minister of AGRICULTURE be plea· 
scd to state : 

(a) whctb er paddy crops in some 
district, of West B enga I have recently been 
attacked by pesu ; 

(b) if so. details of the damage to crops 
in West Bengal during the current year due 
to pest infestation ; 

(c) the reasons why attack on crops by 
pests cou1d not be prevented ; and 

(d) the steps taken/proposed to save 
crops in West Bengal from attack by pests 
pl futurt ? 

THE MJN1STER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPBRATION (SHRI YOGEN· 
ORA MAKWANA) = (a) Yes, Sir. Late 
transplanted paddy crop in low 1ying areas 
of districts of Burdwan, Birbhum, Nadia, 
Murshidabad, Purulia and 24-Parganas 
(West BengaJ) ha s been infested by rice 
hispa during August-September~ 1985. 

(b) and (c) Due to timely and large 
seal e pest control measures organised by 
State Government and farmers, rice hispa 
pest was successfully controlled and tho 
crop was saved from HkeJy damage. 

(d) The following steps have been 
taken by Central and State Gcwe1 nments to 
control pest menace in West Ben&al : -

(i) Rcgu1ar pest surveiJlance and 
monitoring is carried out by joint 
Centr2J .. State teams to detect and 
forewarn pt!st incidence on Kharif 
and Rabi crops; 

(ii) Timely pest ronrrol campaigns are 
organised by State Government 
~nd farmers. 

(iii) Supply and availability of adequate 
pesticides is arranged. 

Distribution of Surplus Land in States 
during Sixth Plan 

84. SHRI BHOLA NATH SEN: Will 
the Minister of AGRICULTURE be plea• 
sed to state : 

(a) whether targets were fixed for 
alJotment of bouse·sites and distribuLiofi of 
surplus land in different States during the 
Sixth Plan period ; 

(b) if so, the details of the targets fixed 
and the actual achie\ments in different 
States during the Sixth Plan period ; and 

(c) the performance of West Bental a! 
compared to the performance of other 
States in the matter ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OP RURAL DEVELOP• 
MENT (SHRJ CHANDULAL CHANDR~ 



i87 U ritttn An~wers NOVEM~R 18, 198) JYritten AflSW~rs la 8 

KAk) : (1) to (c) The Sixth Plan envisaged 
provision of house-sites to 68 Jakh eligible 
Jandl ess famiJies. The Stat ement·I indicat .. 
ing \he target and actual achievement 
(State-wiie including \Vest Bengal) is at 
statement I given hdow. Regarding distri· 
bution of sur1Jlus land, dur ing the first two 
year~ of the Sixth Plan although no specific 
targets were laid down but the achievement 
1 eportcd~ by lhe States irtdicates that 
1,44; 668 ucres aod 8 4 7 26 acres of ceilin2 

surplus land were distributed in the year 
1980·81 and 1981·82 respectively. With 
the inclusion of distribution of ccilins 
surp1u s Jaod under the 20·point programme 
specific targets for distribution were fixed 
in consultation with States/UTs from 
198 2,..8 3 onwards. The targets laid down 
and achievement reported in the last three 
years of fhe Sixth PJan are shown m the 
statements II to IV gi,· en below. 

Statement I 

Allotment of H,mse Sites to Landless Raral Workers during tht Sixth Five Year Plan 

Sl.atcs/UTs House sites 
._. __ ...,_._._...---.._.,-.___, __ '-__ -
Tr.irget Achievement 

1. 2. 

1. Andhra Pradesh 11,10,000 lS,49,726 

2. Assam 2,30.000 81.,698 

3. Bihar 16)80,000 85.987 

4. Gujarat 2,00.000 4.07 ,$70 

s. Harayana 1,20,000 95,090 
i 

6. Hmachal Pradesh - 739 

7. Jammu & Kashmir 10.000 2,451 

8. KarnHtaka 3.so.ooo 4,17,796 

9. Kera la 2, 70,000 22,641 

JO. Madhya Pradesh J,so.ooo 1.36,512 

1 J. Maharashl ra 90,000 l,77,362 

12. Orlssa 3,20,000 1,27,187 

13. Punjab 60)000 4,930 

Rajas than . 1,90,000 3,46,201 

....... 
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16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

1. 

2. 

3, 

4. 

,. 
6. 

7. 

,. 

1 2 3 

Tamil Nadu 13,20.000 13~27,408 

Tripura 20,000 24,071 (0) 

Uttar Pradesh 3, 10.000 5,S S,332 

West BengaJ 60,000 40,401 

A & N Island 3,855 

Dadra & Nagar Haveli 173 

Delhi 10,000 14,540 

Goa. Damnn & oiu 3.522 

Lakshdweep 20 

Pondicherry l 0,000 s,,s7 ________ ...__ ------
67, 70,000 54,33,509 ------ ------

(0) Achievement upto 28.2.19 &5. 

Statement II 

Target and Achievement under Disirlb11tlon of Smplus Land 1982.gJ 

Andhra Pradesh 

Assam 

Blhar 

Gujarat 

Harnyana 

Himachal Pradesh 

J-ammu & Kashmir 

Karnataka 

Acres ___ ...._,.. _____ . ______ __._ ....... ________ ........ 
Target 

2,600 

87,400 

54,100 

45,600 

4,200 

-
l, 14,00Q 

Achievement 

22.soo 

8,080 

8,300 

14,300 

3,140 

-
97,(;20 

% of 
Achievement 

178.6 

9.2 

15.3 

33.6 

74.8 

85.6 
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1 2 3 4 

9. KeraJa 2,500 2,590 103.6 

10. Madhya Pradesh 58,600 8,040 13. 7 

11. Maharashtra 31.000 2,040 6.6 

12. Manipur 600 420 70.0 

13. Megha]aya -
14. Naga1ond 

1 s. Orissa 32,700 8,410 25.7 

16. Punjab 11,400 5,540 48.6 

17. Rajasthan l 0>000 17,800 178.0 

18. Sikkim 

19. Tamil Nadu 10,000 11,960 119.6 

20. Tripura 200 320 160.0 

21. Uttar Pradesh 16,600 4,830 29.4 

22. West Beng~I 38,900 23,590 60.4 

UNION TERRITORIES 300 790 263.3 

ALL INDIA ,,30,700 2,53,010 47.7 

Statement Ill 

Targl!t and Achievement 1mder Disirihution of Surplt,s Land-198J.84 

State . Target 

1. Andhra Pradesh 71,8 21 

2. Ass,m 11 ,000 

3. Bi her 25,000 

4. Oujnrat 10,000 ,. Hnt)''1DI 1,500 

Achieve-
ment 

13,077 

20,327 

22~678 

29,016 

;.313 

% of 
achievements 

18.2 

184.8 

90.7 

290.16 

t: 6.1 
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l 2 3 4 

6. Himnchal Pradesh -
7. Jammu & Kashmir -
8. Karnatnka 55.000 6,322 11.' 

I 

9. Kera]a L t S,000 2, 183 43.7 
.. r.·-, " ,/,... 

10. Madhya Pradesh 15 ,000 5,388 3S.9 

1 1. Maharashtra 9,886 7 ,382 74.7 

12. Manipur 400 271 11.. 7 

13. Me,gbalaya 

14. Nagaland 

1 s. Orissa 8J7SO 10,857 l 24.1 

16. Punjab 2,000 2 .690 134.S · 

17. Raja"than 12,000 24,608 2os.1 

l 8. Sikkim -
19. To.mil Nadu 10,000 1 J ,412 114.1 

20. Tripl,ra. 200 90 45.0 

21. Uttar Pradesh 5,000 6,910 138.2 

22. West Dengel 3R. 900 24.888 56.3 
UNION TERRITORIES: 

23. A. & N. Islands 

24. Arunacbal Pradesh -
25. Chnndigarh 

26. D. & N. Huveli 125 318 254.4 

27. Delhi JOO 143 143.0 

28. G.D. & Diu 

29. Laksbadweep 

30. Mizoram 

31. Ponnicherry 500 . 103 20.06 

ALL JNDIA 
~ :::::::::, 
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Statement IV 

Tar1ets a,,d Achitvimtmt und~r Disttibution of Smplus Land J 984-8$ 

State/UT,. Taraet 

1 2 

Andhra Pradesh S0,000 

Assam l l ,000 

Biber 27 ,8 so 
Gujarat J 2,000 

Haryana 2,000 

HimachaJ Pradesh 

Jammu & Kashmir 

Karnataka 7,030 

Koraln 3,000 

Madhya Pradesh 8,000 

Maharashtra 10,000 

Manipur 250 

Meabalaya 

Nagaland 

Orissa 9.000 

Punjab 900 

R.ojasthan 12,000 

Tamil Nadu !S,000 

Tripura 100 

Uttar Pradesh 5,000 

:West Benpl 3,,000 

Achieve-
ment 

3 

22, l 69 

11 ;200 

20, 35 l 

12,943 

2,910 

6,671 

3,591 

2.022 

13,210 

345 

9,995 

997 

24,086 

5,067 

112 

5,003 

17 ,764 

% of 
Achievement 

4 

44.3 

I 01.8 

73% 

107.9 

145.5 % 

94.9 

119. 7 

25.3 

132% 

138.0 

-
106 6 

110.8 

200.7 

101. 3 

112.0 • 

t 00. l 
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1 2 3 4 

UNION TERRITORIES 

A. & N. Islands -
Arunacbal Pradesh -
Chandigarh - -
D. & N. HaveH 165 165 1()0 

Delhi 80 13 26.0 

G.D. & Diu -
Lakshadwee11 -
Mizoram -
Po ndicJ1er ry 42S 16 3.8 

~---~~~-~~-~~~-~~._..__~-~ 
TOTAL 1,98,770 1,58,230 79.60% __ ...... ___ ...,...._..., _____ 

.-.. ....... ......,..__._ __ ,..... _____ 

T.V. Relay Centres in GuJarat 

·85. SHRI MOHANBHAI PATEL: 
SHRI AMc\RSINGH RATHAWA: 

Will the Mioister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the number of T. V. S\:iti ons and 
T.V. reJ:1y centres fu:1ctioning 10 Guj.uat 
State ; 

(b) the Percentage of population and 
area covered by T. V. in Gujarat at present ; 

(c) whether there is aoy propo!lal to 
instal more T.V. relay 4,;eotres in Gujarat 

tioning at · nine places in the state of 
Gujarat. 

(b) TV service is at present available 
to about 69 % population of the State 
spread over 56% of its area. 

( c) A low power TV transmitter under 
implementation at Bbuj as a part of VI 
Plan schemes is expected to be commis .. 
sioned by tbe middle of 1986. 

(d) Yes, Sir. 

Construction of TV Studio at 
Bhubane1war 

· ~ during the year J 98 5-86, if so, the sites . 86. SHRIMATI JAYANTI PATN-
AIK : selected ; and 

(d) whether Government will consider 
to give preference to the b.1ckward and 
hilly areas of the State which have not 
been covered so far 'l 

THE f\UNISTER OF STATE OF THE 
M1N1STRY OF JNFORMATION AND 
BROADCASTJNG (SHRI V.N. OADOJL) ~ 
(a) TV tcaaamittors are at present ruac-

SHRI T. BALA GOUD: 
SHRI MURLIDHAR MANE : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether Government h&\'C a pr0 .. 

posal for the conatructioo of a full-fl edge(! 
Television Studio at Bbu\)anc,wari 
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(b) if so, the site selected; 

(c) estimated co!>t of the project? 
and 

(d) st~ps taken to implement the 
above proposal ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION ANO 
BROADCASTING (SHRT V.N. GADGIL): 
(a) Yes, Sir. 

(b) A site at Mouza-Nayapall i has 
been selected for the purpose. 

( c) and (d) The cost of the proj ect 
includint construction of staff quarters is 
estimated at about Rs. 14. 00 crores. 
Action has been initiated to obtain the 
formal approval of the Government for the 
project and the estimates. 

Installation of Television Trans-
mitter6 

87. SHRIMATI JAYANTr PATN. 
AIK: 
SHR11 UTTAMRAO PATlL: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to . 
state: 

(a) whether Government have saoc-
tjoned instaJI at ion of more lei ev is ion 
transmitters to cover the entire country 
under crash programme ; 

(b) i( so, in what year 100 per cent 
population of the country wil1 be covered 
by T.V. coverage; 

(c) the number of transmitters sanc-
tioned to different States and Union Terri .. 
tories under tbe above programme; 

(d) the numbe· of Low Power Tran • 
rnitters sanctioned for Orissn under that 
proaramme; nnd ( 

Cc) the nan1cs or the places in Oti ssu 
Where ucb f~cHHiQs a1c to be made avai-
JabJ 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL ): 
(a) to ( e) The setting up of addiional 
TV transmitters in a phased manner is 
envisaged during vn PJan period; to incr e-
ase TV coverage from the level of 70 % 
to 80 % of the population in the country. 
This includes setting up a high power 
TV transmitter at Bbavanipatna and eight 
low power TV transmitters, one ea.ch at 
Bar ipada, Sundergarh, Baleshwar. Keon· 
Jhargarh, Bolaogir, Phulbani, Jeypore and 
Chatrapur in Orissa. The target of 100 % 
coverage has to be achieved in the course 
of subsequent PJan periods. A clear 
pictur.: regarding the tra11sm ittcrs to be 
set up in the diff ercnt States and Union 
Tcniiorics will be available after some 
time! 

Interim Relief to the Working Jour· 
nalists and Non-JournaJisfs 

88. SHRI CHITTA MAHATA : 
SHRI V. TULSI RAM : 

WiH the Minister of LABOUR be plea· 
sed to state : 

(a) whether Government have decided 
to give mterjm relief to the working jour-
na I isls and non~ journalists ; 

(b) if so. the details thereof; and 

(c) if not, the r easons therefor? 

THE MlNlSTER OF STAlE OF THE 
MINISTRY OF LABOUR (SHRI T. ANJ. 
lAH) : (a) lo ( c) The quc~tion of grant 
of Interim rates of wages to Working 
Jou1nalists and Non~journaliHs has been 
referred to the Wage Boards for con&idera .. 
tion as per the provisions of the Workina 
Journalists and Other Newspaper employ .. 
ces (Conditions uf Service) and Miscel-
laneous Provisions Act 1955. On receipt 
of their recommendations the Government 
will take further action if necessary. 

HorUculturc in Seventh Piao 

89. SHRJ f\.fANVENDRA SINGH : 
Will the Minister of AGRICULTURE b@ 
pleased to stat~ ; 



zO i ~r'rilln, .41,swets KARTIKA 27, 1907 (SAKA) J¥ritten .A11swers 202 

(a) whether Gov ernment propose to 
bring mo re area under ho1 ti culture in 
Seventh Five Year Plan; and 

(b) if so, amount sanctioned for this 
programme for the y ear 1985-86, State" 
wise details 1hereof ? 

SI No. Name of th c Scheme 

1. 

2. 

Package programmes 

for Development of 
Coconut 

Projecls of Coconut 
Dcvelopmcm Board 

Amount 

sanctioned 
during 
1985 ... 86 

(Rs. in lakhs) 

49.37 

l 50.00 

Package Programme 84. 90 

4. 

s. 

6. 

7. 

oo Casbewnut Develop. 
ment 

Improved Technology 
for qual ity app?e 
production 

Programmes for 
Development of 
spices 

Programme for 
development of 
Cocoa 

Proprammc for distri· 
bulion of minikits for 
increasina production 
of veaetabtes of Na Uonal 

13.69 

8.53 

2.99 

63.00 

Tl-J:E MfNISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATJON (SHRl YOGEN-
DRA MAKWANA) : (a) and (b) An 
amount of Rs. 418.29 Jakh has been sane .. 
tioned for horticulture deveJopmcnt pro. 
gramme, .as Central Share, during 1985. 
86. The details of the schemes and name 
of participating states are given below :-

Name of paiticipat.ing States/U. Ts. 

Kerala, Karna taka, Tamil Nedu, Andhr 
P1 adesh, Orissa , Maharashtra, West 
BengaJ and Assam. 

KeraJa, Karnataka, Tamil Nadu, Andhra 
Pradesh, Orissa, Tripura, M3harashtra, 
West Bengal, Bihar, Assam, Gujarat 
Madhya Pradesh, Goa, Pondicherry and 
Andaman .ind Nicobar Islands. 

Kerala, Rarnataka; Andhra Pradesh, 
Tamil Nadu, Maharashtra, Orissa, Weat 
Bengal, Tripura and Gon. 

Jammu & Kashmir, H imachal Pradesh 
and Uttar Pradesh. 

Kerala, Maharashtra, Goa, Andaman & 
Nicobar Islands. 

KeraJa and Karnataka. 

Ac;sam, Bihar, Meahalaya, 
Manipur, West Bengnl. Orissa, 
Ultnr Prade1h, llaryana, 
Himache.l Prad esb, R.ajastbao, 

Tripura , 
Sikkim, 
:Punjab. 
Madb)' 
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Board. 

8. Package Programme 
on Bn.nana and Pineap· 

pl e in Union Territo-
ries. 

3 

7.61 

4 

Pradesh, Maharashtra, Gujarat, Kerala, 
Karnataka, Tamil Nadu, Andhra Pradesh, 
Delhi and Chandigarh. 

Arunachal Prade~b, Andaman & Nicobar 
Islands and Goa. 

Besides, a Central Sector Schen1e for establishment of Elite Progeny Orchards-cum-
nurseries on 10 SPCI fa1mc.; has been sanctioned wilh an outlay of Rs. 38.SO lakhsf or 
198 5-86. 

[ Tra11sla1 ion] 

Commercial Advertisements in Door-
darsban 

90. SHRI U.H. PATEL : Will the 
Minister of INFORMAT[ON AND BROA· 
DCASTINO be pleased to state : 

(o) whether Government's attcnt ion 
b:is been drawn to the news-item appear· 
ing in Ja.ihind' (a daily from Gujarat dated 

~ . " 8 October, 19 85 under the caption Door-
darshan Ko Advertise Ke Jariye 60 crore 
Ki Amdani" (Ooordarshan earns rup ees 
sixty crores through comm ercia1 advert isc· 
men ts). 

(b) if so, the details thereof; 

(c) th~ measur es taken by the 
Gove, nment to make the commercial 
advcrtlscmentq in Doordarsban more 
interesting and popular and whether 
Government have received suggestions from 
the public in this reganJ ; anJ 

(d) if so, the details tllereof and the 
action taken thereon? 

THE MINISTE.R OF STATE OF THE 
MINISTRY OF lNFORMATlON AND 
BROADCASTING (SHRI V.N. OADGIL): 
(a) and (b) Y c , Sir. The ncwb report 
bas teferred lO a ~tuJy conduced by Opera-
tioo'i Research Group, B,lroda. The 
study's t'inodings a, int r-ulia s:iid to be 
hllt Ooordarshnn would progrc'lsivcl} 

,ar" !n rgcr commercial revenues throuah 
iuverusement. 

(c) and (d) Commercials are not pro-
duced by Doordarshan but by the adverti.~-
iog agencies and these are govc1 ned by 
Doordarshan's code for commercial adver-
tising. Some gener<1l suggestions regard~ 
ing th: style and content of advertisements 
are rccehed from time to time, These 
are considered anll aJso brought to the 
notice of the advertiscrs/ adverti!-iog agen-
cies. 

[English] 

Ben on Films 'Ram Teri Ganga 
Maili' and 'MastcrJ P 

91. SHRl UTTAMRAO PATIL: 
WiJJ the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

fo) whether there is a demand for 
ban on fiJms 'Ram Teri Ganga Maili' and 
'MasterJi.,; 

(b) whether these films have been 
cleared by the Board of Censors without 
giv idg 'A, Ccrtificatesi and 

(c) if so, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MTNISTRY OF INFORMATION AND 
BROADCASTING (SHRJ V.N. OADOJL): 
(a) Complaints havl! been re eivcd in 
which there is n demand fC'r banning of 
the film 'RAM TERI GANGA MAlLI'. 
The Central Board of film Certification is 
not awnie of an}' such demand in respect 
of 6Im 'MASTERJI ', 
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(b) and (c) The film ~'RAM TERI 
OANGA MAILI" has been granted 'U' 
certificate subject to cuts, as the Board 
considered the film suitable for unrestric· 
ted public exhibition. The film 'MAST!iRJI' 
hos been granted 'UA' certificate subject 
to cuts, as the Boar dcon~idered it ne-
cessary to caution the pa.rents or guardian 
~s to whether chi ldrcn below t be age of twe· 
Jve may be allowed to see the film or not. 

Drought In Maharashtra and Karna· 
taka 

92. SHRJ UTTAMRAO PATIL: 
SHRI BAN NARI LAL PURO-

HIT: 
SHRI K.P. UNNIKRISHANAN : 
SHRJ R.M. BHOYE : 
SHR I PRAKASH V. PATIL : 
PROF. RAMKRISHNA MORE : 
SHR BALASAHEB VIKHE PA-

TIL: 

Wi1l the Minister of AGRICULTURE 
be pl eased to state ; 

(a) whether Government are aware 
of 1he mo ::.t severe drou{fht condition~ 
prevailirg in mar,y Districts of Maharashtra 
and Karna !aka; 

(b) Whether the State Governments 
have approached Union Government for 
financial a~~ist::mce and if so, p:.utico la rs 
thereof; 

(c) what short·term nnd long.term 
steps/measures Government propose to 
take to tackle this serious problem parti-
cularlly faced by farmers; 

(d) Whether a Central team visited 
the States to ass es,i th~ losses of crop nod 
cattle; and 

(e) If so, the details of the report of 
the term? 

TH6 MINISTER OF STATE IN THE 
DEPARTMENT OF AGRJCULTURE 
AND COOPERATION <SHRJ YOGEN-
DRA MAKWANA) : (a) Yes, Sir. 
According to the latest Memorandum sub-
mitted by the Governments of Maharashtra 
and Karnataka 14 districts in Maharashtra 
and 17 in Karnatnka have been affected by 
drought. 

(b) The State Governments of Maha· 
r:ishtra and Karnatnka have submitted 
Memorandum for Central assistance in the 
wake of drought twice during the firiancial 
year 19"85·86. 

(c) A number of Jong term measures 
hav.e been taken by the Government of 
Ind i::t for reducing incidence find intensity 
of drought conditions. These measures 
include jncrensing the areas under irrigation, 
Drou11ht Prone Area Programm e~ Desert 
Development Pro11rammme, Soil and Water 
Conservation Programme, drylo.nd farming, 
crop in~u, ancet afforestntion , develop,. 
ment of improved and drought rcsis· 
tant variety of ~eed~. National Rural 
Employment Programme, Rural Landless 
Employment Guarantee Programme, 
Drink.ing Water Programme and Small 
and Marginal Farmers A11sistance Progra-
mme. 

(d) and (e) A Central te~,m visited 
drought affected areas of Maharashtra in 
re~ponse to first Memorandum received 
from State Government for central nssista-
nce. On the basis of the report of the 
Central Team and recommendations of the 
High Level Committ ee on Relief thereon 
a sum of Rs. 34.:0 crores has been sanc-
tioned •o 'Maharashtra as central assistn-
ncC'. In response to second Memorandum 
a Central t <.'am is likely to visit the State 
shorl{y 

TWo C entral teams have vj"ited Kar· 
nataka during 1his year, On the basis of 
the reports of Central teams and recom-
mendations of the High Level Committee 
on Relief thereon a sum of Rs. SJ.31 
crores has been sanctioned to Karnataka 
for drought r elief measures. 

Purchase of Seed9 from Pr Iva te 
Parties by West Bengal Govern-

ment 

93. SHRI PRIYA RANJAN DAS 
MUNSI : WiJJ the Minister of AORI-
CUL1 URE be plea£ed to state: 

(a) \Vhethcr Oovc1nmcnt have recei-
ved any information that the State Govern· 
ment of West Bengal is buying seeds from 
private parties for, distribution lo the 
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farmers disregarding the Centre's instruc-
tions to procure only good quality cerli-
fied seeds from authorised agencies under 
the national seeds programme; 

(b) If so, the details of the informa-

tion received by the Centre and the reasons 
why the State Government has disregorded 

tlle Cnctre's instructions; 

(c) What are the annual certified seed 

requirements of West Benga l; 

(d) What orders for supply of seeds have 
been placed by th e Cenlral seed agencies .. ,. 
during the Jest three years; and 

(e) The ~teps taken/proposed by the 

Centre? 

THE MINISTER OF STATE IN THI: 
DEPARTMENT OF 
AND COOPERATTON 
DRA MAKWANA): (a) 

AGRICULTURE 
(SHRI YOGF.N-

No, Sir. Th~ 

Government of lndia has no information 
that the Government of W est~ Bengnl i~ 

buying seeds from private par,iei,. While 
the c,ntral Government encourages State 
Governments to purchase certified/quality 

seeds available with public sector seed 
producing organisations, there are no 
specific instructions that State Governme.nts 
should purchase such seeds only from public 

agencies. 

(b) Question docs not nrise. 

le) The nnnuaJ certified seed require-
ment of W 1,;Sl BengoJ f\.lr the year 1985-8 6 
is 5,29 .., 180 quintaJs. 

(d) The orders placed by the Govern· 
m.cnt of West Bengal for supply of seed to 
Cent ml Seed agencies. i.e., National Seeds 

Corpora.Ho 1 & State Farms Corporation 

of India during the years 198 2-83, 8 3-84 
nnd 8 4-8 5 nre 32, 3S 9, 38 ~O 10 and 38,435 
quiotals re1.1pectively • 

• 

( e) Though seed production and 
distribution is primarily the responsibility . 
of the State Government, the Governmen 
of Jndia helps them in procuring the 
required quantities of different seeds 
fro.m na1iona1 & pub He . sector seed pro· 
ducing agencies as and when approached. 

Targets Fixed for West Bengal 
Under the Rural Development 
Programmes during Sixth 

Plan 

94. SHRI PRIYA RAJAN DAS 

MUNS! Will the Minister of AGRI· 
CULTURE be pleased to state : 

(a) whether targc1s were fixed for 
West Bengal under the various Centrally 
sponsored/a8~ist ed poverty alleviation 
programmes and rural deveJopment pro .. 
gramm~ s during the Sixth Plan period; 

(b) if so 1 the details of the targets of the 

actual achievements in West Ber,pal duiing 
the Sixth Plan period; and 

(c) the rcasonR for shortfall, if nny, 
in achieving Hie targets fixed for V\,'e~t 
Bengal ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAL CHANDRA· 
KAR) : (a) and (b) A statement is gwco 
below, 

(c) The sbQ1!falJ. under JRDP was 
mninly due to lnte start of the programme 
in the initial years. The performance has, 
however, picked up and the achievement is 
rporc th~o 100 % in subsequent years, 
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Statement 

StattJmtnl showing th, targets and achievements In W tst Bengal under tl,e major 
Centrally Sponsored Ruta/ Devtlopment Programmes of this Ministry during 1!,e Jllth 

Plan period 

Unit Target Achievement 

I.R.D.P. Lakh beneficiaries 10.05 7.18 
I 

• 1,1 Lakh mandayo employment 1388.75 1383.54 N.R.E.P. 

R.L.E.O.P, Lakh mandays employment 301.02 80.00 

•under NREP
0 

no targe~ was fixed for the year 1980-81; the trchievement of 328.SI 
1akh mandays during the yeRr bas been added both in the tartets and nchievements for the 
VIth Plan. 

Under DPAP. another major Rural 
Development Programme, being imlc .. 
mented in West Bengal, no specific targets 
are fixed and a~ such the achievements can 
not be compared with targets. However, 
under DPAP, S.06 thousand hectares of 
Jand was covered under soil and moisture 
conservation works. irrigation potential 
rRised in 9.85 thousand hectans of land 
and ~ 1.6 thousand hectare9 of land was 
brouSht under afforestation and pasture 
development in West Bengal during. the 
Sbth Plan Period. The programme resul· 
tcd in employment generation to the ex~ 
tent of 84.18 lakh mandays. 

Utilisation of Funds under the Rur.il 
Development Programmes by West 

Bengal 
I 

9S. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of AGRI· 
CULTURE be pleased to state : 

(n) whether th-e State Gov·emmcnt of 
West Bengal has failed to fully utilise the 
funds allott~d by the Central Government, 
during the Sixth Plan perjod, for major 
l)()Verty nllevintion and rural development 
pro&rammes in West Bengal; 

(b) If so, the de•,us or the funds which 
could not be utilised by the State Govern. 
rnent on major poverty alleviation and 
rural deveJopmeot programmes for which 
the runds were allotted by the Centr: ; 

(c) the reasons thereof why the a1Joca· 
lions could not be fuJJy urilise-d by the 
Government of West Bengal; and 

, (d) the steps taken/proposed to be, 
taken to ensure better util isa•ion of funds 
for poverty alleviation and I ural develop.. 
ment programmes in West BengaJ durlna 
the Seventh Plan ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT (SHRl CHANDULAL CHANDRA· 
KAR) : (n) and (b) The following tabJo 
shows the al locations nnd utilisation of 
funds under the major Rural Development 
Programmes in West Bengal during the 
Sixth Plan period : 

(Ri:.. in crores) 

Programme Total Total 
Allocation Uti)jsation 

--------.---., ._...._._._ -.-.-.~--

I.R.D.P. 117.25 Sl.93 
N.R.B.P. 14 7.13 113.10 
R.L.E.G.P. 46.20 I 2.38 

D.P.A.P. 24.00 18 .46 

(c) and (d) The shortfaJI in the IRDP 
was mainly due to late start of the pro,. 
gramme in the initial ytars. The perfor-
mance has, however, pcikcd up and the 
achievement is more than 100% io the 
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subsequent years. The State Ooveromcnt 
has informed that measures bav e been 
taken to accelerate the pace of work 
during 1985-86. 

[Translation] 

Construction of Dhobl Ghat, by DDA 

96. SHRI BHARAT SINGH : WiH the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Government are aware 
that the Delhi Development Authority has 
not been taking interest in the construction 
of Dhobi Ghats; 

(b) the reasons for not sta1·ting the 

/ 

works which sbou1d have been completed 
by now; and 

(c) whether ODA proposes to construct 
Dhobi G~ats at some other places and if 
so, tho details thereof; 

THE MINISTER OP STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH) : (a) It b no& 
correct that the DDA is not takina interest 
in the construction ofDhobi Ghats; 

(b) and (c) A list showing the details of 
the Dhobi Ghats which have been cons-
tructed/renovated, which are under cons .. 
truclion and which could not be started is 
given in the statement given below. Some 
more Dbobi Ghats wil1 be taken up for 
con9truction as soon as the sites arc 
finalised. 

Statement 

A. LlST OF DHOBI GHATS CONSTRUCTE!D/RBNOVATBD BY SLUM DEPTT., DDA 

s. No. Place/Colony where pbobi Ghat Constructed No. of Stones 

1. Trilok Puri 8 Stones 

2; Dakshin Puri 8 Stones 

3. Madi Pur 8 Stones 

4. Jehangir Puri 8 Stones 

.s. Sultan Puri 16 Stones 

6. Sangam Park 16 Stones 

1. Maogol Puri 16 Stones 

8. Seelam Pur 12 Stones 

9. Jcban8ir Puri 8 Stones 

io. Sbakur Pur 8 Stones 

11: Ch. Sbckbar Azad Colony (Padam Naaar) 16 Stones 

12. Kbichr i Pur/Trilok Purl 40 Stonea 

K11lkajl 
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14. Naraioa 16 Stones 

15. Nand Nagri (Sar.jay Park) 16 Stones 

Total 204 Stones - --
B. LIST OF DHOBI GHATS (WO&K IS IN PROGRESS) 

S. No. Place/Colony where work is in Pro,ress No. of Stones 

1. Nehru Nagar 12 Stones 

2. lhilmil 16 Stones 

3. N cw Seema Puri 16 Stones 

4. Gar hi 24 Stones 

s. Gokul Puri 16 Stones 

6. Jawala Puri 16 Stones 

7. HastJal 16 Stones 
........._..._.....__..,_.._.._._ 

Total 116 Stones - - ...__...., --
C. WO.lK~ COULD NOT BE STARTED 

S. No. Ptac, /Colony where 
work could not be · 
btarted 

No. of Stones Remarks 

_________________ ......, ___ .......... _____ ...._..__ ........ --..--...... ............... ..._ ........ __ __ 
1, Raiibubir ~~gar 16 Stones Work was started/held 

up due to hindcrence 
by residents at site 

Inder Lok 16 Stones Work could not be 
taken up due to no 
ava ilabiHty of s.ite 

[English] 

Financial b.5sistance from Wol'ld Bank 
' ' ror Agrica,ltutal Production Programme• 

In SeTeD th Plan 

97. SHRJ Y ASHW ANTRAO OADAKH 
PATIL : Will thr Minister of AORICUL· 
TURE be plea£ed to state : 

(a) whether the questiot'l or Increased 
flalDQlal aaiat~oe from tbe World But 

for the aaricultural prQduction proarammes 
included in the Seventh PJan, has been 
taken up with the Bank ; and 

(b) it' so, the results achieved ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OP AGRICULTURE AND 
COOPERATION (SHRI YOGBNDRA 
l\lAKW ANA) : (a) and (b} World Bank: 
commitment for &nanciaJ assistance is made 
anouaU, at tbo Coalortium m11t.ln1 for lb, 
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country as a wliole and not for individual 
sectors such as agriculture. The allocation 
between various sectors is on the basis of 
Plan allocations, proposals made and 
projects accepted by the World Bank for 
fundins within the overall assistance 
committed by tha Bank. 

Import of South African Films 

98. SHRt YASHWANTRAO GADAKH 
PATIL: 
SHRI KALI PRASAD PANDEY: 
SHRI KAMLA PP.ASAD SINGH: 

Will the Minister of INFORMATION 
AND BtlOADCASTINO be pleac;ed to 
state : 

(a) whether the Central Intelligence 
Bureau have found involvement of certain 
officers in the import and screening of two 
films namely ''Beautiful people" and 'the 
Gods must be crazy, which are of South 
African origin; aod 

(b) if so, the action taken against the 
officers concerned ? 

THE MINISTBR OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. CADGIL) : 
(a) No, Sir. 

(b) Does not arise. 

Removal of lbuggis aml Jbonpris 
from Government Land 

99. SHRI YASHWANTRAO GADAKH 
PATIL : Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) the amount of money released by 
the Central Government to the D.D.A. for 
removal of Jbug1is and Jhonpris on Govern-
ment Ja11d and providing alternative 
residential p1ots to squatt crs since J 981; 

(b) the number of tenements and plots 
allotted under the scheme ; 

(c) the number of plots and tenements 
under unauthorised occupation and the 
reasons therefore ; and 

(d) the amount of artears of Jicencc fee 
unrccovered by D.D.A. and the reasons 
therefor '1 

THE MINISTER OF STATE IN THB 
MC NISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SlNGH) : (a) lhe arants 
forJ.J.R. Scheme are released by Delhi 
Administration and not by Central Govern-
ment. The year-wire break up of the Grants 
1elcased by Delhi Administration for 
development of plots under the Scheme is 
as under:-

Year 

1980-81 

1981·82 

1982·83 

198 3·84 

1984·85 

Amount (in crore) 

. Rs. 1.50 

Rs. 1.SO 

Rs. 1.so 
Rs. 3.92 

. (b) Approximately 2.40 lakhs plots/ 
ter.ements have been allotted since the 
scheme waa launched in 1960. 

(c) No detailed survey has been carried 
out but it is estimated that about SO% of 
the plots and tenements have been trans• 
fcrred by the allottees unautborisedly. 

(d) Rs. 13.IS crores approximately 
upto 31.3.8 5. This is mostJy due to 
unauthorised tran6fer of plots by all 
aHottees. 

Import or Sugar 

l 00. SHRI Y ASH W ANTRAO GADAKH 
PATIL: 
PROP. RAMKRISHNA MORE : 

WiU the Minister of FOOD AND 
CIVIL SUPPLIES be pJeased to state : 

(&) whether the entire quantity or 1 O 
Jakb tonnes of sugar Imported by FCl has 
arrived, if not, the reasons for the 
delay; 

(b) whcthec Government have dceide4 
• J 
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to import more sugar, if so, the quantity 
proposed to be imported; 

(c) whether the distribution of imported 
sugar to the State Governments bas 
improved; and 

(d) th c extent to which the Imported 
sugar supplies have helped in reduc..tion of 
wholesale and retail prices of sugar 7 

THE M[N[STER or STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGHDEO) : (a) 
and (b) It has been decided to import about 
19.S lakh tonnes of sugar during the finan· 
cial year 19 85·86 for the present. As 
against this, the quantity of imported 
sugar that has already arrived upto 
31.10.85 i~ 10.33 Jakh tonnes. 1he need 
for further imports would depend on the 
production trends during 198 S-8(, sugar 
season. 

(c) and (d) Foo<l Corporation of India 
has built up adequate skGks of imported 
sugar at the ports in the concerned States 
to meet the full requirement~ against the 
monthly allocations of imported sugar of 
various State Governments where short· 
faUs in the lifdng of imported ~ugar by tho 
State Governmeots had tended to increase 
the pressure on sugar prices. Food Corpo· 
rat ion of India have auctioned larger 
quantities of imported sugar to maintaio 
adequate availability of sugar to maintain 
reasonable prices in the open market. 
'fhu-s, wholesale sugar prices which were 
ruling in the range of Rs. 68 5 to R.s. 800 
per quintal in important markets as on 
31.7.85 have declined to the range of 
Rs. 612 to Rs. 69 8 per quintal as on 
31, I.85. The who!esale prices of imported 
sugar are around Rs. 550 per quintal. 

Gift Skimmed Milk Powder and 
Butter oil fron1 EEC 

l O 1. SHRI SRIHARI RAO : Will tho 
Minister of AGRICULTURE be pleased to 
state : 

(a) when Operation Flood·ll of tbc 
European Economic Community (EEC) 
commenced and the duration period of ao 
Operation Flood Froject; 

(b) wt ether during Operation Flood-If, 
Europcin Economic Community has offered 
a gift of 35,000 tonnes of skimmed milk 
powder and 15,000 tonnes of butter-oil 
per yeclr; 

(c) if so, reaction or Govennment to 
this gift offor. and whether Government 
have decided about the manner of disposal 
of lb is buge q uantily; 

(d) whether both these items i.e. 
&kimmed milk powder and buttf.r·oil arc 
main ingredients of baby food; and 

(e) how Government propose to vouch 
for the good quality of these products 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKW ANA) : (a) The Operalion Flood II 
was approved by the Government in 
October, 1978 with a total outlay· or Rs. 
485.SO ciore for a period of 7 years. 
There is a proposal to extend Phase·II of 
this project upto 1989·90. 

(b) and (c) The European Economic 
Community (EEC) had agret'd to donate 
J,86,000 M.T. of skim milk powder aod 
7 6,200 M.T. of butter oiJ/but ter over a 
period of six years starting from 197 g .. 79 
for implementatioa of Operation Flood If 
Project. Co addition, EEC a1so supplied 
addition al quantil ies of skim milk p;:,wder, 
butter oil and vegetable oil. The total gift 
supplies from BEC upto J 984,85 under 
Operation Flood II arc as foHows : 

Ski n1 mi I k powder 

Butter Oil 

Bulter 

Vevetable Oil 

(Quantity in M.TJ 

2116,S 84.000 

62,401.S40 

16,577.000 

497.000 

The gift cornmodities received were issued 
by the Indian Dairy Corporation ([DC) to 
the dairies and the funds generated aro 
being utilised as resource for implement a· 
tion of Operation Flood II Project. 

(d) The manufacturers of baby food arc 
free to use frc&h or conse1ved milk ,glhi1 
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at their discretion for manufacturing infant 
milk food and the product so manufactured 
has aJso to conform to the standards of 
infant milk food laid down in the P.F.A. 
Rules, 1955 and shalJ bear the date of 
expiry on the label. 

(e) Adequate arrangements exist for 
ensuring that tbe supplies of gift commo· 
dities received from EEC by the J.D.C. are 
of the right specification and quality U:"lder 
Operation Flood II Project. The quality of 
infant milk foods are checked by the State 
Government and Union Territory Admiois~ 
trations under the provision of Prevcntit'n 
of Food Adulteration Act. 

Manufac~urc of Haby Food from 
ikim.med milk powder and Butter oil 

102. SHRI SRlHARI RAO : Will the 
Minister of AGRICULTURE be p]eased to 
state : 

Ca) whether fo('\d for infants is being 
manufactured from imported/donated 
skimmed milk powder and butter oil; 

(b) th~ reasons for dependence for the 
manufacture of baby food on tb e skimmed 
milk powder and butter oil; 

(c) quantity of imported/donated 
-skimmed milk powder and butter-oil 
during the last three years; antl 

(d) steps taken by Government to 
increase the ind.igcnous output in this field 
to reduce dependence on imports ? 

THE MlNISTBR OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN· 
DRA MAKWANA) : (a) The Jndiao Dairy 
Corporatioo is not supplying and imported/ 
donated bkimmed milk powder and butter 
oil to the manufacturer of infant milk food 
for the pro~uction of infant milk food. 

(b) Docs not ariae. 

(c) The quantity of skimmed milk 
powder and butter oil received as i,ft from 
EE.C/CLUSA durina Hl82·83 to 1984·8 S 
arc us under : 

(Quantity in Tonnes) 

Year Skimmed milk 
powder 

1982-83 37,572.528 

1983-84 7,694.700 

1984-85 68,803.278 

Butter Oil 

9331.050 

599.260 

15859.397 

(d) The estimated milk production in 
lhe country has increased from 2J .60 
miJlion tonnes in J 969-70 to 3 8. 7 4 mil lion 
~·,ttD e, i~ 1984-85 due to the impact of 
various Central, Centrally sponsored and 
the St~t e Plan schemes, which also include 
Operation Flood programmes. The cstimat· 
ed indigenous production of milk powder 
including infant milk food ha~ increased 
from 22,354 metric tonnes in 1970 to 
95,600 metric tonnes in 1984. 

Electricity and water Charges Dues 
against Former Central Ministers 

and M.Ps. 

103. SHRI M. RAGAUM'A RE-
DDY : WiU the Mint~ter of URBAN 
DEVELOPMENT be pleafed to state : 

(a) the amount of arrears towards 
e) ectricity and water charges which have 
been outstanding a3ainst former Central 
Ministers and former MPs ; and 

(b) the steps taken by Government 
for the recovery of these dUCti 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DBVEi,OP-
MENT (SHRI DALBIB. SINGH) : (a) and 
(b) lnform,ation is beina colJected and 
will be placrd on the Table of the 
House. 

StoraRe Facility for Fruits and Veaetable1 

104. SHRI M. RAOHUMA REDDY : 
SHRI SUBHASH YADAV: 
SHRI DHARAM PAL SINGH • MALIK: 

WiH the Minister of FOOD AND 
CIVIL SUPPLIES be plcaaed to atato : 
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(a) whether a large proportion of 
fruils and vegetables growth in various 
parts of the country goes waste due to 
non-availability or pJoper storage faci· 
Hty; 

(b) the percentage of total production 
of fruits and vegetables which become 
unfit for use ; 

(c) the estimated value thereof ; a.nd 
r,, 

(d) whether Government propose ot 
take any arrangement for the protection 
of this national wealth and if so, the 
details .thereof ? 

THE MIN(SfER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO) : 
(a) to (d) As the subject matter Storage 
of Fruits and Vegetables. is not within 
the purview of this Ministry, the Ministry 
has no information on the ·subject. 

House Rent Dues Ag,dnst Former 
Central Ministers And M.Ps 

1 OS. SHRI M. RAGHUMA RE~ 
DOY : Will the Minister of URBAN 
DEVELOPMENT be pleased to state ; 

(a) the amount of arrears of house 
rent outstanding Ogainst former Central 
Ministers .and former Members of Parlia· 
ment for retaining Government accommo-
dation ; and 

(b) the steps taken for rec.:overy of 
outstanding house rent dues ? . 

THE MINISTBR OF STATE IN TH8 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : .(a) A 
sum or Rs. 30.24 lakhs is outstanding 
as on 3 t.10. 1985. 

(b) Apa!lt from taking necessary steps 
at the Departmental level, action bas 
been taken for recovery of Government 
dues under the provisions of Public 
Premises (Eviction of Unauthorised 
occupaatd Act, 1971, 

Construction and AJJotmcnt of House• 
by DDA 

106. SHR1 M. RAGHUl\fA REDDY: 
Will the Minister of URBAN DEVELOP .. 
MENT be pleased to state : 

(a) whether it is a fact that De lbi 's 
averuge need of honses is about 80,000' 
houses a year ; 

(b) whether it is als() a fact that 
DOA which has a monopoly of building 
houses in Delhi bas a record of building 
not more than 8000 to J 0,000 houses a 
year ; 

(c) the number of houses· built by 
DDA during each of the last three years, 
and the number of houses allotted to the 
people ; and 

(d) the reasons for not allotiog the 
remaining houses ? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT {SHRI DALBIR SINOH) : (a) For 
the period 1981· 1986 Delhi•s average 
need of houses has been estimated to be 
about 65,000 dwelling units a yea.r. 

{b) and (c) During last three years 
DD A bas coost ructed and a Uot t ed flats 
as under : 

Year 

198 2-8 3 
1983·84 
1984-85 

No. of houses 
constructed 

6,634 
12,726 
7,295 

No.of houses 
allotted 

Information ts 
being col1ect .. 
ed and will be 

laid on the 
Table of the 
Sabha. 

(d) On receipt of Hie details of the 
houses constructed by the Engineerina 
Department, the aBotmcnt is made by 
the Houaing Department. However.. at 
times when some areas 1ike Trans Yam-
una were not very popular, the flats were 
not accepted by the alJottecs and that ls 
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bow they remained unallotted for somet-
ime. Bet these nre generally offered to 
other registrants. 

Framing of Labour Laws For Rural 
Workers 

J 07. SHRI P.R. KUMARAMANGA-
LAM : Wil1 the Minister of LABOUR be 
pl eased to state : 

(a) whether Oovernment are · -contem~ 
plating to frame labour Jaws on the pattern 
of the organised ~ectors to ensure that 
rural workers also get Medical Insurance 
and rest facilities and that their terms of 
employment are srnndardised and regu .. 
lated ; 

(b) if so, on what 1 ines ; and 

(c) details of step~ taken in this reg· 
ard? 

THB MINISfER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. AN-
JIAH) : (a) A proposal to enact a Central 
Le&is1ntion for a.arJcultura1 workers was 
considtred in vnTious forums but it was 
decided that suitable Je,islation to re-
gulate the working conditions and to pro· 
vide for welfare of agricultural workerc; 
may be enacted by the .State Governments. 
The State Governments were advised 
accordingly. 

(b) and (c) Docs ·not arise. 

Remunerative Price for Agricultural Pro-
duce to The F'a.rmers 

108. SHRI P.R. KUMARAMANGA· 
LAM: Will the Minister of AGRICUL-
TURE be pJeased to state : 

Steps being taken by Government 
by means of planned &Ariculturnl product· 
ion to ensure that the present situation 
ofmarket surpJus of paddy, wheat and 
other essential commodities ,s averted 
ond the farmers are ensured of a remune· 
rco.tive price for their produce 'l 

THB MJNlt;TER OF ST ATE IN 1'HE 
DEPARTMENT OP AGRICULTURE AND 
COOPERATION (SHRI YOOBNDRA 
MAKWANA) : The thrust of the Govern· 

ment policy is to in.crease the production 
of essential items including oilseeds and 
sugarcane to overcome dependence on 
imports. Farmers are being encoura1ted 
through various incentives e.nd measures 
to increase production of these commodi· 
ties. There is need to step up productivity per 
hectare of wheat and rice crops, so that 
the country's needs of foodgrains can be 
met from a smaH area. Jeaving scope for · 
modified cropping patterns • 

Wheat and rice are the staple food 
of the m:ijority of population of the coun-
try. It is, therefore, necessary to increase the 
production of both these commodities to 
meet the food requirements to the,gro-. ... 
wmg population. 

Labour Training InstHufe fn North East-
ern Region 

109. SHRI N. TOMBI SINGH) : 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether Government have opened 
any Labour Trainin~ Institute in the 
North·Ecstern Region ; 

(b) if so, the details thereof ; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) No, Sir. 

(b) Not applicabl'e. 

(c) Ministry of Labour is not concer· 
ned with opening of Labour Training 
Institute. However, Industrial Training 
Institutes for the training of young school 
leavers are opened by respective State 
Governments/Union Territory Administra-
tions. 

Use of HlndJ in Akashwanl end TV 
Stations In Non-Hindi States 

110. SHRJ N. TOMBI SINGH : Will 
the Minister of INFORMATION ANO 
BROADCASTING be pleased to state : 

(a) the steps taken by Government to 
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enharce the use or Hindi in the Akash-
wani and T.V. stations situated in the 
non-HJodi States aud Union territories : . 

(b) whether G,,veromont are aware 
that the present arrangements are inade· 
quate io this behalf; and 

· c) if so, whether Government pro-
pose to matce a review of the present 
facilities ? 

THE MINISTER.OF ST.ATE OF TH~ 
MINISTRY OF INFORMTION AND 
BROADCASTING (SHRJ V.N. GAD-
OIL) : (a) to (e) The main objective of 
AIR a~d Doordarshan is to discr eminat e, 
information, education; and entertainment. 
Therefore the buJk of the programmes 
broadcast It elecast from Statiorn./Kendras 
situated in the different States and Union 
Territories is mainly in the Janguage widely 
spoken, and understood in 1he relevant 
~ervice area. Hovvever, all the AIR 
stations in non-Hindi speaking areas re]ay 
news bull et ins, national programmes . of 
talks, discussi,ons, music etc., in Hindi 
on a re2ular basis. 

In fact, Hindi Jessions regularJy being 
broadcast from as many as 23 stations 
and the duration is as blah as 4 to S times 
in a week in majority of them. A largo 
p.ercentaae of the national programme in 
TV is in Hindi. Further all the LPTs 
relay on]y Delhi's pro~rammes. 

Proarammes broadcast a.nd telecast by 
stations and Kendras of AIR and Door· 
darsban have to cater to the preferences 
and requirements of tbe listeners. Look-
ing to such requirement, and preferences, 
the existing quantum of programmes being 
broadcast and te1 ecast from the Centers 
in non-Hindi speaking areas is adequate. 

Proaureme11i of Maize in Manfpuri by 
FCI 

111. SHRI N TOMBI SINGH : Will 
the Minister of FOOD AND CIVIL SUP-
PLIES be pleated to state : 

(a) whether the Food Corpor~tion or 
India unit of lmpba I is makia1 any eff'ort 

to procure maize which is abundan1Jy 
available in Manipur; 

(b) if so, the quantity procured dur· 
lnl the Jast three years, year-wise; 

(c) if not, whether Government 
propose to re-examine the matter in vcfw 
of the abundant avaiJabiJity of the said 
crop in Manipur; and 

(d) the reasons for not having made 
substantial procurement of the crop so 

· far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI K.-P. SINGH DEO) : (a) and 
(b) The procurement of coarse grains, 
includinv mai1e, does not come within the 
Food Corporation of Jndia'( operation!!. 

(c) and (d) The National Aaricultural 
Cooperative Marketing Federatjon of 
Jndia Ltd. has been designated as the 
modal agency for undertaking support 
purchases of coarse grains, jncluding 
mai:ze, in collaboration with the State 
cooperative marketing agencies or any 
other agencies nominated by the State for 
the 19 8 S-8 6 sea son. The support price 
for maize of fair st.verage quality has been 
fixed at Rs. J 30/- per quintal for the 
198S-86 marketing season. 

, Central Agric'uUural University In 
Norfh-Eastern Region 

112. SHRI N . TOMBI SJNOH : Will 
the Minister of AGRICULTURE be pleased 
to state : 

(a) wheher Government propose to 
set up a Central Agricultural University 
in ·the North-Eastern HiH Region; ~ 

(b) if so, details thereof; and 

(c) if not, whether Oovernment will 
examine the need for such a University 
in the region with specia1 reference to 
Manipur? 

THE MlNJSTBR OF STATB IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOP.ERATJON (SHRl YOOEN-
DRA MAKWANA) : (a) Yee, Sir. Tbt 
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Government have agreed in principl c t() set 
up a Cer1traJ University tor A&ricultnre in 
the North Eastern Hill Re1lon. 

(b) A review of a1ricultural educa-
tion and research needs of the region was 
undertaken. Subsequently a draft 1>roject 
proposal was prepared and ·Sent to the 
North Eastern Council and to the Govern· 
ments of the various States/Union Territo-
ries of the North Eastern HilJ Region 
requesting them to send their comments/ 
suggestions so that a detailed project 
proposal could be finalised for· futther 
necessary action. The comments are still 

· awaited. 

(c) Question does not arise. 

Living Conditions of Indian Workers 
In Gulf Countries 

t 13. SHRI ANAND SlNGH: WHl 
the Minister of LABOUR be pleased to 
state: 

(a) whether a lar1e number of Indian 
workers having been smuggled out by 
agents on false promises, are employed 
on low \\ages in Syrio, Lebanon and 
various other couutries and some of them 
have also been lodged in jails; 

(b) if so, what is the Jate'St Govern-
ment's assessment about (i) the number 
of such Indian workers living in pathetic 
conditions on unusunJly low wages and (ii) 
those lod~ed in jails for illegal entry, in 
d iff' er ent countries; and 

(c) what steps are being taken either 
to repatriate them or to secure proper 
working and living conditions for them? 

"THE MINI~TER OF srATE OF THE 
MINISTRY OF LABOUR (SHR I T. AN· 
JIAH): (a) to (c) Information is bein1 
collected and will be laid on the Table of 
the House. 

Drinking Water and Sanitation Facllltie1 
in Urban Areas 

114. SHEU ANAND SINGH: Will 
the Minister of URBAN OBVELOPMBNT 
be pleased to state : 

(a) whether a comprehensi\·e pro-
gramme to pro\ ide drinking wr.ter to aJI 
urban areas and for extension of scwe,e 
and sanitation facilities in 1hose areas 
under the Seventh Five Year Plan has been 

~laid down; and 

(b) if so~ what are the area-wise 
and popu1atio1.-wise targets fixed there· 
under ? 

THE MINISTER OF STATE JN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH) : (a) As per 
the targets )aid down in th.e National 
Master Plan of International · Drinking 
Water Supp]y and Sanitation Decade, the 
Government is committed to achieve the 
following coverage by the crd or the 
Decade, i.e., by 31st March, 1991 :-

Urb~n Water Supply 100% of the 
population. 

Urban Sanitation 80% of the 
population. 

However, accordir.g to a mid-Decade 
review of the Deoade activities conducted 
recently, the Jargets are likely fo be SChled 
down. 

(b) The Decade programmes are im· 
plemented by the States and pro\islon for 
urban water supply and sanitation is made 
in the State sector. AtcC'rdfog 10 a mid 
Decade review conducted recently. the 
coverage in urban \Hit er supply and sani-
tation (both population-wise and perc.entagc· 
wise) expected to be achieved by the Staes 
durin1 VII Pion is given below :-

Popu]ation 
expected 
to becover-
ed 

Perccn. 
tage of 
totaJ 
popula-
tion 

Urban Water 169.96 milJion 86.4 
Supply 

Urban Sanitation 87.91 million 44.7 

State-wise tarttets have not )'et been 
firmed up. 



\ 

KA.RTikA 27, 1907 (SAKA) Wrltt~n Answer, 230 

Drinkfng Water a11d Sanifa tion Facl· 
Utks in Rural Areas 

11 s. SHRI ANAND SlNOH : Will 
the Minister of AGRICULTURE be pleased 
to s 1ate : 

(a) whether a comprehensive progra-
mme to provide drinking water to all 
rural areas and for extension of sewage 
and sanitat :on facili ties in those areas 
under the Seventh Five Year Plan has been 
laid down; and 

(b) if ~o. what are the area·wise 
and population·wise tar~el s fixed there· 
under 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRl CHANDULAL CHANDRA· 
KAR) : (a) and (b) Government is comm· 
itt ed to providing safe drinking water.in the 
rural areas. This objective forms point 
No. 8 of the 20 Point Programme and 
is also included in the Minimum Needs 
Programme: During tbe Seventh P Ian, in 
line with the objective of International 
Dri11king Water Supply and Sanitation 
Decade ( 1981-1991), the aim would be 
to provide adequate drinkio3 water faci· 
lit ies to 1 he entire rural popula lion and 
sanitation facilities to at least 25 % of the 
rural popuJation. The out·Jay in the 
Seventh Plan for rural water supply and 
sanitation is as follows :-

1. States/U. TJ. Plans 

Rural Water Rs. 225 3.2S crores 
Supp1y under 
MNP 

Sanitation Rs. 96. 7 S crores 

2. Central Plan 

Centrally Spon- Rs. 1201.22 cro~s 
sored Accelerated 
Rural Water 
Supply (ARP) 

During the Seventh Plan, the proara· 
mme would aim at covering identified 
prob I :m v illag~s on the existina criterion 
based on the earlier survey as weJJ as 
aubscqucot identitl~alioo durioa tbo Si1tb 

' 
Plan period and fuJI coverage of partiaJJy 
covered villages/habitations with special 
emphasis on Scheduled Caste and Scbedu-
1.ed Tribe habitations. In the rural sanita-
tion programme. the objective would be to 
implement the proeramme with people's 
participation through sdf.heJp schemes 
ort'.anised by villages communities and 
large scale mobilisation of voluntary 
effort. SimpJe low cost design of pour· 
flush latrines have alread) been developed 

· in many areas and the effort wouJd be to 
assist village organisations in adoption and 
use of this design with appropriate local . 
modi fie a tj ons. 

Procurement Prices of Paddy 

116. SHRI ANAND SINGH : Will 
the Minister of AGRICULTURE be pleased 
to state : 

(a) whether Government have receo. 
tly ihed the procurement prices of various 
categories of paddy; 

(b) if so, the detaiJs thereof; and 

(c) detaiJs of the cost structure taken 
ioto account in arriving at the said 
prices? 

THE MlNISlER OF STATE IN THB 
DEPARTMENT OP AGRICULTURE 
AND COOPERATION (SHRI YOGEN· 
DRA MAKWANA): la) and (b) The 
Government have fixed the procurement 
prices or paddy of fair average qualit} at 
Rs. 142, Rs. 146 and Rs. 1 SO per quintal 
for common, fine and superfine v·uieties 
respectively for tbe 1985·86 marketios 
season. 

(c) The cost of producUoo taken 
into account includes not only all paid· 
out coats but also imputed value of owned 
assets liko land and famib Jabour etc. for 
which the farmers do not incur cash ex .. 
pens es. 

Allocation of Rice and Wheat to 
Kerala 

117. SHRI K.P. UNNIK.RISHNAN : 
SHRI V.S. VIJAYARAGHA· 

VAN: 
Will the Minister of 1-iOOD AND 

CIVIL SUPPLlBS be pleued to statG ; 
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(a) whether the request from State 
Government of Kerala for allotment of 
rice has been received; 

(b) if so, the actual quantity of rice 
demanded, allotted and delivered to 
Kcrala from the Centra1 Pool, from 
January to October J 9 8 5; and 

(c) the amount of whoat aUotted dur· 
ina the same period ? 

• I 

THB MINISTER OF STATE OP THB 
MlNISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRl K.P. SINGH DEO): 
(a) Yes, Sir. 

(b) and (c) A statement showjng . 
demand, allotment and offtake of rice and 
wheat for the period from January, 198S 
to October, 8985 is given below. 



Statement w-w-
~ 

StallfntnJ showing demand) allotment and off take of ric~ and wheat for the period Januaryt 1985 to October, 1985. ~ 
f • •, .-:a- ~ 

~ 
~ -Figures, in '000 tonne~ " :s .... :s 
f"2 

Month ·•· ,;: . Wheat PDS Wheat RPM - - - ~ '. L~ . Rice ~ Qa ;: 
... T• .. ~ ~ . 

allot- . off take Demand allot- off take Demand allot- offtake· 
ment ment ment -

~ 
·---.............. --- ·--· .. ~ >-,., 

l98S ~: ~": ~ ::. . - ;;;. 
... ~ ... ~ .. -.. ~ ~ 

~ 

January u . ·.-·:; · ;. 110!.0 109.9 20.0 35.0 9.7 13.3 13.77 7.4 >-
~ ..: ~ 135.0 N 

February 20.0 35.0 6.7 13.77 13.77 7.2 ........ 
13S.O 110.0 93.01 ...... 

March O Q 1, ·j i:o. 135.3 • ~ 110.0 108.0 20.0 35.0 7.1 13.77 13.77 8.2 \(), 
i ," I~ .,_!,. .... •. e 

Aprir-, .. ·; y=c ·~ .:. t, 13S O - 20.0 35.0 7.3 14.34 13.77 - 7.7 "' ~· .. ,;.;· Q .. • 110.0 104.1 -: ~ '• ~':! .:.I .:; ~ 
May "!::.~ ~- . ""J ~ 135.0 · .. 110.0 118.3 20.0 35·0 8.0 13.34 13.77 8.4 tr ·~ 

~ ;.,I. "' r \ "' - ~ . . -, ~ 

June · \ - ;. · ,. 135.0 . 115.0 114.9 20.0 35-0 9.6 13.77 13.77 1.S ". ........... 
cc.: • 

July ~ -- ..:.., ~ · 135.0 120.0 . : .., r~ • • 

+2s.o* 122.4 20.0 35.0 13.1 13.77 13.77 8.5 
August 

... ... 135.0 125.0 152.7 20.0 35.0 11.8 13.77 13.77 7.6 5- • 
... . 

~ .. 
Scptember-r .•. 135.0 125.0 104.7 20.0 35.0 8.5 13. 77 13.77 10.2 • .. .... ·.:: -' ... -October .; 135.3 

. f\ . 125.0 NR 20.0 35.0 NR 13. 77 13.77 NR :i 
::.i.. . 
::: 

PDS ....!:'. Public Di.stribution System. ~' ~ . «. 
RPM - RolJer Flour Mills. , - - ~ 

* - Special one.-time allocation made on 26.7.1985. ~ 

N& ~ Not Reported. w 
... ii.;- .t 

~ ~ . 
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National Telecast Programmes in 
Regional Languages 

118. SHRIK.P .. ~UNNIKRISHNAN): 
Will the Minister of fNFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whet.her it is a fat.it that the 
National Telecast Programme by Doorda· 
rs_han are only in Hindi; 

(h) whether it is proposed to mclude 
Programmes in regional Janauages for 
National Tel ecost by Doordarshan; and 

(c) whether tbe number of programmes 
in regiona 1 languages from different Sta-
tions wUJ be increased? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) No, Sir. 

(b) The National Programme of 
Doordarshan comprises two news ~ulletins 
in Hindi and English each, news stories 
and visual feeds received from various 
Doordarsban Kendras as well as abroad. 
This program01e carries selected it ems of 
good quolity contributed by the different 
regional Kendras with emphasis on national 
intc_gration. communal harmony. Family 
Welfare, cultural herit~ge, music both 
Hiodustan and c~irnatic, dance programmes 
in different styles , quiz p,ogrammas etc. 
with effect from March 10, 19 8 S, sponsor· 
ed serial programmes aimed to promote 
family planning. Women's welfare, posi· 
tive sochll va.Jues, etc., as well as other 
serial programn1es pr041iding wholesome 
entertainment o.re being telecast on the 
national network. 

(c) All the Doordarshan Kendras 
eveo new produce and telecast programmes 
in their repcctive languaacs, besides reJay. 
ina ttie telecast of National Programmes .. 
In order to given more time for the region• 
al programmes, to begin with, 2nd 
channel bas been provided at Delhi and 
Bombay and such a 2od channel would be-
provided at Madras and Calcutta in due 
"uno. 
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Development of RJnf.? Towns In the 
1'1 afional Capifal Regions 

I J9. SHRI SATYENDRA NARAYAN 
SINHA ; 
SHRI S.M. BHATTAM : 

Wm the Minister of URBAN DEVE· 
LOPMENT be pleased to state : 

(a) whether State GoveromuitS involved 
in the National Capita) Region PJanni111 
Board hav~ sul,mjtted p!ors for 1he deve-
lopment of ring towns in the region ; 

( b) if ~o, whether these plans are 
meant to divert the surplus popula lion of 
Dehli towards these towns; 

(c) wbcttJer any grant for the deve~OP· 
rr.ent of those to\\ns would be made 
incumbent on those plants runr ing in 
t andcn with the plan to regulate the 
growth of Delhi ; · 

(d) if so, the reaction of State Govern· 
ments there•o; 

( e) how many towns each Stale prQposes 
to develop together with their names; 
and 

(f) the hmd required to be acquired by 
them for the purpose ? 

THE MINISTER OF STAiE IN THE 
MJNISlRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : fa) Y cs, sir. 

(b) The basic obj edive of the National 
Ca pit al Regifln concept is to keep the 
population of Delhi w1thin manaacable 
Jim it by developing sel f-conta iT'}ed arowth 
centres in the region to take away the 
pressure of migrant population on Delhi. 

(c) and (d) The Board provides financial 
assistance only for such schemcc; and plans 
which are in consonance with the basic and 
overall objective of the National Capital 
Region concept. Tl:e State Governments 
are represented by the Chief Ministe1s and 
other senior officc1 s in the Board. 

(e) The schedule appended to the 
Natioaal Capital Rerion Plaonin1 Board 
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Act, 1935 indicates the areas included in 
the National Capital Region. The towns 
proposed to be deveJoped are as under: 

I. Haryana: Faridabad, Guraaon, 
Rohtak, Babadurgorh, PalwaJ, 
Sonepnt, K·undli, Panipat, Rewari 
and Darwh e, a~ 

2. Uttar Pradesh: Meerut, Ohaziabad, 
Bulandshahr, Hapur, Modinagar, 
Khmja, Sikandar/NOIDA, Barahat' 
Sardhana, Gulaoli, Oarhrrtoktes· 
war, Hastinapur, Narora, Loni, 
Dadri, Baghpat, 3nd Khekra. 

3. Ra)asthan : Alwar, KhairthaJ, 
Bbiwadi end Behroor. 

(f) The proposals submitted by the 
State Governments are under process and 
it is not possible to estimate, at th is stage, 
the exrent of land that may be acgu ired 
by the States for implementing the National 
Capita] Region schemes. • 

Appointment of an Urban Development 
Commission 

120. SH:Rl S"TYENDRA NARAYAN 
SINHA : Will the Miniiter of URBAN 
DEVELOPMENT be pleased to s-tate ; 

<a) wh~ther Government ha\e appointed 
an Urban Development Commission headed 
by an architect; 

(b) if so. tbe terms of reference of the 
Commission; and 

(c) wh:;!ther the question of fixing a 
ftoor ratio w.>uld be placed before the 
Commission so that uniform regulation 
may be enforced in aU metropolitan areas? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SlNOH): (a) Yes, Sir. 

(b) The Commission will study tnttr 
alia demogranphic, employment, physical, 
fiscal, shelter, astbetic and cultural aspects 
of urban development in the country; 

(c) This question has not been speclfi· 
cauy placed befort the Committee. 

RaisJng of Salary ceiling for EliglbilltY. 
for bonus 

121. SHRI SATYENORA NARAYAN 
SINHA : Will the Minister of LABOUR . 
be pleased 10 state : 

(a) whether any dec·ision has been 
taken to raise the salary cei1ing for eligi-
bility for bonus under the Bonus Act; and 

(b) if so, details tbereo f ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) Yes, Sir. 

(b) An Ordinance raising the salary/ 
wage ceiling from Rs. 1600/- p.rn. to 
Rs. 2SOO/. per month for eligibiBty of 
bonus under the Payment of Bonus Act, 
1965 has been promulgated by the Presi-
dent on the 7th November, 198S. The 
bonus for employees drawing salary or 
wage between Rs. 1600/- and Rs. 2500/· 
p.m. will however, be computed as if they 
a. c draw ins wa~e/salary or Rs. 1600/· 
p.m. only. 

Compiletlon of new ser~es of Consumer 
Price lndes 

122. SHRJMAT! KISHORI SINHA : 
Will the Mini~ter of LABOUR be pleased 
to state : 

(a) when is the new serici of Consumer 
Price Index with a base yenr between 1980 
and 1985 to be introduced; 

(b) v.hether the new series conforms to 
Seal Committee recommendations : 

(c) whether some central trade unions 
have raised any objections to the method 
of compiling the inde.1; 

(d) whether workers hRve suffered 
benvy Joss due to the delay in compiling 
and implementing the -new index and also 
due to continued u~e of the 1960-bascd 
index; an~ 

(c) if so, the details thereof? 
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THE. MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI T . 
ANJIAH) : (a) to (e) The recommendations 
of the Seal Committee on Consumer Price 
Index Numbers are under the consideration 
of the Government and no decision bas 
yet been taken about when the new series 
of Consumer Price Indtx Number js to be 
introduced or about the method of compil· 
ing the index. After a decision is taken by 
the Government; the users of Consumer 
Price Index, including the relevant ·Trade 
Unions, wiH be ~uitably consulted. Efforts 
are being made to finalise the matt ~r as 
soon as possible. 

Ban on Advertisements Promoting 
Pan Masala on Doordarshan 

l 23. SHRIMATI KISHORI SINHA : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
Atntc : 

(a) whether advcrtbements promoting 
pan masala are to be stopped from beiog 
displayed on Doordarshan as reported in 
the Hindustan Times of October l 8. l 985; 
and 

(b) if so, rensons thereof ? 

THE MINISTER OF STATE IN THE 
MfNISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. OADGIL): 
(a) and (b) Some throat disorders have 
been attributed to the con~umption of Pan 
Masala. Whether this is true . or not, has 
to bt decided. For this purpose, Door· 
darsban wm seek expert medical advice 
and decide thereafter on the basis of that 
advice, about the continued acceptance of 
the advertisements of Pan Masala. 

Supply of l\llilk Powder to ?tlaclbya 
Pradesh 

124. SHRI SUBHASH YADAV : 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the Minister of AGRICULTURE 
be pleaatd to state : 

(a) How much quantity of s"' immcd 
milk powder baa been allotted to Mndh~a 

Prad csb by Indian Dairy Corporation 
during the last fhree yearst }'ear-wise; 

(b) At what rate it has been supplied; 

(c) Whether any watch has been kept 
for the proper utilisation of this powder; 
and 

(d) lf not, the reasons thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRY YOGENDRA 
MAKWANA.) : (a) The Indian Dairy 
Corporation (IDC) aJJotted the following 
quantities of skim mllk powder to Madhya 
Pradesh durjng 198 2·83, 198 3-84 and 
1984-SS: 

YEAR (QUANTITY JN M.T. 

703 
. 

1983-84 491 

1984-85 857 (provisiona]) 

(b) The skim milk powder was supplied 
by the I.D.C. at the followfog rates : 

------
1. 4. 8 2 to 31.12. 8 2 

1.1.83 to 31.03.83 

1983·84 ....._ __ _ 
1.4.83 to 31.1.84 

l .2.84 to 31,3.84 

1984-85 

1.4.84 to 28.2.85 

l .3.85 to 31. 3. 85 

(Rs. PER M.T.> _____ ,,__,,, __ __ 
12.000/-

14 ,000/-

14,000/· 

16,000/· 

16,000/· 

20,000/. 

(c) The I.D.C. keeps necessary check 
for ensuring proper utilisation of skim 
milk powder is<iued by the I.D.C. to the 
various dairies. 

(d) Does not arise. · 
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[Translation] 

Decline In productl.on or • Kala 
Namak"' Rice lo the Country 

l 2S. DR. CHANDRA SHBKHAR 
TRIPATHI : Will the Minister of AGRI-
CULTURE be pleased to stat·e : 

(a) whether Bansi and Na\gadh tehslla 
in Bnsti district (U.P.) are the major 
producing centres of "Kala Namak" rice 
which is known aJl over the country; 

(b) if so, whether production thereof 
has been declinir.g for the last several 
years; 

Cc) whether Government propose to 
take any steps to increase the production 
thereof; and 

(d) if so. the details thereof and if not, 
the reasons therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) and (b) Estimates of 
area and production of various crops incJu. 
ding rice are available ut)to the district 
level. However, variety-wise details of 
rice are not available. The total produc-
tion of rice in Basti district of U.P. has 
increased from 245 thousand tonnes in 
1915-16 to 334 thousaod tonnes in 
1983-84. 

' 

(c) and (d) A special programme for 
incrca~ina rfce production and productivity 
has been taken up in selected blocks or 
eastern region which, inter. alia. includes 

O some blocks in Basti district of Uttar 
Pradesh. 

Export of Indian Seeds 

126. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of AGRI· 
CULTURE he pJeased to state: 

(a) whether Indian seeds are very 
popular in many countries of the worJd; 

(b) if so, the quantity of Indian seeds 
exported to each country during the years 

, 1983·84 and 1984-8 S respectively; and 

(c) the country-wise foreirn exchange 
received during the afor esajd years? 

THE MINISTER OF STATE IN THE 
,DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKW ANA) : (a) Y cs, Sir. 

(b) and (c) The details of quantity of 
Indian seeds exported to differemt countries 
during the yeor 19 8 3-84 and 1984-85 
respectiveJy by the National Seeds Corpo-
ation, a Gov ernmeot of India undertakina, 
and the foreign exchange received durin1 
the aforesaid years are given in the state-
ment given below. However, information 
on ~ecds exported by privace parties on 
open seneral licence i~ · not available with 
this Ministry. 

Statement 

· Slotem~nt showing quantify of seed• exportecf and amount of foreign exchan1• 
received during the years 1983.84 and 1984.8.S by the National Seeds Corporation. 

VBAR. ~OUNTRY 
·--, 
1983-84 Yemen (PDR) 

Bangladesh 

Canada 

· Quantity (In qtls.) 

850.00 

2S ,049.60 

0.02 

0.04 

Amount (In Rs.) --··----·-----
S ,55,400.00 

J ,31.4J,040.00 

I 28.00 

102.so 
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Obana 0.06 38.75 

Indonesia 1.25 750.00 

Kenya 2.15 4,075.00 

Saudi Arabia 0.25 "J 450.00 

Sri Lanka 0.75 t00.00 
"' 

Sudan o.so 1~.000.00 

U.K. o.o, 50.00 

U.S.A. 0.02 125.00 

Guyana 2.34 23.170.00 

U.S.S.R. 1.92 (free gift) __ _..........._. ____ __...._ ......... -..-.__--.----

Total 2S.908. 9S l,3 7 ,41,229.lS 
............... ___ ......... ._..,_ -~---------

1984-BS Yemen (AR) 4,0S0.00 •2s,s1.soo.uo __ ....... _ 
Bangla·D esh 6,.764.00 3 ,94,-58,400.00 

Nepal 3,580.00 20,!'8, 500.00 --- _,__.....,. ____ .... _ 
Total 73 ;394.00 4,44,04,400.00 --~--------.- _, ______ --.. ____ ...._ 

Telecast of Natkbat Narad Proaramme 

127. DR. CHANDRA SHEKHAR 
TRIPATHI : 

DR. B.L. SHAILESH : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether there is public resentment 
over the role of 'Narad' in 'Natkhat 
Narad' pro1rammc bcln1 telecast by Door-
darshan; 

(b) if so, whether Government pronose 
to withdraw it or propose to teleoa1t an 
improved version~ and 

(c) if so, in what Jorm 1 

THE MINISTER. OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. OADOIL): 
(a) The treatment was 6ction31. But tbree 
writ petitions were filed praying that the 
serial should be stopped. Two writs have 
been vac:ated ah10. 'I'he third one is 
pcn'ding. 

(b) and (c) Meanwhile, the serial 
•Natkhat Narad' has come to an end on 
the 4th November, 1985. Doordllre1rao 
does not propose to extcn" it any further. 
[English] 

Procurement Price of Copra/Coconut 
128. PROF. P.J. KUKlEN : 

SHRI T. BASHEER : 
WiJJ the Minister of AGRICULTURE 

be pleased to atate :. 
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, 

,. 

(a) whelh er pro:: ur e men l pr ice of copra 
bas been fixed ; 

(b) if so, the de(ails thereof ; 

(c) whether the coconut growers or 
Kerala have represented for a higl)er pro-
c urement price ; and 

' (dJ if so, the reaction of Government 
thtreon ? 

THE MINlSia R OF ST ATB IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGBNDRA 
MAK W ANA) ; (a) to (d) The Govcromcnt 
of. India dQ not.fix procurement price for 
c.oprn. P.-ocurement prices are fixed only 
for sugarcane, paddy, jowar, b;tira, maiie, 
ragi, tur, urad, mupg, jute, grouodouJ-io-
•hell, so)'abeao. stmflower, se.ed, cotto..n, 
,wl\lat, barley and mustard. se_ed. The 
.Oovemment of Kerala . has decided~ to 
ipuscvepe in the market andcpurcbase cQPra 
aJ •lbc price of Rs. 1200 per quintat as a 
Olr.asure of support to the ·coconut farmers. 
l"h.e G__pyeron.1-.cnt of Kerala are continu• 
oosly reviewing the price situation in order 
to offer f easibJ e support tJ the coconut 
farmers. 

Setting up of T.V. Centres in State 
Capitals 

ll9. PROF. P.J. KURI~l'{ : Will . the 
Minister of INFORMATION AND 
BROADCAS.TING be _pleased. to state : 

(a) whether there is a prol)o-Sal to set 
up fu)jQedaed TV Centres io all the State 
Capitals ; 

(b) If so, the detail.1 thereof ; 

(c) the name~ of Statos where proa&!D· 
~ mes io regional languages are beina pro· 

deced aod tel o- ast ; aa d 

(d) the time by which tho chaoae over 
\0 reioaal pro1ramm.t1 will bo eoD'lpleted? 

THE MlNISTER OP STATB OF THB 
INFOR \fA.TIO~ AND BROADCASTING 
\SHRJ V .N. GADGIL) : (a) aad (b) It is 
~ to set up full6od,ed TV ooatre1 
a& tbl ~alt of llajbr Statu/UAOia 

Territories during VII plan period and 
programme production facilities are envisa-
ged to be provided at the remaining 
State/U.nion Territory Capitals c.xcept 
those of Lakshdweep and Dadra ond Nater 
Havell. 

(c) and (d) Ptoarammes in reaional 
langua;es are being produc~ed and telecast 
at present in the States of.Assam, Andhra 
Pradesh, Gujarat, J&K, Karnataka, 
Kerala, Maharashtra, 01 issa, Punj1:1b, 
Tamil Nadu, uuar Pradesh and West 
BenaaJ and Union Territory of Delhi. 
Similar facilities are expected to be avail-
able in tbe remaining State,/Union Territo· 
ries exp~t Laksbdweep and Dadar and 
Naaar Haveli, at the end fo VII Plan. 

Financial Assistance to Ker ala for 
Drinking Water 

130. PROF. P.J. KURIEN : WilJ the 
Minister of AGRICULTURE be pleased to 
st~te: 

(a) whether Government "f Kera la have 
sought flna__ncial assistance for its scheme 
for providina d'rinkina wate_r in Si-bedu lt,d 
Caste aod other backward colonies ; 

(b) whether the Central Govommont 
have released any amount; and 

(c) if so, the deLail1 thereof? 

THE MIN[STER OF STATE IN ~HB 
DEPARTMENT OF RURAL DEVELOP· 
MBNT (SHR.I CHANDULAL CHANDRA· 
KAk) : (a) Yes, Sir. 

(b) and (c) The Central Government 
assists the ~tate, in providing sa(e drinkina 
water in the rural areas under the Aecolc· 
rated Rural Water Supply Proarammo 
(ARP). Under this programme, Kerala 
received Rs. 4551.41 Iakhs as Central 
assistance in the Sixth Plan. For tho cur-
renJ year 19BS·86 Lbe tentative alloc&doa 
to Kerala is Lu. 1010 Jakh1 out or which 
Rs. 707 Jakbs has aJready been released. 
The S..te Qovtrnmenta have been advised 
to earmark a perccotaae off unda uodori tho 
ARP for the Special Compooc:nt PJan 
for the Scheduled Castes and for tho 
Tribal Sub-PJao for tbe Scheduled 
Taba : th.- ~•UY! ~oiua equu w 
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earma.rking being done for these plans 
under the M'inimom Needs Programme in 
the State Plans for rural water supply. 

Gas Leakage at llac Ltd., at Chembur 

131. SHRI MOHD. MAHFOOJ ALI 
KHAN: 

PROF. RAMKRISHNA MORE : 

Will the Minj&ter of I,,ABOUR be 
pleased to state : 

(a) whether in a major gas leakage from 
a storage tank at IJac Ltd. a subsidiary of 
Calico at Chembur on 30 August, 1985, 
some persons died and over a Jakh of 
persons were seriously affected ; and 

(b) if so, details . thereot stating the 
result of the inquiry, if any, conducted by 
Government into the incident ? 

THE 'MINISTB~ OF STATB OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) and (b) According to the 
report received from the State Govern-
ment, as a result of J eakage of chlorioe gas 
from the storage tank of Il~c Ltd.-a 
subsidiary of Calico Ltd.) Chembur, on 
30Lh August, 198 S, one person died and 
139 were affected. It h.1s been reported 
that chlorine gas leaked because of failure 
of a gasket. The State Government investi-
1ated tne matter and necessary steps for 
oeutralising the chlorioe aad providing 
medical aid to the affected were ta.ken. 
The State Government have also prosecuted 
the Manaier and the Occupier of the factory 
for offences under Factories Act, 1948 aod 
Maharashtra Factory Rules, 1963. In all, 
14 cases havo beeo filed aaainst the 
Manaaer and the Occupier. 

(Translation] 

Sale of Surplus Stocks -0f Wheat with FCl 
i:n Open Market 

132. SH_RI MOHD. MAHFOOJ ALI 
KHAN : Will the Minister of FOOD AND 
CIVIL SUPPLlBS be pleased to state : 

· (a) whether Government have decided 
lo sell the surplus grains stocks of the 

Food Corporation of India in the open 
market ; 

(b) if so, whether surplus grains will 
be made available to the public at cheaper 
rates compared to those of the grains sold 
through Fair Price Shops ; 

(c) if so, how much cheaper ; and 

(d) if not, whether foodgrains are not 
available to the entire population and 
therefore these surplus grains are to be sold 
in open market to make them available to 
all 'l 

THE MINfSTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI K.P. SINGH DEO) : (a) to 
(d) Government have decided to permit the 
Food Corporation of India to sell wheat in 
the open market at Rs. 175/- per quiotal 
as aaaiost the Central issue price of Rs. 
172/· per quintal for the public distribu· 
tioo system. Tbis step is expected to lead 
to increased open market availability and 
a check on open market prices of wheat. 

[Engiishl 

Malpractice io Transportioa Paddy from 
Punji1b and Haryana to RaJastllan 

133. SHRI MOHD. MAHFOOJ ALI 
KHAN : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether it is a fact .that Food Cor. 
poration of lndia incurs heavy losses due 
to malpractices in trttosportina paddy from 
Punjab and Haryana to Rajasthan godow.o s 
for stock ins and sbcllina ; 

(b) whether any inquiry has been made 
by Government in the matter, if so, the 
detaHs thereof• aod 

(c) the estimated anoual loss incurred 
by Food Corporation of India on this 
account and the measures taken by Govern-
ment to rectify the situation and to identify 
peraons involved in maJpracticcs in trana-
portina paddy, if any ? 

THE MINISTER. OF STATE OF THB 
MINISTRY OF FOOD AND CJVlL SUPP-
LIES (SH&I K.P. SINGH DBO): (a) No, 
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Sir. It is not a fact that Food Corporation 
of Iodia incura heavy losses due to mal-
practices in transporting paddy from Punjab 
and Haryana to Rajastban. 

(b) Does not arise. 

(cl The estimated annual ttansil loss in 
case of paddy (in terms o~ rice) during 
1984·85 was 0.10 Jakh tonnes only over a 
total quantity of 3.21 lakh tonnes mo,ed. 

The Corporation bas taken a number 
of steps to minimise transit losses. These 
include 100% weigbmeot both at the time 
of receipt and issue> progressive use of 
machine stitching, surprise checks by 
squads at loading and unloading points, 
reduction io movement in open wagons, 
and appropriate disciplinary act ion against 
the guilty FCI officers. 

~aternity Benefits and Child Care 
Services to Women Workers 

13 S. DR. PHULRENU GUHA : Will 
the Minister of LABOUR be pleased to 
state whether Government are considering 
extension of matermity bcnecH and child 
care ser•,ices to all women workers specia .. 
lly to those workioa in the l)rganised 
sectors ? 

THB M1NI.>TER OF srATE OF THE 
MINISf.ttY OF LAtlOUR (SHRI T. 
ANJlAHJ; 'fl1: wo.n~n workers are at 
present eJtitl ed to ro,Lternity and certain 
other benefits under either tbe Employees' 
State losurance Act, 1948 or the Matcr.nity 
Benefit Act, 1961. The coverage under the 
two Acts is, however, restricted to factories 
and certain other sp~cHied classes of 
e:stablishmeots~ The Labour Ministers' 
Conference held in May, 1985 had, there· 
fore, recommended inter-alia extension of 
the coveraae under the Maternity Benefit 
A,t. 1961, to new c1asses of establish-
meots/empJoytnents where women workers 
are working in sub~tantial numbers. The 
Government is accordingly considerina the 
question of cnlar1emeot of the coveraae 
under the A,t. 

Burnin& of Foodgraios by Punjab Farmer• 

136. SHIU K. k.AMAMURTHY: Will 
tbe Minister of FOOD ANO CIVU .. SUfP· 
UES be pleased to state: 

(n) whether it is a fact that the farmers 
in Punjab are burning their food1rains, as 
has been reported in the Clpital's leading 
dailies, due to the failure of Food Corpo· 
ration of India in procuring the foodgra ins, 
and i( so, the step~ being taken to present 
such burning off oodgrains ; 

(b) the quantity and value of foodgrains, 
stored in open, that have been lost due to 
unprecedented floodds in Punjab ; ard 

(c) tbe steps being taken to provide 
. covered storage facilities in Puojab in order 
to prevent 1 oss of foodgra ins due to rains 
and floods ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND ClVJL SUP· 
PLIES (SHRI K.P. SINGH DEO) : (a} 
There have been some reports in the press 
regarding burning of paddy but, on verifi .. 
cation, it has been found that it was only 
P',iddy straw tbat was burnt by the farmers. 
All grains conformina to the prescribed 
specifications, brought to the maodis and 
offered for sale, have been purchased by 
the procuring agencies. 

(b) 5460 tonnes of wheat stored oader 
CAP storage by lhe F.C.I. and valued at 
Rs. 106.4 7 Jalchs bas been dama&cd due to 
floods in Punjab. The Punjab State 
Government have reported that 1,97 ,590 
bags of wheat and rice valued at Rs. 7. 0 l 
crores were damaaed ID similar circum· 
stances. 

(c) During 1985-86, additional covered 
storage capacity of 2.9 3 lakh tonnes is 
expected to be -.onstructed in Punjab. 
Suitable covered space w1 ll also be bi red, 
if availabJ e. 

Sale of Asian Games VUlaae Flatt to 
Non-Resident Indians 

137. SHRI K., RAMAMURTHY 
Will the Minister of U&tJAN D8VBLOP· 
MBNT be pl eased to sta to : 

(a) the number of Asian Oamo 
V1lla1e Flats that have oeco sold ao far toa 
noo-rcu1deo~ Indians and bow many arc 
remainioa vacant ; an<.t 
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(b) whether the revolving tower res--
tauraot in th e Asian Gam es Village bas 
sold to a contractor for I unning a hotel 
and if so the details thereof? 

THE MINISTER OF STATB IN THE 
MINICiTR Y OF URBAN DEVELOP· 
MENT (SHRI DALBIR SINGH) : {a) 
9 S applications were r eceived along with 
earnest money from Non-Resident Indians 
agai1,st 599 dwelling units earmarked 
for them. 72 of these a.PPlications have 
si nce been withdrawn. Of the remaining 23 
applications possession of flats has been 
banded over to 8 app1icao ts after recei· 
ving full payment from th errt in' for~igo 
exchange. 

(b) R estauraul h 1s been a llolted Io 
M/s · Chhatwal Hotels at a licence fee 
of Rs. S0,000/· por month aft er inviting 
tenders followed by negotiations. The 
licence i1 va)id for 5 years with effect 
from 19th June, 198 4. 

Distress Sole of Sugarcane 

t.38.' SHRI VIJAY N. PA rIL ~ Will 
the Minister of FOOD AND CIVIL SUPP-
LIES be pl eased to state : 

(a) whether Government are aware 
of the distress sal e of Sugarcane in 
ditf ereut parts of the country due to 
which the Sugarc1nc growers nre facing 
huge 1osses ; 

(b) if :£0, th e d etail$ tbereof ; and 

(c) the steps taken· by Government in 
the matter ? 

THE MlNlSTER. OF STATE OF THE 
MINtSTRY OF FO ) D AND CIVIL 
SUPPLIBS.(SHRl K.P. SINGH DI;O) : (a) 
Govcrn·nent have not received any report 
to the effect tbal there is di()tress sate of 
sugarcane. 

(b) :;lnd. (c) Do not arise. 

Losses Due to Natural Calamities 

139. SHRI VIJAY N. PATIL : 
SH.RI NARAYAN CHOUB BY : 
SHRl SATYAGOPAL MISRA : 

Will the Minister or AGRICULTURE 
be pleased to state : 

(a) Whether Go,ernment ai c main• 
taioing any record of the losses of lives by 
floods, drouahf s aod other natural er- I am-
ities suffe1ed during last three years; 

(b) If so. the number of such victiJiu, 
yec1r-wise ; 

(c) The losses of cr,Jps, properties 
during the same period ; and 

(dJ Total money spent to check the 
floods for the same perio8? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOOBN· 
DRA MAKWANA) : (a) Yes, Sir. The 
data en dumages and the Joss of human 
lives caused by raios/ftoods/cyclones are 
compiled each year on the basis of 
reports n:ce1v{d from various State 
Go,e1nmcnt/Union Territories. 

(b) Year-wise loss of human lives due 
to heavy rains/floods/cyclones in the 
country as reported by the State Govern· 
ments/Union Territoiics is at under : 

YEAR 

1982 

1983 

1984· 

HUMAN LIVBS 
LOST (NOS.) 

1818 

2377 

1577 

No repo-rt of death due to drouaht 
conditions bas been recdved from anyi 
Slate/Union Terrhoriy during this period. 

(c) Year-wise loss to properties duo 
to boavy rains/ftoods/cycJoaes in the couo,. 
try is as under : 

YEAR HOUSES PUBLIC (ru.peet 
PROPER· (iu 

1982 
1983 

1984 

383.8 7 

339.61 

TIES or ores) 

740.6 S . 

87 3.43 

734.57 
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The eJttent of cropped area affected 
due to floods, cyclone and drouaht is a, 
under: 

Cropped area 
affected ia 
lakh hectares) __ ........_ ____ ~-----------

19T2·83 

1983-84 

1984-SS 

48S.53 
444.62 

387.6-4 

(d) The year•wi1e detail• of expcndi· 
tore on flood control measure are as 
under : 

YEAR Etpendlture 
(Rs in crores) 

___ ,_ ___ _.... ..... ._ __ ._~---------
• t982-83(ac~ua1) 

1983-84 (actual) 

198 4-8S (ant ici· 
pated) 

146.92 

133.79 

197.39 

Loss to Potato Grower, In the Country 

140. SHRI VIJAY N. PATIL : Will 
ttle Minister of AGR.IOULTURE be 

pleased to state : 

(:i) whether Government are aware of 
the distress saile of potatoes l.n different 
part• of the country due to which the 
p<>tato growers are facing huse IO£ses ; 

(b) if so, the detaiJs tborcof; and 

(c) stept taken t,y OovQrnment to 
save the potato growers ? 

THB MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURE 

CQOp,t!RATION (SHRI YOOEN-
9RA M.AKWANA) : (a) The main bar· 
Ye1tln11 souon for po&ato crop iD tbc 
country is from Decembtr to March. Har· 
..riaa ot early s,o.tatoea lo certain aret•, 

I 

perth;ularJy in Haryana and Punjab com• 
mences in November. The fresh crop of 
this potato has started arriving in the 
market and f etiches good price. No com· 
plaint have so far been received reaardio& 
distress sale of potato in the martetina 
seatoo begionios November, 198.5, 

(b) and (c) Do not arlso. 

Production Prospects of Kharlf C ropa 
for the Year 198!.86 

141. SHRI VIJAY N. PATIL : Will 
the Minister of AGRICULTURE be 
pleased to state : 

(a) the prospects of Kbarif crops in 
different parts of the country with respect 
to important food items like rice, wheat 
and cereals, like jawat, raai etc. for the 
year 1985·8 6 ; and 

(b) the estimates of production (State· 
wi5e) in respect of rice, wheat and cer• 
ea1s like jewar, ragi ; etc. for J 985-86 
and a1so the estimates and actua Is for 
1984-SS ? 

. THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COORERATION (SHRI YOGEN· 
DRA 'MAKWANA) : (a) According to 
present indica tioni:i, the overall prospect, 
of Khsrif rice (autumn nod winter) in 
198 S-86 may be better than Jast year. 
However, the delay in the onset of mon· 
soon ant! prolonged dry spell in certain 
areas affected both the area and 
yield or coarse cereals. Sowings of rabf 
crops like wheat aeneraJly take place 
during 'Octob.er 'to December. Widespread 
rains durina second fortnight of CJeptcm-
l:1er and October 19 85 arc expected to 
provide ade.quate son moisture for uodcr-
takin1 sowina of wheat and other rabi 
crops. 

(b) A statement sbowio& the s!ato-
wise production of different cercaJs durin1 
1984·85 is 1iveo below. Similar in(or-
matioo for 1 g 8 5-8 6 bas not yet bee om o 
due from the States . 



255 w,111,n An,w1ra Wrttt1n Answr, 2$6 

Statement 

Prpductfon cf Certal~-1984.8, 

(Lakb tonnes) 

State Rice Wheat Jowar Bajra Maizo Raai Small Barie 

Andbra Pradesh 69.9 0.1 11.1 

A1sam 24.2 1.3 -
Bihar ~3.2 31.0 

Gujarat 8.4 13.3 ,.o 
Haryana 13.6 44.2 o.s 
Himacbal. Pradesh 1.2 2.3 

Jammu & Kashmir S.7 1.8 -
Karnata\ca 23.7 1.9 16.4 

Kerala 12.3 

Madhya Pradesh 36.7 37.3 16.3 

Maharashtra 19.4 8.6 48.0 

Orlssn 45.3 1.S 0.1 

Punjab 50.6 101.8 -
Rajastban 2.1 27.9 4.1 

Tamil Nadu 53.9 S.1 

Uttar Pradesh 71.8 1,9.7 5.1 

West Bengal 80.9 8.1 -
Others 13.S 1., 0.2 

All India S86.4 442.3 112.s 

High Price or Vegetables In Cities 

142. SHR.l B. A YY APU REDDY : 
Wilt the Minister 'of AGRICUL TURB be 
pl eised to at ate : 

Mil1· 
eta 

2.t 4.4 1. 1 1.3 -
0.1 0.1 -

0.1 8.3 1.0 o., 0.7 

1.5. 3 3.8 o., 0.6 O.l 

4.8 0.8 0.9 

S.1 0.1 0.1 0.2 

4.S - 0.1 0.1 

1.8 4.2 11.1 1.0 

1.4 11. l 3.3 1.4 

5.7 1.2 2,6 0.7 

0.1 2.0 2.7 1.8 -
0.6 S 8 - - 0.9 

15.7 11.2 0.2 3.8 

4.3 o.s 3.1 L5 -
9.6 17. 7 1.8 1.8 7.1 

- 1.0 0.1 0.1 0.2 

0.1 1.3 0.2 0.1 -
61.6 83.6 . l'S-.4 

(a) Whether Government are aware 
of the VC'fY high price11 of veaetab1es ID 
cities and in tbe 1uburbao areu ; 
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the producers of vegetables are not 

1etting commeosarate benefits ; and 

(c) Whether any study has been ins-
tituted to the market demands of vege· 
tables during the Seventh Plan period and 
whether there are any proposals to in· 
crease the production preservation and 
marketing of vegetable~ ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) & (b) The 
prices of vegetables in cities and in the 
suburban areas where demand is concen· 
trated, generally rule higher than in the 
hinterland which form the source of 
vegetable supplies to the urban areas. The 
trade isl vegetables is mostly in the hands 
of private traders and middlemen. Earlier 
studies had shown that the producers, 
share of retail prices worked out in some 
cases to around 45 per cent. Wherever 
cooperatives have taken up marketing of 
vegetables, farmers have been ab)c to get 
better prices. 

(c) No rigorous study on the mart< et 
demands for vegetables during the Seventh 
Five Year Plan has been undertaken by 
Government. There are a number of 
schemes to increase the production of 
vegetables and improve their merkcting, 
as wcU as to expand the facilities for pre· 
servation of fruits and vegetables, in the 
Interests of both tbe growers and the 
consumers. 

An important measures for increasing 
vegetable production around big ci1ies 
under consideration is a centralJy spon· 
sored scbem e for this purpose with an 
out1ay of Rs. 200 lakbs. The National 
Horticulture Board js al!o implemeatiog 
a sc.hetne for distribution of 1. 20 Jakh 
minikits annually for increasing vegetable 
production with an estimated cost of Rs. 
63 )akhs per year during 1985-86 end 1986-
87. The Natioual Dairy Development 
Board bas taken up a pilot proj cct for 
distribution of \'egctablca at reasonable 
prices la and around De1hi. 

Harm to Ecologlcal Balance by 
'.Pesticides 

143. SHRI E. AYYAPU REDDY : 
W.ill the Minister or AGRICULTURE be 
pleased to state : 

·. (a) whether it has come to the notice 
of Government that pesticides which are 
being used in India by the agriculturists 
are harmfuJ and are adversely affect iog tl'e 
ecological balance in the composition of 
the upper layers of the agricultural 
farms ; 

(b) whether on account of the destru· 
ction of natural agents nl!ainst pests of 
crops more harm than 800d is being done 
by thrse pesticid cs ; and 

(c) if so, whether any attempt is 
being made to rcguJar e the production, 
distributfon and ~al c of pesticides ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP AGRICULTURE 
AND COOPERATTON (SHRT YOGEN· 
DRA MAKWANA) : (a) No, Sir. 

(b) No, Sir. In fact the· Government 
is making concerted effects to augment 
natural agents for bio·controJ of pests. 

(c) Before the production of any 
pesticide is undertaken, the manufacturer 
has to get a reg;stra.t ion from the 
Registration Committee set up U/s S of 
the Insecticides Act. The Committee 
goes into these aspects and registers only 
after satisfying that pesticides are effica. 
cious and safe from the ang)e of ecoJo .. 
gicaJ be.Janee wit bin the pare.meters as 
prescribed. 

Production of Fertilizers 

144. SHRI B. AYYAPU RBDDY : 
Wi1l the Minister of AGRICULTURE 
be pleased to state : 

(a) the present oulput of fertilizers 
indigenously produced in India ; ::ind 

(b) whethtr (here arc ony 
for industrial conversion of 
waste intc, farm manure ? 

chemes 
suburban 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OP FERTILIZERS 
(SHRI K. NATWAR SINGH): (a) During 
the period April-October of the current 
year, tbe production of fertilizers was 
about 23.23 lakh tonnes of Nitrogen and 
7.93 lakb tonnes of P1C&, The targeted 
production of fertilizers for the year l 98S .. 
8 6 is 44.15 lakh tonnes of Nitrog.en and 
13.19 Iakh tonnes of P2.0,&. 

(b) No, Sir. 

[Translatlan] 

Disappearance of Urea from Barauni 
FertllJzer Factory 

145. SHRl VIJOY KUMAR YADAV: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether the at tent ion of Govern-
ment has been drawn to the news item 
appearing in th c English Daily "Indian 
Nation" dated 19 October, 198 5 publi-
shed from Patna thl t urea worth rupees 
two crores h1s disappeared from the 
B~traun i f crtil izer factory: 

(b) if so. whether Government have 
enquired into the matter; 

(c) if so, the outcome thereof; and 

{ d) the action taken in this regard ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRJ 
K. NATWAR SINGH): (a·, The news 
it em appearing in the English Daily 
HnJian Nation' dated 19.10.198S states 
1hat Urea valued at Rs. 2 crores is repor· 
tedly sborl in tbc godowns of Barauni F<.'r-
tilizcr Fac-tory. 

(b) Similar press .reports appeared 
In the year 198 3 also. The n1anagment 
or BFC constituted a Departmental Com-
mittee to enquire into the matter. 

(c) The Committee after chrtkiog the 
various documents and also after physical 
verificacion, found a shortaae of the order 
of 11.000 tonnes or urea upto the month 
of April-May, 1983 in Baraunl Silo. The 

Committee also commented that this shor-
taire was mainJy due to the fault of the 
Recording Instrument showing the belt 
weigher reading, as a result of which 
higher prodoct;on was recorded from the 
year 1981-82 onwards, than was actually 
produced. 

(d) Th~ Committee subsequently 
recommended certnin checking and co.r-
rections of the instruments which is being 
done. 

[Eng/i.l}h] 

Suryey of Working Conditions of 
Workers in Gujarat and Maharashtra 

Te¥tiic Miils 

146. DR. O.S. RAJHANS : WilJ 
the Minister of LABOUR be pleased to 
state : 

(a) whether the attention of Govern-
ment lias been drawn to a news item cap. 
tioned ''9000 migrant worke1s' condition 
p:tthct:c" that appeared in the "Indian 
Express'' dated 1 S Oetober, l 9 85; 

(b) if so. whether it is a fact tliat 
migrant 1 abourers from Southern States 
are working in the Gujarat and Mahftrash-
tra textile miHs under pathe:ic conditions; 

(c) whether any survey has been 
conducted by Government in this regard; 
and 

(d) if so, ~teps contemp! ated by 
Governm,nt ag:.iinst managment of textile 
milJs to save the workers ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. AN. 
JIAH) : (a) Yes, Sir. State Governments 
of Gujarat and Maharashtra have been 
requested to furnish the necessary infor· 
mntion. 

(b) to (d) Infor,nation is bein1 coJJec~ 
ted and w:n be laid on the Table of the 
House when received. 

News ltrm "!00 l\fllUon Without 
Adequate Food'' 

14 7. DR. G.S. RAJHANS : Will tbe 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 
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(a) w!1 ~tiler the attefltion of Govern· 
ment h1s been drawn to a news item 
captioned "500 mill ion without adequate 
food" appeared in "Indian Express" dated 
15 October, 19 8 S; 

(b) the percentage of people in India 
Jiving without adequate food; and 

(c) the steps taken by Ooverament 
in this regard ? 

. 
THE MINJSTER OF STA TE OF THE 

MINISTRY OF FOOD AND CIVIL SUP-
PLIES 'SHRI K.P. SINGH DEO) (a) Yes, 
Sir. 

(b) Info, mat ion is not readily ava•· 
Jable. 

(c) (i) Regular allotments of food-
grain, to various States/Union 
Terr itorie:3 are being made for 
public distribution. 

( i j) Foodgra ins are bein17 dist.ri-
buted to workers in rural 
employment schemes aod in 
other wc)fa:e :,<,hemes. 

Adoption of l\1odern Tools for Agri-
cultural Production 

148; DR. G.S. RAJHANS : Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether ICAR has emphasized 
the need for ndoption of modern tools 
such as remote sensing techniques In fore-
casting crop prod action in the country; 

· (b) if so, whether due to medieval 
methods and equipments used by farmers, 
the taraet of crop production is Jess; 
and ' 

(c) ,tcps contemplated by the Govern-
ment to provide l.,l.lest and modern tools 
and techiques to the farmers in the cou· 
ntry 1 

TH.B MIN!Sl'BR OF .STATE IN THE 
DEPARTMENT OF AOlUCULTURB 
AND COOPERATION (SH.ii YOGEN-
D&A MAKWANA): (a) Yts, Sir. 

(b) It is true that productivity is ham· 
pered due to continued use of traditional 
equipment by farmers. 

(c) Government attaches great impor-
tance to the modernisatJon and selective 
mechanisation of agriculture. Improved 
tools, imple.ments and machines have been 
developed by the agricultural universities, 
research institutes and coordinated projects 
sponsored by tbe Indian Council of Agri-
·cu1tural Research. Research and Educa .. 
tion progrnmmes are being further stren-
gthened during the Seventh Plan. Govern-
ment of India have set up an Agricultural 
Imp) ements and Machinery Review and 
Release Commiltee to review aod recom· 
mend useful imp] emeots for popularisa-
tion in different regions. A centrally 
sponsored scheme for establishment of 
Farmers' Agro,Service Centres for custom 
hiring and popularisation operated during 
1983,84 and 1984-85 in 600 blocks in 9 
States. It is proposed to continue this 
scheme in 500 additional blocks during the 
Seventh P1an also. 

Provident Fund Amount Outstandiae 
Against M/ s. Sbree Krishna Woollen 

Mills Prhate Limited, Bombay 

149. DR. G.S. RAJHANS : Will 
the Minister of LABOUR be pleased to 
state : 

(a) whether Government are aware 
that the Provident Fund contribution arrt:· 
ars with M/s. Sbree Krishna Woollen 
Mil1s Private Limited, Bombay have been 
mounting in spite of repeated requ e~ts to 
deposit the arrearc;; 

(b) if so, how much Provident Pund 
contrribution arrears stands against · the 
fixm as on 31 October, 1985; and 

(c) action contemplated by Govern-
ment against the firm for not depositing 
Provident Fund arrears ? 

THE MINISTBR OF STATE OF THB 
MINISTRY OP LABOUR (SURI T. AN· 
JIAH) ! (a) and (b) Accord1og to avai· 
1,ble informatioo. there were no arrears 
of Provident Fund contribution a~a.inst 
}11./s. Sbrco Krishna Woollen Mill~ (f nvatt) 



Ltd., Bombav, as on 31.10.1985. How-
ever, a sum of Rs. I 0.4 7 lakhs is due 
from the establishment and its 6 other 
sister concerns tow:1.rds damages on bela· 
tcd payment of tho Provident Fund Contri-
butions. 

(c) The Regional Provident Fund 
Commissioner, Maharashtra has already 
filed necessary revenue recove .y certificates 
for realisation of the outstanding dues 
with the concerned revenue recovery autbo· 
rsties. 

Reduction in Foodgrains Stocks 

150. SHRI B.V. DESAI : Will the 
Minister of FOOD AND CIV[L SUPPLIES 
be pl eased to state : 

(a) whether the accumulation of large 
foodgrains stocks of over 2 8 million tonnes 
has posed unsurmountable storage and 
man;1gement problems; 

(b) whelher it is a fact that the 
foodgrains stock are expected to swell 
further by 4 to 5 million tonnes in the few 
mooths; and 

(c) if so, the steps Government have 
taken to bring down foodgrains stocks and 
also to provide suffi;ient place for 
storage of the foodgrains stocks in 
future ? 

THE MINISTBR OF STATE OF TH8 
MINISTRY OF FOOD AND C1VJL 
SUPP LIBS (SHRI K.P. SINGH DEO) : 
(a) The I evcl of foodgrains stocks was 
29million tonncsin July, 1985, which 
Is high compared to requirement. 

(b) No, Sir. The level of stocks 
would come down as issues would be more 
accruab. 

(c) The steps taken to bring dowa 
the execss s tocks of foodgrains are :-

0) increase in allocations for public 
distribution and roller Bour 
mill ; 

(ii) providina foodgrains for rural 
employment and other welfare 
proarammes; 
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(iii) permitting export of wheat and 
wheat products; an 

(iv) per mi ttiog sale of wheat in the 
open market. 

Additional storaae capacity would be 
constructed during 198S~8G. Storage 
accommodation would also be hired. In 
addition, arrangements are also being 
made for the construction of Covered 
and Plinth (CAP) storage to the extent 
required .. 

Fo·odgrains Production During the 
Rabi Season 

151. SHRI B.V. DESAI : WilJ the 
Minister of AGRICULTURE be pleased 
to state : 

(a) whether Oovcrnmcnt have issued 
guideaes to the State Governments ~nd 
expers to marke a massive effort to 
achive the target of 71 miUioo tonnes of 
foodgrain production during the rabi 
season; 

(b) 
issued; 

if so, the details of the guidelines 

(c) steps taken by State Governments 
and experts to acbieve the target; 

(d) whether Government bave cal· 
culated that 28.43 lakh quiotals of cer .. 
tifited and quality seeds would be requi· 
red for various crops; 

(e) if so, whether sufficient step, 
have been taken to meet these requiro• 
mcnts; and 

(r) if so, to what extent these Steps 
have improved the prospects of fulfillin1 
the rabi taraots ? 

THE MINISTER OF STATE lN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPBRATION (SHRI YOOEN .. 
DRA MAKW ANA) : (a} aod (b) Tllo 
National Conference on Aariculturo for 
Rabi Campaign was orlanised at New 
Delhi on 14th and 15th October, 1985. 
The Senior Officer& and Bxperta of tho 
States and Union Dcpartmcotl of Aaricul· 
turcf I.C.A.R.. and other concerned or1&a1, 
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sations participated in thh, Conference and 
finalised the following Strategy for acbie· 
ving rabi production target of 71 million 
tonnes of foodgrai ns :-

(i) Maximising the productivity in 
irrigated and rainfed areas• 

(H) Coverage of maximum area 
under high-yi clding varieties. 

(iii) Timely sowing, proper pJace-
ment of seed and fertilizers. 

(iv) Use of optimum doses of f erLiJizcr 
(NPK) depending upon the variety 
and type of land. 

(v) RecLification of micro-nutrient 
deficiency Jike, managements zinc 
and sulphur. 

(vi) Efficient water management to 
pro, id e irrigation at critical 
stages of crop growLh through 
timely relea'-e of canal water and 
supply of el~ctricity and d icsal 
at appropriate time for appropri-
ated uration. 

(vii) Adoption of weed control meas· 
ures at proper time. 

(vi ii) Easy avaHability of credit to the 
farmers by full involvement of 
cooperRtive dnd commercial 
bar:1ks. 

( c) The representatives of State 
Governments endorstd the above strategy 
for achieving the rabi production target 
and agreed to adopt the same with nece· 
ssary modifications in tho light of local 
conditions. 

(d) and (e) Yes, Sir. 

(f) Timely and adequate availabH ity 
of seed. which is the basic input, in com-
bination with other inputs will he)p in 
acbievins the targett ed production. 

Setting up of a Commis1,ion on Urban 
De~clopment 

SHRI B.V. DESAI : Wil1 the 
Minister of URBAN DEVELOPMENT be 
pJ eased to state : 

(a) whether Union Government have 
set up a Commission on Urbara DeveJop-
meat to su ggeu suitable direct ions to 
carry out future urban development pro· 
grammes and to determine strategies for 
urban development in the country. 

(b) jf so, what arc fbe other points 
that the Commission has been asked to 
go into; 

(c) whether the Commission represents 
the experts of both States and Union 
Governtl'ent; 

(d) when the Commission 1s likely 
lo submit its report; and 

(e) wb ether the Commission has also 
been asked to submit an interim. report ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGA) : (a) Yes, Sir. 

(b) The Commission wil I study inter 
alin. demographic empJoyment, physical, 
fi~cal, shelter, ~esthetic and cultural 
aspects of urban development. 

(c) . The c:ompo&it ion of the Coo::unis-
sion is given in the statement below. 

(d) The Committee is expected to 
submit its report by 4th July. 198 6. 

(c) No, Sir. 

Statement 

Composition of the Committee 

1. Shd Charles Correa 
2. Shri Amit Seo, Indian 

Institute of Manage-
ment, Calcutta 

3. Shri S. Srinivas, 
Socilogist, Institute 
of Social and 

Economic Cbanae, 
Nagarbhavi, 
Banaalorc~ 

Chairman 
Member 

I I 
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4. Shri Pranoy Roy, 

Economic 
Adviser, Depart-

' ment of Economic 
Affuirs, Minisny 
of Finance, New 
Delhi. 

5. Shri MN. Buch 
National Centre 
for Human 
Settlemeot and 
Environment, 
E4/ 17, Ar era 
Co1ony, Bhopal. 

6. Shri B.G. F ernand C!\, 

Planner, C- 57. 
Defence Colony, 
New Delhi. 

7. Shri Shirish Pa 1el, 
Civil Eugioeer, 
41 • 18, Nagindas, 
Master Road. 

Bombay. 

~. Shri Kirti Shah, 
Architect, 
Ahmedabad Study 
Action Group, 
Dalal Building, 
Relief Road, 
Ahmedabad. 

9. Dr. Rashmi Mayur, 
D ircctor, Urban 

Development 
Institute, Maker 
Towers, Cuffe Parade, 
Bombay. 

lo. Shri Xerxes Desai, 
Managiog Director, 
Tata Prell limited, 
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Member 

,, 

t) 

,, 

414, Veer Savarker, 
Dombay-4000-25. 

11. Shri V.K. Phatak, 
Chief P Janning 

Division, B. M.R.D. A., 
Griha N irman 
Bhavan, Bandra (E), 
Boni bay. 

Convener 

· National Labour Conference 

15 3. SARI RAMASHRAY PRASAD 
SINGH : Will the Minister of LABOUR 
be pleased to state: 

(a) whether it is a fact that major 
Trade Unions have not been invited for 
the ent-uing National Labour Conference 
to be held shortly: and 

(b) if so, what are the reasons there· 
for? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. AN-
JIAH) : (a) No, Sir. 

( b) Does not arise. 

Package Plan to off-load Surplus 
Wheat wHh F.C.I. 

l 54. SHR I BALASA HEB VIKHE 
PATIL : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether it is a fact that Food 
Corporation of India is presently sufferjng 
from a problem of surp]u~; 

(b) bow much of wheat as being stored 
in the open and how much of paddy could 
not be procured because of storage 
problem; 

(c) whether Food Corporation of India 
b&'i drawn up a Packnge Plan to off-load 
the surplus wheat and if so, the details 
thereof; and 

(d) the time by which thjs Plan will be 
put ioto action ? 
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THE MINISTER OF ST A TE OF THE 
MINISTRY OF FOOD AND ClVIL 
SUPPLIES (SHRI K.P. SINGH DEO) : .ta) 
On 1.10.85, the Food Corporation of Jodia 
and the S~ate agencies were holdina stocks 
which were in excess of the stocks required 
under the Buffer Stocking Policy of the 
Government. 

(b) As on 30.9.85, 22.90 lakh tonnes 
of wheat was stored in CAP (Covered and 
Plinth) by the Food Corporation of India. 
There is no instance when paddy was not 
procured by the Food Corporation of India 
for want of storaae space. 

(c) and (d) The steps taken to incrcas 
the off.take of wheat are as under : 

1. Increased issues to workers in 
NREP/RLEGP sct-iemes, and to 
other weak er sections nt conces· 
siona 1 prices. 

2. Sale of wheat at a fixed price in 
the open market. 

3. Permit ting limited export of wheat 
by the Food Corporation of India 
and private partits. 

4. Liberalised issues in public dist ri .. 
b...iti on system and for roller ftour 
mi lis. 

5. Formulating schemes for issues in 
welfare schemes. 

Drought in Gujarat and J\,laharashtra 

155. SHRI BALASAHEB VIKHE 
PATIL : 

SHRI U.H. PATEL: 
SHRI R \NJITSINGH GAEK· 

WAD: 
SHRIMATI PATEL RAMABEN 

RAMJ IBHAI MAVANI : 
SHRI NARSINH MAKWANA: 
SHRI C.D. OAMIT : 

Will the Minister of AGRICULTURE 
be pleased to state ; 

(a) whether many Districts in Gujarat 
and Mahnrashtra are in the grip of severe 
drou11bt condit ior .. s; 

(b) if so, their number and names; 

(c) the Central nssistaoce provided to 
these States ; 

(d) whether any long term phms have 
been drawn up · to end chronic drought 
condition in the States; and 

( e) if so, the details thereof ? 

THE MINISTER OF S'l:ATB IN THE 
DEPARTMENT OP AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAK W ANA) : (a) and lb) According to 
the Governments of Gujarat and Maharash-
tra, 17 districts in Gujarat and 14 districts 
in Maharashtra have been affected due to 
drought during South West Monsoon period 
this year. The names of the affected 
districts are given in the statement given 
below. 

(c) The Oovt. of Maharashtra have 
submitted memoranda t\\ice during 
1985-86. In response to the fint memo .. 
randum, a ceiling of Central assistance of 
Rs. 34.50 crores has been sanctior ed. In 
response to the second memorandum, a 
Central Team would visit the State shortly. 
However, an amount of Rs. 28.62 crores 
has been released aCJ Ways and Means 
advance and Central share of Margin 
Money, for meeting the emergent cxpendi· 
ture, pending the isstte of final ~anction of 
Central assistance. 

The Govt. of Oujarn t have submitted 
a memorandum seeking Central assist~noe 
for drought relief. A Centra 1 Team bad 
visited the $tnte from 7th to 10th 
November, J 985 and its report is awaited. 
Pending the issue of sanction of Central 
assis1ance, a sum of Rs. 14. 3 7 crores as 
Central share of margin money bas been 
released, as Ways.,and Means advaf'lce. 

(d) & (e) A number of long term 
measures have been t,akcn by the Govern-
ment of India for reducing incidence and 
intensity of drought conditions. These 
measures include increasing the areas under 
irriaation, Drought Prone Area Programme, 
Desert Development Programme, Soil and 
Water Conservation Programmr, Dryland 
Farming, Crop Insurance, Afforestation 
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Development of Improved and Drought 
Re~istent Variety of Seeds, National Rural 
Eemployment Programme. Guarantee 
Proaramme, Rural Landless Employment, 
Drinking Wnter Programme and Small and 
Marginal Farmers assistance Proaramme. 

Statement 

A. GUJARAT 

Names of the affected district 

1. Amroli 

2. Junagadb 

3. Bhavnagar 

4. Rajkot 

s. Jamnasar 

6. Surendranagar 

7. Kachchh 

8. Banaskantha 

9. Mebsana 

1 o. Sabarkantha 

11. Ahmedabad 

t 2. Gandhinagar 

13. Kheda 

14. Panch;1maha Is 

1 s. Vadot1ara 

16. Bharuch 

l 7. Surat 

B. MAHARASHTRA 

1. Nasbilc 

2. Dhule 

3. Ahmednagar 

4. Jalgaon ,. Sans ti 

6. Pune 

1. Satar a 

8. Aurunaabad 

9. Beed 

I 0, Nanded 

11. Osmanabad 

12. Jalna 

13. La1ur 

14. Parbbnni 

Computers For Designing Water 'Supply 

alld Sewerage Disposal Schemes 

1 S 6. SHRI BALASA HEB VIKHE 
PATIL : Will the Mini~ter of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether it is a fact that computers 
will be used for designing water suppJy 
schemes and sewerage disposal schemes in 
the main cities f the countr) ; 

(b) if so, the details thereof; and 

(c) whether this wHl improve the 
present system of working and when this 
is going to commence ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRl DALBIR SINGH) : (a) & (b) 
Computers are already being used by 
Water Supply and Sanitation Sector agen· 
cies or their consultants for designing of 
water supply and sewerage systems in some · 
large cities. The Government of India bas 
sponsored training courses on designing of 
water distribution system based on the 
mainframe computer at Anna University. 
Madras. It is aJso proposed to run training 
courses on application of computer tcchno· 
logy for designin~ woter supply distribution 
network at seJected centres in tbe country 
with th: assistance of UNDP/Wor1d Bank. 

{c) The use of computer in designing 
distiibution net work will help in proper 
eva1uation of alternative networks and 
result in economies. 

The first training proaramme on com-
pucer technology in urban water supply 
desian with UNDP/World Bor:k assistance 
is likely to be held is February, 86. 
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Paddy Procurement and 111tock In 
Bul'er stock 

1$7. SHRI PRAKASH V. PATIL : 
Wi11 the Minister of AGRICULTURE be 
pleased to state : 

(a) whether this year the uns easona I 
rains had taken place in September .. 
October which were fair1y wjdespread a11 
over the country; 

(b) how it has effected the crops ; and 

( c) what is the actual procurement of 
paddy so far and the buffer stocks ? 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF AGRICULlURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) and (b) The widesprrad 
rains in September and October have been 

. general}y beneficial for kharif crops. These 
are a1so expected to provide adequate soil 
moisture for undertaking sow ings of rabi 
crops. 

(c) The total procurement of rice and 
paddy taken together is 23.44 1akh tonnes 
(in terms or rice) as on 11.11. 198S. The 
tota 1 i;tock of rice as on 1.10.198 S is 
estimated at ,. 73 miJlion tonn cs. 

Central as!dstaure under Sugarcane 
price f ormuJa 

J SS. SHRI PRAKASH V. PATIL: 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether Central Government gives 
any assistance/support to State Govern-
ments when they fix the sugarcane price 
ror the mills; 

(b) if so, the formula adopted ; 

(c) wbcthC'r there is a proposal to 
suitably amet1d thiB formula; and 

(d) whother any State Government has 
sought hl1ber Central Oovernmeot assis-
tance under the formula to raise the sugar-

cane price and if so, Government's reaction 
thereto? 

THE MINISTER OP STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K,P. SINGH DEO): (a) 
No, Sir. 

(b) to (d) Do not arise. 

Conversion of LPTs Into High Power 
TV Transmission Centres in Kerala 

159. SHRJ V.S. VIJAYARAGHAVAN: 
Will the Minister of INFORMATION AND · 
BROADCASTING be p1ea~ed to state : 

... 

(a) whet-her Government have formu· 
lated a ~chtme for converliog the low 
power TV transmi~sion centres in Kerala 
into high power TV transmi~sion centres; 
and 

(b) if so, the details thereof? 

THE MTNISTEK OF STATE OF THE 
MINISTRY OF JNFORMATION AND 
BROADCASTING (SHRI V.N. GADGJL) : 
(n) No, Sir. THE low power transmitters 
set up in Trivandrum in November 1982 
and in Cochin in July 19 84 hnv e been 
since replaced by high power transmitters. 

(b) Do es not arise. 

Fruit Juice Plant of Modern Food 
Industries} Delhi 

160. SJ.IRJ V.S. VJJA Y ARAGHA VAN: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pl eased to state : 

(a) whether the proposa I to expand the 
capacity of the fruit juice plant of the 
Modern Food Industries in Delhi has been 
abandoned; 

(b) whether it is a fact tbat this public 
sector unit finds it~clf unable to compete 
with the orJanised soft drinks sector in the 
prh·ate sector; and 

(c, if so, the steps beirg taken to make 
this unit viable and strong enough to face 
competition from the pr1vete sector '! 

THE MINISTER OF ST A TB OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SMRI K.P. SINGH DEO) : (a) 
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to (c) The fruit juice/drinks produced by 
the Fruit Juice Bottling Plant of Modern 
Food Industries (India) Limited are very 
pc,pular with the consum-ers and the sale 
has been increasing proarcssivcly. Keeping 
this in view, the com-pany bas decided to 
expand the capacity of the existing plant. 
With the steps taken to overcome the 
production constraint aa also to increase 
the sales, the plant is expected to become 
viable during the current year. 

Health Hazard• of workers ln various 
Jndu1trle-1 

161. SHRY C. MADHAV RBDDI: 
Will the Minister of LABOUR be p1eased 
to state : 

(a) whether Government have identified 
Industries such as textile, ceramics etc., 
the acid fumes, cotton dust etc. of which 
are harmful for the workers who are 
predominantly exposed to such hazard; ; 

(b) whether Government havt de~ised 
some protective measureG in the interests 
of bea1th of workers so that effect, of 
expo,ure are nullified; and 

(c) if so, details of such Industries and 
measures taken in .eacb industry to protect 
the workers 'l 

TRE MINISTER OF STATE OF THE 
MINIST1~Y OF LABOUR (SHRI 'I. 
ANJIAH) : (a) to (c) The Factories Act, 
1948, which is enforced by the State 
Governments, (.Ontains an enabling prov,• 
sion. according to which if in the opinion 
of the State Government, any mailu· 
facturint process or operation carried on 
in a factory expose• any person employed 
in it to a serious risk of bodily injury, 
poisoning or disease, it may make Special 
Rules, applicable to such factory and 
enforce the same. The Central Oovt, 
through the agency of the Directorate 
General of Factory Advice Servi(;:e & 
Labour Inst itutcs, has Identified 26 
proccssc1 or operations as dao&erous 
operations aad recommended the same to 
the State Oo·.,eroments for appropriate 
ction under Section 87 of the Act. The 
State Governments have also been provided 
with de' ails or control measures, which 
they should incorpo1 ate as part of tho 

State Factory Rules, so that worker11 are 
protected aaainst accidents or diseases. 
The schedule to the Factories Act specifies 
the list of notifiable diseases and diseases 
arising out of acid-fumes, cotton dust, etc. 
are included in that list. The precautions 
to ho taken in the event of any occupational 
disease are prescribed in t be rules that 
are framed by the State Governments. 

Fees paid for showing foreign Indian 
Films by Doordarshan 

162. SHRI C. MADHAV REDDJ : 
Will the Minister of INFORMATION AND 
BROADCASTING be p1eased to state : 

(a) whether some payment has to be 
made by Doordarshan for showing foreign 
fllms; 

(b) if so, the amount of such payments 
made during first six months of 1985 and 
detai1s of foreign films shown; 

(c) details of Indian films !hown on TV 
during the period end the amount pajd per 
films as fee; 

(d) whether the rates of payment for 
showing on TV of Indian and For~ign films 
differ from film to film; and 

(e} if so, reasons for the same 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING : (a) Yes, Sir. 

(b) During first ha1f of 198 S, 8 foreign 
fiims were telecast by Doordarshan. The 
required information is given in the state-
ment I below. 

(c) During the same period. 277 Indian 
feature films were telecast by Doordarshan, 
on the National Network and from various 
Doordarsban Kcndras. The rate of pay. 
mcnt for such films is with reference to 
the category assigned to each and the 
Kendra (s> from which they are telecast. 
The rates and the Kendra groupings are 
aiven in the statement II below. 

(d) Ye1, Sir. 
(c) In toe caso of Indian films. payment 

Is r~lated to the aradina which dl.ffera from 
film to film. In the case of forei111 films, 
the rate• of payment differ dc:pendin& upon 
tho source of procurement. 
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Title of Films 

1. Tony and Tick Tack 
Dragon 

2. War and Peace 
(Telecast in 4 parts) 

3. Affection 

4. The Falcons 

5. Crime and Punishment 
(Telecast in two parts) 

6. A Bitter Autumn with a 
7 Scenl of Man&o 

7. Batt I e for Berlin 

8. Star 
(Telecast in two part&) 

RATES OF PAYMENTS 

KARTIKA 27, t 907 (SAKA) 

.. 

Statement 

Royalty 
payment 

Nil 

Rs. 1 ,00,000/· 

Nil 

Nil 

Rs. 50,000/-

Nit 

Nil 

Nil 

Statement II 

Following are the rates of payment : 

(a) National Network 

Premier Telecast (colour) 

'A' Grade (colour) 

'B' Grads (colour) 

'C' Grade (colour) 

For Black o.nd White 2S % leis is paid. 

(b) Delhi and LPTs (Black and White) 

'A' Grade 

'B' Grade 

'c• Orado 
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Source 

Hungarian Embassy 

Sovexport 

Bulgarian Embassy 

Hungarian Embast>y 

Sovexport 

Doordarsban and 
Czech TV 

Russian Embassy 

Canadian Embassy 

R.upees 8 lakb) 

Rupees 4 Jakbs 

Rupees 3 Jakhs 

Rupees 2 Jakhs 

Rupees 80,000/. 

Rupees 60,0oo/. 
Rupee1 40,000/. 
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(c) Rates of Payments of film~ telecast by Doordarshan Kendra: 

(l) The rate of payment for telecast of regional films at TV Centre in tho region 
pertaining to the language of the film as atso the rate of tho payment for telecasting 
with sub-titles at the melropoJican centres viz., Bomby Madras, Calcutta and Delhi 
will be the same as for Hindi films. kates for the remaining TV Centres will be as 
fo~ 'c .. category fiJms. 

(2) The rate s1ructure for payment for Black and White Hindi feature films will be as · 
under : 

Category I. Delhi 1. Calcutta J. Srinagar l. Raipur 
of film Mussoorie 2. Madras 2. Lucknow 2. Muzatferpur 

3. JaJandhar 3. Kanpur 3. Oulburaa 

2. Dom bay. 4. Amritsar 4. Hyderabad 4. Sambalpur 
Punc 4. Jaipur s. Navpur 
Bangalore .. 6. Low Power 
Panaji transmitters 

(l) (2) (3) (4) (5) 

(IN RUPEES) 

A 20,000 15,000 10,000 3,000 

B 1 S,000 10,000 7,500 2,250 

C & repeal 10,000 7,500 S,000 1,SOO 
telecast 

For feature films telecast in colour froro individual Kendras 25 % extra over the 
foregoing rates of payment (for B & W) wilJ be admissible. 

Multi-Channel TV Scheme 

163. SHRI AMAR ROYPRADHAN : 
Will the Minister ofINPORMATIQN AND 
BROADCASTING be pleased to state : . 

(a) whether multi-channel T.V. Scheme 
bas fa'1len due to unfavourable r eport from 
the Indian Space Research Organisation ; 
and 

(b) if so, th e details thereo f and act.ion 
Government propose to tuke in this regard? 

THB MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) No, Sir. Neither of the assumptions is 
correct. 

(b) Does not arise. 

Employment of Scheduled Tribes as 
Bonded Labo11r 

164. SHR.I AMAR ROYPRADHAN : 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether H is a fact that persona 
belooging to Scheduled Tribes employed 
by various construction companies in 
different payts or the country are forced 
into bonded labour ; and 

(b) if so. the details thereof and stcp1 
taken to provide for the welfare and · 
hyaienic livio& conditions to such persons? 

THE MINISTER OF STATE OF THB 
MlNISTR Y OF LABOUR (SHRI T. 
ANJIAH) : (a) and (b) Complaint• about 
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labourers, including those belonging to 
Scheduled Tribes, working as bonded 
Jabour are being received from time to 
tim·e . Whenever such complaints are 
received, they are got looked into through 
the State Government concerned '10d appr-
opriate action is tuken to secure • heir 
release and rehabilitation. As per availo.ble 
information, no complaint of bonded labour 
by construction companies has been sub· 
stantiated on enquiry. 

Import of Banned Foreign Films 

165. SHRI MOOL CHAND DAGA: 
Will the Minister of JNFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether certain foreign .films which 
were banned in their respective countries, 
were imported and screened in our 
country ; 

(b) if so, the details of su~h films 
imported during the last three yc:irs ; 

(c) whether Government have taken 
action against defaulters ; 

(d) if so, nature of action taken and 
number of cases involved ; and 

(e) the procedure adopted by Govern-
ment to safegua.rcd against import and 
screening of such foreign films ? 

THE MINISTER OP STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 

(a) Government are not aware of 
Import into India of any foreign films 
which were banned in their respective 
countries and their public screening in 
India . 

(b) to (e) Does not arise. 

Popularising lhe Use of Neem Cake 

166. SHRI S.M. BHATTAM : Will 
the MinisLer of AGRICULt:URE be ple,,-
Eed to state : 

(a) Whether Government are aware tbat 

neem c1ke, (the residue Jeft after oil 
extraction) is used as fertilizer in many 
parts of India : 

(b) Whether it is a fact that field trials 
have revealed that necm cake can increase 
crop yi eJds by at least 40 per cent ; 

( c)· Whether it is ~ I so a fact that neern 
cake is not a fc1tilizer and its main charac-
teristic is that of ac1ing as a nitrifrcation 
inhibitor ; and 

(d) If so, the steps taken by Govern-
ment to popularise the use of neem cake ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGl~NDRA 
MAKWANA) : (a) Yes, Sir. The Govern· 
ment is aware that ncem cake is being used 
as an organic fertiliser in some parts of the 
country~ 

(b) and (c) Experiments conducted by 
the Indian Council of Agricultural Research 
have shown that neem cake besides its 
manurial value has also proved to be an 
efficient nitrogen inhibitor. Its application 
with nitrogenous fertilisers m:reases the 
yield of Rice and Sugarcane by about 
15-20 %. 

(d) The Government have Jaid due 
emphasis to popularise the use of all forms 
of organic manures including neem cake. 

Financial Assistance to Daily Newpapcrs 

167. SH,U S.M. BHATTAM: Will the 
Minister of INFORMA iION AND BROAD· 
CASTING be pl cased lO state : 

(a) details of the daily newi,papers in 
Andbra Pradesh and other States which 
received financial assistance in the shape of 
loans etc. for their expansion programmes 
and for purchase of machinery ; and 

(b) what are the amounts sanctioned 
and under what terms 1 

THB MINISTER OF STATE OF THE 
MINISTRY OP INFORMATION AND 
BROADCASTING (SHRI V.N .• OADGIL): 
(a) and (b) Tho information Is bcin,a collcc-



28 l Written Answers NOVEMBER 18, 1985 Written Answer, i84 

ted and shall be laid on the Table of the 
House when it becomes available. 

[Translatio11] 

Child Labour lo the Country 

168. SHRI JAGANNATH PRASAD : 
SHRI KAMLA PRASAD 
RAWAT: 
SHRIMATI BIBHA GHOSH 

GOSWAMI: 

Will the Minister of LABOUR be plea-
sed to state : 

(a) whether about five crores of boys 
and girls below 15 years of age work with 
a view to earn their livelihood and iF so, 
the number of the girl labourers out of 
them ; 

(b) whether the number of child 
ldbourers bas increased during the years 
from 1980 to 1985; 

(c) if so, the reasons therefor despite 
enactment of child Jabour laws ; and 

(d) whether Government are taking 
effective steps to ban child Jabour and if 
not, the reasons rherefor ? 

THE MINISTER OF srATE OF THE 
MJNISfRY OF LABOUR (SHRI T. 
ANJIAH) : (a) No, Sir; does not arise. 

(b) and (c) Comparative data pertaining 
to the number of child labourers from 1980 
to 1985 are not available and therefore it 
cannot be inferred that the incidence of 
child Jabour has increased durios this 
period. 

(d) Child labour has already beeu 
baoned in a. number of employments under 
vraious laws. 

Sale of Djfferent Varieties of Edible OU 
under the Same Brand Name 

169. SHRl JAGANNATH PRASAD: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

Ca) whether some oU mills i11ue differoat 

varieties of edible oils for sale under the 
same brand name ; 

(b) if so,· whether this encourages aduJ. 
teration ; 

. (c) i~ so, how many mills are indulaiog 
m such irregularity at present ; 

(d) whether Government have tekm 
some action against the owners of such oil 
mills ; and 

( e) if not, the reasons therefor ? 

TRH MINISTER OF STATE OF THE 
MINISTR y OF FOOD AND CIVJL sup. 
PLIES (SHRI K.P. SINGH DEO) : (a) 
and (b) Use of same brand name 
for different varieties of oiJs marketed by 
the same firm does not contravene the 
provisions of PFA Act, 1954. Further, this 
does not encourage adulteration because 
commonly used edible oils have been stan .. 
dardised under PFA Rules, J 955 aod these 
oils wjJJ have to coaform to the respective 
specifications laid down under Pf A Rules. 
The manufacturers have to give name, 
!radc name, dcscripHon of food cootaioed 
m package. on its label under RuJe 32 of 
the· PFA Rules, 1955. 

(c) No such instance has come to our 
notice. 

(d) and (e) Question~ do not arise, 

[English] 

Drougb t In OrJsas 

170. SHRIJAOANNATH PATTNAIK: 
WiJI the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Central Government have 
sou1ht any drought report from the State 
of Orissa ; 

(b) if so, whether the situation in Kala• 
handi district is deteriorating fast rcsultina 
in more difficulties and there is shortaae 
of food even at th~ Fair Price Shops ; and 

(c) if so, the def ails regardina the 
assistance Central Government have ozteo· 
dod lo favour of the Ori1u Stat,? 
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THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION ('iHRI YOGENDRA MA· 
KWANA): (a) to (c) According to the sche· 
me of financhg relief expenditure the State 
Government is required to submit a defail-
ed memorandum seeking Central assistance 
for providing relief to the people affected 
by narurAl calamity. The Government of 
Orts~a have not sent any detailed memo· 
randum seeking Central assis•ancc for 
drougttt relief so far during the current 
financial year. However, on the basis of a 
memorandum recievcd on 11th January, 
1985 from the Government of Orissa, a 
sum of Rs. 8.95 crore<; was sanctioned to 
Government of Orissa for dro!Jght relief 
out of which Rs. 6.00 crores was to be 
spent by 30.6.198 s. 

Removal of Restrictions on movement of 
Paddy and Rice 

171. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will 
the Minister of FOOD AND CIVIL SUP· 
PLIES be pleased to state : 

(a) whether Government have issued 
a dire::t ion to diff'eren• Stat es to remove 
all restrictions on movement of paddy and 
rice within and outside the State ; 

(b) if so, the States which have lifted 
curbs on rice a:id paddy movement SI.) 

far ; 

(c) the purpose of changina the po· 
Hey and lifting restrict ion on the move· 
ment of paddy and rice ; 

(d) whether the new policy will help 
the State Governm:nts in achieving the 
target in procurement of rice and paddy ; 
and 

( e) the details of the target set by 
different States for procurement of rice 
and p:tddy durin9 this yenr ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPJ,.IES (SHRI K.P. SINGH DEO) : 
(a) All the State Governments and 
Union Territory Administrations were 
adviled to remove all existia1 inter-Srate 

movement restrictions on paddy. There 
is no bao on movement of levy.free rice in 
the cot:ntry. 

(b) Inter,State movement restrictions 
on paddy have been removed by the State 
Governtr1ents and Union Territory Admi .. 
nistrat ions except Andhra Pra,•esh, Assam 
and Karnafaka, who have been aHowed, 
at their request, to retain the reshiction~, 
and Tami] Nadu and Pondicherry, who 
have not yet taken a deci~ion in the 
matter. 

(c) Due to anticipated increased pro· 
duction and easy availability of paddy in 
the country, the restrictions on movement 
of padd) were not considered necessary, 
ordin::irily. 

(d) and (e) No rice and pnddy pro· 
curement ta1aets have been fixed for the 
Kharif season, 19 85·86. 

Projects Cons1ructed by N. B.C.C. 

172. SHRI SRIKANTA DATTA 
NARASIMHA~AJA WADJYAR : Wi1l the 
Mini~ter of URBAN DEVELOPMENT be 
pl eased to st ate ; 

(a) the names of the countries wberc 
National Du i!ding Constructton Corpora .. 
Hoo has completed projects in the last 
three years ; 

(b) total amount invested by NBCC in 
those projects ; 

(c) the amount paid by each of those 
countries for the J)roject~ executed there in 
the last three years ; and 

(di) the details abereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DBVELOPMBNT 
(SHRI DALBIR SINGH) : (a) N.B.C.C. 
Ltd., has completed projects in Libya, Iraq, 
Nepal and. India duriog the last 3 ye«rs. 

(b) The information is beina coJlccted 
and will be laid on the Table of the Lok 
Sabha. 

(c) 2nd {d) The information is aive-n in 
the statement given below. 
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Statement 

S. No. Name of the Coui'ltry 

1. Libya 

2. Iraq 

3. Nepal 

4. India 

Production of Fertilizers by IFFCO 

173. KUMAR! PUSHPA DEVI : Will 
the Minister of AGRICULTURE be 
pl eased to stn t e : 

(a) whether Government have been 
making efforts to increase the production 
or fertilisers ; 

(b) ir so, the quantity of fertiliser 
prt'duccd by the Indian Farmers Fertiliser 
Cooperative Ltd. during the cooperative 
year ending June 30, 198 5 ; 

{c) the different kinds of fertilisers 
produced by IFFCO during that period : 
and 

(d) the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA): (a) Yes, Sir. 

(b) to (d) : IPFCO produced 18.32 
lnkb tonnes of fertilisers (Urea+ NPK/ 
DAP) durina the Cooperative Year ended 
on Jone 30, 198 S, as per details below : 

Product 

Urea (46%N) 

NPK-J0:26:26 

Production 
(Toon cs) 

8,19,563 

2,.SS,250 

Years 
1982-83 1983·84 

(Rs. in crorc9) 

30.49 25.49 

13.66 12.35 

-
29.27 41.96 ---- ---
73.42 79.80 

NPK-12:32:16 

DAP-18:46:0 

Total F erti I isers 
(Urea+ NPK/DAP 

1984-SS 

20.)8 

19.87 

1.09 

42.79 
-...-_. ....... 

84.13 

4,64,450 

2,92,800 

J 8,32,063 

'. 

Bonus/Pension to Journalists and Other 
Newspaper EmpJoyees 

17 4. SHRI RANJITSINOH OEAK· 
WAD : Will the Minister of LABOUR be 
Pleased to state : 

(a) whether the grant of p:nsion and 
bonus to journalists aod other newspaper 
employees is under consideration of 
Government : 

(b) whether the question or improving 
workinf! conditions of . journalists and 
other employees newspapers is also under 
consideration ; . 

(c) if so, details thereof: and 

(d) if not, reason& thereof· 'l 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. AN· 
JIAH) : (a) The question of arantina p,n .. 
sion to Journalists and other newsprper 
employees is I inked with wide_r question 
of grantio1 pension to the Jndustrial 
workers as a social security measure. 
They are howcvt'r entitled to booua as 
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per the provisions of Payment of Bonus 
Act, 1965. 

(b) to (d) : Requests have ·been recei .. 
ved from various aRsociat ion• in this 
matter and are under exam;nation. 

Con1tructlon of TV Studio Centre at 
Ahmedabtld 

' 
175. SHRI RANJIT SINGH OAEK· 

WAD : Will the Min_ister of INFORMA .. 
TION AND BROADCASTING be pleased 
to state ! 

(a) whether T.V. Studio Centre 
Ahmedabad is under con~truction 
present ; 

at 
at 

(b) when the ~aid Studio Centre is 
I 

like]y to be commissioned ; and 

(c) whether Regional Programmes in 
Gujarati lanauage will be prepared by 
·this Studio Centre and t'etecast from · 
Ahmedabad T.V. Transmitter 1 

THE MINISTER OF STATE OP THE 
MINISTRY OF INFORM~TJON AND 
BROADCASTING (SHRI V.N. GAD .. 
OIL) : (a) Yes, SJr. 

(b) The. Studio Centre is expected to' 
be commissioned by the end or 1986. 

(c) Yes, Sir. 

Teleea11t of "Walt Disney Cartoon Films" 
from Deihl Doordar1ben 

176. SHR.I RANJIT SINGH GAEK· 
WAD : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) whether the Doordarshan . pro-
pose, to relay Walt Diseny Cartoon 
Films. each of 25 minutes duration. from 
Delhi Doordarsban Centre ; 

(b) whether •hese films will be dt,bbed 
In Hindi ; 

(c) what will be the total expenditure ; 
and 

(d) the time by which these films are 
likely to be telecast from DeJhi Doordnr-
shan? 

THB MINISTER OF STATE OF 
MINISTRY OF INFORMATION 
BROADCASTING (SHRI V.N. 
GIL) : (a) Yes, Sir. 

(b) DubbiQg io Hindi has not 
found f ensibl e .. 

(c) The estimated cost of the 
is tJS dollars 11, OS0,00. 

(d) These wiJJ be teJecnst on 
Sunday me rnings t-epinnin,g from 
Novi.?niber, 198 3. 

[ Trans/at/on] 

THE 
AND 

GAD· 

been 

films 

the 
24th 

As!llfstance !o Bihar for Construe ti on of 
Godowns in Rural Areas 

177. SHRI RAMASHRA Y PRASAD 
SINGH : Will tbt:Minister of AGRICUL-
TURE be pleased to state : 

(a) whether Government are providing 
assistance to Bihar for the construction 

of godowns fn rural areas ; 

(b) if so, the amount of assistance, 
oovernment propose to give to Bihar for 
providing sufficien t godown facilities for 
agricultural products during the Seveofh 
Pive Year Plan ; . 

(c) the amount of assistance provided 
for the .Parpose duriny the Sixth Five 
Year Plan ; and 

(d) the number of aodowns construc-
ted in Bihar with the assistance provided 
by the Centre during the Sixth Five 
Year Plan? 

THE MINJSTER OP STATE JN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRl CHANDULAL CHAN-
DRAKAR) : (n) Yes, Sir. 

(b) The Seventh Fij,1e Year Plan 
a 11ocation for giving crr,tral assistnrce to 
the ~tatcs/Unfrn Ttrri1orics uadtr tJ,e 
Khcmc ror establishment of a national 
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grid of rural aodowna is R1. 26~25 crores. 
. However, the practice so far baa beeo oot 
to earmark funds State·wise, but to 
consider cases for assistance received 
from State;/Union Territories on merit. 

(c) During the Sixth Five Year Plan 
period (1980-85), under the scheme for 
establishment of a n~tlooa1 grid · of rural 
godowns, central assistance amountioa to 
Rs. 114.71 lakhs was given to the State 
Government of Bibnr for construction of 
166 rural aodowns. 

(d) The State Government baa 
reported that 37 sanctioned rural aodowns 
bave since been completed. 

(En1ltsh] 

Setting up of TV Relay Centre at 
Gaya 

17 8. SHRI RAMASHRAY PR.A ~AD 
SINGH : Will the Minister of INFOR· 
MATION AND BROADCASTING be 
pleased to state. : 

(a) whether Gaya has been included 
in the Jist of places where Doordarsban 
relay centre is proposed to be set up 
during 198S·86 and ; 

(b) if so, steps taken for settina up of 
Doordanhan relay centre at Oaya? 

THE MINISTER OF STATE OF THE 
MINISTRY OF lNFORMATION AND 
BROADCASTING (SHRI V.N. OAD-
GIL) : (a) and (b) A low power TV 
transmitter was instaUed a Oaya In July, 
1984 and is functioning satisfactorily. 

Estemlon of TV Facility In Blbar 

179. SHRT RAJJ:ASHRAY PRASAD 
SINGH : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) whether Government propose ex· 
tension of television facility in Bibar 
durioa the Seventh Five Year Plan 
period ; and 

(b) if eo, the detail• ip tbll resard ? 

THB MINISTER. OF STATB OF TflB 
MINISTRY OF INFORMATION: AND 
BROADCASTING (SHRI V.N. OA:0-
0lLJ : (a) and (b) · Yes, Sir. Wbereu 
low power TV tranamtitera one each at Dar· 
bbaga and Bettiab In B1har are under lnatal· 
lation aa part of the VI Plan schemes, addltl· 
onal TV transmitters enviaqed for 1ettiD1 up 
inBihar durina the Vil PJan period, subject 
to yearwise phasing aod prioritiesaareed to 
by the Plannioa Commission, are as per 
details aivcn below : 

(a) High Power TV Transmlttor. 

(i) Katihar. 

(ii) Daltanaanj. 

(b) Low Pow er TV Transmitters. 

(i) Madbubani. 

(ii) Sasaram. .. 

Oii) O irid ib. 

(iv) Siwan. 

( v) Oopalaanj. 

( vi) Motibari. 

(vii) Sitamarbi. 

(viii) Saharsa. 

Ox) Singbbhum. 

(x) Forbesgaoj. 

Subject to the same consideration, it 
ia propoted to act·up a full-fledged colour 
TV studio centre at Patna, a smaller 
studio centre at Ranchi and also to pro-
vide programme aeneration racilitic I at 
Daltanaanj durina the VII Plan period. 

[ Translation] 

Impro,ement In Doorclarlhan New1 
Se"lce 

180. SHRI VISHNU MODI : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to 1tate : 

(a) whether Government propoae to 
ontor ipto a contract with an independent 
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oraanisation for briogina about improve· 
ment in the Doordarshan News Sorvh .. e ; 
and 

(b) lf io1 the items included or pro· . 
posed to be. included in this contract and 
the details thereof? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD-
OIL): (a) and (b) In order to make our news 
prog1ammes more visual, Doordarsban bas 
entered into contract for a period of maxi· 
mum of 6 months with the . followin1 
four TV News Agencies for the supply of 
news clips and news features :-

M/s. Independent Television Pri· 
vate. Ltd , 
208, Hotel Ambassador. Sujan 
Singh Park, 
N cw Delhi-110 003. 

2. M/s. T.V. Programme Producers 
Ou ild of India, 
A-1/3, Flat 4 Besant Nagar, 
Madrae-600 090. 

3. M/s. Press Trust of lodia, 
4, Parliament Street, 
New Delbi-110 001. 

4. M/s. T.V. News India. 
201, Asia House, Curzon 
New DcJhi-110 00 J. 

(i) The T. V. News Ageociea 
majnJy concentrate lheir acti-
vities in these areas where the 
coveraae of Doordarshan' s own 
team is not comprehensive. 

(ii) They can also cover important 
development and human in· 
terest stories in their own areas. 

(iii) A rate of Rs. ,o/. per second will 
bt payable to the above menti· 
oned four T.V. News Aaencie1 
for news clips supplied by them 
rrom all pa1ta of the country 
pd acgepted ror t1l1out bf 

Doordarshan in the national 
bulletins or special programmes 
from Delhi. 

It has also been decided that 1egional 
news clips may be accep:ed by the regJonal 
kendras from the above empanelled news 
aaencies and from any other news agency 
which Doordanban may cmpanel in future 
on the followins terms and conditions :-

News agencies which provide 
news visuals in colour for regio· 
nal news only to regional ken· 
dras wlll be paid @ Rs. 2S/· per 
second for tho footage which is · 
accepted and telecast by these 
regional keodras. If the news 
visuals are in BJack and White 
tbe rate will be 2.S % less ·than 
the rate prescribed for colour. 

2. Doordarshao may sign an a1ree-
ment with such empanelled news 
agencies for supply of news clips 
for reaional news, and at this 
stage the asreement may be 
operative till 31st March, 198 6. 
Ther ea.ft er the position may be · 
reviewed. 

3. The above rates wilt not be 
appliacble for news visuals of 
inaugurations, conferences, 
known festivals or other types 
of events for which Doordarshao 
Cameramen or assigned strio· 
gers are generally used. 

4. The above rates will be appli-
cable to only news visua1s of 
impressive overages of immediate 
and important news breaks. 

S. The regiooaJ kendras of Door· 
darshan will have the final 
editorial option of whether or 
not to uso meterial sent by the 
empanelled news agencies and 
payment will be due only for 
the meteria1 used. 

6. Besides the above rate of Rs. 
2S/. per second no other con· 
veyaoce or other cbara es w ii I 
be paid to the empaoelJed ncw1 
qeDOiOI. 
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7. The news visuals for regional 
news wiH be supplied by the 
news agencies directly to the 
Doordarsban Kendras concerned. 

Instructioos have been issued to 
poordarshan to convey these terms and 
conditions to the empanelled news agen• 
cies and obtain their acceptance in writing 
of the same before allowing th em to start 
supp1yiog news vis.uals to the regioua I 
kendras for regional news. 

Construction of Projects by NBCC 
in Libya 

181. SHRl VISHNU MODI : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

·(a) whether Government's attention hu s 
been drawo to the news item appear ina in 
tbei Navbharat Times dated 16th October, 
1985 under the caption "Bhawan Nigam 
Ka Libya Per Rs. S6 Crore Bakaya" Rs. 56 
Crore dues of Baildiog Corpori1lion on 
Libya ; 

(b) if so ·wi1eth er Governmen t have 
taken any action so far to ensure that Libya 
makes paymenL of Rs. 56 crore outstanding 
a1aisnt it on account of the projects com .. 
ploted by National Building Construction 
Corporati o o ; 

(c) if so, ibo delails in this regard; and 

(d) if not., the reasons therefor ? 

THB MlNISTER OF STATB OF THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR. SINGH) : (a) Yes, Sjr. 

(b) and (c) The Question regarding 
settlement of outstanding dues frocn Libya 
has been raised in the meeting of Irido· 
Libyan Joint Commission. A Technical 
Team also visited Liby'1 in September, 
198 S. Besides this, the Corporation is 
viaorously pursuing the matter with tbe 
Libyan clients. 

[Engli~h] 

. Condition of Migrant Workers 

182. SHRl NARAYAN CHOUBEY: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether lhe attention of Govern· 
m~nt has been drawn to the report in the 
' "Indian Express" of 15 9ctober, 1985 
reaarding appl ing condition of the migrant 
labourers from Oris$a in tho State of 
Gujarat ; 

(b) whether contractors who import 
migrant labourers have licences and if so, 
the terms and conditions of such 1 ic~nces ; 

(c) wbelber Government have come 
to know aboul set ious violation of labour 
ruJ es by such coo tractors as well as tho 
principal employers ; and 

(d) if so, in l}ow many cases Govern-
'ment have taken action asainst such 
offenders ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ·LABOUR (SHRI T. AN .. 
JIAH) : < a) Yes, Sir.· Government of 
Gujarat bas boen requested tQ furnish the 
necessary information. 

(b) to (d) Information is being col· 
lected and will be laid on the Tab 'Je of 
the House when received. 

[ Translation] 

Bill for Settlement of Industrial Di1pute1 

183. SHRI NARSINH MAKWANA : 
Will the Minister of LABOUR be pleased 
to. state : 

(a) whether be had promised to brina 
forward a comprehensive Bill to provide 
for setll ement of industrial disputes and 
if so, tba t.imc by wbich this Bill will be 
brouaht forward ; 

(b) what will be th~ main foaturea of 
this Bill and tho amendments proposed ·to 
be made in the exiatina Jaws ; and 

(c) · what are the views of the State 
Govornmcnta in re11rd to tbia Bill ? 
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THB MINISTER OF Sf ATE OF THE 
MINISTRY OF LABOUR (SHRI T. AN-
nAH) : (a) No, Sir. 

(b) and (c) Does not arise. 

[English] 

Flood Assistance in Kerala 

184. SHR.I. MULLAPPALLY RAMA· 
CHANDRAN : WilJ the Minister of 
AGRICULTURE be pleased to state: 

(a) Whclhcr Central Government 
monitors the distribution of flood relief 
funds for various States ; 

(b) The flood relief funds ass istance 
·provided to Kerala during the recent 
· devastating floods in Ker ala ; and 

(c) Steps taken to ensure that the 
funds arc equitably distributed among all 
districts that had been affected by floods 1 

, 
THE MINISTER OF STATE IN THE 

D EPARrMENr . OF AGRICULTURE 
AND COOf.ERATlON (SHRI· YOGEN· 
ORA MAK.W {\NA) : (a) The G..>vern· 
meat of 1nJia rec eiv~ periodical itcmwisc 
expenditure statements from the Slate 
O\.>vernflleots who have been sanctioned 
CenLral Assistance for nutural calamities/ 
di.msters. It h1s now been decided to 
set up?, Monitorina Cetl in the Ministry 
of Agriculture to monitor th:, progress of 
expenditure and physical acbie\<ements in 
the States' which receive CeJtral A~sistance 
for tackling tne natural calarnitics/disas-
ters. 

(b) On account or recent floods, 
Kerala bas been sanctioned Rs. 134. 79 
,ror cs as the ceiling of Central Ass istan~e. 

(c) It is for the Government of 
Kerala to distribule the· Central Assistance 
among tbe various flooJ affected districts 
of the State. · 

Assi1taace for the Development of Aari· 
cultllral Products Markets 

18.S. SHK.I V. SOBHANADRBSS· 
W ARA RAO : Will tbc Minister of 
AOlUCULTU&E be pleased co state : 

( ,) the amount or assistance proposed 
for the development of Aaricultural Pro• 
ducts Marke,ts under the Agricultural 
Marketing Programme during the Seventh 
Plan ; State·wise ; and 

(b) the names of the Agricullu1 aJ 
Products Markets for which Aodbra Pra· 
desh Government have sou&ht Central 
assistance and lhe reaction of the Union 
Government thereto 1 

THE MINISTER OF STATE lN THE 
DEPARTMENT OF RURAL DEVELOP· 
·MENT (SHRl CHANDULAL CHAND· 
RAKAR) : (a) The Seventh Five Year 
Plan aJiocation for the Central Sector 
Scheme for the development of agricul-
tural produce markets is Rs. 99.33 
crores. The practice so far has been not 
to earmark funds Slate-wise, but to 
consider cases for assistance received 
from State/Union Territories on mer it. 

(1:,) The State; Government of Andhra 
Pradesh have ~ouaht CentraJ assi6taoce 
for the development of .Asifabad rural who-
lesale market. 'fbi.-; proposal is under 
e~amination. 

Legislation on Workers Particjpation in 
tbe .l\1anagement of Public, Private and 

Cooperative Sector Establishnlent s 

186. PROF. K.V. THOMA~ 
SHRI R.P .. DAS : 

WiU tne Minister of LABOUR be 
pleased to state: 

(a) whether Goveroment have any 
propasal to bring forward any. lciislation 
for making workers participation in public, 
private aod cooperative sector establish-
ments compulsory; and 

(b) whether e&tablishment& bavina a 
strength of 100 w(.>'rkers aod more will 
brou1ht uuder this Jcgislativ_o ? 

THE MJNISfER OF STATS OF THB 
MINISTRY OF LABOUR (~HR.I T. AN· 
JIAH) : (a) and (b) The queatioo of 
worken' parti~pation in maoaacmont for 
the privato 1ec,or and lcaialativo backi.na 
to the S~bcmo waa considered in tho 
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meetinas of the Group of State Labour 
Ministers; set up by the 3Sth Session of the 
State Labour Ministers' Conference held on 
the 27tlt July, 1985 and 2lrd September, 
198 S. Tile proposal would r,ow be dis--
cussed at the 28th Session of the Indian 
Labour Conferenc:e to be held at New 
Delhi from the 25th November, 1985. 

Employment or Women 

188. DR. PHULRENU Gl)HA : Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether Government are aware 
that there are certain jobs for which wo-
men are more suitable ; 

(b) if so, whether Government iden .. 
t ified those areas ; and 

(c) whether Ooiernment have 
c1irection to employ womeo in 
nombcr iu those areas? 

given 
large 

THE MINISTER OF ST ATE . OF THE 
MINISTRY OF LABOUR (SHRI T. AN-
JIAH) : (a) to (c) The Government have 
identified some tradt!s for organising for· 
ma I training for women to make them 
suitable for employment. The State 
Governments have been addressed to 

train and prepare women and take mea· 
sures to upgradt produ'-tion skills of wo-
men for employment in these trades. 

Consumption of Fertilisers 

189. KUMARI PUSHPA DEVI : Will 
the Minister of AGRICULTURE bci 
pJeased to state : 

(a) Whether Government had taken 
steps to increase the consumption of 
fertilizer,\ ; 

· (b) If so, the total quantity of ferti· 
lizers con~umed by different 
198 4.s S ; and 

. (c) The percentage of increase or 
decrease in th i.. fertilizer consumption by 
different States in 1984-SS, as compared 
to the preceding year ? 

THE NINISTBR OF STATE IN THB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION (SHRI YOGEN· 
ORA MAKWANA) : (a) Yes, Sir. 

(b) and (c) The chemilcal fertilizers 
consumed in different States during ·1984· 
85 and the percentage increase or decrea1c 
in consumption over 1983-84, is indicated 
in the Statement given below. 

Statement 

Consumption of Clzemical Fertilizers in diff~rent States in 19BJ.84 and 1984.BJ 

Andhra Pradesh 

Karnataka 

Kerala 

Tamil Nadu 

Oujarnt 

(in termi of '000] tonnes of N + P + K) 

Consumption 
1983 .. 84 I 984-85 

90.8.6 980.3 

487.2 !90.7 

129.5 127.6 

586.8 690.5 

502.4 S04.6 

Percentage 
increase(-f-)/decrease 
(-) in 1984-85 over 

1983-84 

<+) 7.9 

·c+ 21.2 

(-\ t.5 

<+> 17.7 

( -t-) 0.4 
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Madbya Pradesh 

Maharashtra 

Rajutban 

Jammu & Kashmir 

A11am 

Bibar 

Manipur 

Me,balaya , 

Nagai and 

Others 

Production of 

190. SHRI RADHAKANTA. DIGAL : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) name• or the States produoina 
1roundnut1 ; 

(b) total quantum of groundnut s pro-
duced during tbc last two yeara i.e. 1984 
and 198S ; 

2 

315.0 372.6 ( +> 18-3 

642.0 581.3 (-) 9.5 

209.7 206.6 (-) 1., 

326.2 3 ]li.6 

1612.9 (-) J .8 

19.1 21.8 <+> 14.1 

16.S 29.1 <+> 16.4 
' 

17.3 13.8 (-) 20.2 

381.6 <+) 30.6 

t 14.0 • <+) . 10.7 

405.7 <+> 
4.4 3.8 

2.8 2.9 (+) 

( - ) 6.1 

182.4 <+> 31.2 

8211.0 <+> 6.5 

(c) quantum of groundnut extractions 
exported during the above years ; and . 

(d) domestic consumption of ground-
nut extractions durina the above years ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AORJOULTURE 
AND COOPERATION (SHRI YOOBN-
DRA MAKW ANA) : (a) and (b) A 
statement showina production of 1round-
out durina the years 1983·84 i1 1iven 
bolow, 
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(c) Exports or groundnut e-xtractions 
in 1983·84 and 1984-85 had bocn as 
under:-

198 3-84 

1984-85 

Quantity 
(thou~and tonnes) 

291.66 

292.S 1 

(d) On the baRts of figures of pro· 
ductior1 of groundnut nnd exports of gro-
undnut extractions, estimated domestic 
availa bilitl' of groundnut cake works out 
to 21.S41akh tonnes tn 1984 85. 

States 

Andbra Prildesh 

Gujarat 

Karnataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Tamil Nadu 

Uttar Pradesh 

Others* 

Statement 

(Lakh tonnes) 

1983-84 1 1984-SS 

17.2 

18.1 

7.4 

2.3 

8.1 

4.0 

1.7 

9.8 

1.S 

t 

· 13.2 

lS.7 

1.5 

1.7 

8.S 

4,8 

12.5 

0.9 

*Others comprise Bihar, Haryana, 
Himachal Pradesh, Jommu & Kash-
mir, Kerala, Nagaland, Punjab, 
Tripura, Weat Benaal nnd Pondi-
ctieny. · 

India's Assistance to African Con• 
ntrles For Agriculture Development 

191. SHRI RADHAKANTA DIGAL: 
Will the Minister of AGRICULTURE 

be plensed to state : 

(a) whether Government ,llnve a pro-
·posal to help the African countries in 1he 
development of Agriculture; 

(b) if so, the wnys in which Govern-
ment propose to he1p thes countries in the 
development of agrfoutture; and 

(c) detalls of financial ass'istance 
. t proposed to be given to Afrira':' C:OUDfrics 

Jn this re1ard 'l 
f 

THE MINISTER OF STATE! IN THB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION (SHRI YOOEN-
DRA MAKWANA) : (a) and (b) ' The 
Government assists African Cl.'untries by 
trainfna facilities to their natio.naJs; by 
deputing Indian e:xperts uridtr the Tndian 

. tec.hnical and Economic Cooperation Pro-
gr11nime or under the n ui:pices of agen-
cies · such as FAO; .and by suppJy of 
seeds. 

(c) No proposa1 for financial ass&. 
tance to African countries is under the 
consideration of this Ministry at 
present. ,. 

Parckage of Reller to Small Fisher· 
men 

192. SHRI HUSSAIN DALWAI: 
Will the Minister of AGRICULTURE be 
pleased lo s:tate : 

(a) whether Government propo$e. to 
1i,;c, package of relief to smaJJ fisher-

(b) whether Government have forrnu· 
Jated any scheme in this behalf; 

(c) if so, what are its saHent features; 
and 

(d) if not, the rea1001 thereof ? 
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THB MINISTER OP STATB IN THE 
DBPARTMBNT OP AORICULTUllB 
AND COOPERATION (SHRI YOOBN~ 
DRA MAKWANA): (a) Yes, Sir. 

(b) and (c) The Fishermen are acisi~-
ted by the StatesfUnion Territories through 
schemes or subsidy and loan for acquisi-
tion or fishing boats, nylon yarn, gear and 
fishery requisites. The element or subsidy 
on hu11, engine and gear varies from 10 to 
70 %. Some of the States have their own 
. welfare schemes which include lean sea· 
son relief and subsidised hou!=ina . Govern· 
ment of India have introduced a scheme 
for subsiding the Group Accident lnsura-
nce premium for active fishermen who are 
members of Cooperative Societies/Fcdera-
tions/We1fare Organisations. An annual 
premium on each policy is Rs. 12 for 
providing in,urance cover Of Rs. I S,000 
·in the event of dea'h or permanent 
disability due to accident and Rs. 7 ,SOO 
in case of partial disability. Another 
sbceme - National Welfa.ve Fund for 
Fhernien is a]so under Implementation 
toprovide basic amcni ties such as drinking 
water, medical and welfare facilities, 
education, housing, old age pension etc. 
In the above two scheme~ the contribution 
of Central Government is SO% in the 
case of States and 100% in the ca~ of 
Union Territories. 

(d) Does not arise. 

Deficit in Edible 011 Production 

193. SHRI HUSSAIN DALWAI : 
Will the Minister of FOOD AND CIVIL 
SUPPLIBS be pl~ased to state : 

(a) whether it is a fact that India has 
a deficit of edible oi1 production 
the need of its population; 

(b) the ratio of its annual produc· 
tlon in proportion to its annual require-
ment; 

(c) the steps Government propose 
to take to make 1ood the deficit of edible 
on production; and 

(d) whether Government propose to 
intea1lf')' production of palm oil by under-

taking massive proaramme or palm planta· 
tioo in heavy rainfal I areas of western 
coast of India ? 

THB MINISTER OF STATB OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DBO): 
(a) Yea, Sir. 

(b) There is an annual deficit of 
about 12 to 13 lakh tonnes between the 
total demand for and prodactron of ediblo 
oil in the country • 

(c) As a short term measure, the 
deficit is met by imports. The long term 
measures taken by the Government to 
increase the production or oilseeds and oils 
are as foJJows :-

(i) lmplementa,ion of the National 
Oils-eeds Developm,wt Project. 
covering s-pecial project on grou. 

. ndnut. rapeseed/mustard, soya-
be~n and sunflower, besides 
intensive deveJopment work on 
other oilseeds. The programme, 
inter-alia, aims at the develop.. 
ment or non-traditional oiJseeda, 
increase jn areas under irrigated 
crops, particulary groundnut io 
rabi/sumtner sea,on, ba~io inputs 
and free dhtribution of aeed .. cum-
fcrtiliscr mini kits on a largo 
scale. 

( ii) National Dairy D~velopment 
Board's OJIJ·e,ds Project : State 
leveJ cooperative oilseeds gro· 
wers' federation have been formed 
in seven States under the Project 
for Restructuring of edible Oi11 
and Oilseeds Production and 
Marketing throuah National Dairy 
Development Board. 

(Iii) Better 
tbrouah 

incentive 
.fixation 

support prices .. 

to producer1 
of minimum 

(iv) Intensification of research effort, 
for increasina the Productivity of 
oilseeds. 

( v) Iner ease in · area under non .. tradi· 
tiopaJ oilseed crop like so:,abcan · 
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and sunflower and e1ploltatlon 
of oilseeds of tree and foreat 
odain, rice bran etc. 

(vi) Settlna up of necessary proce11in1 
and infrastructural faciHtlea to 
keep pace with the production 
programme of oilseeds. 

(d) The Project for red oil palm 
plantations have been taken up in Korala 
and Andaman and Nicobar Islands where 
the suitabJe agro-cJimatic conditions ox.ist 
for its culti\'ation. So far 370S hectares 
have been planted in Kerala and 1300 in 
Andaman & Nicobar Islands. 

Plan to Intensify Production of Edible 
on,, 

194. SHRI HUSSAIN DALWAI 
Will the Mini~ter of FOOD AND CIVIL 
SUPPLIES be pleased to atate : 

(a) whether Government ha~e any 
definite plan to intensify the Production 
of edible oils in th• country; 

(b) if so, the sources which Ooveru-
ment propose to tap and the States where 
such intensive programme is contemplated 
to be undertaken; and 

(b) whether mass plantation of palm 
trees as well as soyabcan in various parts 
of the country will help India to become 
self-sufficient in production of ed ib1e 
oils? 

THE MINISTER OF STATB OF THE 
MINISTRY OF FOOD AND CIVIL SU· 
PPLlBS (SHRI .K.P. SINGH DBO) : 
(a) The measures taken by the Govern. 
ment to increase the production of oilseeds 
and oils aro as follows :-

lmplimtnta tlon of ti,~ National 
Oils,,di De~1lopm1nt ProJ~ct, 
coverina apeclal project on aro-
undnut, rape,eed/mustard, soya. 
bean and suftowcr, besides inten. 
sive development work on other 
otlaeeds. The proaramme, inter-
aua. aims at the development of 
non-traditional oilsoed1, Increase 
in aroas under lrdpted crop,, 

partlcularly 11oundnut In rabl/ 
•ummer eeuon, basic inputs and 
free distribution of seed-oum-
rertiliser mini kite on a lar1c scale. 

• • 
(ii) National Dairy Developm~nt Board', 

Oilsud, Project State level 
cooperative oils~eda arowera• 
federations have been formed fn 
seven states under the Project 
for Restrueturin(I of edible oils 
and oilseeds and production and 
marketing through National Dairy 
Development Board. 

(iii) Better incentive to producers 
throu1b fixation or minimum 
support prices. 

(iv) Intensification of research effort, 
for increasing the productivity of 
oilseeds. 

(v) Increase in area under non-tradi· 
tionaJ oilseed crop like soyabean 
and sunflower and exploitation 
of oilseeds to tree and forest 
origib, rice bran etc, -(vi) Setting up of necessary Procevs-
ioa and infrastructural facilities 
to keep pace with the· product! on 
programm or oilseeds. 

(b) The National Oilseeds . DevelOJ)• 
ment Project is being iml'~emented In 
17 States namely Jammu & ,Casbmlr, 
Himachal Pradesh, Punjab, Haryana, · 
Uttar Pradesh, Bihar, Rajasthan, Madhya 
Pradesh, Andbra Pradesh, West BenaaI, 
Orisaa, Gujarat. Karnataka, Tamil Nadu, 
Maharashtra. Sikkim and Assam. 

(c) Red oil Palm plantations taken 
up in Ke_rala and Andaman & Nicobar 
Islands and Special project on Soyabean 
under National Oilseeds Development 
Project will help increasing the production 
of oilseed• In tho country. 

Review of Charter Poller 

195. SHRI D.P. JADBJA : Will tho 
Minister or AOR.ICUL TURB be plea1ed to 
1tato: 

(a) tbe numbet of forqo charcered 



vessels presently operating in Indian Ex-
~Jusive Economic Zone; 

(b) whether a review of tho charter 
poJicy has completed; and 

(c) if so, the details of the review? . 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 

-AND COOPERATION (SHRI YOOBN· 
DRA MAKWANA): (a) The number 
of foreign chartered fishiog vesssels pre· 
sently operating in the Indian Exclusive 
Economic Zone is 27. 

(b) and (c) Yer, Sir. It has been 
proposed to suspend the policy oo charter· 
ina of foreign fishing vessels. 

[Translation] 

Installation of T.V. Relay Centre at 
Lakhimpur 

196. SHRI JAGANNATH PRASAD: 
Wi11 the Minister of INFORMATION 
AND BROADCASTING be ptcaeed to 
1tate : 

(a) whether ther·e is aoy proposal 
for settina up of a teJevision relay centre 
at Lakbimpur; 

(b) for bow lor:1g the proposal for 
setting up of a television relay centre 
at Lakhlmpur has been under ~onsidera· 
tion; and 

(c) the time by which a te1evisJon 
relay ·centre is likely to be set up at 
Lakhimpur? 

THB MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTNIG (SHRI V.N. GAD· 
GIL) : (a) Ylcs, Sir. 

(b) and (c) Settiog up a low power 
TV transmitter at Lakbimpur has been 
envisaacd a11 a part of VII Plan proposals 
of Doordarshan for TV expansion. It is, 
however, difficult at this 1taae to Jay down 
a 8xod time-frame for the completion of 
thia project as it depends on the year-wise 
-•11111 aod priorihoa aa may bo 11r01d 
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by the P1aonfna Commission for TV 
expansion in fbe country during VII Plan 
period. 

[English] 

Con1tructioli of New FCI Godow•s 
In Andhra Pradesh 

197 • SHRJ V. SOBHANADREES· 
W ARA RAO : WilJ the Minister of 
FOOD AND CIVIL SUPPLIES be pleased 
to state : 

(a) whether Government propose to 
construct new Food Corporation of India1s 
godowns in Andhra Pradesh in the current 
year as well a, during tho Seventh Plan 
period; and 

(b) if so, the details thereof? 

THE MfNISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVJL SUP-
PLIES (~HRI K-P. SINGH DEO) : (a) 
and (b) A capacity of 4.31 lakh tonnes 
is under construction by the Food Cor· 
poration of Iodia itt Andhra Pradesh. The 
Corporation is assessiag the requirement 
of additional storage capacity il Andhra 
Pradesh durin1 the Seventh Five Yaar 
PJao. 

Payment of KR.A. to FCl Emplo-
yees In Bangalore and Abmedabld 

198. SHRJ KALJ PRASAD PANDEY: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether it is a fact that the Hjgh 
Courts of Bangalore and Abmedabad have 
11iven judgement for payment of house rent 
allowance in Bangalore and Ahmedabad 
at 25 per cent of basic pay plus dearne,s 
pay to Food Corporation of India Em-
ployees before 31 October, 1985; 
and 

(b) if so, tho action taken by Food 
Corporation of India/Food Department 
to implement the jud&ement of courts? 

THE MINISTER OF STATE OF THB 
MINISTRY OF FOOD AND CIVIL SUP· 
PLlBS (SHRl K.P. SINGH DBO) : (a) 
Yes, Sir, 
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(b) Pendina final ttisrosal of the 
writ petition/appeal in the High Courts of 
Karnataka and Gujarat, the F.C.I. have 
issued instructions for implementing the 
oourts decisions in re·1ard to pa)moot or 
H.R,A. 

Piecing of Haidla unit of Hindustan 
FertJJizer Corporation under Rashtrlya 

Chemicals and Fertilizers 

199. SHRI R.P. DAS : Will the 
Minister of AGRICUl.,TURB be pleased to 
state: · 

(a) whether it is a fact lha t the Haldia 
unit of the Hindustan Fertilizer Corpora-
tion is proposed to be placed under 
Rashtriya Chemicals and Fertilizers; 

(b) whether a task force comprising of 
experts was sent to Haldia to look into the 
technical problems; and 

(c) if so, the recommendations of the 
tas,C force ? 

THE MINISTER OF STATE IN.THE 
DEPARTMENT OF FERTILIZERS tSHRI 
K. NATW AR SINGH) : (a) ~o, Sir. There 
is no such proposal nnder consideration of 
Government at present; 

(b) In order to Identify the constraints 
and recommended solutions for expeditious 
commissioning of the Haldia p1ant. a Task 
Force was constituted. 

(c) The Task Poree reviewed the pro-
1rcss of comrnissioning of the 8a1dia plant 
and made recommendations from time to 
time regarding the specific technical 
pro bl ems face J during commission ina. 
Tney made various recommt,ndations of a 
long.,term and short-term oature. Some of 
the major recommendations made by tho 
task Force are given below : 

(i) The Task Poree recommended 
that the capacity of the oil,fired 
burncn should be increased to 
make available adequate steam 
for the plant. 

(ii) In view or tho problems faced In 
rcaard to the oxy1cn comprtuor1, 
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the Task Force 1 also recommend-
ed that a spare reciprocatina 
01yaeo ccmpressor should be 
available for the plant. 

Safety norms In Industrial Units 

200. SHRI R.P. DAS : Will the 
Minister of LABOUR be pleascid to ~tate 
the steps so far taken by Government 
after the Bhopal tragedy against those 
industrial units which did not conform to 
the industrial safety norms? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : Government has directed alJ 
the State . Governments to identify a11 
factories which carry on danaerous manu· 
facturing processes and take appropriate 
rne~sures under tbe Act for enforcin1 
strictly the safety standards in those units. 
The State Governments have constituted 
Task forces/Expert Committees to ao into 
this aspect. The State Governments have 
aJso been advised to carry ouf l 00 per cent 
inspection of al) such iodu strial units 
where hazardous processes exist. 

Crop Insaranee Scheme for paddy 
production 

201. SHRI I. RAMA RAI : Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) Whether io view of· the fact that 
paddy cultivation in the coun~ry is not 
profitabJe, Go\'ernment propose to extend 
Croi:, Insurance Scheme to paddy arowioa 
States ; and 

(b) Measures taken to improve the Jot 
of the paddy farmers especially by saving 
the crop from various diseases . and pe111 
like Green Leaf Hopper etc. 1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGR1CULTURB 
AND COOPERATION (SURI YOGEN· 
DRA MAKW ANA) : (a) The Compreben· 
sive Crop Insurance Scheme which is beina 
implemented in the country f1 om Kharif 
1985 aeaaon covers paddy in addition to 
the other crops namely; wheat. millets, 
pulaca and ollaceda; 
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(b) Various measures have been/are 
being taken by the Government to save 
the paddy crop from various diseases and 
pests like Green Leaf Hopper etc. The 
Government of India is organising regular 
pest surveillance and monitoring on paddy 
crop both during Kharif and rabi seasons 
in collaboration with the ICAR and he 
major paddy growing States. Concerned 

· authoritJes are apprised of the pest situa· 
tion for organising timely and need.based 
control measures. 

In the event of any significant pest 
deveJopmcnt, the States Departments 
organise control campaigns and mobilise 
the farmers through various ·mass media 
and extension ~gencies for t::ikingup control 
measures. In the campaigns, technical 
know·how, men and material are also 
provided by the State De_partment of Agri .. 
culture and field stations of the Central 
Directorate of Plant Protection, Quarantine 
and Stora.ge. 

Io the case of ep1dem ics, financial 
assistance is also provided to meet the 
requirement of the pest control operations. 

Se ttlng up of a Rural Technology 
Centre 

202. SBRI HARI KRISHNA 
SHASTRI : Will the Minister of AGRI· 
CULTURE be pleased to state: 

(a) whether there i~ a propo,al to set 
up a rural technology centre for eacn 
district in the eountry to pass on the bene. 

· fits of tecbooloaical advancement to the 
developmental agencies in the districts; and 

(b) if 10. details of funds s~t apart for 
the same and when the centres will be 

· set up? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MBNT (SHRI CHANDULAL CHANDRA· 
KAR): ('1) and (b) A new scheme titled 
'Composite Rural Trainio1 · & Technolo1Y 
Ceotres' has bc~n iocluded io the 7th Five 
Year Plan. An outllaY of Rs. 20 croros 

· baa been provided for this scheme 'in the 
'ltb Plan and RI. 2.s c.roroa for the 1car 

• 

1985·86. The details of the scheme are 
beina worked out. 

Special grant for Development of 
Satna City, MadJlya Pradesh 

203. SHRI AZIZ QURESHI : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether he is aware that thousands 
of people come to city e1f Satna in Madhya 
Pradesh, including fore:gners, who wish to 
visit Khajurabo, Cbhtrakot aod Matbar 
etc; 

(b) if so, whether there is any proposal 
to drive any special grant for the dcveJop-
ment of the cily of Satoa in Madhya 
Pradesh under the scheme to develop 
small and medium lO\YDS in the country .; 
and 

(c) if so, the details thereof and if not 
the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (~) Yes 
Sir, the &tate Government have recommen-
ded inclusion of Khajuraho town under the 
IDSMT scheme at an estimated project 
cost of Rs. 79.47 Jakhs since it is the maio 
p1ace of tourist attraction. Under the 
scheme the Central contribution will be 
of about 40 lakbs has aJrcady been released 
for the development ot this town from out 
of the Central "Government share. No 
proposal for inclusion of Satna under 
IDSMT programme was received from the 
State Government. 

Site workers or construction companie1 

204. SHRI ANIL BASU : Will the 
Minister of LABOUR be pleased to state : 

(a) wllether Government have acy 
scheme regardina the site workers of cons-
truction companies both in public and 
private sector who move alonawith lb• 
company from site to aite for decades; 

(b) if so, details or the said aobome: 

• An amount of Rs. 23.00 Jakbs, 



NOVBM8£R 18, 198.5 

(c) if not, whether Government propose 
to formulate any such scheme to that such 
workers are protected in future as weJJ as 
such construction companies are not 
uoneoessariJy burdened with surplus staff 
at their idle times; and 

(d) the time b) which such scheme 
wilJ be formulated ? 

THE MINISTER OF ~lATE OF THE 
MINISTk Y OF LABOUR · (SHRI T. 
ANJIAH) : (a) to (d) There is no such 
scheme at present. However, the Govern· 
ment has set up a Tripartite Committee to 
go into the problems of construction 
workers. The lerms of reference of the 
Tripartite Committee are as under : 

(a). to identify the specific difficulties 
being faced by the BuiJdiog & 
Construction Industry in comply .. 
ing with the social security legisJa. 
tion namely Employees, Provident 
Fu!ld & MisceHaoeous ProvisJons 
Act and the schemes framed there .. 
under, the Employees' State 
Insurance Act aod lhe schemes, 
the Payment of Gratuity Act etc., 
and 

(b) to work out what type of socia1 
security cover shou1d be formula-
t ed for tbe workers in the industry 
kecpina in view the difficulties as 
in (a) above. 

The Report of tho Committee is 
awaited. 

Development of Horticulture 

205. SHRI MURLIDH \R MANE : 
Will the Minister of AGRICULTURE 

· be pleased to state : 

(a) whether Government propose to lay 
areater emphasis on the development of 
horticulture during the Sevcn!h Plan; 

(b) if so, the amount rarmarkcd for the 
above purpose; 

(c) major areas on wbicb horlicu1turc 
development is proposed to be made i 

(d) the taraet set for the plantation of 
different kinds of fruits to achieve the 
taraet; and 

(e) details of the schemes prepared and 
incentives proposed to be given to the 
concerned State Governments to increase 
under fruit cultivation ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOOEN. 
DRA MAKWANA) : (a) to (e) Yes, Sir. 
An outlay of Rs. 2500 lakhs has been 
approved as Central share for the develop· 
ment of horticulture. Casbcw, Coconut, 
Spices, Vegetables and fruit crops are the 
major artas of horticulture development 
during the Seventh Plan. 

(d) An annual production . of 280 lakh 
tonnes of fruits has been set as taraet by 
the. end of Seventh Plan. 

(e) The Central Governtnent have 
propo,ed to provide assistance for planting 
materials sprayers for plant protection 
operations, micronutrients, an•i·hailnets and 
assistance for grading, ·packing and marke· 
ting of horticultural produces in the States 
of Jammu & Kashmir, Himachal Pradesh, 
Uttar Pradesh and Union Terri tori es of 
Andaman & Nicobar Ishnd, Arunachal 
Pradesh and Goa .. uncier Central Schemes. 

. Besides, State Governments implement a 
number of schemes for the development or 
fruits from the State Plan funds. 

Allotment of HUDCO 1979, l\ffG and 
UG Flats 

206. SHRI MOOL GRAND DAGA : 
Will the Mtnister of URBAN DBVBLOP· 
MENT be pleased t~ state : 

(a) the total number or re1istra tion 
under HUDCO 1979 scheme and price 
estimated for each type of ft'ats for LIO 
and ~IO 1eparatell'• 

(b) when was the first allotment made 
under the above scheme sbowina the 
number of flats allotted and its pric:e in 
above catc,ories ; 

(o) lbe detail• of allotments made 10 
far atvin1 ,ear-wjsc number and price i 
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(d) wbetber there is a separate eectlon 
opened in DDA for this scheme ; and 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) The total 
number· of registrants in . the various eate· 
aoriea· waa I, 71, 729 as per break up given 
below alona with the Jikely cost for 

(e) If so, percentage or expenditure of 
DDA incurred for ca1culatiig cost of the 
above flats ? different types of ftats : 

Cateaory 

Jan ta 

. LIO 

MIG 

No. of reaistrant1 

47,888 

Likely cost of 
constructed flats 

Ra. 8,000/-

Rs. 18,000/· 

(b) Tbe first allotment was made through draw of lots held on 31.3.81 and 
followln1 number of flats .was allotted : 

Category No. of Oats alJott ed 

Jan ta 
LIO 

MIO 

Total 

3,185 

9S3 

839 
_....,, 

s.911 

. 

to locality and depneds upon the time of completion 

(c) Details of allotment year-wise are as under : 

Vear LIO MIG Total 

1981 953 839 4977 

1982 3645 s9, 8940 

1983 3771 912, 

1984 2751 2452 6827 

1985 723 987 1979 3689 

Total 14077 11808 8373 34258 

Price yarie1 from looallty to localit1 tlld depend, upon tbt time or ,omptctioo of 
tbe flata, 
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(d) No, Sir. 

(e) Doet not arise. 

Land Degradation 

207. SHRI PRIYA RANJAN DAS 
MUNSI : WU1 the Minister of AGRICUL· 
TURE be pleased to state : 

(a) whether large chunks of Indian 
landmass including forest covers and aood 
agricultural land are lost by degradation 
every year; 

(b) if so, whether land degradation is . 
increa1ina depletion of productivity; 

(c) if so, to what extent the situation 
bas deteriorated in different States during 
the past three years; and 

(d) the steps taken/proposed to check 
land dearadation and the success achieved 
in the matter in different States so far ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SBRI YOOEN· 
DRA MAKWANA): (a) to (c) No assess .. 
ment on countrywide basis has been carried 
out at r ~gular intervals about the area 
sobJect to land degradation and son 
erosion. Hence, the Statewi e figures· on 
land degradation causing depletion of 
productivity during the past three Years 
arc not available. However, an over-all 
estimate is that an area of about 17S 
million hectares under various land utiliza· 
tion classes inoludina forests in the country 
is subject to soil erosion and land desrada· 
tlon. 

(d) The steps taken to check land 
desradat ion are Sivcn in the statement I. 
below : The Statewisc deta,~1 of achieve· 
ment arc liven in the statement U below. 

Statement I 

A number of soil conservation pro-
ara.mmes have been taken up since the 
Firat Pivc \' ear Plan in the Central and 
State Sectors. The proarammc1 In the 
State Sector arc, mostly cone en trated on 
troat101 aaricultural lands and 1omo non· 
aariculturat land witb various aaronomlo, 
en11ncerin9 and biolo1ical mea1ure1. 

Central support has been extended ror 
carrying out soil and land u~ ~urveys, with 
a view to identify priority/responsive areas 
and provid~ b1sic catchment chciracterfstfcs. 
During the Third Five Year Plan, centrally 
sponsored schemes of soil conservation fn 
the catchments of River Valley Projects 
was launched for reducing siltation of the 
reservoirs and proJongina thtir uscru1 lf fe 
a~ well as improving the productivity or 
contributing catchment areas. Under a 
sei,arate !{Cherne ~urvey and categorisation 
or cu Jtm able waste lands in blocks of Jess 
then l 00 ha. was tnken in 17 States for 
productive development. SimiJarJy, through 
~notber central scheme, survey and cate• 
gorisation of ~avine lands in depth classes 
and under different ownership 'Pattern.a 
such as priva 1e, government and pancbayat' 
was taken up in the State~ of Gujarat: 
Madhya Pradesh, R&jasthan and Uttar 
Pradesh. Guidelines were deve1oped 
preventing erosion en table land and 
encroachment of ravines1 recJafming 
shaUow ravines for agriculture/horticulture 
and stabilising medium and deep ravines 
by developing fuel and fodder reserve!. 
The technical feasibility of this approach 
was demonstrated dorint the Fourth and 
Fifth plans under the pilot project with 
Central support. During the Fifth Plan 
Period, besides cootinufnl the programme• 
in the catchments of River Valley Projects 
and ravjnous areas, pilot projects were 
taken up for controlling the areas subject 
to shifting cultivation and reclaiming areas 
subject to alkalinity. During this Plan 
period, for stabilising and conservina tba 
Himalayan eco-system, a centrally spon· 
sor,.d scheme of soil, water and tree 
conservation was launched, while for the 
development of drought prone and desert 
areas, two separate schemes were launched. 

During the Sixth Pfan, the thrust 
continued to be In the State sector for 
treating aaricultural and non-agricultural 
lands. Central support was extended 
through the schemes of: 

1. Soil Conservation in the catch-
ments of River VaUcy Projects In 
J 7 catchments 1pread over 17 
States and one Union Territory. 

2. Iotearated Watershed Manaaement 
in the catchments of Flood Prone 
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Rivera in 8 catchments located in 
7 States and one Union Territory. 

3. Soil, Water and Tree Conservation 
In 12 States and Union Terri· 
tories of Arunacbal Pradesh and 
Mizoram; 

4. Social for~stry including rural 
fuel wood plantations in 157 fuel· 
wood deficit districts. 

7. 

8. 

9. 

Droaaht Prone Area Development 
Proaramme io 61 S of Block of 70 
districts in 13 States. 

Desert Development Program.me 
in 17 districts of bot desert areas 
in Rajasthan, Gujarat and Haryaoa 
and 4 cold arid distncts of Hima· 
chal Pradesh aod Jammu & 
Kashmir. 

Control of Shifting Cultivation in 
the Union Territodes of ArunacbaJ 
Pradesh and Mizoram. 

Strengthening of Soil Survey 
Organisation in the Union Terri· 
tories of · Andaman & Nicobar 
Islands, Goa, Daman & Diu, 
Mizoram and Pon di cherry. 

Propagation of water conservation/ 
harvesting technology for dry 
farming areas in 19 districts of l S 
States. 

Till 1984 .. 85, an area of 29.38 million 
hectares of the probll!m area bas been 
treated at a cost of about Rs. 1222 crores. 
Besides, Central support is being extended 
through All India Soil and I,.and u ~c 
Survey for carrying out various typ.el ~f soil 
and land use survey by apphcation. of 
modern technology such as Remote Sensmg 
for identification of prior,ty/critical areas 
for preparation of intcgranted waters~ed 
managc,ment plans. In order to ~rov1de 
policy directions on matters .con_cernsng the 
care of soil health and its scaentdic mana~ 
ment National Land Resource& Conserv~lion 
and D eveJopment Commluion and NnhonaJ 
Land Board Nt up in 1983 baa been 
recon1ti tutod as National Land Uae and 

_ Conservation Board and National Land 

Use and Wasteland Development Council. 
Similarly, at the State I eve] for coordi .. 
cation of activities of Jine department, 
concerning land, inc1uding soil and moisture 
conservation and Jand improvement, State 
Land Use Boards under the Chairmanship 
of Chief Minister are functioning. 

During the Seventh Five Year Plan, 
the efforts indicated above are bein& 
continued. 

Stattwise Distribution of area treat~d 
by various Soil and Wattr Conser .. 
vatlan measures f,om 19JJ.52 

to 1984.85. 

Area In Jakh ha. 

S. No. Area treated under 
State and CentraJ 
sector 

1. Andhre Pradesh 7.72 

2. Assam I.SS 

3. Bihar 9.02 

4. Gujarat 22.83 

~ Huyana ~36 

6. Himachal Pradesh 2.40 

7. Jammu & Kashmir 1.87 

8. Karoataka 

9. Kerala 

10. 

Manipur 

13. Mcpha1aya 

14. Nrgaland 

JS. Orissa 

16. Punjab 

17. Rajaathan 

JI. Sikkim 

,31.08 

1.95 

38.25 

9S.SO 

0.88 

0.91 

0.81 

6.19 

S.83 
15.Sl 

0.69 
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19. Tamil Nado 

20. Ttipura 

21. Uttar Pradesh 

22. West Bengal 

Total for Stateg (I) 

23. Total for Union 
Territories (II) 

24. D. V.C. (Ill) 

Grand Total for (I), 

(II) & (111) 

10.81 

0.92 

27.78 

3.10 

----

1.12 

2.70 

Slum lmpro,ernent Programme 

208. SHRl BANWARI LAL PUROIDT: 
SHRIMATI KISHORI SINHA : 
SHRI SRIBALIAV. PANIORAHI: 

Wi11 the Minister of URBAN DEVE-
LOPMENT be plea~cd to state: 

(a) whether Government arc aware that 
the slum dwellers are rapidly increasing in 
the country day by day ; 

(b) whether hig Minittry propose to 
intensify any slmn improvement programme 
in the cour try; and 

(c) if so, the number of families likely 
to get rctpite - from slums durina the 
Seven th Plan period ? 

THE MINISTER OF STATB IN THB 
M1NISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, sir, 
there is increase. 

(b) and ( c) The Scheme of Environ-
mental Improvement of Urban Slums, which 
aims at providing basic amenities in urban 
slums. is being continued durina the 7tti 
Five Year Plan period also. The 7th Plan 
en\lisaa.es to cover about 9 million slum 
dwellers under the scheme, 

Droua•t In the Coaatr, 

209. PROF. NJR.MALA KUMAlll 
SHAKTAWAT: 
SHRI V. TULSI RAM : 
SHRI R.M. BHOYE : 
SHRI KAMLA PRASAD 

RAWAT: 
SHRI SHANTI DHARIWAL: 
SHRI VISHNU MODI : 
SHRI NARSINH MAKW ANA : 
SHRIMATJ PATEL RAMABEN 

RAMJIBHAI MAVANI: 
SHRI SATYAGOPAL MISRA: 
SHRI MAHENDRA SINGH : 
SHRI VIRDHI CHANDER 

JAIN: 

Will the Minister of AGRICULTURE 
bo plea1cd to state : 

(a) whether Go\lernment are aware that 
certain areas in the country especially 
Andbra Prad esb, Maharashtra, and Raja•· 
than are chronically drought prone; 

(b) whether any team bas visited the 
drought affected States. if so1 the recommen· 
dations of the team; 

(c) the details of expenditure incurred 
in each of the States towards relief 
measures for drought; 

(d) whether in Maharashtra 01vcrnment 
have started· a project to utilize the services 
of con.puters from tho State level down to 
vilJage level to monitor the annually 
recurring problem of drought confronted 
by Mahara!lhtra every year; , 

( e) if 10, modus operandi of this 
project; and 

(f) whether Government propo1e to 
st.art similar projects in other States also 
to solve the problem of annually recurrina 
drought problem ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND €00PBRATION (SHRI YOOEN-
DRA MAKWANA) : (a) Yes, Sirs. 

(b) and (c) Duri11g the year 1985·86, 
the Central Teams vJ1ited the followiq 
~roupt affected States:-



(1) Andhra Pradesh 

(2) Karnataka 

(3) Himacbal Pradesh 

(4) Huryaoa 

(5) Jam.mu & Kashmir 

(6) Maharashtra 

(7) ~fadbya Pradesh 

(8) Uttar Pradesh 

(9) Rajasthan 

( 10) Gujarat 
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The requests of Punjab, Mizoram and 
Pondicherry were considered by the Inter 
Ministerial Oroup. On the basis of th c 
recommendations of the Central Teams/ 
Inter Mioi1terial Group and High Level 
Committee on Relief, the Government of 
India have so far sanctioned the ceilings of 
Central Assistance of Rs. 275.36 crores 
during 1985-8 6. The details arc indicated 
in the etatement given below. The details 
of expenditure aaaiost these sanctions will 
only be available at the end of the year. 

(d) to (f) The Government of lndja Is 
not aware of any such project. 

Statement 

Statement slrowing Central Assistance extended to the states aff~ct~d by Drougl,t 
during 19gS.86 

·s. No. State Reoiark~ 

l. Andbra Pradesh 30.80 Request cf additional 
assistaoce is under 
consideration. 

2. Himach~l Pradesh 

3. Haryana 

4. Gujarat *Request of assistance 
is under processing. 

5. 
Maharashtra Request of additfonal 

a1&istance is under 
consideration. 

Karnataka 53.31 

8. MaJhya Pradesh 39.74 Request of additional 
assistance is under 
consideration. 

9. Punjab 8.14 

10. Uttar Pradesh 51.78 

11. Rajastban 2S.81 Request of addiUonal 
~ 

assistance is under 
consideration. 

12. MJzoram 0.24 

13. Poodicberry 1.19 

275.36 
111 • •• 
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[English] 

Implications of import of Sagar 
on domestic protfactlon 

210. PROF. RAMKRISHNA MORE : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the extent to which the gap between 
the demand and supply of sugar has been 
narrowed down with the import of suga·r 
so far duriog the currept year; and 

(b) the implications of sugar import on 
the domestic production? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO) : (a) 
Taking into .account the short fa 11 in avail-
ability of indigenous sugar as well as the 
requirements for internal consumption 
during 198 S- 86 financial year and to 
bridge the gap between supply and demand, 
the Government decided to import a total 
quantity of 19. 5 lakh tonnes of sugar which 
has been programmed to arrive by end of 
February. 1986. · 

(b) There is no likelihood to iodigenous 
sugar production getting affected by import 
of sugar, as Government have simultan· 
eouslY taken steps to increase domestic 
production which include payment of 
remunerative cane prices to the carte growers 
by the suaar factories. 

Take o,er of retail distribution of 
foodgrai!ls from F'CI in Kerala 

211. SHRI MULLAPPALLY RAMA· 
CHANDRAN : Will tbe Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) w~etheJ' Government are aware of 
the decision of Kerala Government to 
withdraw retail distribution of foodarains 
from Food Corporation of India and to 
band over the same to the private sector; 

(b) whether any representations have 
been received from the FCC bead-load 
worker• and otbor omploycea of FCI 

opposing the decision of the Kerala 
Government; and 

(c) the stand taken by Government in 
this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO): (a) 
The Government of Kerala has aareed to 
take over the retail distribution of food· 
grains from the Food Corporation of India, 
as it is primadly· the State Government's 
res.ponsibility. The Food Corporation of 
India, however, wou1d continue to suppJy 
foodgrains to the State Governmenes 
nominees from its base depots in the 
State. 

(b) an<l (c) Yes, Sir. The matter has 
been referred to the State Government for . '. appropriate act Jon. 

National Project od Bio .. Fertilizer1 

212. SHRI MAHENDRA SINGH: 
Will the Minister of ACtRICULTURE be 
pleased to state : 

(a) whether a National Project on Bio .. 
fertilizers has been finalised ; 

(b) if sot the details thereof ; 

( c) how far it would bring down the 
requirements of chemical fertilizers ; and 

(d) the present requirements and avail-
ability of various types of fertilii:ers and 
bow far the requirements of each typo 
would be met by Jbe bio-fertilisora project? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOOENDRA 
MAKWANA): (a) Yes, Sir. 

(b) The National Project oo Develop,, 
ment and use of Bio-fertilizers was sanc-
tioned in March, 1983. It has the provi-
sion for setting up of one National Contre, 
6 Regional Centres and financial support 
to 40 sub-centres. The National Centre is 
being set up at or around Delhi and 
Regional Centres at Hiasar, Punc, Banaa• 
lore, Jabalpur, Bbuwaocswar and Shillon1. 
Tbc 40 aub-ccntrcs a.re lOGatcd in 18 ltatte. 
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(c:) It would not bring down the require-
ments of chemical fertilizers as it would 
only supplement the nitrogen requirement 
of certain crops. 

As~cssed 
Requirement 

Likely indigenous 
availability 23.90 

The balance will be met through 
imports for which necessary arra_ngemcots 

· have been made. 

Bio-ferti Hiers being only supplementary 
source, will not reduce the requkements 
of different types of fertilizers. 

12.00 hrs 

[English] 

PROF. MADHU DANDAVATB (Raja-
pur) : Sir, I want to make a very impor-
tant observation. Io the Indian Expiess 
case, the Supreme Court bas made power· 
ful strictures against the Governor of Jammu 
and Ka!hmir. (Interruptions) The Supreme 
Court's decision should be respected. 
Ooveroment has failed to take cognisance 
of the Supreme Court's strictures. (lnterrup• 
tions) 

MR. SPEAKER : Order pl ease. Mr. 
Madhav Reddi, have you iota point of 
order? 

( [r,t•rruptions) 

MR SPEAKER : I have asked Mr 
~Aadbav Rcddi as to what his point of 

order is. 

SHRI C. MADHA V REDDI : I have 
aivcn an adjournment motion. 

11&. SPBAKBR : ~ have Dot allowed it. 

(d) The assessed reQuii cment of rertili· 
zers for Rabi 1985-86 (October, 1985 to 
March, 19 86) and the I ikely indigenous 
availabUity are indicated below :-

<lakh tonneJ) 

SHRJ C. MADHAV REDDJ (Adila· 
bad) : It has been disaJJowed. I would 
like to submit that the Minister of Parlia· 

mentary Affairs was telling that ttey were 
examining the Supreme Court 1s decision. 

MR. SPEAKER : Are you referring to 
J::.gmohao's case ? 

. ~HRIC. MADHAV REDDI: Yes. 

MR. SPEAKER : I have a Jrcady 1ot to 
tell you something. 

PROF. MAOHU DANDAVATE : 
There is a confusion. 

MR SPEAKER: There is no coufu-
sion ; I don' t think there is any confusion 
at all. In my mind I am quite clear. 

SHRI lNDRAJIT GUPTA (Basir-
hat) : There is some confusion. PJeasc 
listen. 

( Interruptions) 

MR. SPEAKER : Why are you doing 
this ? Sit down. 

SHRI INDRAJJT GUPTA : The issue 
which we are ttyiog to xaise today from 
this side of the House docs oot at all 
concern the whole affair relating to the 
Indian Express building. viz. whether the 
land -acquired for the construction of the 
buildina wa• all right or not etc. 

MR. SPEAKER : Notbio1 ; I do not 
allow. No. 
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SHRI INDRAJIT GUPTA: That is not 
th: point. W c are not io ing jnto the 
merits or demerits of that question. 

MR. SPEAKl::.R :  I do not a1rec with 

you, Sir. 

SHRI INDRAJIT GUPTA: We do not 
necessarily consider .••..• (Interruptions) 

That is not the point. It is about the 
Governor of Jammu and Kashmir, and he 
was formcrJy the Lt. Governor of De]hi. 
Is it correct or proper for him to continue 
in office when such strictures have been 

passed? 

MR. SPEAKER : No ; it is one and 
the same thing. It is corr elativ c. 

PROF. MAOHU DANDAVATE: I want 
to raise a point before you give the rulina,. 

MR. SPEAKBR :  I have already ~isten· 

ed. I think 1t is_out of order. 

PROF. MAOHU DANDAVATE: The 
point is this : this House is guided by 

certain precedents. 

MR· SPEAKER : Yes ; we do it. 

PROF. MAOHU DANDAVATB: I will 
just give 2 or 3 precedents. 

MR. SPEAKER : No ; there is no 
question of quo~ing precedents. I know all 

these precedent&. 

PROF. MAOHU DANDAVATE: Listen 
to me ; what is the harm in listenioa to 

us? 

MR. SPEAKER : No ; I cannot allow 

a debate. 

PROF. MAOHU DA'WDAVAT~: I 
ant to point. out tnat when T.T. Kr1sboa-
:acbari was involved in a problem ?n 
which an enquiry was conducted and str~c. 
t res were passed, Pandit Nehru asked ham 
t~ resian. Mr. Antulay was aakcd to reaian. 

M&. SPBJUCBR : That ie aomethioa 

,11 •• 

SHRI ·EDUARDO FALEIRO : There 
was no stricture. 

MR. SPEAKER : Not allowed. No. 

PROF. MAD HU DANDA V ATE : There 
are striolures passrd by 1he Supreme Court. 
In all fairness, he should resi~n. 

MR. SPEAKER : No. I can only give 
the instance. So simple it is. Professor 
Sahib also knows it quite well. 

PROP. MAOHU DANDAVATE ;Have 
you listened ? 

MR. SPEAKER: You also know the 
fact which I am going to state. Governor's 
conduct can only be discussed through e 
substantive motion. 

PROF. MADHU DANDAVATE: That 
is what I am trying to say. 

MR. SPEAKER : Just listen to mo. 
There is nothing to be said. 

PROF.MAOHU DANDAVATE: I am 
aupporting you. (Interruptions) 

MR. SPEAKER: Listen lo me • Why 
are you dojng like this 1 

PROF. MAOHU DANDAVATE: Only 
under a substantive motjon can we discuss 
the Governor. 1hat is why I have aivcn a 
substanlive motion under rule 184. 

MR, SPEAKER: You have given. Tliat 
is what I am saying. Why are you doina 
tbis when I am open to that? I have 
already accepted that contention, viz. 
Governor,& conduct can only be discusaed 
under a substantive motion. 

PROF. MAOHU DANDAVATE: Are 
you aJiowing a discussion ? 

MR. SPEAKER ; Listen to me ; you 
art jumpina to a conclusion. 

SHRI INDRAJIT GUP r A: When tbia 
thing took place, he was not a Governor. 

MR. SPEAKER : I am not di1cunio1 it 
tbat way, Mr IDdr-.iit Gupta. I Ill DOI 
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going to put one thing here, and the other 
thinp there. It is one whole. I am also 
goina to see through all the things, and 
then come to a decision. For God"s sake 
please list en to me. 

SHRI INDRAJIT GUPTA : · Will you 
allow a discussion ? 

MR. SPEAKER : I am goina to allow. 

[Translation 1 

If you can give two years to the 
Supreme Court, then give me at loast two 
weeks. 

[English] 

I do not want to transgres;; my limits. 
Let me see through it. I cln give you a 
promise thnt I will get it d iscu~sed under 
1ubstantive motion. 

SEVERAL HON. MEMBERS: That is 
nil right. 

PROF. MAOHU DANDAVATE: To 
understand your ruling, is it your ruling 
that on this issue, substantive motion under 
184 is permissible ? (Jnterr11ptions) 

MR. SPEAKER : It is all right. 

SHRI EDUARDO FALBTRO (Mor-
mugao) : You have called me and You 
have said that all a~pects should be looked 
into. While looking into all the aspects, 
the main aspect to be looked into is this. 

MR. SPEAKER : No, that will come 
under main discu<ision. You \\ill be allowed 
full discussion. 

SHRI EDUARDO FALEIRO: The 
main aspect to be looked into is this : the 
illegal manner in which the Janata Govern· 
ment-Mr. Sikandar Ba1cht, the then Min-. 
ster-allowed . . ..... . 

MR. SPEAK.BR : You are free to say 
about It when the time cornea. 

(lnllrrupt/ons) 

MR. SPEAKER : Mr. Oeorge Joseph 
Mandackal nlso aave a notice. One 
minute ! 

PROF. P.J. KURIEN (ldukki) : The 
coconut was selling at Rs.4 and now it is 
seJling at SO paise. (Int~rruptions) 

MR. SPEAKER : You listen to me. I 
am telling you in your own interest, Mr. 
Georae Joseph MundAckal's interest and in 
'the interest of every member. We have 
discussed ........ . 

(Interruptions) 

PROF. P.J. KURIEN : No promise is 
being implemented. (Interruptions) 

MR. SPEAKER : If you want to have 
it in your own way, have it, 

( lnterr11ptions) 

MR. SPEAKER : Don't record any· 
thine 1 Let them do it. 

(Jnurruptions) • * 

MR. SPEAKER Not allowed. 
Nothing doing. 

(lnter,uptlrms) ** 

MR. SPEAKER : I have already dis· 
cussed it. Mr. Basudeb Acharia, why are 
you trying to waste the time of the House 
11nnecessarily ? If ) ou are· prepa~ed to 
listen to me, then I can ten you. A11 right, 
then listen to me. 

( Interruptions) ** 
MR. SPEAKER : This is impossible. 

Why are you trying to tcJI me unneces!la· 
rily this thing ? 

(Interruptions) • * 
MR. SPEAKER : You have givc-o a 

notice. I have listened to you and oth crs 
also. 

(Int~rruptlons) •• . 

MR. SPEAKER : Tba t is what J am 
tcylna to ten you. I am trylnl te tell you 
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somethina. Why are you trying 
funny about this thing? 

(Interruptions> •• 

MR. SPEAKER : I want to tell you 
someth inll that we have decided and I have 
taken a decision. Please sit down. Crash 
in the agricultural prices wi11 be discussed 
by a moiion in this House. Onl) we took 
up this morning flood and drought because 
some peop1 c were badly affected and we 
thought that this should be given a priority 
over that. Don't worry. We have taken 
care of that. Hon. Members! we will fully 
discuss your problems. 

· THE MINISTER OF PARLIAMENTA· 
R.Y AFFAIRS AND TOURISM (SHllt 
H.K.L BHAGAT): As I said, in the meet· 
Ing with the opposition leaders, so far as 
government is concerned, as you have very 
rightly said, there are various issues to be 
discussed not only this (act which hrts been 
raised by them. The government has no 
objection to d iscusslng judgement and 
various i!lsues invoJved in it. 

SHRI GEORGE JOSEPH MUNDA· 
CKAL (Munathupuzha): I have given a 
notice •••••• 

MR. SPEAKER : We will discuss It. 
Why are You takin!' it up again ? All riaht. 
Please sit down: What is this? 

SHRl E. A YY APU RED DY (Kurno. 
ol) : Crashing down of the cotton price 
and the inability or the CCI to come to the 
rescue of the cotton growers must be 
discussed separately. ' 

MR. SPBAKER : We will take it up. 
It concern, aJJ. It will comeup. Please 
sit down now. 

(At Tbis Sta,~, Shrl George Jos~ph Mun· 
dackal and Sl,rl E. Mohandas left th~ Hous~) 

SHRI AMAL DATTA (Diamand 
harbour}: Government has been down-
1radin1··· ... 

••Not recorded. 

MR. SPEAKER: Not allowed. 

( Interruptions) •• 

PROF. MADHO DANDAVATE : I 
have subm-itted one more motion on a very 
important issue. There is a vioJation of 
two important conventions in this House ••• · . 

Not only the Prime Miaistcr is 1oin1 
out durln1 the session, ·Sir, ••. (Jnterrup .. 
lions)* 

MR. SPEAKER : Not nJlow ed. 

PROF. MAOHU DANDAVATE : The 
practice of .•. (lnte.rruptfons)* 

MR, SPEAKER. : Not allowed. Irrele-
vant. 

We take up Pap~rs to be laid on the 
Table. Shri s.e .. Cbavan.- ' 

- ---.--
12.11 hrs 

[English] 

PAPERS LAID ON THE TABLE 

Proclamatl~n Dated 29.9.198! Is sued by 
President revoking the Ptoclamation fsaued 
by him on 6.10.1983 In Reletlon to the 

State or Punjab 

THE MINJSTBR. OF HOME AFFAIRS 
(SHRI S.B. CHAV AN) : l beg to lay on 
the T.abJe a copy or the Proclamation 
(Hindi and Englfsh versions) dated the 
29th September, 198, issued by the Presi-'1 
dent under clause (2) of article 356 of the 
Constitution revoking the Proclamation 
Issued by him on the 6th October, 198~ in 
relation to the State of Punjab, published 
In Notification No. O.S.R. 765(E) in 
Gazette of India dated the 29th Septem-
ber, 1985, under article 356(3) of the 
Con1titution. [Placed in Library See No 
LT-1439/85] 

*41Not • recorded. ... 
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Coeo11at Dewlop•ent Recraltmeat ( Amen· 
dment) Regulation, 1985 

THB MINISTER OF AGRICULTURE 
(8. BUTA SINGH): I beg to lay on the 
Table a copy of the Coconut Development 
Recruitment (Amendment) Regulations, 
1985 (Hindi and English versions) publi-
shed in Notification No. G.S.R. 727 in 
Gazette of India dated 3rd August, 198 S 
under section 21 of the Coconut Develop., 
ment Board Act. 1979 [Placed in Library. 
See No LT-1440/SS] 

Representation of the People (Amend· 
ment) Ordinance, 1,ss, Payment of 
Bonus (Amendment) Ordinance, 198!, 
Aircraft (Amendment) Ordinante, J985 
and Payment of Bouns (Second Amend-

m enO Ordinance, 1985. 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURJSM (SHRI 
H .K.L. BHAGAT) : I beg to Jay on the 
Tab1e a copy each of following Ordinance 
(Hindi and English versions) under article 
123 (2) (a) of the Constitutioo :-

(1) The Representation of the People 
(Amendment) Ordinance; l 98S 
(No. S of 1985) promulaated by 
the President on 8th September, 
198S. [Placed fn Library. See No 
LT-1441/SS] 

(2) The Payment or Bouns (Amend~ 
mend Ordinance, 1985 (No. 6 of 
J 98S) Promulgated by the Presi-
dent on the 27th September, 1985. 
[Placed in Library. See No LT· 
1442/BS] 

(3) The Aircraft (Amendment> Ordi· 
nance, 1985 (No. 7 of 1985) 
pl'omulaated by the President on 
the 16th October, I 985. f Placed 
in Library. See No LT-1443/ 
8S] 

(4) Tbe Paymeat of Bonus (Second 
Amendment> Ordinance, 198 5 
(No. 8 of 1985) promulgated 
by tho President on the 7th 
No•ember, 1985· [Placed in· 
Library. See No LT-1444/85] 

Annual Report and Review on tile Work .. 
Ing or Development Councll for Saga• 

lndush'y for 1984.85. 

THE MINISTER OF STATE OP THB 
MINISTRY OP FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO) : 
I beg to Jay on the Table :-

( l) A copy of tbs Annual Report 
(Hindi and English versions) of 
the Development Council for 
Sugar Indu~try for the year 1984· s,. 

(2) A stattment (Hindi and English 
versions) regarding Review by 
the Government on the wo1kfn1. 
of the Development Council ror 
Sugar Industry for the year 1984. 
BS. [Placed in Library. See No 
LT·144S/s,J 

Cine-Workers Welfare Funds (Amendment) 
Rules, 1985 

THB MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
I beg to lay on t'be Tab) ea copy of the 
Cine-Workers Welfare Funds (Amendment) 
Rules, 198S (Hindi and English versions) 
published in Notification No. G.S.R. 787 
(E) in Gazette of India dated 9th October, 
198~ under sub·section(4) of section 11 
of the Cine-Workers Welfare Fund Act, 
1981. (PJ:1ced in Library. Sec No LT· 
1446/85] 

Wealth-Tax (Amendment) Rules, 1985, 
Notification under Central E:s:cJsee and 
Salt Act, 1944 and Income Taz Act, IHI 

and ·central Ezcise Rule1, 1944 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAJl. 
DHANA POOJARY) : I beg to lay on tbe 
Table:-

(l) A copy ot the Welatb-tax (Amend-
ment) Rules, 198 .5 (Hindi and 
Boal ish v ereions) pubJl1hed In 
Notification No. S.O. 685 (E) In 
Gazette of India dated the J9ch 
September, 1985 under tub-
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section (4) of section 46 of the 
W ealtb Tax Act, 19 S 7. [Placed 
in Library. See No LT-1447 / 
8S] 

(2) A copy each of the folJowlns 
Notifications (Hindi and EnaJisb 
versions) uoder sub-section (2) 
of section 3 8 of the Central 
Excises and Salt Act. 1944 :-. 

(i) The Central Excise (Ninth 
Amendment) Rules. 1985 · 
published in Notification No. 
O.S.R. 678 (E) in Gazette of 
India dated ~the 23rd August, 
198,. 

( ii) The Central Excise (Tenth 
Am~ndment) Rules. l 98S publi· 
shed tn Notification No. G.S.R. 
813 (E) io Gazette of India 
dated 28th October, 1985. 
(Placed io Library. See No LT• 
1448/SS] 

A copy each of the foUowfng 
Notifications (Hindi and English 
versions) under section 296 of 
the Income-tax Act, 1961 :-

(i) s.o. 4224 published in Gazette 
of India dated the 14th Sep-
tember. 1985 regardin11 exem• 
pt1on to ~Gujarat Ecoloaical 
Education and Research Foun· 
dationt under section 1 O (23) 
(C) of the Income-tax Act, 
1 9 61 for the period eov ered by 
the Assessment years 1983·84 
to 1986•87. 

(ii) S.O. 4225 pubJlshed in Gazette 
of India dated the 14th SeP-
tember, 1985 regardingexemP• 
tion to 'West Beo_gal Chief 
Minister's Relier Fund' under 
section (1 OC) of the Iocornc• 
tax Act, 1961 for the period 

(iii) 

covered by the assessment 
yeara 1981-82 to 1986·87. 

S.O. 4126 published in Gazette 
of India dated the 14th Sep. 
tember, 198S reprdin1 exemp. 
tion to 'The Institute of Char· 

tered Accountants ot India' 
under section 10 (23C) .of the 
Income-tax Act. 1961 for the 
period covered by t be aaess-
meot years J 985-86 to 1987· 
88. . 

(iv) S.0. 4227 published in Gazette 
or India dated the 14th Sep. 
tember, 1985 reaardina exemp-
tion to 'Indian Ex-services 
League' under section JO (23C) 
of the Income-tax Act, 1961 
for the period covered by the 
assessment years 1985-86 to 
1987·8 8. 

(v) s.o. 4228 published In Gazette 
of India dated the 14th Sep. 
tember, 1985 regarding exemp. 
tion to 'Vivekananda Mission 
Ashram' under section 10 (23C) 
of the Income-tax · Act, 1961 
for the period covered by the 

. assessment years 1983·84 to 
1987-88. 

(vi) S.O. 4229 published in Gai.ette 
of India dated the 14th Sep. 
tember 198S reearding cxemp. 
tion to India Sponsorship Com-
mittee, Bombay' under section 
l O (23C) of the Income-tax 
Act, 1961 for the Period 
covered by the aasessmcnt years 
1985-86 to 1987-88. 

(vii) S.O. 4230 published in Gazette 
of India dated the 14th ~ep-
t ember, 19 8 5 rc1arding cxemp. 
tion to 'Sevagram Ashram 
Pratishtban1 under section 
10 (2 3C) of the Income-tax 
Act, 1961 for the period 
covered by the assessment 
years 1985·86 to 1987-8 8. 

S.0. 4231 published in Gazette 
of India dated tbe 14th Sep. 
tember, 1985 regarding exemp. 
tion to 'Indira OandhJ Memo. 

rial Trust' under sebtlon JO 
(23C) of the Income-tax Act, 
1961 for the period covered £y 
the assessment years 198 S-86 to 
1989-90. 
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(ix) S.O. 4 23 2 published in Gazette 
of India dated the 14th Sep-
tember, 1985 re,v:arding exemp· 
tion to 'Institute of Coopera .. 
tive Manaarment, Ahmedabad' 
under. section 10 (23C) of 
the fncome-tax Act, 1961 
for lhc period covered by the 
assessment years 1983-84, 
1984-85 and 1985 .. Sf. 

(x) S.O. 4233 published in Oazete 
of India dated the 14th Sep. 
tember, 1985 regardiog cxemp. 
taon to 'Sir Ratan Tata Trust, 
Bombay' under section 10 (23C) 
of the Income-ta~ Act, 1961 
for the period covered by tbc 
assessment years 19SS·se, to 
1987-88. 

S.0. 4234 published in Gazette 
of India dated the 14th Sep. 
tember 1985 regardieg exemp-
tion to 'Harijan Sevak SanghJ 
under section 10 (23C) of 
the Income.tax Act, 1961 
for the period covered by the 
assessment years 1985-86 to 
1987-8 8. 

S.O. 423S published in Gazette 
o( India dated the 14th Sep· 
tember, 1985 regarding exemp-
tion to 'The India Section, 
The Theosophical Society, 
Varanasi' under section 10 (23C) 
of the Income-tax Act, 1961 
for the period covered by the 
assessment years l 98S"86 to 
1687-88. 

(xiii) S.O. 423 6 published in Ouzette • 
of India dated the 14th Sep-
tember, 1985 regarding exemp-
tion to 'Centre for Research in 
Rural and Industrial Develop-
n ent' under section 10 (23C) 
of the Income-tax Act, 1961 
for the period · covered by the 
assessment years 1982-83 to 
1986-87. 

(dv) S.0. 4237 published In Gazette 
of [odia dated the 14th Sep-
.,., 198$ reprdiq ,semp. 

tion to 'Family Plannina Foun-
dation• under section l O (23C) 
or the Income-taa: Act, 1961 
for the period covered by the 
assessment years 1986·87 to 
1987-88. 

(xv) S.O: 4238 published in Gazette 
of India dated the 14th Sep. 
tember, l98 5 regarding e;<emp. 
tion to 'Federation of Indian 

. Chambers of Commerce and 
Industry, New Delhi' under 
section 10 (23C) of the 
Income.tax Act, 1961 for 
the period covered by the 

assessment years 1985-86 to 
1987 .. 88. 

S.O. 4239 published in Gazettes 
of India dated the 14th Se p· 
tember 1985 regarding exemp-
tion to 'The National Associa· 
tion for the Blind" under 
section 10 (23C) of the Income-
tax Act, 1961 for the period 
covered by the assessment 
years 1985-86 to 198 7-88. 

<xvii) S.O 4240 published in Gazette 
of India dated the 14th Sep-
tember, 198$ regardins exemp .. 
tion to •shri Krishna GopaI 
Ayurved Bhavan (Dharmarth 
Aus.hdhalaya), Kalera Distt. 
Ajmer' 11nder section 1 O (23C) 
of the Income-tax Ac.t, 1961 
for the period covered by the 
assessment years 19 80-81 to 
1985-86. 

S.O. 4241 published in Gazette 
of India dated the 14th Sep. 
tember, 198 S regarding cxemp• 
tion to 'Tho Bharat Scouts and 
Guides' under section 10(23C) 
of the Income .. tax Act, 1961 
for the period covered by tho 
assessment yearc, 198 5·86 to 
1987·88. 

(xix) S.O. 4242 published in Gazette 
of India dated the 14th Sep-
tember, 1985 regardina excmp• 
tion to tho 'Arya Vaidya Sala, 
K.utlkkal (Ke~la)' un4tr 
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section 10 (2lC) of the Income· 
tax Act, 1961 for the period 
covered by the assessment 
years 1986-87 to 1988-89. 

(.u} S.O. 4243 published in Gazette 
of India dared the 14th Sep· 
tcmber, 1985 reiardin1 exemp-
tion to 'Andhra Mabila Sabha, 
Hyderabad' under section 10 
(23C) of the Income-tax Act. 
1961 for the period covered 
by the assessment years 198S· 
86 to 1987-88. 

(xxi) s.o. 4251 published in Gazctt e 
of India dated the 14th Sep-
tember~ 198 S regardin1 exemp-
tion to 'J.R.D. Tata, Trust, 
Bombay' under section 10 (23C) 
of the Income-tax Act, 1961 
for the period covered by the 
assessment years 1985-86 to 
1987-88. 

Cxxii) S.O. 4 2S2 publishe:i in Ga'Zette 
of India dated the 14th Sep-
tember, 198 S regarding exemp-
tion to 'Kasthurba Gandhi 
Kanya Gurukulam, Vedara-
niam Thanjavur District• 
under section 1 O( 23C) of the 
Income-ta.< Act, 1961 for the 
period covered by the assess· 
ment years 1984-83 to 1986· 
81. 

(xxiii) s.o. 42S3 pubJfshed in Gazette 
of India dated the 14th Sep-
temb~r 198 S regarding exemp. 
tion to 'D.A.V. College Mana-
11ing Committee' under section 
1 O (23C) of the Income-tax 
Act, 1 961 for the period cover-
ed by the assessment years 
1984-85 to 1986-87. 
[Placed in Library. See No LT· 
1449/SS] 

(4) A copy each of the folJowing 
Notifications (Hindi and English 
verliona) i11ued under the Central 
Excise Rules, 1944 :-

l i) O.S.R. 65>1(8) published in 
Oazctto of India dated the 28th 

Augnat, l 985 toaether with an 
explanatory memorandum reaa· 
rding exemption to printina 
blocks and printing types from 
the whole of the duty of excise 
leviable thereon. 

G.S.R. 699(E) published io 
Gazette of India dated the 
30th Auaust. 1985 toaether 
with an explanatory memoran-
dum makina certain amend· 
ment to Notification No.215/ 
84-CE dated tbe 9th November, 
1984 so as to exempt Central 
Equipments from the who1c or 
duty of excise when cleared 
for display in Fair of Exbibi· 
tion. 

(iii) G.S.R. 70 l(E) published in 
Gazette of India dated the 
2nd September, 198 S to1etber 
with an eAplanatory memorna· 
dum regarding revised rates of 
excise duty on cigarettes. 

(iv) G.S.R. 702 (B) published in 
Gazette of India dated the 2od 
September, 198S together with 
an explanatory memorandum 
rescinding Notification No. 
134/85-CB dated the 24th M1y, 
1985. 

(v) GS.R. 703tE) pubJiseed io 
Gazette or India dated the 2nd 
September, 1985 together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 128/85-CB 
dated the 24th May, 198$ so 
as to exempt ciaarettes from 
special excise duty. 

(vi) O.S.R. 72.5 (B) published lo Oaz. 
ette of India dated tb~ 5th Sep .. 
tember,19 BS togotherwith an ex-
planatory memorandum seeldn1 
to fix an effective rate of excise 
duty of Rupocs 1 O per kiloaram 
in retpect of pan masala of a 
value not oxccedina Rupcoe 
75 per kiloaram. 

(vii) G.S.R. 727(B) published In 
Gaietto of lDdia .dated tbe f CII 



September, 1985 toaether with 
an explanatory memorandum 
reaarding exemption to preci· 
ous and semi precious stones, 
synthetic stones and pearls 
from the whole of the duty of 
excise leviable thereon. 

(viii) G.S.R. 728(E) pubJished in 
Gazette of India dated the 6th 
September, 1985 )ogether: with 
an explanatory memorandum 
marking certain amendment 
to Notification No. 46/85 .. CE 
dated the 17th March, 1985 
so as to prescribe a concet)sional 
rate of excise duty of Rupees 
14 per kilogram on polyester 
fibre recycled from wastes. 

Ox) G.S.R. 7 34(E) published in 
Gazette of India deted the lSth 
Sept ember, 19 8 S together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 22/82 .. CE 
dated th~ 23rd February, 198, 
so as to provide that the con-
cessional rate of Rupees l .60 
would not be denied to the 
units in the non-mechanised 
tiny/cottaa e sector if they use 
the label of another manufac-
turer belooging to the tiny/ 
cottage sector, even if such 
label was approved for matbes 
attracting a higher rate of 
duty. 

(x) G.S.R. ?36(E) published In 
Gazette of India dated the 13th 
September, I 985 together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 128/SS·CB 
dated the 24th May, 1985 so 
as to provide that Synthetic 
Organic Dye Stuffs which are 
cleared 1n an unstandardised 
or un .. formu1ated form will not 
be eligible for the duty exemp-
tion in respect of special excise 
duty. · 

(11) O.S.R. 7S2(B) pubU1b1d in 
Oazette of India dated the 24th 

... 
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September, 1985 together with 
an explanatory memorandum 
re~arding exemption to all 
exclsable goods supplied to 
OH and Natural Gas Commis· 
sion or the Oil India Limited 
in connection with their Oil cx-
pJoration aclivity from the whole 
of the duty of excise J cviabl e 
thereon. 

, (xii) G.S.R. 78 J(E) pub!ihsed in 
Gazette of India dated the 7th 
October, 1985 toaether with an 
expJanatory memorandum re-
garding exemption to ferro 
alloys manufactured by emp· 
Joying the aJumino thnmic or 
the Thermit process irrcspec· 
tive of whether power is ust'd 
or not from the whole of the 
duty of e1cise leviab)e thtre· 
OD. 

(xiii) G.S.R. 783(E} pubJished in 
Gazette of Jndia dated the 8th 
October, 1985 together with 
an explanatory memorandum 
regarding exemption to com-
ponents of diesel oil operated 
jnternal combustion en1ines 
when used in the manufacture 
of such engines from the whole 
of the duty of excise Jeviable 
thereon. 

G.S.R. 79S(E) published in 
Gazette of India dated the 16th 
October, 198 4; toaether with 
and explanatory memorandum 
regarding exemption to met· 
coke from the whole, of duty 
of excise leviable thereon, 

(xv) G.S.R. 796(E) published in 
Oazette of India dated the 16th 
Octobert 1985 together with 
and explanatory memorandum 
regarding exemption to 1ood1 
cleared for supply to the 
Project SKYLARK under the 
Ministry of Defence from the 
whole of the duty of oxclao 
I eviable thereon subject to tho 
condiUoo apecified in the ooti· 
loatioa. 
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Multi-State Cooperative Soc!eties (Rcgistr· 
atlon, Membership, Direction and Manage· 
ment, Settlement of Disputes. Appeal and 

RevisioJ1) Rules, 1985 

THB MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : On beh"alf of Shri 
Yogcndra Makwaoa, I beg to lay on the 
Table a copy of the Multi-State Co-opera· 
tive Societies (Registration, Membership, 
Direction and M.1na.;.ement. SettJcmeot 
of Disputes~ Appeal and Revision) Rules. 
1985 (Hindi and English versions) pub· 
lishcd in Notification No. G.S.R 738(E) 
in Oazette of India dated the 19th Septe .. 
mber, 1985 under sub-section (3) of 
section 109 or the Multi-State CoopcrJtive 
Societies Acl, J 984. [Placed in Library. 
See No LT-1451/SS] 

DBI.EGATED LEGISLATION 
PROVISIONS (AMENDMENT) 
BILL. AS PASSED BY RAJYA 

SABHA 

[English] 

SECRETARY GENERAL : Sir, I lay 
on the rable the D~legated Legislation 
Provision~ (Amendment) Bill, 19 8 S, as 
passed by Rajya Sabha. 

SECRETARY·GENERAL : Sir, I lay 
on lho Table the following seven Bills 
passed by the Houses of Parliament during 
the last session and assented lo since a 
report was last ma.de to the House on the 
23rd Auaust, 1985 :-

1. The Coffee (Amcndmt.nt) Bill, 
1985 

2. The Indira Gandhi N,tional Open 
University Bill, l~ 8 5 

AJsent 10 Biil, 34 I . 
3. The AuroviUc (Emcraency Provi· 

sion ) Amendment Bill, l 98 S 

4. The Estate Duty (Amendment) 
BiJl, I 98 S 

5. The Poodicherry University Bill, 
1985 

The Standards of Weiahts and 
Measures (Enforcement) Rill, 
1985 

The Coal Mines (Conservalion and 
Deve1opment) Amendment Bill, 
1985 

2. Sir, I also Tay on the Table copie1. 
duly authenticated b) the Secretary·Gen• 
eral of Rajya Sabha, or the follow:og 
twelve Bills passed by the Houses of 
Parliament during the last ses1,ion and 
assented to since a report was Jast made 
to the House on the · 23rd August, 
1985 :-

J. The State Fiaancial Corporations 
(Amendment) Bill, 19 BS. 

2, The Criminal Law 
(Amending) Bill, 198S 

3. The Terrorist 
(Special Courts) 
1985 

4. The . Terrorist and Distrupt ive 
Activities (Prevention) Amendment 
Bill, 198 S 

S. The Indian Railways (Amendment) 
Bill, 1985 

6. The Essential Ser vices M<tintenauce 
(Amendment) Bill. 1985 

The Government Saving{) Laws 
(Amendment) BiJ I, 198 S 

The Tobacco Board (Amendmcn t) 
Bill, 1985 

9. The Intelli1ence Oraaoisation 
(Restriction of Riahtt>) BilJ, 19 8.5 

JQ. The Judaos 
1985 

(Prote;tion 81111 
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Calamiti,s In Tamil 
Nadu; and Nalura/ Ca/a. 
Mlties In Columbia 

11. The Railway Protecfon Force 
(Amendment) Bill, 1985 

J 2. The Narco•ic Drugs and P1ychnot· 
ropic Substances Bill, I 985. 

12.1! hrs. 

RESIGNATION BY MEMBER 

[English] 

MR. SPEAKER : I have to inform 
the Houc.e that I recei\led a latter dated 
8 November, 1985 from Shrimati Mano· 
rama Singh, an elected member from 
Baoka constiturncy of Bihar, rcsianing her 
seat in Lok Sabha from 8 November, 
198!. I have accepted her resignation 
with effect from the 8th November, 198S . . 

..,.... __ __ 
TIME LIMIT ON CALLING AT· 

TENTION DISCUSSION 

[English] 

MR. SPEAKER : Hon. Members are 
aware that the question of restricting the 
time devoted to Callin1 Attention dis .. 
cussion has been engaaina the attention of 
all of us. My distinguished predecessors 
and myself have repeatedly cau·ttoned the 
members that the time spent on the item 
should not extend beyond half.an-hour to 
forty-five minutes. Thouah nnder the rules 
only clarificatroy questions are permissible, 
but somehow it become., a regular discus-
aion. 

The matter was considered by the 
Rules Committee nt its sittina held on 
23 Au1ust, 198!. The Committee has come to the conclusion that the time taken 
on Calling Attention should be restricted 
to about half-an-hour to forty-five minutes. 
After tbc Minister's statement, the ftve 
members whose names are listed on the 
Item mi&ht ask clarifitatory question• one 
after another and the Minister miabt reply 
to all the point, r1iled by the Mcmbera at 
the end. The Committ"e also rocommen-

ed that th c Initiator of tbe diiou11ion 

miKht be given about ten minutes and 
other members not more than five minu-
tes each. 

The recommendations or the Rults 
Committee have also bel!n published In 
Bulletin Part II (para No. 710) on 14 
November, 1985. 

Kind cooperation or members is re· ,,.. 
que~ted. 

12.16 Hours. 

[RESOLUTIONS RE : 

(i) SITUATTON TN 
SOUTH AFRICA, 

(ii) DISARMAMENT. 
(iii) NATURAL CA[ A· 

MITIES IN TAMIL 
NADU, AND 

(iv) NATURAL CALA .. 
MITIES IN COL-
UMBIA. 

MR. SPEAKER : (J) "Recalling the 
Resolution Passed in the Lok Sabha and 
statements on August 19. 198S and fn 
the Rajya Sabha on August 20, J98S 
regarding the situation in the South Af-
rica and the valiant freedom flgh1er Ben-
jamin Moloise, 

Recalling also the repeated appeals 
. by the international community including 

the United Nations General Assembly and 
Sec_utiry Council, the Non-aligned Move-
ment and Heads of State/Governments or 
Commonwealth countric~ for reprf eve and 
c'emency for Bcnjam in Moloise, 

Having learnt with deep indi&'natioo 
and horror of the execution or Benjamin 
MoJoise in arrogant defiance of fnternn-
tional opinion. 

The House unanimously resoJvea 

(l) To stronaly condemn lhe killina or 
Benjamin Mo1oise which is a mo-
ckery or all norms of law and 
Juatlce, --~~----
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Nat11ral Calamltfts in Tamil 

[Mr. Speaker] 
2) To condemn the other recent 

ldlllngs, arbitrary arrests and 
detention of membeas of mass 
organisations in South Africa 
struggiing against apartheid, 

(3) To demand that the South African 
authorities release without con-
ditions Nelson .~andcla and all 
other political prisoners and detai-
nees, 

(4) To continue to extend alJ poisible 
support to the freedom struggle or 
the people of South Africa and 
to expouse their cause io all in· 
tcroational forums, 

(5) 

(6) 

To express its regret at tho failure 
of the Security Council at its 
recent meeting to impose man-
datory sanctions on South Africa 
under Chapter VII or the Chart 
of the United Nation due to the 
ne1ative votes of certain mem-
bers, 

To call upon all OovernlJ\ents to 
impose effective and comprehen-
sive sanctions a11ainst South Africa 
with a view to compelling it to 
dismantle of the .. apartheid" sys-
tem and vacate i!1 ilJegal occupa-
tion of Namibia." 

(ii) ••oo the eve of t'ie meeting 
hetwcen the leaders of the 
United States and the Soviet 
Union commencing in Geneva 
tomorrow, the House expresses 
ita arave anxiety at the tension 
pre~ail ina in the wor1d today. 
Tt is deeply concerned about 
the renewed escahtion of the 
arms race particularly the 
nuclear arDll race. More than 
so 000 nuclear warheadat ca-
pable of obliterating mankind 
from the face of the Earth 
eeveral times over, abound in 
the stocks of tho arsena1a of 

· nuclear weapon States. The 
development of the o ew def en· 
live weapon syat ems II bound 
to 1 ead to a furtbor escalation 
of th• nuclear armt race ,Dll 

enhance the dan1er or the 
outbreak of a nuclear war. 
OlobaJ military expenditure, 
which has reached the 1ta11er· 
ins level of one trillion dollars 
and is set for a quantum 
jump if the new weapon sys-
tems in the early 6taaes of 
deve1opment, and particularly 
for combating poverty, igoora .. 
nee and disease in the deve-
loping world, and has emeraed 
as a major factor responsible 
for the structural malfunction-
ing of the world economy. 

The House, therefore, urges the leaders 
of the US and USSR to make every effort 
to reach an agretment on substantial 1educ-
tions in the stockpiles of nuclear war-
heads. Pending such an aprcemcnt. they 
should declare nn immediate moratorium 
on further testing and development 
of nuclear weepons. The Houi.e also 
caJl1 upon tbrm to reach an undenta.oding 
which will prevent the extension ot the 
arms race into Outer Space, which is the 
common heritage of mankind and should 
be preserved c1tclus;vely for peaceful 
purposes.· The House finally strongly 
urges the nuclear weapon States to for- • 
eswear the use or threat of use pf nuc. 
tear weapons pendina their final elimina-
tion. This would help reduce the level of 
anxiety in the wor]d and would make 
nuclear arsenal• redundant". 

(Hi) "The House expresses Its deep 
sense of grief and sorrow at tbe 
enormous loss of h•Jmao life and 
property on account of the cyc-
lonic strom in Tamil Nadu. Our 
heart-felt condolences may be 
conveyed to the survivon of the 
trapdy in that State." 

(iv) "This Houae whishes to convey 
its deepest sympathies with the 
people of Col umbla who have 
been victims or the rury of 
nature''. 

J think the House a1ree1 with me un. 
aoimoualy. 

SHRI SUNIL DUTT (Bombay North 
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Wead : I would like that the name of 
Sarijiv Kumar a)so be mentioned here. 

MR. SPEAKER: Not like tbls. You 
come to me ; we will find out some ~ther 
way. 

'CITIZENSHIP (AMENDMENT) 
. BILL• 

[En1llsh] 

THE MINISTER OF HOME AFF· 
AIRS (SHRI S.B. CHANAN) : I beg to 
mo,·e for )eave to introduce · a Bill fur· 
tber to amend the Citizenship Act, 195,. 

MR .. SPBAKBR : Motion rnoved : 

uThat leave be aranted to introduce 
a Bill farther to amend the Citizenship 

. Act, 1955". 

SHRI AMAL DATTA (Diamond 
Harbour) : I oppose the iotroductlon of 
thl1 BilJ on the around that it violates 
Artie le 326 or the Consti ution of lndJa. 

Apart from the merits of other clauses 
of this Bill, In clause 4 a citizen is being 
deprived or the right to vote. PerROD may 
bo registered for citizenship and yet for 
ten years he wm not be allowed to vote. 
The period of ten years starts from the 
dat~ of detection that be is not a citi~en. 
After that he applies for the citizenship. 
He is registered but for tea years he wilJ 
not be entitled to vote. 

What is the adult suff'raace under 
Article 326 of the Constitution : 

" The elections to the House of the 
People and to the Legislation Assern· 
bly of every State ah.all be on the 
basis of adult suffrage that is to say. 
every person. who is a ciUzen of 
India and who i1 not less than 

•Publi1bed in~ Oazet te of India 
Extraordinary. Part IJ, Section 2 
dated 18.11.198 5. 

twent)··one years of a,e on such date 
as by the appropriate LegisJature 
and is not otherwise disqualified 
under this Consitution or any law 
made by the appropriate Legislature 
on the around of non.residence, un .. 
soundness of mind, crime or corrupt 
ill esa I practice. . . . '~ · 

MR; SPEAKER: Please 
do not elabornt e. 

SHRI AMAL DATTA: Why I am 
mentioning this is that what they are try 
ing to do does not come under any of 
these. So, it violates the Constitution. 

MR. SPEAKER e You can only point 
that out. 

SHRI AMAL DATTA : This Bill is 
dichotomy between citizenship and right to 
\'ote which is not permissibJe under ArU· 
cle 3 26 of the Constitution. 

This particular clause of the Bill will 
be struck out by the court a11J soon it is 
challenged. 

MR. 
Oupta. 

SARI AMAL DATTA : Why this lady 
was shouting ? 

MR. SPEAKER She Is your com· 
pa!riot. 

SHRI INDRAJIT GUPTA ,(Bsiraht) : 
Sir, it seems to mehthat you do not 
want us at this stage to enter into any ar-
guments as to why we are opposing thia 
Bill. How will the Minister then reply ?' 

MR. SPEAKER : You cannot elabo-
,;ate, you can just point out in a concise 
rorm. . 

SHRJ t NDRAJIT GUPTA : Severa· 
provisions of this Bill are fuU of leaal and 
Constitutional c;ontradictions an~ apomalies. 
I would rcqueat the hon. Mini11tcr to 
1ive careful thouabt to this bccau~e 
later on tt may be chql lenaed also in 
courts of law. The point is tbat this Bill 
which i1 comin1 now, it, of coune, 
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[Shrt Indrajit Oupta1 
ac,eking to plug a loophole which has been 
created earlier by the accord itself. To 
that extent, of course6 it is a salutary 
measure be~ause lt bad lef't a bia loophole 
1ayins that people will be <.ilsenfrenchlsed 
for teo years, but not makin1 clear wbe· 

f • • ther they will then cease to be the c,t1· 
zens and will lose other citizenship rights 
also, like the right to have property or 
education or employment and an that. 
Now this Bill is 1ayin1 that no. all other 
ciUzensbip rights will remain. Only the 
right to vote fo.r ten years is beina taken 
away. I do not know whether such a 
thing is Constitutio11ally or I egally possi· 
blc becasuse here it is said : '' A per-
son registered under sub-section (3) shall 
have. as from the date on which he has 
been detected to be a f oreianer and till the 
expiry of a period of ten years from that 
date, the same rights and ob1igatJons as 
a citit~n of India ••• '' but shall not be 
entitJtd to vote for ten years. So, l W0\\1d 
sav that the hon. Minister should explain 
as to how these people are not beina 
required to 1 eave Assam although they 
have been detected to be foreigners. The 
accord which they have signed, says that 
they will remain in Assam and afa.er ten . 
years their names will automatically be 
again enrolled in the voters Uat. SG, 

I 

Ipso facto they cannot be· foreigners. 
How can a forei1ner now to be excluded 
from the voters list and after ten years 
automatically be reinstated in the voters 
list ? Obviously the implication is that 
hp is not being treated as a foreign er. 
In that case how can he be disenfranchised 
for ten years ? Under which faw, under 
which Cons titution can that be done ? The 
only limited virtue of this Bill is that 
having left a huae loophole, they arc 
tryina to plug it now by saying that all 
other rights of .citi:zen1bip will be there. 
or counic, that is so and that mnst be 
so, but the hon •. Minister must please 
explain how wi 11 he ,et over this Cons· 
titutlonal ana legaJ contradiction · and 
anomaly created here. For the first time 
such a thing is happenin1 in this country 
that ped'ple who arc considered to be 
citizens, arc beina disenfranchised for ten 
years and, at the same timo, It ia beina 
said that they have been detected to be 
forofsners. HQw will they be then. 

reinstated automatica1Jy in the Jist of 
voters? It does not make en) sense at 
aJJ. You may do anylhin1 to aive statu-
tory form to an ilJogicaJ accord, that 
is a different matter, but · since the House 
• 1s expected to pass this, so I am opposing 
it here itscJf.. · 

SHRI IiASUDEB ACHARTA Qian;. 
kura) : Sir, I oppose the Introduction of 
this particular Bi11 because this Bill is not 
only undemocratic but it is unconstitutional 
also. Citizens wiJJ have nU riahts-riaht 
to Jiv·e. right to employment a_nd every-
thing-but they wil not have an) right 
to exercise their francbj~e and that too 
for ten years •••. (lnt~rruptlon). 

SHRI INDRAJIT GUPTA ~ Only 
after this election. In thit e1ection they 
will vote anc;l after th.ii\ they will not vote. 

SHRI BASUDEB ACHAR.IA : This, 
I think, will affect Jots of peop]e who 
came to Ass=lrn between 19 66 and 1971 • 
( I 11terrupt ion) 

MR. SPEAKER : Don't ao into all 
that. Just put a few words. 

SHRI BASUDEl:I ACHARJA : Thnt 
shows that it is uneonstitut ional and 
undemocratic. 

) 

This bas also str coathencd the sece~-
sionist forces in Assam. When these 
forc e~ were being jsolated, this . Accord 
was hurride'ly made. Now these scccHio-
nist rorces have been strenpthened in 
Assam. We are opposing tho inlroduction 
of this particu1at Bill because as a 
result of this some citizens of the country 
will have an rights except the riaht to 
franchise. 

SHRJ ANIL BASU (Arambagh): I am 
also of the same view as my learned 
friend just now has expressed. 

SHRI O.M. DANA TW ALLA (Pori-
nan i) : I rise to oppose the introduction 
of this Bi11. I do uuderstand that tbia 
Bil1 amending the Citizenship Act i1 for 
the purpo1e of Implementation or the 
AHam Accord, but I m111t mate it ,-ery 
clear without 1oin1 into dotail1 that tbc 
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Assam Accord and the provisions of this 
BiJJ are a betrayal of the minorities in 
Assam. Now we have this motivated io· 
rrovation that for a period of ten years 
.aome personc; wiJJ have · all rights but no 
rilht to vote. There can be no basis for 
such a thing. Prior to this period they 
have beeo voting and aft er ten years also 
they will . continue to vote. There is 
absolutely no bosis for providing that for 
ten years period they wiJJ have no right 
to -vote. This is totally arbitrary and is 
betrayal of the minorities for tbe purpose or appeasement of the aaitationists over 
there. I therefore, say that this is also 
a neaalion of the decision of this very 
House represented in the passage of the 
Illegal Immigrants (Determination by Tri· 
buoal) Act. This House .had passed that · 
Act. Aod as a result or the Act 1971 was 
adopted as the base year for all pratical 
purposes, incluJing the right· ,to vote in 
elections. Therefore, this BiH is totally 
llrbitrary in nature without any basis what-
soever and h a betrayal of the minorities. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : We are opposing its introduc-
tion not to oppose certain rights J that ere 
aoina to -be given to certain sections of 
the people as mc.ntioncd in tbe Bill. 
ActunJly all these riabts that this Bill 
seeks to give to them are beiaa enjoyed 
by fbcm. ActuaJly this BiJJ is now going 
to formalise that particular undemocra· 
fig provision which seeks to take away 
voting right of certain citizens. It is not· 
a aood Bill as it intends to be. The 
question is how can there be two types of 
citiz.oos in the country some without 
voting ri&hts? It is totally discriminat-
ioa, ~ndemocratic and unconsitutional a~ 
explained by Shri Amal Datta referrin1 
to provilion 376 of the Constitution. All 
accords are not iooa and Assam Accord 
is more a di ... cord than an Accord. That 
i, why we oppose it very much even 
durina the time of its introduction. 

THB MINISTER OF HOMB AFFAIRS 
(SHRI S.B. CHAV AN) : 'Sir, I have not 
been abJt to understand the purpose 
behind the oppositioo which has beon 
expressed b)' some of the bon. Members. 

· SHIU O.M. BANATWALLA: We 
lbould be allowed to explain our 1taa~ 
furtboi if 1ou waat, 

SHRI S.B. CHAVAN : When the Bill 
comes at the .consideration staget certainly 
you wiH have your fulJ opportunity to 
e"plain your point of view. but this is a 
very strange way. It is Faid minorities need 
to be protected and alJ kinds of things arc 
beini stated here. Sir, the agitation was 
goinJ on for a considerable time in Assam 
and ao amicable soJutiC'D was found and an 
agreement was reached not · to the satis· 
faction o f a II ... 

SHIU AMAL DATTA : It is not a 
Solution. 

• 
SHRJ S.B. CHA VAN : I cao well 

appreciate the anxiely of some of the hon. 
Members in regard to the kind of 'p1 opa-
ganda whith wes goinp on that is the 
minorities are not going to get anything 
out of the Accord, but since this BiU is now 
bei~g introduc,ed, I can also wcJJ appreciate 
your anxiety that this wi11 create problems 
for $ome of the Opposition parties. That 
is why they are interested in opposing the 
Bill. There js no queHion of risina ally 
J egal or constitutional issue over it. In fact, 
we bad consulted the Law Ministry in this 
respect and I don"t think there is any point 
about raising any Constitutional issue over 
it. (Tuter,uptions> I have heard you. I don't 
tb;iok there is any need for me to explain 
aoY,thina more. 

SHRI BASUDBH ACHARIA : 
unconsdtutjona1. 

SHRI S.B. CHAVAN : I request that 
the Motion moved by me may be accepted 
bY the Houac. 

Mr. SPEAKER : The 

"That 1 cave be granted to introduce 
a Bill further to amend the Citizen-
ship Act, 19SS." 

TIN m•ilon was adopt~d. 

S.B. 
the Bill. 
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[ Tran~lation] 

(I) Immediate effective steps needed 
to check traffic Congestion In various 

parts of Delbl 

SHRI JAi PRAKASH AGARWAL 
(Cbandni Chowk) ' : l want to raise the 
following matter of urgent public impor-
tance in the House. 

[MR. DEPUTY SPEAKER in tht Chair] 

The traffic problem in Delhi is be .. · 
coming acut c day by day. It bas bc4,n my 
own eiperience that if one has to go · to 
New Delhi, East Delhi (Trans Yamuna) 
and other places from any part of the 
walled city of Delhi, he is held .up due to 
the congestion of the trafrc. It happens 
occasionalJy that those people who have to 
catch train from the station to attend some 
urgent work or have to caich flight, .are 
unable to reach in tirn~. The traffic pro· 
blem is even more acute in Chandni 
Chowk. Khari Baoli and around the old 
Delhi Railway Station. If you want t'o 
have a look of the ' traffic jam, then you 
should use the old Rai(..cum-road bridge 
t-o go to Trans-Yarouna. If not more, it 
takes 1 S to 25 minutes to cross that 
bridge. Similar is 'the condition in Darya. 
1anj. The condition further deteriorates 
near I.T.O. crossing. School lane bridge 
is also not being used fuHy due to the 
heavy conae'>tion or traffic at the ctossina 
of Barakhamba road. 

Although it is true that number of fty. 
overs were constructed during Asiad-82 
and a new brid,e is also under construe· 
tion over Yamuna, even then I urae the 
Government that taking into consideration 
the growins population of Dolhi, there is 
nrgent need to take effective steps in this 
directloo. 

(ii) Financial aaistance to village 
panchayats for purcbaslne T. V. sets 

for the benefit or ,maaer1 
SHRI K. N. PRADHAN (Bltopal) : 

Mr, Deputy S~ker, Sir; wo have to tako 

the oountry on the path of prosrcss speed• 
ily. For this it is necessary to utilize science 
and technology to the maxitnum so that 
we may make progress in every field. For 
strengtheoing the fense of unity aod inte· 
gritJ i11 the country and to put check& on 
the vested interests against taking advan• 
tage from the ignorance of Jhe p~opl e, 
1t is necessary that the peopJe of tho 
country, majority of whom are livina in 
t.he villages, are apprised fully of our 
plans aod programmes 10 that they could 
prepare themselves mentallr for the 
progress. 

For this television is the most etJcc:t ive • 
medium. The late Shrimati Indira Gandhi 
bard initiated the expansion programme of 
television speedily. It is necessary to ex· 
pand the facilities of television immediately 
in the rcmainina parts of the country. 
The people of the villaaes ·are not aettina 
the benofit of television in the ruraJ sreas 
fulJy, because they are not. in a position 
to purchase television sot1 due to poverty. 
The economic condition of the village 
pancbayats is also not very sood; The 
Central Government should therefore give 
araats to the villa1e pancbayats for the 
purchase or television sets so th11t they 
may instal television sets at the public 
places and the rural people couJd bo 
benefited from them. 

(IU) Need to ensure timel)' payment 
to the weavers of Kballlabad and to 

set up a trainln1 centre for them 

DR. CHANDRA SHBKHAR TRI· 
PATHI (Kbalilabad) ; Government have 
indeed dono a commendable job by givinf 
top priority to the cloth manufactured in 
the bandloom sector under the new teX• 
tile policy. In this context, I would like 
to draw the attention of tho Government 
to the major problems of the weavers of 
my parliamentary constituency, Khalilabad 
which is situated in the district of Basll in 
Uttar Pradesh and where Kabir attained 
salvation at Maahar town. Lakhs of 
weaver• live in Kbalilabad, Amardoma. 
Mebandawal, Dharamsiobwa Satha, 
Kbesarba and other area,. Handloom ia 
tlttir 0017 sour;o of livolibood. Tb;lt 



361 Matt,rs Unds, 

pJight also needs attention. It has to be 
mentioned special)y here that the Hand· 
loom Corporotion does not pay the price 
of the producls purchased from the poor 
weavers for months together on tbe pJea 
that the Corproation has not received 
subsidy fr. m the Central Government and 
the Corporation hai also totally failed to 
supply the yarn of that category accordina 
to the requirements of the weavers. 
These weavers have been usinK old tcchni· 
ques in producing cloth as a result of 
which they are unable· to compct c in the 
world market in this modern, progressive 
age or competition. Under such circum-
stances it is necessary to open a training 
centre to save the livelihood of lakhs of 
weavers as aJso to modernise the t,and· 
loom sector. 

I ,would, therefore, like to urge the 
hon. Mioistcr to ens ore timely payment 
of the price of the products purchased 
from these weavers. Also a training 
centre should be opened immediateJy in 
order to trnin the weavers in Khalilabad 
and impart them latest know-how in the 
field. 

[Engl;sh] 

(iv) Need to take ste))s for purchase 
of Cotton by Cotton Corporation of 
Indfa and release the export quota 
of Cotton to enable fhe growers to 

set remonerative price 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada) : Cotton growers in 
Aodhra Pradesh are very much agitated 
because cotton pr ices have gon c down 
ver) much compared to the last seasoD. 
Cotton Corporation of India has not been 
purcba,ing cotto, as a result of which 
middle men are exploiting the srowcrs. 
The same situation is prth'ailing in Punjab 
too. Hence the Government of India 
should ask CCI to start purcbasina opera· 
tions. Government should also Telease 
the export quota of cotton to all the 
cotton arowina States to enable the 1ro· 
wcr to get better price. The Government 
should aive up import of short staple 
QQtton, 
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(v) Pitiable condition of labourers fn 
dHrt.rent parts of the counCry and 
need to take necessary remedial 
measurts to save tile labourers 
intending to go abroad from 

cheating and fraud 

SHRl SOMNATH RATH (Aska) : 
Thousands of Labo·~rers from different parts 
of India, mostly from Ori!sa, taken by 
Contractors to work in U.P. at Uttarkasi 
aod other places are subjeete~ to iobuD"lan 
atrocities and torture. This has come to 
light by the observation or the Hon'ble 
Supereme Court basing on the Report of a 
District Judge. The labourers are not 
even ~iven the minimum wages and kept 
in a very unhygienic conditions. Even the 
women labourers are made work uncer 
heaJtb hazardous conditions. Exp1oitation 
and ill-treatment to 1·he labourers are 
agitating the minds of gcnernJ public since 
)CIDS • 

The labourers sent abroad are much 
expJoited and tortured~ The labourers are 
recruited through unautbo1ised arents 
rnakirig them stranded at DeJhi for months 
togelher and heav-y amounts are extracted 
from them, having allured to send them 
abroad. To solve ·the problem!' the 
Government sbouJd .have a Corporation at 
&be Central as well as at tbe State levels. 
The State-owned Manpower Corporations 
may be established and activised to curb 
the maJpracticcs of cheating and fraud. 
The Labour Advisory Committees at the 
Central as well as State levels be formed 
invol\.'ing peoples' representatives for the 
benefit of 1he Jabourers. The Central 
Department of Labour is to be congratula· 
ted for having taken some steps, but 
required to take immediate stringent steps 
for the implementation and if neceHarr. 
acts may be enacted. 

(vi) Dcma11d foT a ,eperete reeion 
for n1eteorologic11I offices lo Orisr.a 
and for bifuritaCing the adDJiDisfra· 
t1,e channel from Realonal Centre, 

Calcutta 

SHRI CHINTAMANI PANIGRAHI 
(Bbubaneswar) : India McteoroloalcaJ 
Department under the Ministry of Scien'4t 
aad Tc~baolou i1 now divid ~d into 8w 
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ad111ioistrativ• zones, namely, New Delhi, 
M.adraa, Nagpur, Bombay and Calcutta, 
And each zone has been placed under the 
direct administration of Regional Director. 

AJJ the Statos of Eastern and North 
Eastern · regions including AndJman and 
Nicobar I:\la'ldS are placed under Calcutta 
region. 

.... 
State capitals of Bihar, Orissa aod 

A,sa n are declared as Meteorolo11icaJ 
Centres whose admi11istrators arc nearly 
equal to the Directors placed at different 
regions. 

Meteocological Centre, Bhubaoeswar, 
which is being under the control of one 
Director who is being entrusted to look 
onty into the technical difficulties of the 
Meteorological Centre of the State, who 
has not _been given even lbc minimum 
administrative powers to run the tecbni. 
cal works of the Observatories in the 
different corners of Orissa. 

T.A./D.A. and medical claims are 
being drawn at Calcutta. Such claims are 
lying in arrears for several months. 

The staff of the entire Eastern Rea ion 
cxceplin& Calcutta· arc ~uffering a lot 
because of the transfer policy decided on 
the basis of popular/less popular and no 
popular regions. 

Opening of Meteorological Observa-
tories at Keoojh:ir and ChanJabalis in 
Orissa have been delayed for seven years 
altbou11h in a particular State such Obs er· 
vatorics are beans opened io quick 
aucccssioo. 

Keeping all these difficulties in view, 
I urge upon tho Minister for Science and 
Tccbnolo&Y to take necessary steps to 
make a sepcrate region for tbe Metcoro-
loaical Offices in Orissa and to bifurca1e 
the administrative c:bannel from Regional 
Ceotrc, Catcuua. 

<,U) Need to pro,Jde more funds 
for Improvement of slums in Naa-

pur in Mabaralbtra 

SHRI BANWARI LAL PUROHJT 
(Na1pur) : Mr. Dopul)'•Spoakcr, Sir1 tbt 

probl~m of slums in the. country is very 
alarming. Government is trying its level 
best to provide adequate assistance to tho 
slum dwellers io the country. The fund• 
allocated to Maharashtra State for the 
improvement of slums for the Sev entb Five 
Year Plan arc very meagre. 

Central Government may nC'lt be aware 
that more than S lakb people live in slums 
a lone at Nagpur in Maharashtra State • 
Government of Maharashtra used to pro-
vide more than Rs. I crorc aonuallv for 
the imProvgment of miserable conditi.~n of 
slum dwellers. But it is very unfortunate 
to say that this time it has be eo dt asti· 
calJy reduced to almost S \J % . which is 
quit c inadequate. 

There is tremendous need ror more 
assist:ince. Central Government should 
either direct the Maharashtra Government 
to provide Rs. 2 crores immediately for 
the slum dwellers or Central Goveramcnt 
should provide the proposed assi,tancc to 
Nagpur. 

(viii) Need for frnposing immediate 
ban on the advertisement of Cigaret-

tes in newspapers etc. 

SHRI V.S. K'tISHNA IYER (Baoaa· 
lot e South) : Mr. Depuly·Spcaker, Sir, 
the World Health Oraanisation bas ex-
pressed serious concc10 at the 8rowina 
addiction to cigarette smoking. The 
World Health Orgaoisatioo has warned 
of the dangers of the Lung Cancer caused 
by the smokina habit; 

Advertisement of cigarettes in oews• 
papers and periodicals and in waJI posters 
and hoardioas have been very effective in 
epreadina the habit of smok ioa cieare-
ttt1. 

Thcrt is already a ban oo advertise-
ment of J iguor ·and other iotoxicants in 
ncwspape1s and periodicals. It ia very 
qecessary that there shQuld be a simllar 
ban on advertisement of ciBarettes in 
newpapers, periodicals, wall poster'1 
advtrtiscment hoardioa, calenders clc, 

It is necesaary that immediate action 
ebould be takeo to ban advcniscment or 
,iaarcttea in an) form. ----
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UNIT TRUST OF INDIA (AMEN-
DMENT) BILL 

[&gllsh] 

MR.. DEPUTY-SPEAKER The 
House will now take up the Unit Trust 
of India (Amendment) Brn. As this is 
the flrst sitting of the House in this Session 
and in view of the intervening holidays, 
the Speaker. as a special case. allowed 
amendments for which notice have been 
aiven by the following Membeu up to 
1 J.00 hours today to betmoved : 

Shri C. Madhav Rcddi. 

Shri Mool Chand Daaa. 

3. Sbri E.A. Reddy. 

fHB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :  I bea to move : 

"That the Bill further to :Amend 
the Unit Trust of India Act, 1963, 
be taken 'into consideration/" 

As the hon. Members ere aware, the 
Unit T.rust "f Iodia was· establi&hcd in the 
·Public sector as a Corporotion on February 
1, 19,4 under the Uoit Trust of fndia 
Act, 1963. The ma,in objective of the 
Truat nre to encourage savins and invest-
ment aod to provide participa•ion to the 
unit b Jlders •n the income, profits and 
1ain accruina to the Trust from the acqui-
1ition, holding, management and diaposa1 
of aecuriJiel. During the last 21 years of 
its opcrat ion_, the Trust has achieved 
consictorable growth in its size and area 
of activities. The kfOSS aal e1 under all 
the 1ehcmc1 of tho Trust ioc:reased from 
RI. 19 crores in 1964-6S to Ra. 756 crores 
during the year ended 30th June, 1985. 
Similarly, the iovestible reaource1 of tbc 
Ttaall under all the schemes increased 
from R.s. 2 S erorcs in 19 64-6 S to Rs. 
2,210 crores in 1914-85. The number 
of a•ita boldioa aocounts under all the 
1cbemes also recorded a substantial arowth 
fl"OID 1.3 J lakbt in I 964·6S to 17 lakha 
•n 1184-85, of tlieac. ,mall unit bolder• 
with inv•tment of Jb. 1 O,O&JO and below 

(Amdt.) Bill 

account for about A7 %. The investment 
in Units provides complete safety, easy 
encashability and high .-eturn, to the unit· 
hoJders. The small investor can thus invest 
in units without any risk or Joss or capital. 
The Trust has also been able to give 
hhrher returns to the Unit .. holdcrs by stop· 
pin1 up the divident on it~ main scheme. 
namely, Unit Scheme. 1964, from 6.1 % 
in 1964-6, to 14. 2S % in J 98 4·85. 

The srowth in the inve~tib1 e resources 
of the Trust since 1980-81 has been sub-
stantia 1. From Rs. S2 3 cro~es in J 980· 
81, the investib1e resources · went up to 
N.i:t. 1,261 crores in J983. 84 and have 
further increased to Rs. 2, 21 O crores jn 
198 4·85. In the context or the growth 
of the Trust, the ex'isting investment 
outlets available to the Trust have been 
fc1t to be somewhat narrow and restrictive. 
It has also been felt "that the Unit Trust 
of India should now grow · into a multi• 
dimensional financial institution by diver-
sifyina its rote. Both these objectives 
are sought to be achieved through the pro· 
posed amendments. 

4. The proposed amendment Bill 
seeks to widen the definition of "securi· 
tic's" under Section 2 (i) of the Unit 
Trost of India Act, in order to provide 
Jarae~ investment outlets to the Trust. The 
Bill would also enable the Trust to take 
up new activities such as : 

(A) Granting of loans directly which 
under the present Act is not 
f casibJe. This wi11 simplify the 
procedure of advancing loan in 
consortium finance also; 

(B) Acceptio1, discounting or re-
discounHng Bills of Exchange; 

(C) Leasing finance; 

(D) Acquiring and sell1n1 immovale 
property and ftoancina housin1 
sector; and 

Providing merchant banking 
and investment advisory •· 
vices; 

(f) Issuing Units in certain desiana· 
t ed f oreian currencies and to 
coun•l non-res ident1 io in ~est-



!61 Unit Trust of NOVBMBl!I l 8, 1985 India (Amdt,) Bill 

[Shri Janardhana PooJary] 
ments and to act as a trustee 
for portfolio manaacJMnt of 
lnvc1tments of persons resident 
outside India. 

These and other consequential amend .. 
ments which are incorporated in the BUI 
would enable the Trust to effectively de· 
ploy Its growing invest ab] e resources and 
become an Important financial institution 
In the years to come. 

s. UTI, as one of the premier finan· 
cial investment iostitutf ons has a good 
track record of the performance. The 
gross income of the trust has increased 
from Rs. l..53 crores in 1965 to Rs. 
2S1.0S crores in 198S. The aross inco~e 
In 1965 represents an increase of 80 % 
over the previous yca1 1s income of Rs. 
J 43 crores in 19 84-85. UTl is also a 
financially wel I managed and strong 
Institution with reserves and provisions 
standing at Rs. 298.47 crorcs as on 30th 
June. 1985. This rcpres ents an increase 
of 98.9 % over the previous year's level 
of Rs. 150 crores. Further, the service! 
provided to the Unit ho~ders are prompt 
and efficient. The dividend is declared 
on the last day of the financial year and 
the despatch of dividend warrants begins 
within ~ two weeks thereafter. UTI bas 
also initiated ~teps to populari1e Units in 
the rural areas and among special groups 
such as defence personnel. It ia the inten· 
tion of the Government that this unique 
jnstitution shoold be further strengthened 
and enabled to take a number of new act i· 
vities. 

MR.. DEPUTY SPEAKER : Motion 
moved: 

.. That the BiH further to amend 
and Uni Trust of India Act. 
1963, be taken into considcra· 
tion" 

SHRI C. MADHAV REDDI (Ad.labad): 
Sir, I rise to oppose this Bill. Ordinarily. 
thit Bill should have received the support 
from all sections of this House. But, 
unfortunately, there are certain SectJons, 
certain Clauses in the Bill, which do not 
dcterve to be supported. 

It look• u if ft is an lnnocuoua Bill 

ntended only to provide new channel• of 
invcetment for the Unit Trust or India 
which has got lot of investibJ e fund• today 
at· its dilpo&al. I a1ree with the hon. 
Minisctr that during the last 21 years, 
the Unit Trust has arown enormously and 
it has accumulated lot or fnveetible lundt 
and today it is feelin11 suffocated because 
it has no avenues or loveatment. At tho 
time when the original Bill was introduced, 
the Unit Trust or India Act was paBSed, 
certain restrictions were imposed on the 
channels of investment and · J feel that 
these are the restrictions which should 
continue to 111ide the policies of invest• 
ment of the Unit Trust of India. The 
framtrs of the BiJl in those days, in 
their wisdom, tbouaht that the Uuit Trust 
or India should not' become another 
broker. It should grow into a powerful 
financial institution capable of contribu· 
tins to the indu&trial development of the 
country. One of the restrictions which 

· was imposed in those days was contail:.ed 
in Section 19 that it should not enter 
into real Estate business, purchasing 
of land or any other property; sellioa of 
these lands and so on and so forth. 

I feel that today we are opening the 
floodgate, by amending section 19, rather 
by insertin" a new section 19; we are 
opening the ftoodgates. by allowina 
the l.Jnit Trust of India to inve1t funds in 
more lucrative channels, not necessarily 
developmental cbaoncls, Just now the 
Minister was enumerating these lucrative 
channels; he bas said that they arc 1oin1 
to in,·cst in real estate, in construction 
business, even in bullions; then the 
funds arc aolng to be invested in certain 
other items alao 1uch as purchuina of 
Bills, Hundis, etc. These are functions 
which bad been aasianed to banks and 
the)' are doing v cry well. These are 
fuoction1 which are neccsmry for provid· 
in& workina capital funds to industries, 
and these functions are beina very ably 
discbaracd by the bankioa institutions; 
because they have branches everywhere. 
they can supervise the accounts of the 
clients and they can control the transac-
tion, very well. There ii no need for 
an institution of this type, which is an 
all India Public Financial institution, to 
10 into tho day· to-day functionin1 or 
inch1suits al"d fr ance fur df 11 9,orkir.1 
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.capital fund,. I am aware that this 
institution is sufforina from over-capitaU· 
sstion. It baa accumulated profits, it 
baa aceumulated investible funds. Because 
it bas accumulsted investible funds, you 
are now thinking of diverting these funds 
to non-productive channels. Can't we 
think or prcductive cbanneJs ? It is a 
very typical example of our Indian econo-
my whc?re the1 e are Jot of contradic· 
tions. 

While on the one hand we do not 
have funds to invest in major projects 
like the Visakhapatnam Steel Plant or 
the A1umioium Plant or any other major 
project - we are facing serious resource 
constraints; we are cutting our expendi· 
ture on these development projects on 
the other band, bere is a flnancia1 insti· 
tution fully controlled by the Government 
which has enormous sttrplus funds which 
we do not want to invest for the develop-
ment or the country. It is a contradiction. 
J am Just reminded of the surarcane 
prices : the sugarcane today is selling io 
the market at throwaway prices, but on 
the other hand the price of suaar is sky-
ro~ketiog:. These· contradictions have 
to be removed. We have to see that an 
institution Jike the Unit Trust or India, 
wbicb is a premier public financial institu· 

tion like the IDBI or the ICICI, plays a 
more effe~tive role in the development 
or the country, by helping indostrialisa· 
tioo in this country. 

Let us sec tho performance of U.T.I. 
In spite or clear instructions, clear direc-
tives, which were given by the framers 
of the Bil) to tho UTI, already several 
distortions have taken place. The UTI 
has; more or Jess, worked as a bip broker, 
as a bi1 brother of brokers. They have 
given lot of scope to the growth of big 
business which is contro11ed by the mono-
poliats. It is no longer helping the sma 1J 
investors. · But certainly it is mobilising 
the saviop of the small in~eston. Just 
now the Minister baa said that 87 p:r-
cent of the investment is comin1 from 
the small investors, the UDit-holdc:l'I. But 
whc-ro is the investment 1oin1? lt has 
qot aone to the 1maH man; it has 1one 
mauoly to tbc, bi& b..._lnc11. If the id:a 

. is only to make money, certainly you can 
mate money io many ways. I am al10 

aware of the thinking of the Unit Trust 
.of India Board. They want to go in for 
even call-money market. 

Overnight, funds are required for wb ich 
a very high rate or interest is available. In 
Bombay, if you have ten crores of rupees 
immedhttely 10 be invested, overnight you 
can get l % or more i.e. Rs. l million 
straightaway just for investing funds for 
one night, for one day. This overnight call 
money market today is very Jucrative. 
Certainly. you do not want these funds to 
go for investment like this, l know that 
these funds may po to the private sector, 
the funds may go to the inter-corporate 
overnight ca11 money market. 

Even then I feel that this is not a v~ry 
desirable channel or invcstm,nt and 
Clause-5 of this BilJ does not de~erve to be 
supported. CJause.s does the main mis-
chief. Thne aie three important nmend-
ment~ which are being proprosed in this 
Bil1. One is Clause·S which gives new 
channcJs of investmrnt to the UTI and 
another is with rtgard to manaiemcnt of 
the investments by the overseas Indians. I 
have no objection to the later, certainly 
this is a desirable amendment, that shouJd 
be accepted. The third amendment is w]1h 
reaard to the Unit 1rust's claims to be 
manaaed. Enforcement of claims of the 
U. T. I. is also a very desira b I e amendm eot. 
But the objection is with regard to the main 
amendment because the memorandum of 
Objects and Reasons clearly ~ays the prin-
cipa I object or the Bill is to widen the 
scope of the business which the Trust can 
transact to enable the Trust to effectively 
cbannlise the funds mobilised by it from 
the public into more productive investment. 
If tbe Finance Minister feel~ that purchas-
ing land&, aoing in for Real Estate is rca1ly 
more productive investment, I have to be 
enliahtened more on the new economic 
poJic:y of this Govcrnmen t. ls it the new 
economic poJicy of the Government to seo 
that you encourage the unproductive 
expenditure by the major financ ial institu-
tions ? Now Sir, what is a Unit TruFt ? 
It has been e11tplain ed to u~ just now by the 
Minister that all small investors join 
toaetber and . purchase the units of the 
U.T.I. they cannot go and purchase rhe 
1bare1 themselves. The Uoit Tru&t act1 as 
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a aurropte investor on behalf or the unit 
holders. 'l'hat is the main thing. Today, 
unfortunately, we have not very many 
inatitutions of this type. Because we do 
not have such institutions today in our 
country, the chit funds have taken the 
lead. In England there are 300 unit trusts 
like 1bis and they are mobilising the rcsour· 
ces which go for the productive channels. 

In India this role has been given to the 
chit funds where crores of rupees are mobi· 
Jlsed from the small people and not 
invested in the productive channels. That 
apart. today we have neglected this in1tilu· 
tion. But lt grew by itself because of the 
inner dynamism that this type of invest-
ment bas got in our economy. I am very 
happy about it. A time has come when we 
have to think very seriously to see that this 
institution becomes reaJly dynemic institu· 
tion, inve~ting for tho development of the 
country. 

Now Sir; 1 am aoing to suggest the 
channels open to us for investment. The 
most important gap today in the industrial 
development or the country is the Jaw of 
public contribution for development. The 
Minister will agree that after the buoyancy 
of the market this year the companies are 
able to yet a lot of public subscriptions. As 
a matter or fact, the companies arc gettina 
over-subscriptions. Sometime& twice, thrice, 
several times and they have to return the 
capital to the public. But what are these 
companies? Many of these companies nre 
the companies started by the bia business. 

13.00 bre. 

Many of these companies are successf u1 
companies which have alrcad)' established 
a name in the market and ... 

MR. DEPUTY SPEAKER: Please 
conclude now. 

SHRI C. MADHA V REDDI : I will 
take some more time, Sir. It is such an 
Important Bill. There are oot many mem· 
hers to speak. 

MR. DEPUTY SPEAKER : You may 
take one or two minutes more and 
plea~c conclude now, 

SHRI C. MADHAV REDDI: I would 
like to be on my leas and continue. 

MR. DEPUTY SPEAKER : Many mem-
bers have given their names. Mr. Ayyapu 
Reddy from your Party has 4lso aiven his 
name. 

SHRI C. MADHA V REDD! : I wa1 
pointing out the serious gap in to-day's 
public financing... , 

MR. DEPUTY SPEAKER : As you 
want more time-, we will now adjourn for 
lunch and meet at 2 p.rn. 

13.01 hrs. 

Th~ Lok Sabha then · Adjourned for TAnch 
tlll Pourtetn of th~ Clock. 

The Lok Sabha re-assembled 1rte.r Lundi 
at Seven minutes past Fourfeen or the 

Clock. 

[MR. PEPUTY-SPEAKER- in 11,, -
CAalrJ 

UNIT TRUST OF INDIA (AMEND-
MENT) BILL-Contd. 

[Englfsl,J 

MR; DEPUTY ·SPEAKER Shri 
Mrdhnva Reddi to continue his speech. 

SHR I C. MADHAV REDD I (Adila· 
bad) : Sir, I was talkioa about productive 
channels available in U.T.I. ·for investors 
and in this connection I was mentionio1 
about the aap which today exists in the 
induttrial finance, in the sense that the 
market is very buoyant, the companies are 
able to aet subscriptions, rather they are 
being O'f'er.subscribed. But even then It is 
not all lhe companies which are being 
permitted to go to the market because for 
going to the market the main hurdle before 
the companfea, particularly the 'medium 
companies, Is that thelr public Issue to be 
under-written b7 broken, banken, or t,y 
any all-India financial tn1titutlon1. Tbete 
companies do not have tbe im11c to ontor 
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the market. Th! share matket is closed for 
them. The p~ople are prepared to subscribe 
to a'1y good comp1ny, to any good project. 
Today if you go to the public, the public 
issue will be subscribed without any difficulty 
thanks to certain policies, concessitins given 
to the tax·payers. But the main difficulty 
is tbht when you go to an investor, when 
you go to a broker or a bank to under-
write the equities, they refuse to under· 
write the issue:; and unle.,s the public issues 
are underwittcn, you cannot go to the 
public. In this connection, I am reminded 
or a saying in Hindi : Bhagwar, to vardan 
dena chahata l1ai lekin pujari mandir men 
aane nahin deta hai. I do not mean this 
poojari. The public is prepared to subs· 
cribe to the equity of any company. But 
unless the equities are under-written by 
brokers, U.T.I. or IDBI, these medium 
~ompanies cannot go to the public. There 
is a aood investment channel open today 
for the UT! to take up and this is going to 
help all he medium companies to so to the 
public aad get enough subscriptions. 

I thiok that you should seriously think 
of introducing this functio_n; the UT! should 
become a very major under~writing institu· 
ti on for the public issues. This is a major 
channel which would be helpful for the 
pevcJopment of the industries. 

Comina to the other points that were 
. raised by the Minister, the UTI has 1ot 
teoougb capital today; Rs.2200 crores of 

investible funds, and by the end of this 
year, it is e"pected that this will increase 
to about Rs. 3000 crores. When'tbis level 
of investment is available for the develop. 
ment of the country, w~ should tap this 
iource aud uti1ise it for the productive 
purpose. 

ID this connection, I would like to 
point out that in the p:ist, the UTI had 
been investing mostly in the lucrative 
ventures, the companies which have got 
very gooJ name, where they can get good 
dividend aod so on whil~ I do not want the 
Government to make U fl a milch cow for 
its needs and go on usina these fuods, 
because Governm ent needs are unlimited, 
but at the same lime, I want that Govern· 
mont mould not suffer because of lack of 
iDv11tmcnt for major prgducctv, prQjaGtl. I 

feel that the UTJ should be gi,en a func-
tion of acting as a catalyst for the public 
sector, to tap more capital from the public. 
We have to think seriously giving permis-
sion to the Government companies, public 
sector institutions to go to public and for 
goin1 to public, tJ-e UTJ can play a very 
efl'ecijve role. 

Another point which I would like to 
mention is that the UTI activities are con· 
fined tC' the big cities, metropolitan centres 
like Bombay, Calcutta, Madras etc. A ,ast 
rural market is available where the UTI 
functioning is almost oil. I have seen the 
Hst of unit boJders of various schemes 
and I find th ~t ninety per cent of the unit 
holden arc from the areas like Ahmeda-
bad, Bombay and other such places. Even 
though the UTI bas got branches at some 
places and they have aot some agents, but 
they are oot operating in the small areas, 
rural areas over the entire country. Some-
thing should be done to see that the · UTI 
expands its operation and mobilises the 
fun1s from the small people. 

In this connection, I whouJd like to 
mention that recently, the Government of 
India in the Ministry of' Finance, Reserve 
Baok and the IDBI reduced the debt-equity 
ratio for loangiog the medium companies 
for their projects. Previously, the debt-
equity ratio was 2:1, today, it bai become 
1 t : 1. In other words today because of 
the reduced debt-equity ratio, the promoters 
have to invest 1nore than what they used to 
do. And this has been done because the 
Government thought that becaus c of· the 
ta~ concession• etc.; th c mark et is buoyant 
and it would be possible for the peop]e to 
mobilise the resources from the public. but 
when we 10 to the publjc, we are not able 
to mobilise because our issues are not 
beina under·wdtteo. It becomes therefore, 
very relevant that the UTI should play a 
Yery eft"ective role as an uoder-writin1 
agency in this country and give up tbc 
aecuritY·oriented policy of iocvestmeot 
to-day where lhere is a risk, UTI is not 
prepared to ao. 

The; UTI will invest where there is a 
hundred per cent security and that its 
investment is not 1olo1 to get Jess thnt 14 
or 15 per ooat or di,idead. Tbouab 1 koow 
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that UTI is giving dividends, the maximum is 
only about 14 per cent. 1n any case, even 
if you· get more dividends, Jou are not 
going to give it to the unit hoJ_ders. So, you 
should not think of only making more and 
more money by going to certain channels 
only and goiog into competition with the 
banking institutions in the country and 
investing in real estate business or cons-
truction business. The UTI 1bould conccn· 
trate more on the productive. chan~~ls of 
investment and it should use its capual as 
a catalyst for further mol:>ilisation of funds 
from the public. That should be the 
important and dynamic role of the UTI. 

It is on these grounds that I oppose 
this Clause S, which is the main clause, 
and the main objective of the Bill. Because 
I am oppo,io.g this Clause 5, I am forced 
to oppose the entire Bill beca~se Clause S 
is the main clause of Jbe Bill. I have a 
motion before this House that the Bill ~ay 
be referred to a Joint Seelct Committee 
because it is only there, we are going to 
e"amine the Bill thoroughly. 

MR. DEPUTY SPEAKER ; You h•ve 
not siven any motion. 

SHRI C. MADHAV REDDI: I have 
aiven Sir, There is an amendment. 

1,.1, hr•. 
INTRODUCTION OF NEW 

MINISTEkS 

[English] 

THE MINISTER OF PA.RLIAMEN-
TARY AFFAIKS AND TOURISM (SHRI 
H.K.L. BHAGAT) : I have great pleasure 
in introducing to you and through you to 
the House, my colleaaues who have been 
appointed as Ministers : 

Shri Narayan Dutt Tiwari : The Minis· 
ter of Industry. 

Sbri M. Arunachalam : The Minister 
of State in the Department of Industrial 
Development. - --

14.18 bra. 

UNIT TR.UST OF INDIA (Amendment) 
Blll-contd. 

[ Translation] 

Dr. G.S. RAJHANS (JbacJharpur) : 
Mr. Deputy Speaker, Sir, just now one of 
our colleagues has spoken in detail about 
the unit trust. He bas said that the unit 
trust is going to invest money in the non-
productive items. I cou]d not understand 
this point. I cannot understand bow tho 
construction indu1Jtry could be •non-produc-
tive. The object of the Bill, as is aivcn in 
the statement of Objects and Reasons, is 
as follows : 

[English] 

''The principal objective of the Bill is 
to widen the scope of the buafness 
which the Trust can transact to 
enable the Trust to eff'octlvely 
channelise th\: funds mobilised by it 
from the public into more productive 
investment outlets both in India and 
outsida India. This would provide 
for a aood and growing return to tbo 
unft holder and the Trust would • 
r eatise its objective by optimum 
utilisation of opportunities for 
investment."' 

[Tran~latlon] 

It may in~est in a leasina company or 
in the construction industry or in tho real 
estate, but I think it is doina a aood work. 
The transaction, re&ardfna real estate are 
not increasing in DcJhi, they are iocreasio1 
in the eotir e country. Any Government, 
agency can purchase the real estate and · 
sell it to the people at reasonable prices 
and our boo. colleague should oot have 
aoy objection to it, altboUlb be may have 
hi& own ideas and bis own objectiona. Jo 
my view, the Uni, Trust is doina a commen-
dable job. Very few public sector uni~ in 
\he country have shown IUCb 8 ao<>d per. 
formance aa the Units Trust ha• abown 
during the lut 20 years. It is an example 
which sbow1 that all tbc public aoctor unlts 
are not sbowina bad performaaoo. Tho 
Unit Truat had sold unita worth Ill. 7JQ 
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crores last year. Its sale has increased 
four-fold within three years. It is ao 
achievement in itself. It is not a minor 
acbie-Vement. I would like to subm:t that 
the scope of Unit Trust should be widened. 
Tho Un it Trust does not deserve any sort 
of criticism. 

I agree with one view of the hon. 
Member. He said that there were 400 Unit 
Trusts in England. It ia a fact that there 
are 400 Unit Trusts in England and 600 
in U.S.A. and there is only one Unit Trust 
in our country. The Unit Trust in our 
country is the mooopo1y concern in this 
fie1d. The economists know that there is 
some Jacuna in it. The Unit Trust pays 
dividends in such a way that it stands to 
gaio more as compared to others. What l 
want to say is that if other countries can 
have 400 or· 600 Unit Trusts then why 
could· there not bo 5 or 7 Unit Trusts in 
our country also 1 

There bas been a demand for the 1ast 
many years to set up separate Unit Trust 
on the pattern of the banking system under 
which there are sevet al banks Jike the 
United Commercial Bank, Cnnara Bank 
and many other banks. Separate Unit Trusts 
should be established in the four parts of 
the country and they should be asked to 
compete with one another. Then the re-al 
position of the Unit Tru~t will come out. 
The monopoly status of the Unit Trust 
should be done away with. I am neither a 
supporter of the private sector, nor am I 
its spokesman. But I must say that you 
should allow the Un it Trust to grow in 
competition. Let the' Unit Trust of the 
public sect0r compete with the Unit Trost 
of the private seclor and then see what is 
the rosult. 

It has been said that the Unit Trust 
shou1d not compete with the banks. Why 
2,bould it not compete with the banks ? 
What is the ho.rm in it ? If a bank does 
not compete with another bank, then there 
will not be even so much efficiency which 
is there at prcscn~, If the Unit Trust enters 
into banltiog operations, we should not 
oppose it. Tnc Unit Trust should operate 
in such a way ai to show to the people 
tbat ii is runoin1 due to its efficiency and 
got with tho bclp of tbc Goveromeot. 

A lot has been said about the efficiency 
of the Unit Trust. It is my experience that 
1he peop1 e livin1 in the villages do not 
know even now about the Unit Trust. The 
Unit Trust operates mainly in the bj1 
cities. It operates in some medium size 
cities also. The people of smal I cities and 
villages know Jittle about the Unit Trust. 
You try to make them understand, but 
they do not know anything about it. I am 
saying this from my personal experience. 
If you te11 the villager that the Unit Trust 
has 1>hare9 to offer he will be at once ready 
to buy shares. So, the Unit Trust agents 
should pub1icise it in the real sense. Tb.ere 
is so much money in the viUages thal it can 
be utilised in a very proper way. 

The constituencies of a large number 
of hon. Members fall in the vil1ages. 
Although there is much poverty in the 
vilhges, yet there is a se~tion which has 
ample money. They have. bidden their 
money under the soil or kept it in their 
suitcases. They do not want to deposit it 
in tho banks or in the post offices. If you 
tell them that by investing mone) in the 
Unit Trust, they can earn profit upto 12 to 
1 S per cent and it will be also tax free, 
then they will definitely invest · money in 
the Units. The people will be ready to 
invest ll)POey in the Unit Trust. You have 
given wide publicity to many things in the 
villages and aot success in your aim. The 
family planning programme is one of them. 
Similarly, you shqu1d publicise the Unit 
Trust in the vilJages and tell the people 
that these units are nothing but shares aod 
there is D) particular company involved 
in it and that . they will earn the same 
profits by investing money io it as 1, 
earned by invest ins in big companies. 

You have introduced Uttit·Linked. 
Insurance Sc~eme even today pcopl e have 
IittJe knowledge about it. What I mean to 
say is that the Unit Trust bas done a 
commendab1 e job during the last 20 years 
and it deserves our praise. But now tho 
time has come when several Unit Trusts 
should be set up and there sho1.1ld be 
competition among them so that it may 
stand on its own. There is areat need or 
resources and the funds in the couatry for 
the implementation of planes and I tbiak 
Unit Trust i1 tho best wa1 of ,0Ue,tin1 

.. 
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and depositing money, because people arc 
attracted towards it. This is the only 
oraanisation which has progressed every 
Year. Even the poor man wants that he 
should get eleven ruptes by in\'estiog ten 
rupees and there should abo be no risk to 
his money. No one sho·.1ld lower its value 
to Rs. 8 or Rs. 10 by fraud. It is the 
get1erat impre~sion about the shares that 
the vaJue of ten rupee share might even 
come down to two or five rupees. Some 
malpractices might tuke place in it. But in 
regard to this share the value of ten n•pee 
Unit may rise to cl even rupees, but it can 
not come down to eight' rupees. 

I lhink the Unit Trust should be made 
competitive int 1c real sense and more than 
one Unit should be set up in the country. 
The p1.1bl ic sector should also be given 
permission to establish similar Unit Trusts. 

[English] 

SHRI JAGANNATH RAO (Berhampnr): 
Mr. Deputy Speaker, Sjr : This Bill mainly 
seeks to expand tbe activities of the Unit 
Trust of India. Io doing so, opportunity 
bas been taken to ameod and introduce 
new sectioos, to enable the Trust to func-
tion effeclively, and to realize its invest-
ments in the industri cs. 

The Unit Trust has gained in strength 
and stature. aud has be~om~ very popular 
with the people. But as my friend in the 
opposition has said, it is pop-ular only ii\ 
the matropolitan citi cs and urban areas. 
Efforts should be made to popularise it in 
rural areas, where there is enough scope 
for investment by poor people. Because 
the value of the unit i~ only Rs, 1 o/ ., it is 
open to a lower iocome man and a middle 
income man to . invest in it and he is 
al)sured of a dividend. There is no question 
of a loss, t.l(e in other shareh.:>ldiog, where 
the company may incur losses. Here, there 
is no question of a loss. The dividend last 
year was 10.5 %. Therefore, there will be 
a areater incentive for investment, if you 
popularise it in the rural areas. The 
incentives are given in a way that Rs. :l ,000 
received as dividend from the Units is 
exempt from income tax; and the value of 
Unit~ upto Rt, 35,000 is alao exempt 
from wealth ti&. ao. it ia attraodvo. 

Now, a certain amount of competition 
has entered, because in the last Budget 
prop.Jsa)s, a new scheme has been intro-
duced, viz. the National Savings Certificate 
for a period of seven years, and the maxi-
mum of investment is Rs. 40,000 in se~en 
Years it doubles itself, and becomes Rs. 
80,000/-. It is also exempt from tax. So, 
that will become more attractive, and the 
Unit Trust may uot attract the same 
attention of the people. Therefore, this 
aspect has to be considered. So. I would 
suggest tbat this Rs. 3,000/- exemption 
from ta,c should be ra iscd to at least Rs. 
5 ,000/-; and the Rs. 35 ,000 value of the 
units, in the calculation of nett wealth of 
a person should be increased to al least Rs. 
50,000/-, and !hen you should see how it 

. works. Now you have to regularize the 
tax structure, and rationalize it by giving 
scope for savings in the country. 

This agency is for collection of small 
savjngs. You have done a 1-ood job. This 
wHI contribute to the re~ources of the plan 
which arc badly requ:red. 

lovestments are made in big companies 
and body corporate. They have the facilities 
for institutional finance, Why not the Unit 
Trust coocentrate on devclopjog and assist• 
iog the small sector, handloom sector and 
cottqc industry so that they CJD also come 
up. You must proceed in the whole area 
to advance, to mike your investmentt to 
he]p poorer peop1e or less financially 
strong people, but not look to 1he bis 
companies; they have got the facilities of 
the institutional finance. Wh~reas small 
companies, small people may not get it. 
SmalJ scale sector requires encouragement 
from the aovcrnment; so also the handloom 
sector and so on. I impress upon the 
Minister to look into this aspect also. 

Now, section 19 is being substituted 
by a new section 90, because it &ives 
scope for enlargement of the business not 
only io lo;iia. but outside also. Now, a 
uo it is available to N Rb. The frust 
Management can also operate outside 
India. This is a welcome feature and I 
am sure il will atrri1ct mere foreign exchanao 
from the non·residcot Indians. 

The Bill also seeks to inlroduc:c, a new 
aootioa ltB wbich aav• powo, t.o Tia,, 



3 81 Unit Trust of KARTIKA 27, 1907 (SAKA) Indio (Amdt.) Bill 3 82 

Management to approach the court for the 
issue of attachment before the judgment 
correspordlng to order 38 and the rule of 
the civil procedure code. It a1so moves 
for an interim injunction and also requ,ests 
the court to appoint a Receiver. Therefore, 
the provisions are contained in the civil 
procedure code. It Jnoks as if the Unit 
Trust is a self-contained court. These 
powers are in addition to the powers vested 
in the management under section 69 of the 
Transfer of Proi,erty Act; these powers are 
necessary ~ccause a person who has taken 
advance or loao from the Unit Trust tries 
to dhpo"e of property, eq,uipment and the 
machinery. Thtrefore, they have the power 
to apr,ro:-ch tht court for i.,sue of injunction 
or issue of attachment for judgme_nt. At 
Jea~t, an interfn1 order can be pass·td. 
Then a notice is issued to the respondent. 
Re can appear in the in the sbow-cau"e and 
If the show-cause is valid. it can be diaso-
Jved or the attachment raised. If he is not 
ab1e to sarisfy the court, then the amend-
ment is made absolute and attachment is 
also made. Thc~e powers are necessary. 
In my opinion, these are welcomed amend· 
m ents introduced in the Bill. 

Then section 49 also is being amended 
which sives power of makma regulations. 
Previously. there was no provision that the 
regulation shou'd be placed on the Table 
of the two Houses. Now, that is intro· 
duccd; that is a welcome improvement. 
This 1ives a scope to both the Houses to 
examine the validity of the regulations and 
scope, and if any amendment is sought by 
any member, within 30 days, he should 
come forward 6lnd then the di1cussion will 
take place and then the reguJation deems 
to be valid. 

Sect ion 14 A , is introduced to aive 
power to Chairman in emeraency cases to 
pass an order as the Board would have 
beeo competent to pass and then submit a 
report to the Board to why they have 
passed orders in an urse:it way, manner 
and then get confirmation of the Board. 
I find that this is definitely an improve· 
ment over the cxistina law which gives 
scope for improvement of the savings in 
the country so that every IPID who contri-
butes can feel proud that be is also contri· 
bl,tlna to the development of the country. 

Ir he has contributed Rs. 10, well, he can 
feel pro,Jd that he has contributed somc-
thina. Therefore, this i~ a welcome 
re1:1ture. 

As regards starting compctiHve units, I 
am not rabJe to appreciate the arguments. 
For instan~e, take the LJC. Jt is a 
mammoth organisation and the branches 
arc in all the States. There was a propo-
sal to ~pJit them into zones, but there was 
an opposition from Rome quarters-one 
branch c,r one unit or thr<'e branches or 
three units: it depends on the popularity 
of 1bc scheme in tho rural area. Greater 
~tress should be laid by the aovernment in 
popul:trising 1be scheme in the rural are-as 
so f hat we can mop op more ~avings which 
wonld enhance the corpus of the Unit and 
investments. 

I am glad to know that it hat gone up 
by more than two hundred per cent and 
odd. From 1200 crorts or rup~es it ha! 
more than doubled. Thcrtfore, it should 
be ~incerely and rigorously foJJowed that 
the Unit Trust becomes more popular and 
the p eop 1 e in v est money in it and because 
of the element of competition al) the other 
sections that are being introduced from 
time to time are welcome. We should 
nJso think of mo re incentives for the 
people who inve,t. 

I support the Bill. 

SHRI AMAL DATTA (Diamond 
Harbour) : Sir, this amendment seeks to 
give wider powers <>( investment to the 
Unit Trust of India because as the Mini· 
ster explained to us, this organisation la 
Rushed with funds and it docs not know 
what to do with it. It is-and has been 
for some time-seekin~ new avenues of 
investing these funds. Arid this House is 
now going to give that power that is being 
sought. · 

Sir, on the one hand when we come to 
ducuss about power generation, about 
Railways. about the steel industry, about 
irrjaation, about agriculture, whatever we 
discuss we are always told that we arc 
abort of funds. There is not one section 
of tbe economy which has to be developed 
or improved for the aood of the people of 
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tbit country, where we do not have shor .. 
tqe of funds. In fact, the railways arc in 
arrears with their track renewals to such 
an extent that it has become frightening. 
Peoplt, if they knew, would stop using 
the railways. The power generation has 
Jaued behind in the Sixth Five Year PJan 
by 3 3 per cent or what was targeted, be· 
cause there were no funds and one of the 
public sector undertakings which manu· 
factores power generation equipment, 
BHEL, is utilising its capacity on Jy to the 
extent of 45 per cent because the State 
Electricity Boards do not have funds. I do 
not know whether under the prevailing 
circumstances the Unit Trust of India could 
not have in·,rested in these sectors. I 
think, they could have. I &ec from their 
annual report for 1983·84 that they have 
investment in power generation. At least 
in one of them. In steel also they have 
invested. They have, therefor!, power to 
invest funds in these sectors, but they have 
not invested to the required extent, to the 
extent that, these sectors require, or to 
the extent that they htve funds available 
with them. But to invest in these lines 
there is no money and 80 per cent of 
India's economy is in the rural sector!I. 
Nothing at all has been invested by the 
Unit Trust of India there. Why? ls it 
not poasible~ And they have been talking 
about mopping up savings from the rural 
sector. Yes, by all means, do so, but also 
Invest in the rural sector. Who is going 
to do that? From where docs the agri· 
calturiat get his loan which he must have 
at a certain time? The Government aays 
that the banks are doing it. We all know 
that the banks are not doing ~heir job 
seriously. The poor agriculturist bas to 10 to 
the villaae money to lender and get a Joan 
at exorbitant interest because it is a cons· 
piracy between the bank and the money 
lender; when the bank does not give he 
has to go to the money lender. Otherwise, 
if the bank• &ive Joans in time, the money 
lender aoes out of business. Banks aive 
Joana late, and the weather will not 
permit it. Tho agriculturist cannot wait, 
because by the time the banks take the 
application and dispose it of it takes 
week• and months. 

All thoso fields arc opoa for tbe Unit 
Truat of Iadia to make invc1tp;1enta. 

They need not have sought the new 
powers because they want to invest only in 
the narrower segment or the industry. 
What Mr. Madhav Reddy bas said and 
which his confused another hon. Member, 
is that it invests money in industry which 
is reallJ meant for luxury consumption for 
the rich people and which is reaUy not 
needed by 90 per cent and even 9, per 
cent of the people of this country. It is 
in the 9cctor that the Unit Trust makes 
most of its investment. Al much as 80 
and 90 per cent of its investment, from 
the chart given in th(' annual report, seems 
to be made in equity shares, perfercnce 
shares and debentures of some of the big 
companies. Now it is seekinG to promote 
b!g industries, merchant bankina, re· 
d1scountu1g of BilJs. It is not going to 
re-di1count bills of sma11 entrepreneurs. 
It is going to rediscount bills running into 
lakhs and Jakbs of rupees. This is the 
purpose. This fits in very wen with the 
new economic policy of this Government to 
encourage as much as possib)o JuxurY 
consumption of the S per cent or Jess rich 
people of this country. It is in that field 
that the Unit Trust will now be able to 
channelise more and more investment by 
virtue of these powers which the Govern· 
ment is seeking for them. It is an 
exercise in futility. Just as the Govern. 
mcnt's economic policy is totalJy barren 
and totaJly against the larger interest of 
the people of this eountry and in favour 
of ooJy , per cent or Ie,s of the richer 
sections of society, similarly this Bi)) it 
ooJy tryioa to Jend support to the attitude 
and that poJicy which has already beeo 
enshrined in this year's Budget. So, the 
Government is consistent in this respect 
that all the sections of the economy and 
all financial institutions must support its 
economic po1icy of supporting luxury 
consumption, export-oriented production 
and all tbia type of things forgetting about 
90 or 95 per cent of the people who 
produce the wherewithal on which the 
S per cent people live. 

Thi• is the sum and 1ubstance of thi1 
Bill. We need not go ioto the details of 
it. But tbi1 Bill i1 a per11iciou1 Bill hr 81 
much as it I ends sup port to that reactionary 
oc:,onomic policy of the Oovernmoot which 
i• for ibe benefit or a very small 1,et1on o, 



tbe people and against the laraar interest 
of the country and it.s future generation. 

SHRI Y. S. MAHAJAN (Jalpon) : 
This Bill to widen the scope of the ·busl· 
oess which the Trust can transact, is long 
overdue. The Trust bas been functionin1 
for over two decades now and during this 
period, it has gained tho confidence of the 
pubHc and increased from strength to 
fitrenath. 

' ' There is a large number of small 
savers who wish to invest their savinas in 
industry, but for them the stock market is 
something mysterious. They can neither 
understand the working of the Stock Bix· 
cbang e nor the intr icaci cs of indostria l 
finance. Tbey have no access to infor-
mation which wiJI enable them to judge 
the fortunes of thousands of coi;npanies in 
the manufacturing or tradioa world. The 
Unit Trust is the orga.nisation which per-
forms these functions for them and io that 
proceBS not only reduces the risk involved 
but in fact assures a good dividend with 
n number of acivantages such as tax 
exemption and liquidity. 

Jnveators au over the country have 
been attracted by these advantages with 
the result that in 1983·84 the sale of units 
under various schemes amounted to Rs. 3 30 
,rores. and the investibJe resources 
rer.cbed the level of Ra. 1261 cror·es. 

During the last year, that is, 19 84-8 S, 
investible resources recorded the highest 
increase by moving up to Rs. 2,179 crores 
by attracting an additional Rs. 900 ccores 
by tappinJ the liquidity in the market. 
This successful functionina and develop-
ment of tho Unit Trust bas necessitated 
the amendments which have been brought 
forward by the hon. Miojster. 

CJause 2 of the Bill clarifies the 
meeting of the word 'security" and, in 
ract includes any unit or sub-unit issued t . 
by, or other participation in a unit scheme 
framed by, any body or autborit.y outside 
India, or a mutual fund established outside 
India. 

Clause 4 or the Bill, as pointed out by 
tho hon. MeJDber, rightly confers cmer· 
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1ency powers on th.c whole-time Chairman 
to take action as h'e thinke necessary to 
prevent the interests of the Unit Trust 
from being atrected. 

I 

The main objective of the Bin: how-
ever; is COllfajned in Section f 9 which 
replaces Sect ion 19 of the old Act. The "'• new Section 19 gives explicit Jega1 sanc-
tion to some of the existing practices of the 
Trust and further widen the scope of ft1 
busJncs1 to enable th~ Trust to utilise 
the funds mobilised, with great~r advan-
tage both in India and outside. In the 
process it can perform a number or 
functions~ such as mentioned in Section 
J 9-a ccepting. coJJccting, , d iscotmting, 
redisooonticg, · purchasin,, scJling or 
n egotfating BiJJA , of Exrhange, etc. This 
means the Trust wiJJ partly function as a 
bank because the short-term bill ts stl11 
the backbone oC commercial banking 
though the Trust wHI difftr' from a n?guJer 
bank by the fact that it wi1J not entertain· 
the current or d.eposit acc.ounts of Its 
custorners. This cJ:iuse 19,, enable the 
Trust to provide marchant banking and 
in~es1ment advisory se11vicea; dirrct land· 
ing, leasing and extending investment 
services to persons rcsidios outside India. 
Most of the functions mentioned in cJause 
19 couJd also be carried out outside India. 

· Among the functions ment'ioned in section 
19, the most important ones are merchant 
banking and leasing. Leasing is a new 
phenomenon in the financial structure. 
Till three years ago. there wu hardly any · 
leasing in thiai counrry. During the Jast 
tbrc,e years, 1the nutnber of Jeaslo1 
companies has •increated from 2 to J 80 
and I hope in undertaking tbjs businus, 

· the Unit Trust will !lot be very much 
'att'ractcd by the success of the original Cwo 
entrants in this field. 

Tbese provision,, 1fn my view, wil 
achieve a considerable transformation in 
lht nature and functions of the Un.it Trust. 
of lndia. I would Jjke to make three 
suggestions wbil t we. pass this amcndina 
Bill. 1be 'first is that te~ntlJ', because or 
excess liquidity, the Unit Trust had to 
p1ace its funds id fixed dcpoJits with Joint -, 
stock companies or with banks and •Jso on 
call with nationalilld b~ks. The Trust is~ 
not really meant for this 1ort • or in'1tst· .. -
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ment because even the private individual 
can do it equaUy well. The Trust is meant 
for long·term investment on which, I 
hope, it will coocentrat°' in future. The 
investment made by the Trust has a 
reasonnbly wide base. The hon. Member. 
on the other side, has said that investments 
are made for the produetiou of luxuries, 
which is not correct. The investments of 
the Unit Trust extend to 16 industries or 
groups of industries, such as; aluminium 
or cement on the one side and Jute and 
transport on the- other. The largest share 
is aoing to engiocedna which is now 16 
per cent of the total. But in future, I 
hope, the Trust will mobilise larger 
resources from the rural areas and extend 
its support to rural and agro-industrial 
sector and even for housing construction in 
big cities. 

' Its investment policy shouJd further 
support growing or new took industries 
such as eleetronica which is likely to revoJu .. 
tionlse the industrial structure. Tbe Unit 
Trust has to be very particular not to be 
taken in by the speculative fever which 
recentJy gripped the stock market. Since 
its objective is Jong-term investment, it 
1bou1d kec~ away from such speculative 
processes. 

I 

With these w9rds I ,upport the BiJI. 

SHRI RAM PY ARB PANIK.A (Robe· 
rtsganj) : Mr. Deputy ~peaker, Sir, I 
rile to 1upport the Unit Trust of India 
(Ameodment) Bil1. It is a fact tht,t during· 
the last two decades, the Trust has pro-
,cressed more and more and this bas been 
a period of achievement. I support the Bill 
for it1 further expansion. 

Just now some of the Opposition 
Members bavo eopressed their apprehension 
that this TrUlt benoftta tboso people more 
who are not in need of finance. I do 
not aaree with them. I would aaY that 
our Government, speclally the Finance 
Minit.trY, keepln1 in view the seventh 
Pive Year Plu, bas done wry well on 
tbe economic froot. J'he Pillance 
MfnistrY has raided maay premises recently 
under opera ti om 'I.aha~ ~4 'Ketu', 
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That too is a we1come step and tuUU1 
the Oovernment's objectives. We want 
to implement the Plan with an outlay 
of ks. 1,80,000 croses. 

Recently, Jhe Central Government 
under tho Jeadership of the Hon. Prime 

Minister have set up a separate Govern,. 
meut Undertaking Department but that 
i sstill disputable in the sense tba t c:rcept 
S 2, there are many Government under· 
taking·s reJating to Finance which are· 
under other Ministers. I would like that 
it should be helpful to all our Oovero~ 
ment undertakings or industries which 
are sick due to shortage of funds, parti· 
cularly those industries which are badly 
affecting our workers. If you havo. 
brought this legislation with this objective, 
then we welcome· it. 

Several hon. Members have said that 
the Bill is giving such powers with which 
capit81 wiH be invested even in the un-
productive areas. We shall bave to be 
vigilant in this regard. It i~ true that 
in certain areas.· where we want to has-
ten the development, '1e sba1J havo to 
move carefulJy. In the ruJes, such powers 
wi)J have to be given to the Government 
or the Tru,t that uo money is invested 
in the unproductive areas. It is a fact 
that more investment has been made in 
the areas which earn more profit.. This 
is the reason why mostly its programmes 
are in the urban areas. 

Our Hon. Prime Minister want to visit 
the bilJy areas. Tbe.t i& also a welcome 
step. The Plannina Commission has 
recently declared 6 types of areas as 
b,ckward areas. They include flood prone 
areas, tribal area,, coastal areas, drou1bt 
prone areas and cyclone affected areas. 
It would be ~tter If the Trust invests mo-
ney in these areas io small scale industries. 
Recently, on the occasion of the inauaura-
tion of HMT factory, rhe hon. Prime 
Minister bas said that factories should 
be set up in the hilly areas and backward 
~ueas. 

Hon. Finance Minister has Informed 
Ju1t now that presentl) it bas a capital 
of RA. 2200 crore1 and it is &Pin1 to bo 
Rt, 3000 crorcs. So, ,vitb tbia Qt.0001, 



la~ Unit· frM,·t oi KARTIKA .211 1907 (SAKA) 
t 

India (Amdt.) Bill l 9 0 

good industries can be set up io tbote 
areas where they are needed. It will 
have to be .ensured that the mooey is 
invested . where emi,Joyment potential is 
more. Of course, profit motive should 
be there, but it will also have to be 
ensured that this does · not become the 
only objective. as the Government undet-
takiogs are now-a-day& developing a 
tondeocy to earn more and more profit. 
This tendency is not confined only to the 
private sector; now-a.days in every sector. 
be it public. sector, joint sector or coopera- . 
tive sector, the same thing is happening. 
All these secto.rs do not exist independently 
in the sense that their financial sources 
are the banks and financial institutions 
wbicb are under the control of the 
Government. The) have differnt set 
up only for name's sake. What I want to 
say is that ours is a W cJfare State in 
which more attention is paid to employ-
ment. Today, we find that under our 
Industrial Policy of 1956 we are financing 
those units which are not going to yield 
aood results in the long run. Therefore. 
while investing funds we should see as to 
what will be its farreacbiag effects. It 
is quite necessary to keep lhis thing in 
mind. 

I want to request the boo. Minister 
that the powers and the scope of the Unit 
Trust of India in tbja regard should be 
further extended. The apprehension of hon. 
Mcmbe1, Shci Madhav Reddi is, of course, 
1cnuine that if iLs scope is extended, then 
the motive . may not be confined only to 
profit earning because nowadays alj the 
public undertakiogs are mostly sustaining 
losses, they may not be after earning the 
maximucn profit only. ' Rather they should 
aim at bringing dynamism in the economy 
of the country, setting up of industries 
in the backward areas, investing money 
in the areas where unemployment and 
poverty may be removed. Io addition, 
the Planning Commission has earmarked 
certain areas. The Trust should invest 
in those areas so that they may progress. 
I would, therefore, suuest that if need 
be, cbanae sh :,uld be made in the indust-
rial Policy of 19 56. I think it is 1oina to 
bo d11cusaod and at tbo time of discussion 
on tho Seventh Plan, we shall dilcusa tbi1 ~. 

It is true that during emergency, the 
Chairman had been giveo vast pc;,wers 
under this Jaw. These should be there 
bot why have you kept whole timer on 
that host ? The time may come when 
some whole timer might be corrupt and 
need may arise to ask him to go. It wiJJ, 
thererfore, be better to do away with the 
provision of whole timers. He should be 
vested with the power that when Board is 
not meet:ng, he may take action in the 
interest of the Trust, in the larger interest 
of the society and the country. But, I 
think, it would be better if provisiQn of 
whole timer is deleted. . :,, 

On the amendments, other hon. Members 
· have already spoken a lot. I would, 
therefore, not take much time on tbi, 
account. But one thiog l would like to 
say that in this Bi JJ, areas should definitely 
be fixed. This BiH is, io a way, a very 
comprehensive Bill and many new· clauses 
have been included in it but one clausCi 
regarding fixation of areas should also be 
included. This arranaement should be 
like the bifurcation of the LIC for which 
our Government and the Committee had 
asked. As major part of its work is in the 
urban areas, it is goins to be bifurcated 
five separate corporations. 

15.00 hrs .. 

The Joint Sel eet Committee has also 
sugg~sted this~ SimilarJy, you may do 
this in this case also. Dr. Rajhans waa 
also &aying the so.me thins that there 
should be a spirit of competition between 
the Public sector and the private sector, 
but neither I nor be is a supporter of the 
private sector. I, of course, want that 
it should be divided into five djvisions 
to cover the far fluna a.-cas so that it 
spreads to whole of the country and the 
entire countrt benefit& from it. Many of 
the people are not aware of its functions 
and activities. This Bill wa, presented 
in the last session and only then our atten .. 
tion was drawn towarda it. 

I conclude with these worda 
quest Shri C. Madbav Reddi, 
opposin1 this Bill, no, to o.PPOSe the BiJJ 
and lot it bo ~-" Jf aom, la;uDa ii 
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[Shri Ram Pyarc Panika] 
found later on, our Government wiH look 
ioto that again. 

[English] 1 

SHRl THAMPAN THOMAS (Maveli-
kara) : Mr. Deputy-Speaker, these amend-
ments are intended to · widen the scops of 

I 

tbe activities of the Unit Trust of India. 
It is two.fold :· (j) for the, purpose of 
attracting industrie,s' and (ii) for using Jt 
for produ.:tive purposes. Of co1.1rse, this 
is an improvement OJI the existing Ac:-t. 
That is true, but at' \he same time an 
analysis of the economic situation in tho 
country bas to be made before taking 
steps in this regard. May I submit that 
this suggestion for attracti1'lg investment 
will not yield the desired result ? . Before 
investing, the question ·naturally a person 
will ask is w a etb er his moo ey is sa fc ao d 
what profit be will get. Ht can make a 

lcalculatioo io terms of value of money 
land be invests hi~ money if be g<!ts a 

proper rate of return for his investment. 
CAnd if he calcu late> lhe a1nount, if be 
~.calculate;; at the preseot decr~as ins 
t rate in the value of money, be will not 

invest. 

IS.02 brs. 
d ' • l ,,u . 

• l'f) • 

[SHRI SHARAD DIOHB i,i tlie ChairJ .. t 

Oner upee in 1960 is equal to 11 
paise in value at Prp ent. If a person 
invests hls money at this rate rn tile Unit 
Trust of lndia and if he fiads, later that 
ibo value of tbe money is less than what 
is at presentt what will be tlle protection 
provided for hirn 7 Theref~re, the first 
tllioa before pass1ag this Amendmebt Bill 
and uup1ementin1 iL is , an envjronmeQt has 
to be Greated to sa.Ie1L1ard the money ~. l 
understand tllat lhis Go1

1/eroment is goina 
to nave a discussion ·on the Iona-term 
fiscal policy. My question is whether 'the 
Gbver1.1me11c ba:1 tbouabt, first of all, to 
1'cep the value of money at some standard 
10 ttl.at tho people wbo invest tbcir money 
do oot suffer any loss. This &hould bo 
auarant ced. W itbou t that auaraotec 
iavostmont ralio will not irun~aae. 

raUo is to be . increased, the competition 
from the private sector bas to checked 
one way or the other. There Is a mush· 
room growth of private moneylenders io 
this country. Everywhere a person who 
invests with a private moneylender 1ets 
30 to 35 per cent of the intereat for his 
investment. When the Unit Trust or 
any other banking institution offers 10 or 
12 per eent dividend, an ordinary man 
may not be interested io investing with 
such institutions. Therefore, there should 
be proper eontrt>l to check the private 
moneylenders who are now· a menaco to 
the society. Without doing that tbe .Public 
will not be attracted to invest the money 
with the Unit Trust of India. 

The other amendment is to invest this 
mooey for productive purpose. Io this 
regard may I a1k what is the position 
of industries in this country to invest ,, 
for production at present ? Most of the ' 
iadostries, either public sector or private, 
take the money from these iostitutiona, tb=y 
run the factories and ·subsequently when 
they find that the factories are not pro-
fitably running, they make them sick and 
the money invested by the public financial 
institutions or other · banks is finally 
written off and there is no safety for the 
investment which they make for the indua· 
tri cs. There arc about 82,000 factories 
which arc closed io this country at present 
and most of· them have taken S 6 to 60 per 
cent of their capital from the public insti-
tutions. Therefore, wbeo the Govern-
ment uses these institutions for investin1 
Uoit Trust money, there will bo no secu-
rity for th.lt investment. Therefore, I 
submit that there should be a provision 
to take over these factories without pa7fn1 
any compeosation. That woald be a deter· 
rent aspect for them. When you ;ive 
money and if that money is misused or 
utilised in some other way. what will be 
the safety ? 

Tho se~ond aspect of this amendment 
.is to invest oo productive basia. For a 
productive b4sis, )Oil should inveat on 
this money where you wilJ act tbe return. 
lf you arc aoins to invest 10 tboae factorica 
which arc not produetive, then what ii 
tho UIO? 
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Therefore, my submission is, you must 
first bave a check on the private money 
lending business. Secondly, you have to 
fund the industr) in such a man.oer having 
proper checks and balances wherein the 
investment made by the financial institu· 
tion Is properly safeguarded. Without 
that sore,uard, the public wUJ not be 
attracted to invest money in your units. 
Therefore, my submission is that sufficient 

• safeguards shou1d be made in this respect. 

[ Translatto11] 

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Chairman, Sir, what is the objective 
of the Bill presented before us ? In 1963, 
wnen Shri T.T. Krhhnamchari bad 
introduced this Bill in Parliament, he bad 
siated :-

[English] 

r ' "In Short, the objectives of 
establishing tb'e Unit Trust are 
many and \laried, but basicaJJy 
it is an attempt to mobilise the 
savings of the small investor." 

[ Trans lat ion] 

I want to ask the hon. Mioister how 
many of the Unit holders are incom tax 
payees, how many of them are weal th tax 
payees and how many are small farmers, 
mar&Jna1 farmers and how many of them 
belong to the weaker sections of the 
soci:iy? I would like to know for which 
purpose it was created ? The objective 
was tha.t the weaker sections will deposit 
lbeir money under the scheme but instead 
the money is being deposited by those 
who want to save income tax who want 
to sa\:e weatth ta~ and .YOU are claiming 
that you have made much proarcss in the 
fieJd. At tho most you have ' 1 S Jakh 
accounts in the entire country. In sl1cb 
a vast country, there are only 15 lakb 
accounts. 

This I• your own Report and it shows 
bow much proaress you bavo made. It 
has been clearly 1tated in the Report 
tb1t etill ~uch pro1rc11 is desired :-

[English] 

~· Although the Un its have bccon1e 
a household name in all the 
important . cities. towns and dist-
rict headquarters, it has still a 
Jong way to go to reach the 
masses in the vai,t semi-url>an· and 
rural areas. One of the impor· 
tant corporate objectives of the 
Trust for the current and ensu-
ing years wilJ, therefore, be to 
popularies units in these areas 
also/' 

f Translation] 

It is a Report for 1983-84. Your 
reports arc not presented in the House. 
Kindly tell me whether there is a provision 
in the Unit Trust of India Act that the 
report wiJJ be presented· in the House 
every year ? Even now after bringing 
forward the amendment to the Act, this 
clause bas not beeo included that its 
report will be laid on the Table of the 
~o?se every year. Ha& any mandatory pro,. 
v1s1on been made after the enactment or 
the Unit Trust of India Act, 19 63 that its 
report will be laid on toe TabJe of the 
House ? People's mor.ey bas been invest-
ed in it and we are not aware or its accounts 
and you claim to have made much pro· 
gress during the last 20 years. The 
people who wanted to save income tax 
and wealth tax have deposited money in 
it. · ·The objective laid down by Sbri 
Krisbnamuchari was tha1 small investors, 
small farmers and margina) farmers would 
~nve~t their savings in it. Not o~ly that, 
!t has been published in the paper 
The Business Standard' date-d 25 Decem-

ber, 1984 that :-

[Enalisl,] 

The Business Standard dated 25th 
December, 1984 : 

"S o far, the Ut has not been 
~ble to make a break·throuab 
m the countryside and tap the new 
rich aod small farm crs. ·~ 

[ Translation] · 



395 • r ' Unit Trust of 

[f:,hri Moo] Chand DagaJ 

much progress during the period of 20 
years. The hon. Minister has aJso refer· 
red to a largre amount. I would like to 
ask the hon. Ministe, as to which sma 11 
farmers approach him ? You have got 
1400 or lSOO agents. What is the method 
of appoint;ng them ? 

After going through its Report I came 
to know where this money goe~. All the 
big officers are ex-officio Members of this 
organisation. They are its custodians. 
There is no public representative in it. It 
includes no repre~entative of unit holders. 
Today, we repose confidence in public 
representatives, but there is no public 
representative in it. It includes neithec 
a ~epresentative of investors nor a repre-
sentative of small farmers. 

How its funds are utilised ? See th is 
Report. Photos are there in it. AH these 
photos are or big officers. All these 
photos arc very beautiful an:J charmin~. 
None of them is the represenl'ativc of the 
people. What a beautiful pap-er has been 
used f"or ,printing tbe Report? Thousands 
of rupees might ha"e been spent on it. 
People know nothing about the mooey 
spent on it. 

While p;ssing thi·~ ameodiug Bill you 
should ensure that the representatives of 
tbc peopJ c are al so appointed as its Dit ec-
tots. All its Directors are Government 
officero. You should sec that this orgaoi-
sation does not remaio entirely an4er the 
Government's control. 

I do not have much time. Otherwise, 
I would have e..<plained to you how these 
organisations are set op and wb~t happens 
afler they come into existence. The 
money of such organitations goes to rich 
persons in the form of loans. Mr. Maha· 
ja.n was sayin just :1ow that the) would 
invest more. tleve you ever gone into 
their method of investment ? Havo you 
ever thouabt about it ? Sir, you are a 
wall informed person in this field aod you 
miabt liave aone throuah this Report 
also. I would like ta ioform you bow 
much money bas been wriUco ofl' by 
tbcm. 

inJia (AmJ,.) s;Jj 

[pnglishJ 

Unit Trust of India 20th Annual Report 
1983-84 :p. 39. 

CCD • h , unng t e year, the Trust 
wrote off/dov.n investments to 
the e"tent or Rs. 0.17 crores. 
(covering 9 companies) as against 
Rs. 1,20 crores (32 companies) in 
the previous year/' 

[ Translation] 

The monty advanced to those com· 
panie,s has been a bad debt. During 
1982~83, money was advanced to 232 
companies.. That has also become a bad 
debt. This amount could not be reco,er .. 
ed. They have said that they are unable 
to recover it. Money is deposited with 
them and large sums remain unclaimed 
with them. Even L.I.C. has , unclaimed 
rnon ey. There are so many officers in 
it. They do not know that it is public 
mone)'. It all happens due to non-
incJusion of public representatives in it. 
Who is to blame for this unclaimed amo .. 
unt ? 

[English] 

It is a prompt service to a uo it holder. 

[ Trans lat ion] • 

What is this prompt service 1 Does 
it mean that you should have unclaimed 
money and people could not recover it ? 
I would like to submit this before you. 
We came to koow about it arttr going 
tbrouab the annual report.· It would be 
better if its report is presented in the 
House every year.. Last year's report 

· has been received. New report bas yet . 
to come. It has been stated in the Jast 
year 's report-

[English l 

Unclaimed di str ibutcd income -
about Rs. 219.79 lakhs. 

[Translation] 

This is unclaimed money. What ha~ 
pcood in L.I.C. ? Iove,tm oQ t did not 
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reach the rural areas. It remained con· 
fined to the urban area~ only. Ours is a 
socialistic and weifare state. We have 
not to set up organisations for the benefit· 
of .some capitalists here. It should not 
be our objective to set up or,anisatioos 
and raise fund1 for capitalists and then 
aive these funds to them. You say it is a 
prompt service. If it is a prompt service, 
th!D bow has mone) rtrnaiL'led unclaimed ? 
I would like to ask how this unclaimed 
account crops up. Under the provisions 
or a law relating to National Saving 
Certificates if somebody else gets them 
_encasbed, · it is not the Government's 
responsibility to refund that money to the 
acnuine person. I wo11Jd like to know the 
procedure followed in the matter of loss 
of a Unit by somebody. What. provision 
ls there in this regard ? After goin1 
tbrouah the provisions, I came to know 
that a p.rovision has been made for pre· 
sentation of its audit report and annual 
report in the House. Rules and regula-
tions have been framed now. Shri Janar-
dbana PooJSJY has made an amendment 
that regulations will be laid on the Table 
or the House. Did you come to know 
about this today ? 

[English] .. 
The bureaucrats make an encroach-

ment on our rtlhts. 1 be Committe has 
been going on recommending that che. 
rules framed must be laid on the Table of 
tho House, but they do not care for the 
Committee"s recommendation. 

[ Trans lat ion] 

First of all this regulation was made in 
J9SB, but that lapsed. Later on-

[En1lish] 

"The Committee reiterate their 
earlier recommendation on the sub-
ject and desire that the rules and 
regulations should also be laid 
before Parliament.~! 

[Tran,latlon] 

U baa been provided tor now that the 
reaulation• made under an Act wi JI be laid 

before Parliament now onwards. The· 
bureacrats have already encroached upon 
the powers of the House. They have not 
laid the regulations till s,ow. You are 
feeling very happy that now regulations 
will be laid before ParHament. T~e law 
was enacted in 1963. After that ParJia .. 
mentary Committees and Par1iameot itscJf 
have been repeatedly saying that reaula· 
tions should te Jaid before Parliament. 

[English] 

the ru 1 es and I'egulnt ions framed under 
the Act should be laid on the Table of the 
Houses of Parliament. 

[ Trans lat ion] 

The regulations framed ill the past wi1I 
now be laid b~fore Parliament. Nothing 
bas been said a~out the annual report and 
audit report. 

So, my intention is that you should 
act according to tbe provisions of the Act 
so that smal1 sca1c industries may be bene .. 
fited, Today, there is shortage of residential 
houses in the country. 1 had given a sugges-
tion that 'Joans should be given to those 
persons who wanted lo construct houses. 
The scientists, who do not have funds but 
who want to make some research, should-
be given Joans so that they are not forced 
to go abroad. Loans should be given to 
those companies which want to undertake 
new ventures. To whom Joans are being 
given by you ? At the time of setting up of 
Unit Trust, Sbri Krishnarnacbari had said 
that small farmers would be benefited by 
this Trust. I hope that Mr. Poojary will 
rep1y to the points raised by me. Long 
speeches are being made that so much 
money is being deposited and people do so · 
in order to save incorqe tax. The law was 
enacted in 1963. Amendments are being 
moved after a period of 20 years. Our 
tendency is to enact law hurriedly. The 
objectives envisaged 20 years ago have not 
so far been achieved. Nor this programme 
bas reached the villages. I would like to 
point out that there is no public repreecn. 
tative among the Trustees. They include 
Secretaries, Joint Secretarice and olh:r bii 
officers. There is no common man amooa 
them. I f ai I to undentend how a w•tg;i is 
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[Shri Moot Chand Daga] 
kept. The emergency decisions should have 
the approval q! the Board. With these 
word,;. I conclude. 

SHRJ VIJOY KUMAR YADAV 
(Nalanda) : Mr. Chairman, Sir, I feel the 
views expressed by Shri Mool Chand Daga 
are in the right perspective. Despite his 
being a Member of th_c rut iog party, the 
i,oints raised by him are quite apt and 
in keeping with the times. I shaJI not take 
much time as I have to attend the meeting 
of the Business Advisory Com~ittee: 
Certain objectives have been point cd out 
during the discussion. I feel the present 
aims and objectives· arc contrary to those 
laid down in the parent Act, because the 
original objecti~e was to safeguard the 
interests of those making smaJl savings. 
Today, through this Bi 11, mea~ures for the 
remittances from abroad as also tapping 
the resources from the rural areas are 
being adopted. It · is a very good thing. 
But past performance shows that everything 
had been done contrary to the objectivea. 
There are many systems through which 
deposits are being received at present. 
Deposits are being rece~ved tbrouah the 
banks, post officers, Unit Trust and other 
means. I personally feel that the private 
sector should have no hand in such ·deposits. 
A total ban should be impo!ed on them •. 
Maoy examples are there before us. There 
was a chit fund scandal in the name of a 
firm named •saocbayita' of Bengal. A 
similar firm Peerless is also .functioning. 
The agencies engaged in such business 
exploit to a great extent tl)c poor and those 
bavina meagre income in the country. 
Bung1in1 is done with the money deposited 
by them. The private. sector should be 
banned from entering th is field to prevent 
such things and to attract more and more 
deposits in the remaining sectors throuah 
this very method io order to ensure develop• 

· ment and proaress of the country. The 
private sector should not be empowered 
to receive such deposits. 

So far a·s utilisation or these deposits 
js concerned, much discussion bas already 
taken place in this regard. The Report 
mentions tho.t this money is used tor the 
development of the backward areas, but 
that too is not doae to tbe desired eateat. 
The developmmt of our country Is takin1 
place in a vcl') qcbalanced way. Tberc aro 

many areas Jn several States which are 
very backward. We should take necessary 
steps to utilise this money to ensure 
balanced development of the country to 
that the backward areas of all the States 
could be developed. Development of the 
backward States and backward areas 
should be stressed more. Money should be 
invested to ensure an round development 
of the backward areas. 

• t 

At the time or moving the Motion, the 
hon. MinisU!r had said that 87 per cent of 
the deposits had been made by the small 
investors. It is a very good thing. But the 
manner in which they are being spent i • 
not proper. A large ·portion of our popula-
tion is backward even loday. They .are 
facing many problems. 87 per cent of the 
deposits are not being spent on their 
development. J wouJd Jike to suggest that 
these deposits should be utilised for 
increasing producJion in the country. Our 
sole aim should not be to ensure maximum 
profit to the U~it Trust. Instead, \\C d100Jd 
ensure increase in production, development 
of a·griculture, increase in power generation 
particularJy by setting up rural electricity 
projects on a large scale, development of 
minor irrigation projects and small scale 
industries. provision of medical facilitles, ·to 
more and mere people. removal of drink-
ing water problems of e people and 
spendioc more and more funds for removing · 
unemployment in the country. This money 
should be spent on such schemes. With 
these words, I conclude my sr.eech · as I 
have to attend a meeting. 

[English] 

SHRI E. AYY APU REDDY (Kurnoot) : 
If you look at the State~ent of Objects 
and Reasons of tho Bill, you will see that 
th c principa1 object of the Bill is to widen 
the scope of business which the Trust can 
transact to enable the Trust to etl'~tively 
channelise the funds mobilised by it from 
the public Into more productive invcatment 
outlets in,ide India and outside lndJa •..••• 

. PROF. N.G. RANGA: Outside India 
a110? 

SHRIE.AYYAPU 
aide India also. 
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Sec. 19 (I) in tbe previous Act ha• 
been completely replaced by a new pro\ri· 
1lon clause 19( I). The most impcrtant 

I tbln1 is that oriainally aJso the Bill was 
for tbe purpose of moppina up aH sman 
11vin11 and also for utilising these smeJI 
ssvings for productive activity. The fact 
that the baste principles stated in Sec. 19 
have been, eversed has not been made out. 
I wiH presently read Sec. 19 of the orfainal 
Act. It clearly prohibited investment in 
Immovable property. 

''The Trust shall not take on Jeaso, 
purchase or otherwise acquire except 
for its own use any immovable 
property or any interest therein.'' 

Thero is a specific prohibition under 
Section 19 ror tho Trust to acquire any 
Immovable property or interest therein 
except fOr Its own use. Why this principle 
baa been given up and why the present 
Unit Trust wants to deal in real estate has 
not been mentioned ? 

Under the present Section 19 this is 
what the Trust can do : 

"(9) acQuiriog immovable property 
or.any interest ttierein, the develop. 
ment (including ~onstruction) and 
sale of such property and the render-
ing· of ftnancia1 and other assistance 
to any person ror the acquisition of 
any immovable property or any 
Interest therein and for the develop-
ment (includina construction) of such 
property." 

Now, not only does it enable the Unit 
Trust to acquire immovable property and 
deal in real estate but it entitle• it to invest 
and encouraae persons· who are dcalina in 
Immovable property. Added to this the new 
Section t 4(A) gives the Chairman emergency 
powen to act for the Board. Thi& ~ower 
wa1 not there earlier. If the Cha1nnan 
wants to acquire immovable property or 
a1vo money to any person who wants to 
acquire immovable property be can do so. 
Wide power• are taken under Sectl~ 19. 
ltY ii tbe limit for business transacuons or 
Ulilt Trmt of India and added to that the 
Chairman is given powers to act on ~ebalf 
of 1,1\e Board. Therefore, tbe Chairman 

becomes all In a11. He can inve1t any 
money anywhere be likes because the 
business activities of the Board have been 
Increased. There is no limi tatlon what10ever 
on the business activities of the Unit Trust 
and the Chairman is now given power to 
net on beba1f of the Board, 

Please rend nlJ these things in a 
combined manner and you wll1 see what 
powers we are now delegating to the Chair· 
mtan. Suppose be wJnts to grant Rs. 4 to 
S crores to any partfcular businessman he 
can do so because· he can act on behalf of 
the Board even if it is for construction a 
theatre ·or a five star hotel. How is it 
going to achieve the purpose mentioned 
by you in the Statement of Objocts and 
Reasons? 

Of course, the hon. Minister has got 
great commitment to the cause of the 
common man especiaJJy that of the weaker 
sections. Mr. Poojary is always saying 
that bis heart is with the weaker sections 
and flnanciaJ institutions must 10 to their 
help especially nationalised banks. But if 
a critical analysis of the investments of the 
various l?anks and financial institutions is 
taken Into conc.;ideration you wilJ find that 
the credit of all these fioanciaJ institutions 
is commandered by 2 00 big industrial 
houses. They come first. Next comes about 
4,000 entrepreneurs who know the art of 
making use of the financial institutions for 
floating industries without any investment 
on their part. Now it has become an art 
in IodJa how to run industries or bow to 
brina in new industries without invcstina 
an~thing from your own ~ckct. It is all 
from institution finances and he becomes 
a bi.a !ndustrial ist. 

All the financial institutions are helplna 
people who hop from city to city in aero-
p)an es and stayina nowhere except in Fivo 
Star hotels. This is so in spite of the hon. 
Minister's statement. Of course, all the 
financial institutions arc asked to give 5 % 
or 10% or 20% of the help to the weaker 
sections. Let the data be published of all 
the bankius institutions and of all the 
,manclal in1titutions or even of the IDBI 
and we will find tbat 80 % of the financial 

, in1titutiona' credit in India is eommand~red 
by the top capitalists and affluent Rcctions 
and not by the common man. 
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Sir, now this Bill 11 going to make It 
easier for the Chairman of the UTI to 
invest in whatever manner be likes becauae 
no limltations are placed on the business 
activity of the U.T.I. I do not want to 
repeat the poin•s which have been a1ready 
made here by other friends of mine. 

Then the next important c1ause is 19B. 
So far as Clause 19B Is concerned, this is 
a very peculiar section which bas been 
introduced for the first time, that is, with 
regard to the procedure which the UTJ can 
accept for recovering the monies due to it 
from any company or ~or aay dcfaultina 
contracting party. A speci~t provision has 
been made so far at UTI is concerned. 
Under this special provlsicn, they can 10 
to the Court, that Is the Hlsh Court and 
file an appJication saying that this amount 
Is due to us and ask for ad interim injunc-
tion or change of the manaaement straight-
away or for taking over the management. 
The court has no discretion. It is compell· 
cd ft is mandatory for the court to give ad 

' I • • • • Interim injunction or to &1ve 1n1unct1on 
which is wanted by it straiahtaway. There-
after the not ice goes to th~ concerned 
institution of the company and they ean 
come and file a show cause why and then 
only the court can modify it. Thereafter, 
there is only an appeal to lhe Supreme 
Court because tbe oriaioal jurisdiction is 
with the High Court. This is the new 
procedure which has been incorporated in 
this Bill. There was no such procc.-dure 
previously in any other Bill. Now, so far 
as the financial institution• are concerned, 
we take into consideration the bank. The 
bank has to 10 to a court, that is, a subor--
dfnn.te court or a munsiff cou:rt according 
to the pecuniary jurisdiction and file a suit 
and then ask Cor or make an application 
for an interim injunction or for tho appoint-
ment of the receiver for the management 
of the properties. This is a procedure which 
a bank is entitled to have recourse to at 
present. Why do you want apocial provision 
so far as the Unit Trust of India ls concer-
ned ? Therefore, place all the financial 
institutions on tbe same path. There ls one 
type of procedural rights to banks and 
there is another type of procedural ri1ht1 
to the Unit Truat of India. So far aa tho 
financial corporationt which are con1t•tuted 
under the State. Financial Corporation,, 

are concerned, a dffl'erent procedure 11 
1iven to them. That means that they can 
10 and file an application before the 
District Collector and obtain orden that 
the amount& due must be treated as arrean 
of land revenue. They are entitled to 
recover the land revenue amount as arrears 
So far as the State Financial CorporatioOI 
are concerned, they have got a different 
type of procedure altogether. Why? That 
means that they can recover the dues to 
them as if they are arrears of land revenue. 
The banka are asked to go to a court and 
fiJe a suit and obtain an injunction or 
obtain the payme11t of the receiver. Whereas 
the Unit Trust or India has got a different 
procedure. It can straightaway 10 to the 
Hiah Court and file an applicrttion. 

Now, a provision with reaard to 1oia1 
to the Hish Court is repellent to the Civil 
Procedure Code. No person has asked For 
ad Interim injunction or for the chansfn1 
of the mttnagcment without failing suit. 
But unfortunately in providing thi1 19B 
clause, it has not been stated "not with· 
standing anything providtd under tbe 
Civil Procedure Code". They do not 
mention that the provisions of the Civil 
Procedure Code are ovcrprultd to the extenc 
that is provided in the Act. That is why I 
have 1iven notice of amendments. 

Let them tol1ow a uniform and accepted 
procedure 10 far as all financial institutions 
are concerned. After an, it is all pubJJc 
money, whether ft is nationalised banks or 
whether it is State Finnnciol Corporations 
or Unit Trui;t of India etc. let them not 
have diff'erent procedure for recoverin1 the 
amounts due to them. All three are leadiq 
to confusion and I do not know, wlJy 
Clause 19(b) bas been incorporated, wblcb 
was not there at all previously. 

THE MINISTER OF STATE IN THB 
MINISTRY OP FINANCE (SHJU 
JANARDHANA POOJARY) : Mr. Chair· 
man, Sir, at the outset, I am grateful to 
the hon. Members who have participated 
in this debate. In ract, an the ban. 
Memben, particular1y hon. Mcmben from 
the oppoaitfon, have 1lven very CODatruc-
tive 1uae1tions. The• are all welcome, 
because it 11 in the u1tfmate nadoQal 
hrteresf. Jn fact, IC I• the clllt y "' tbj 
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Houoe to brina to the notice or the 
Oo\'eromcnt any defici eocies in these 
measures. 

A point bas been made by some hon. 
Members, particularly by Shri Daga, 
about the role of the Uoit Trust of India 
and the nature of iovestors. whether they 
are smal I investors. whether they are 
marginal farmers, whether they are poor 
people, whether they are not rich people 
etc. For the information of the House, 
I would submit that out of 17 lakh inves• 
tors, 87 per cent belong to the small 
categories, and their investment does not 
10 beyond Rs. 1 0.000; it is less 1han 
Rs. 10,000. Out of these 87 per cent, 
70 per cent are small investors. whose 
investment is not more than Rs. SOOO, 
Only the investment of 13 per cent of the 
total investo1s is more than Rs. 10,000, 

Now, is it not the duty of the Govern .. 
ment to safeguard the iot~rests of the 
small investors? These are the people 
who have invested mooey. Therefore, the 
role that js to be played by the UTI, the 
basic role of the UTI, as an investor in 
the capital m,1rlet will remain paramount. 
These people, small investors do not know 
the capital market and if they ao to 
capilal market, they are not in a position 
to invest their money in the capital 
market. That ;s why, this body has beeo' 
constituted and the main objocth1e of this 
body is to minimise the risk. And what 
is the risk that has be:n found so far? 

Now the question is whether the UTI 
bas played its role. At the time of move-
ioa my motion for consideration, I had 
1ivon fi1wos pertainioa to the performance . 
of UTI. At the cost of .repetition, for the 
benefit of the hoo. Members, I would 
like to mention that in the year 1964-6S at 
the time of settina up of this body, the 
inv stible rc.tources were to be tuoe of 
Rs. 2S crores, and today we ba'ie mobili· 
aed tllose resources to the tune of 
R.s. 2200 croros. 

~ reaards iocomc acnerated, I will 
furnish the oorrec:t figures as the papers 
are not witb me now. 

Shri Dalljib as made a point atatlna 
that tbc Report of the Unit T,u1t of India 
~ aot pll'od bolorc tho Parliaa1oot aacl 

sufficient provision bas also not been made 
even regarding the placin1 of the rules and 
reaulations on the table of the House. 
Hero Sir, this body is not owned by the 
Oovcrnment of India funds. No provision 
is made from the budgetary allocations and 
no dividend is paid to the Government. 
So far as the report is concerned, it is 
pubJiahcd in an official gazette. So, there 
is no provi1ion to place it before the 
Houae so far. Now, if the Parliment 
desires or if 1he Parliament' direct• us. we 
bave no objection to place it before. tho 
House. 

SHRI MOOL CHAND DAOA (Pali): 
It is tbc money of the public. 

SHRI JANARDHANA POOJARY : 
That is why I ask the hon. member who 
bas (lot vast experience to come to my 
chamber and discuss the matter. I have 
pl41ceJ the facts before you and I can 
discuss it wilb you and you can also share 
your experience with me. There is no 
bar. lf there is any deficiency, we can 
re~ove it. As the procedure stands today, 
as it is not owned by <ho Government of 
India funds, as it does not pay any dovi-
dend to the Government and as it has to 
be pubJished in an official gazette, we need 
not produce the report before the Parlia-
ment. lf the hon. member wants to throw 
some light on it, I am prepared to discuss 
with him and he can teH us how we can 
achieve better performance. There is no 
bar and this is my first submission. I also 
feeJ that it is better for ua not to criticise 
the office so severely. After aU, we arc 
all respons ible members and if there is any 
deficiency. we can suide them also. As 
the Chairman, the hon. member has aot a 
Jot of experience and we definitely get tho 
benefit of his experien<:e. I am personally 
interested in this and I wiJI take note of 
the 1ua1estion made by Dapji who is an 
experienced and ecnior Parliament11rian of 
this Hoase. 

Sir. t~ ere is also criticism about the 
competitioti that is round in the system aod 
also about the mobilisation of funds. 
There is competition here. Aa you are 
aware, we have got small •vinp, we have 
got tbe LIC and other 1mal1 1avinl mobi· 
lllatton iaatitutlona. lank• are alw 
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(Shri Janardbna Poojary] 
functionina at yet another end. With all 
these thinp, the Unit Trust of Jndia could 
mobilise Rs. 2210 crores, starting from a 
meagre amount of Rs. 2S crorcs. All 
this money comes from small investors. 
For the benefit of the hon. members, I 
can tell that bere is an institution which 
yields 14 per cent and odd dividend. 

· Some of the people do not know even this 
factor also. Now I think that this 
is a better saving instrllment than any 
other institution. And I also feel that it 
is the duty of all of us to strengthen it, 
particularly because it is an institution 
which has performed better. Hence, I 
request the hon. members not to criticise 
aa institution which has shown better per· 
formaoce. 

Some of the hon. Members have 
stated that the Chairman has been given 
more powers and he is not accouotable to 
a certain extent to the Board. It is not 
true. Here there is one amandment to 
that effect also, tbat is any decision taken 
by the Chairman should be ratified within 
three months. For the hon. Members' 
information, I can make it clear here also 
there is a provision that he is accouotable 
to the Board only when tnere ._tre exigen-
tics. He can take the decisic,n once in 
every two months, there sball be a meet· 
101 of the Board and tb.c Board has 
to approve it. There are no two pinions 
about it. That apprenbension also is 
ruled out. So about that apprehension 
also, l thank, it is not justifiable. 

SHRI H. A. DORA : If that is the 
caae, where is the need for the Chairman 
to bo 11iven the emeracocy powcra? 

SHEll JANAR.DHANA 
lo exceplional cases, when a decision has 
to be taken and 1f it is not a rouline 
decision, wheo ao exigency a risos, ho is 
criticised. This is an enablia1 provision. 
That does not meao, he bas to L,ke every-
day a d~ision and then 10 for the Board 
for approval. lt 1s not Jike that. Only 
at the timeJ when it is req 1ircd and 
abloJutcl)t necessary if there is an emer· 
1ency and that decisioo is required, then 
oalY hi: has to tako it to tbo Boucd, 

Now re1ardin1 inft&tmant, One point 
\bat bas boon mado is wh1 1bould we ao 

for hausing and also why not for other 
unproductive investments? There is an 
opinion io tbe countrY that when we go for 
housing, the people think that it is an 
unproductive investment. Bven In the 
bankina sector also, ' this is the opinion 
that is preval cnt and I bring It to tho 
notice of hon. House ror conaideration, 
we have 1ot the acute .problem or 
housing, When a house is constructed, 
bricks are required: carpentry work I• 
required; furniture is required; cement is 
required and so many other ioc:trumeots 
are required. It &eneratcs employment 
also. As you are aware in a village if a 
how,e is to be constructed, some peop]o 
say that it does not create aay income or 
employment opportunities at alJ. When 
l bring forward .this poiot, the people say 
that it ia their demand, It is not for any 
productive purposes. I do not accept 
these contentions at all. With due 
respect, I feel that there is an opportunity. 
for employment also. Here also, wo have 
to give our thoughts and not ooJy that we 
say at one point, there is no housina 
facility, and the people" are without bou1-
in1. It is our duty and it is the duty of 
the Government of India to aive thouahts 
in this direction also. Oo the contrary, I 
feel it is the duty-I fulJy a1ree with the 
suggestions that have been made, liere-we 
should go for productive purposes and it 
is not only welfare measures but also it is 
consi~ered as an employment 1eneratin1 
o-pportunity. 

I would say that UTl should <:ome in a 
bi& way for this purposo also, and for pr~ 
vidin1 bousina faciHties to tbe people. 

Now about outlets to be made avaiJa. 
blc for futher investment. Some of the 
hon. Members said that we wcro investing 
only in bia industries. Yes; we bavo 
invested in 7 50 companies, but we have 
invested in public sector undcrtakfoaa 
also. But there, we could not ioveat in 
shares. In the public sector undertakio11, 
we can ao in only for debentures. They 
are owned by Govoroment of India. There 

, is no provision for any shares to be bold 
by any person. There also, our investment 
capital bate 11 in tho form of debeotur•. 
We have contributed there al10. It ii 
aid tbal there i1 no opport\llllty . f9r · 
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various parts of the cou,,try 

employment, and that \Ve have cooecntra-
. ted in one sector. In fact, UTI has 
concentrated not only on the private sector, 
but on the public sector also. 

Now about the Q.uestion whether we 
have provided for any job opportunities. 
When we invest in cement companies, man-
made fibre units or textiles, are we not 
doing something for tbe nation, and 
creating jobs for the people? We have to 
think about this. 

We talk about pove1ty here. Govern· 
meot of India's economic policy has also 
been criticized. I would say that Govero .. 
ment's entire economic policy is meant to 
promote savings and investment. We have 
~lso to reduce the disparittes, sociaJ aod 
economic. So, we have to intensify our 
direct attack on poverty.. How could that 
be done? By providing job opporlunities 
to the masses of our nation. That is why 
we have to give more opportunities for the 
weaker sections b} providing them more 
jobs. 

Our concept of socialism has also been 
attacked. The s~cret" of our concept of 
socialism is that we have to reduce di~pari· 
tics by Bivins morejob_oppOrtuoities for the 
masses. 

PROF. MADHU DANDAVATE (Raja .. 
pur) : But you have given more facilities 
to the affluent classes. 

· SHRI JANARDHANA POOJARii : 
That is the thinkina of some people, unfor-
tunately. We say lhat we are not io a 
position to create job opportunities. We 
~lso sometimes say that the public sector 
11 ~ot m a position to create job oppor· 
tun1l1cs. When the private sector is comin1 
forward to create job opportunities, I da 
not know why we should grudae it. Let us 
allow U1em also to invest in the system ; 
and let them create job opportunities for 
the pcoplo of tbb c\lu..1try. After all, ours 
is a mixed economy. We cannot ianore it. 
l think 11011. Members will be very happy 
to know that cvco the Chief Minister of 
WOif. Beoaal nas aooe io for acccptina this 
tboory. 

IH&l AMAL DATTA : BtGaUIO YOll 

are not investing anythina, and we do not 
want to die, we do it. 

SHRI JANARDHANA POOJARY : 
The reality is that we cannot ignore the 
private sector. Their contribullon to the 
country's economy is also there. We cannot 
shut our eyes. 

16.00 hrs. 

And here also, when the opportunities 
are not comin1 these cannot be created by 
the public sector alone ; Jet them also 
create them. Aft er all, it is for India, for 
our own people, and let us give economic: 
strengths to the people of this country. 
That is our objective. For that purpose, 
I am only suggesting it. 

MR. CHAJRMAN : Mr. Minister, we 
shall stop here because there is a discussion 
under rule 19 3 at 4 P. M. You may con .. 
linue your speech tomorrow. 

PROF. MAOHU DANDAVATE: Our 
friend, who is initiating the discussion has 
undergone heart operation. He may be 
permitted to speak while sitting in his seat. 

16.01 hrs 

DISCUSSION RE : SITUATION 
ARISING OUT OF FLOODS, DROUGHT 
AND OTHER NATURAL CALAMITIES 
IN VARIOUS PARTS OF THBCOUNTR.Y 

[EnglishJ 

MR. CHAlR1\fAN Now the House 
shall take up d 1scuss1on under K.ul e 193. 
~bri Ai, V. lJesaJ. 

SHRI B. V. DESAI (Raichur) : Mr. 
CnairmJo, tile subJecl on wtucl1 1 am aoioa 
to ra1ie a discussion is sucll an imp.>rtao t 
and uraenc oac Lbat it 111 boio& selected oo 
the first day of tllc ses1ioa itself. Wnco J 
just thfnk over this subje:t. my memory 
aoea b.iek to rec~oL ilood iu f.1m1lnadJ 
whore laths of pc(Jpf e have been rendered 
bomoloss and 10 much bum.10 Ii vcs 11 invo1-
v od. U you road tbe neaJlioe:. of UlO 
paper, )'011 will lin.d Iba, u i• ccu,b(c, for 
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(Shri B. V. Desai) 
example, four lakh people have beea ren-
dered homeless in Madras and death toll 
due to rain risen to 63. Again, if you see 
the drought affected area in Karnataka, you 
will fiad that it is about 1 S m illioo bee. 
tares. That is how thing4i go on. Instead 
of just cataloguh1g all this, it will be 
enough if I just mention what is the actual 
Jo.,s, average lo,s per year from 1953 to 
1981. A tab) e has been given there. The 
total areas effected by floods in mil lion hec-
tares is about 8.1 ; that is the average per 
year which has been taken from 195 3 to 
1981. 

16.02 hrs. 

LSHRI VAKKOM PURUSHOTHAMAN 
ln the Chait] 

The total population involved is 27 .1 
~l~on per year. The danaa ~ to crops in 
mdhon hectares is 3. 7 ; in Rupees it is 
2483 miJJioo ; it is the average of every 
year that I am talking of. Cattle lost in 
tbousaacts-9 7. 4 thousands ; human Jives 
Jost in thousands-1.4 thousand ; damage 
to public utility is Rs.1103 million; damige 
to crops, houses and public-4069 mil-
lion. Jt ls not only happening in one year ; 
~otb tbe.ie calamities are recurrina aspects 
10 our country. Therefore, in1ttead of cata. 
lo&uioa human suffering and how it is to be 
worked out, I would suiaest some remedial 
measure$ which arc to betaken on along term 
basts as well as short term basis. lnregard 
to measur con short term basis, our tecbno• 
loaY has so improved that these floods can 
be forewarned and precautionary measures 
~an be_ taken instead of remedial measuces. 
Suppos1n1 by lNSAf 8 we are showo in ~he 
T.V. that a cyclonic storm is beiag for ned 
io the Bay of .Bengal, precautionary mea-
sures ouaht to have been taken because 
tb: intensity of the fiood can be aauaed 
from the concerned im. trumcot. So, my 
u.aiicrst.1ndm1 1" that such measures are aot 
bein1 taken and human ,uffcrana becomos 
1tiJ1 mnre m,secablc ; that 1s how the recent 
.tloods have occurred ; in the same way, in 
uortb also, ftoodt .bave taken >1ery heavy 
tolJ1 capc'-ially rn tne north t11 wel I as 
caetora parls of the couatry. 

So, a stcond measure which is most 
~o,,aa, i1 tho relief works wbi;h 1ro 

undertaken and the a id which is aivcn by 
the Cetitral Government and the State 
Government auaments i! with it, own 
resources. W'1atevcr the works that are 
taken up they should be complementary to 
the measures that is, if certain amounLs are 
to be spent in lhe drou1ht·stricken areu, 
the amount that bas to be spent in that 
area should be complementary to what the 
State Ooveromcnt is already speodio1. 
Take the example of Karnataka which 
will be applicablo to the other Stat~ also. 
For example new constructions or canal 
~igging, let us take. Every year droupht 
1s there. And every year heJ1, wiU be. there 
from the Centre as well as rhe State 
Gov~rnmcot. They spend crores of rupee,. 
But •f the same amount is spent for caoal 
diggina it will be better. For example, 
Gbataprabba, MalJaprabha and Upper 
Krishna -- all these areas can be taken 
up. And in the Cauvery basin also the 
position is the same. All the dams are full 
of water. Unfortunately due to lack of 
funds or lack of proper management the 
canal digain1 bas not been taken up. 
!hercfore, I would like canals to be dui 
JO all the drouaht stricken areas. This 
measure should be taken ·into account whilo 
spending the amounts both by the Central 
Government as well as the State Govero· 
mcnts. 

Another very important measure for the 
flood affected areas is the denudation of 
forests. One bas to ju~t undcrstaod what 
type of denudation has taken place in the 
HimaJayas. Juat if one aoes across by tho 
tract to reach Badrioatti up to Jyot ir Mutt. 
which is now ca,Jed Joshi Mutt, one will 
uoderatand what it was 20 or 25 yeMu 
back and what it is toilay. It b like as 
thou1b it has become a b.urcn land. you 
will find at dill'er~nt pJaces, different 
~oresta beina cut for hydro•eJectric pro• 
Jccts and Jike that tile denudation of forests 
bas taken place and the cumulative effect 
is cbc ancidcocc of floods in tbc No rtbero 
part of the country. In the same way in 
tbc llastero parts in the Brabmapulra 
basin also not only the fclJi ,11 of trce1 
1houJd be stopped, for aforcSLataon cror.1 
1&Dd cl·orci, of Crees are to be plantod at 
diff crcat place:, which wiH prevent I.ho 
denudation , tbat wou1d al10 twJp lbl 
allonatatio,a. Tbonforo, 1t-.,1 bav1 te be 
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taken on a priority basis. Otherwise these 
two things cannot be controlled. 

One important aspect in this respect ts 
the Famine Code which haCI been there ever 
since the British Raj.Now also the same thinl 
Is used. It requires to be amended. Reme .. 
dial measure!' arc to be taken in an the 
drought aff'rc1ed area~. In fact, In most of 
the places, practical1y Just to avoid tbe 
rei;ponciibiltty the State Governments and 
the Central Governments would declare it as 
a famine infected area. It is Quite uofair. 
In fact• In a w1efare State, as we procll1im 
oursc)ves. it is not correct. Therefore, the 
Famine Code which comes as an inheritance 
from the British Raj should be immediately 
re-drafted. This is my request, 

Another one important measure "which 
comes to my mind is the aid. The aid given 
to the drought affected areas and the Rood· 
affected areas, if they are exllmined, there 
Is little qua1itative difference beween the 
two. The aid given to flood affected areas 
la taken as arant, whereas drought affected 
areas are given aid which is deducted from 
the Plan allocation. So, on the notional 
assumption that drought•atrected areas get 
the fund~ from the Plan allocations, the 
fund• are utilised for famine relief, wbere-
81 it is not the case in the ftood·affected 
areas. Both are natural calamities and they 
have to be considered as such. There may 
be a little change in the names. The Eastern 
and Southern areas are alwayCJ hit by these 
calamities, they arc drought prone and they 
recall Northern and the East crn parts of 
the country are flood-affected areas. So 
there ia an imbalance jn the working of the 
plan also. From that angle I strongly feel 
that the aid given to the drought affected 
areas should b: taken at par with the aid 
given to the Rood afftcted areas. There are 
some of the short-term mea!ures. 

To tacklo the flood and drouaht situation 
in the country on a permanent basis we have 
to take some Iona term measures. The 
on1, thi111 which we have to do for 1olvin1 
this prob1em, is the formulation of an all 
India water grid. Uni csa it is done on a 
priority basis, 1 do not think these two 
problems can be solved. We can undcntand 
tbc anxiety or the entire House that this 
aub.J-~ bas b,en allotted top priority in 

taking up this subject on the first day 
itself. Our Prime Minister Is intendfna to 
take ttils country to the 21st century t cch· 
no1o8ica1Jy. !Jut this Is one of the most 
important items. Unle~s we form an 111 
India water grid and the entire country i1 
not takei, out from recurrance of floods 
and droughts, I do not think it . will be 
worthwhile. Therefore. my rtque~t is that 
the national water policy should be takt-n 
on an uraent basis and before the turn or 
the century we n,ust be sQm(wh~re near In 
formulating the all tndia water l'rid. J 
tnow that formuJatfon of this ttrid is not 
an easy one because there is clash of lnte· 
rears amon1 dift'ercnt States. The Prime 
Minister has alrtady taken steps in formu-
Jatjng the national water pollcy. We have 
already taken steps in formulating the 
national water resources counciJ. Onh last 
month it~ flrr,;t meeting has taken place 
w'1crein, of course, divergent' views bave 
been expressed by different Chi er Ministen. 
The counciJ consists or Prime Minister as 
the Chairman, Vice-Chairman is the Irrhza. 
tlon Minister and a11 the Chief Ministers 
are the members of this counci1. Naturally 
diff'crent St:ites have different views and 
especially so when so many inter-State 
water disputeg are still pending. Tn that 
background I feel very frankly that riven 
tbe aoodwill amona different States, every 
St ate will gain in declaring water as a 
national asset. So many ~ive nnd take have 
to take place in this calculatf on, because 
our Constitution Is a little vague on this 
aspect. To declare water a, a n'atfonaJ 
commodity and inter-State rivers as nat iona1 
rivers, it requires some constitutional 
amendment because resource utili1ation fs 
part of the State subject whereas Inter-
State water projects are the Central sub-
ject. Unless all the Chief Ministers take 
the national interest in view. this cannot 
be done. Therefore, in the ft rst ,neetfn1 
itself, the hon. Prime Minister bas taten a 
risht step in making a group of the Chier 
Miol1ters from Andhra Prade~h. Tamil 
Nadu, Karnataka and Punjab to formoPate 
a national water policy. It is a step In the 
riaht direction. Unless surplus water is not 
taken out rrom the water baalns and lupp-
lied to the arid areas where 1rater Is a 
acarco commodity, tlae1e two problems ~n 
DOYer bo solved fully. And it rP4uires a 
fund of aoodwlll from ditTcr91"t State1. 
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Therefore. the pRnacea for thf'~e two Uls Is 
an n11 Jndia water ,rrid. For this there are 
so manv ~ch~mrs w'hich ere Jyinf! in the 
Hbrarv r like the garland canal or Cauvery. 
Gansra Hnlc or whatever name you mav call 
ft. But the basic fact remairs that the sur· 
plus water from the river basin ha~ to be 
drainrd out nncl supy,1itd to tlie arid areas 
fn drought prore areos mainly in south as 
wen ns west. Tlie eastern and the northern 
l'&rts of the country are nlways affected by 
ftoods 11r,d the other two parts are a1ways 
aff'ect ed by droughtq. 

One more point T would 1 rke to mention 
and then t will conclode. When I sny nntio· 
nal water nid. of ro\lrFe. there is an emo-
tional intrerntion nl~o in this becautic ai. 
a cl•bcn <'lf Jndin. whether frC"lm ~nuf11 or 
from north. evcrv<'ne has got an emotional 
thinki"•· emotional fe-elin~ thnt in his lffe 
time he sliouM trv to hrin~ SC'me water 
frnm a pftch from R nmt~hwnrarn :ind pt1t 
it Into Gantra and again take some wattr 
rrom Gengn back to R ame~hworam. So. 
that emotional intr,z:ration wi11 be streng-
thened if it is hacked hy inter-basin water 
arid givin,a an economic content to that 
emotlonR1 ln1egration. With thef:e words 
I thank you. 

SHIU M. RAGJtUMA 'RPnov 
(NBlRondal : Mr. Chairman. Sir. India is 
a big countrv. Tn one part n, the cnuntry 
we are wUne!l~1nQ ~evr.re ffoodi;. Aridhrn 
Pradeah, Karnataka, Mahare,-htr:1. 
RafaRthan and OuJ•rat are :\ff'ected by 
drought the~ day1'. For the Jnst three 
years we have been witneR~fn,:., the same 
t,benomenon. Some nther States lilce 
U.P.. Bihnr, Bengal. Oriue and TamiJ 
Nadu, and even the tast coast also. ~re wit-
nes11lnr flood" these day!l. but the Govern-
ment or India is not tallcin~ Proper Interest 
and Immediate care of these StRte~. They 
are takin, time in rutfiJ11ng the formelties. 
When a person is hun~ry. 1,,. needs some· 
tbia1 to cnt irnn,edlntely. Jt i11 no uec 
aivfn1 him food after t'l'O or three dny~. 
1be same is fhe situation with reaard to 
Aodhra Prndesh. Andhra Prader1h is wit· 
ne11ln1 drou1bt for the last three 
1ucceHlve yrnr1, that Is, ]913 .. 84. 1984 .. 
85 and this Wlftr elsn! Durin1 1983-84 
our State Oovcmment requl1ted for 

Rs. 369 crort11 but t'1e Oovemment nt 
Jndia "ave only Rs. 54 crnrec. And this 
ve~r thev h11ve reQn~,-ted rnr Rs. 4ft~ cr<'re~ 
but with ,reat cHfficultv ~nil nft«!r erel\t 
pre~~ure, the Governmtnt or T!lcliA have 
sent R teRm ontv. The t1ennlt" thtre are 
suff'erin,- but flie State Govt'rl'lm~nt hRI 
11ot no communicetfon rrom the Govf'rn-
ment or Tndia ~o f:.r. :is tn hou. much 
amount they are J!<"\in~ to (let. Thev \11ill. 
,ifve SC\me m<"\nt'V in f~e fr'Ol'lth n~ 
February or March and then thev will 
ask the State Government t" Rt,enn tl,C 
entire nmount within the flnonC'f~l .ve:ir 
itse1r and later on thev wilt sav they lla,•e 
jriven so much amounf bot the St.nte 
Government has rot ~pent the whole 
smouot. This i~ the Statr nr siff:1frs or ttte 
Government of Tndia. ThN12h Andhra 
'Pracf e~h i1t ~ting ruled hv Te1,::tn I)e~am, 
U ts n 1nut And narcel of the countrv. 
The people tliere MP ~nff'eritiJr f<,r want of 
drinking water. rooder and other thineq. 
They ore sendfn,z their cattle to the 
s1autthter houses btcaucie there is no r(\oder 
for them. The State Oovernmcnt hos so 
far spent Rs. 440 ci:ore!t. With the mea~re 
re~ources that they have.. t'hey cnnnot 
snend more. The Governme~t of Tndla 
havt not taken any Action so f'er. They 
have only sent nn officia 1 team to Andhra 
Pradesh. Actun11y they have uot fntlmated 
to the State Government as to how much 
amount thev are going to efve ('Ir what f~ 
the rer,ort of the team. Only r~cently. in 
the first week of October, we have had 
some stores here and there and when the 
Central team visited the State, thev 
visiteid only these stores. But during the 
months or Augu1t and September. there 
was actually a severe dry spell and the 
eniirc Kharlf crop! have !leen damaged. 
Thererore .. I request the hon. Min;ster thRt . 
•hou,h the State is ruled by TcluJu 
Desam, but irrespective of the pollt.ica1 
consideration,. he should rcfcese more 
funds for our State. Not only our State 
but even Kamatalca. Ma'1ara~htra end 
Gujarat are also witnessing the tame 
situation. 

Shri Desai bas also sunested that 
permanent solution ,bould be found for 
these thfnp. The problem fl~ft're ,,R• Is 
that the Centre fs not pivin, its timely 
clearance for the projects we want to 
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construct. We want to construct 
PoJawaram and Eicbaporam projects. but 
the Centre is dodgin1 and de1ayin1 their 
simp1e clearance to enable us to take up 
their constructioo. Same is happening in 
the case of Karnataka and Maharashtra or 
any other State. My suggestion is that 
irrespective of whieh party is ruling a 
State, the Centre should not take much 
time in clearing the projects. TimeJy 
action is more important. 

Soil conservation and efficient water 
management are two parmanent measures. 
You have to look at them on national 
basis. You are giving money for social 
forestry, but it is not being utiJised there 
because they are not having proper 

technology. If you select an appropriate 
technology and combine aaricu1ture and 
forestry departments, then only the pro-
bloms can be sorted out. 

My next suggestion is that Meteoro-
lo1ical Department should be strenithened. 
It should be abl~ to tc11 us well in 
advance about tbe natural calamities that 
are likely to occur enablin1: the State 
Oov_ernments to take timely action. 

In regard to power my suggestion is 
wherever there is possibility of generating 
power, hydro-electric boards should be 
constructed without delay and electric power 
aenerated. Their distribution to the 
farmers should be on priority basis be-
cause 70 per cent of the population 
depends on agriculture. Theil only our 
coun1ry will prosper. 

Before I conclude, I would once again 
request the hon. Minister to consider 
Andhra Pradesh request sympathetically 
and order release of the amount requested 
by the State Government immediately. It 
should not be that you release the amount 
at the ra1-end of the financial year and 
then char.se us that we have not been able 
to spend the amount. 

r Translation] 

SBR.I VIRDHI CHANDBR JAIN 
(Barmer) : Mr. Chairman, Sir, Rajaatban 
baa been struck by the wont drou1bt or 
Chia century 111 our country and wcat oro 

Rajasthao is the worst-hit area. We haw 
to grapple with the drought conditions 
and it is with this objective that a central 
study team has been sent there to study 
the situ1tion and its report is C'(pected 
shortly. I would like to request in th is 
regard that Rajasthan should be sanctioned 
relief amount within fifteen days of the 
presentation of the study team's report on 
the basis of the recommendadons of the 
Eighth Finance Commission. 

There is the serious problem of drink 
ing water and fodder in the State even 
today. Besides, there is acut~ shortage 
of foodgrains. I would , therefore, request 
you to immediately provide these thiugs. 
Such a terrible drought had also struck the 
State in 1966-67 and after that the State 
has been affected by serious drought now. 
The Rajasthan Government is not able to 
cope with it and therefore; the Centre 
should aUocate more funds to grapple with 
the situation. 

The Central Government is helping the 
State by sanctioning the grants and loans 
oo equal basis under the Advance Plan. 
but it is not adequate because Rajasthan 
is racios grave situation and we can cope 
witt, this worst drought ouly if we get the 
entire amount as grant. 

The border areas of the State are 
facing serious problem of fodder. Some-
times the cows go astray int0 the Pakistan 
territory and they are butchered there. We 
shall not tolerate that our cows should 10 
astray and get butchered in Pakistan for 
want of fodder. The Central Government 
should, therefore, immediately rush fodder 
from Puruab and Haryana to Rajaathan and 
end the acufe shortage of fodder in the 
State. Whatever fodder is supplied there 
should be made available to the people on 
subsidized rates. There is also the serious 
problem of drinking water, but no pro-
vision has been made so far for trans. 
portation of drink ins water through 
tankers. 

Military tankers should be immediat,Jy 
preased into service for the t ransportation 
of drinltina water to the border areas. 
Needless to say that the Rajasthan 
OQVCroment do not have 1uch tankers u 
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could transport drinking water to those 
areas. It is absolutely necessary to provide 
military tankers there. A permanent 
solution to the drinking water problem 
cannot be. round out tiJl the water of 
Rajasthan Canal reaches the remote rural 
and desert arealll of the State. 

Many tube-wells have been driJJed in 
many areas under various schetnea so far, 
but either the drinking water is too saline 
or it is not available at aJJ in these areas. 
Therefore, this scheme could not serve the 
purpo~e. If a permanent solution to the 
drinking water problem is to be found out 
during the Seventh Five \'ear Plan period 
then there is no other alternative but to 
provide it through Rajaathan Canal. 

Irrigation schemes are required to be 
given priority. Again the water of 
Rajasthan Canal is the only source 
through which water could be made avalla· 
ble for irregation. 

I would like to sugaest that besides 
the schemes in band now constructive 
schemes should also be launched. The 
Rajasthan Canal has reached Mohangarb. 
The desert areas between Mohangarb and 
Ramgarh and betwren Ramgarh and Gadra 
Road from where tbi~ Canal passes is 
famine-stricken and Is racing acute famine 
sitnation. There is acute water shortage 
there. Work should be taken up in this 
arens under Famine Programme. 

The Minister of Canals in Rajastban is 
pursuing his own schemes. The earth 
work oo the LaJuk branch can be taken up 
this year when the State has been struck 
by famine. Priority should be given to 
this earth work and the pace of progress of 
the work should be increased durJna the 
Seventh Five Year Plan. period. 

Besides, I would like to point out that 
equal amount of relief for the famine and 
flood should be sanctioned. After the 
floods, there ts aencrally a bumper 'Rabi' 
crop, but famine brings death aod dostruc· 
tion and it destroys the economy. 7 S per 
cent of non-planned aid i1 aancttoned 
during the llood1. The samo amount 
should be sanctiQned duran, tbe famine 
abo. 

Tbouab the-provision of funds for the 
Advance Plan bol pS in the construction of 
roads in western Rajasthan, the eastern 
Rajasthan remains neglected. People 
express their resentment about it and 
often com.1>Jain about Jack of deveJopment 
in their area. There is a constant tension 
between the eastern and western Rajastban 
on this account. Therefore, this problem 
needs to be soJved. 

Fodder banlrs should be set up. Ther• 
1 sho~ld be permanent arrangement by · 

sett1ng up fodder banks and · national 
grass farms which would hefp in solving 
the fodder cri,is if it ever arises. With 
the1e words, I support this Motion. 

~I RAM PY ARE PAN[KA (Rober-
tsganJ) : Mr . Chairman Sir, just now 
~Y colleague Shri Virdh f Chander Ji has 
given very constructive suggestions to 
check floods and famine. I welcome ' 
those suggcs tions. I would also Jike to 
give a few more suggestfons to the hon 
Minister. " 

The fury of floods has shown •t• 
fangs recentfy in Uttar Pradesh. Sir, 42 
or the S7 districts in the State were badly 
affected by unprecedented ffoods this 
y~er. The Ghagra, Oomti and Ganga 
rivers unleashed such · devastation that tho t 

poor far~er has been ruined rompJetely. 
I would hke to point out that the amount 
of rtlief for floods and famine is oot 
eQuaJ. During floods and famine in 
1982-8'3 the relier amount sanctioned was 
far from adequate. This year aJso the 
1ituation remains the same. Tbe Hon. 
Pri?t.e Minister was kind enouab to pay 
a visit to many affected areas. Our new 
Chief Minister had asked for aid to the 
tune of Rs. 1000 crores, but only Ra. 
SO crores were sanctioned. How can a 
vnst State like Uttar Pradesh, certain 
area• of which are very backward, face 
these natural calamities in the absence of 
adequate funds ? I would Ulce that tbe 
Central assi1tance should not be wftbbeld 
on any technfcal arounda, instead II should 
be allocated equally in the case of ftooda 
and famine. 

It la moat unrortunate 
Pradolh la aff'ected bo 
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by famioes. So far as the southern and 
eascern parts of the State are concerned, 
they are th, worst hit. The CnetraJ 
Government had launched DPAP, pro· 
aramme to check it. It is sad that the 
funds required for the Seventh Five Year 
Plan were not sanctioned. As a result, 
the irrigation fichemes which were taken 
up in Uttar Pradesh and o ther· States 
under OPAP were left incomplete. The 
States do not have adequate resources 
and the capacity to complete these 
schemes. Duridg the Janeta regime, 

t some DPAP schemes were abandoned. 
Two blocks-the hill block and Maniban 
block-in my constituency were excluded 
from the DPAP programme. The result 
was that the sanctioned amount went 
down rbe drain. I would like that those 
blocks whjch were earlier listed under 
DPAP should be again included in it 
and work on them be completed. 

I would like to say a few words about 
drinking water. The scheme which was 
taken up in 1972 to provide drinking 
water throughout the country is still iil· 
con1plete. 29 projects were taken up in 
my con~tituency in J 972, but none of 
them has been completed. I would like 
those drinking water schemes to be com· 
pleted on priority basis. Besides, the 
work on the roads and canals which is 
yet incomplcf e, should be completed. 

• The late Prime Minister Sbrimati 
Indira Gandhi had approved many irri • 
gation schemes in our district, like the 
Kanhar project, the Sooe Jift projeet, the 
Bakhar and Ban Sagar project, etc., but 
all of them are incompJetc because the 
Central assistance is not available any 
more. The State Government do not 
have enough resources to complete them. 
I would like lh: Centre to complete the 
incomplete projects. I wou Id aJso like 

" to suuest that separate departments 
should be created to deal wbith the floods 
and famines during the Seventh Five 
Year Plan period. The State Govern· 
men ts arc not abl c to full) utilise the 
funds allocated to them by the Centre. 
Thero i1 need for monitorina the u tili· 
aatlon of funds and, therefore, a cell 
1hould be created to monitor whether the 
fundl allocated are bctna properly utt· 
Uild or not. 

The code for drought affected areas 
whJch waa formulated by the Bril ishers, 
does not ho1d aood any more in the pre· 
sent day conditions. As a result. the 
State Government and the CentraJ Gove-
rnment are hesitate to declare a particular 
areas a:. drought prone area. The farmer 
does not get any asc:istance as a result 
of this and bis crops perish .... _. (Inter-
ruptions) I conclude aod request you to 
direct the Stale Governments to exempt 
the farmers in the flood affected areas 
from repaying the baJance amount of 
agricultural and other loans which aro 
due from them for years ... •• 

[Fnglish] 

MR. CHAIRMAN: Whatever he says 
wiJI not go on record. Now Shri. Suresh 
Kurup may speak. 

SHRI SURESH KURUP (Kotta· 
yam) : Mr Chairman, Sir, on the 11th of 
October this year and also last week or 
this month, several parts of our country 
witnessed natural calamities like flood 
and cyclone. The flood which affected 
Tamil Nadu is something unprecedented in 
the history of that State. Even the Chief 
Minister of ramil Nadu was forced t·: 
change his residence. I express my deep 
sorrow and 1rief to the people or Tamil 
Nadu. 

In the last October cyclone, two 
States which were worst affected arc 
West Bengal and Orissa. In West BengaJ. 
s<,me of the districts were affected by 
flood or landslide or cyclone. Three dis· 
tricts which are worst affected are 24 
Parganas, Midaapore and Orissa also wit-
nessed the effects of cyclono. Orissa is 
a State which affected by continuous dro .. 
ught also. This State is also famous for 
beina t11e victim of the callous attitude 
of the authorities, calJous attitude of the 
Government. to a11 these natural calami-
ties such as flood or cyclone or drought. 

Andhra, Pradesh is another State 
which is affected by cyclone. Whoo the 
cyclone moved to Vishakapatnam coast, 
It affected thousands of people and ren-
dered thousands homcl ess. Comin1 to 

f*Not reoosdod. 
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Tamil Nadu, the North East Monsoon has 
struck Tamil Nadu with vengeance. In 
Taojore, South Arcot, Chinglepet and 
Madras, lakhs and Jakhs or people are 
rendered home1 c:;s. According to a 
rough estimate, paddy fields or about 1.12 
lakh hectares are under water. Rail and 
road cemmunication is disrupted. The 
arers worst affected by this flood are the 
hutmcnts and poor peoples1 coloniea on 
the baak of river Adyar in Madras. This 
Kotturpuram area which, is on the bank 
of river Adynr is repeatedly affected by 
flood year after year. With the res ult, 
poor people of those hutments are forced 
to be evacuated. My request to the Ccn· 
traJ Goveroment is that they should go 
into it as to how this can be dealt with. 
I request the authorilies to appoint a 
high-powered scientific committee, if ne-
cessary, to go into the details of this and 
how this can be prevented, 

I would also request that the draw• 
baeks in the drainage system in Madras 
city should also be looked into. 

ln connection with the floods in Tamil· 
nadu, I would like to mention that the 
attitude of th o Government in reactins to 
to the situation was rather smooth and, 
when the relief measures '>tarted function-
ing, it should lack of coordination. 

Year after year, different parts or our 
country witness either drought, floods or 
cyclone or somethina or the otb er in one 
or the other part of the country. 

There should be some permanent 
machinery to aive relief in such emergen-
cies. In almost all these cases, relief 
is delayed. Delayed relief is ptacticaJly 
denied relief. So, prompt relief should 
be given. In situalions lik.e this, people 
who are affected by these calamLies should 
be 1iven prompt and proper relief as 
early as possible. That is what the situa· 
tion demands. 

In Kerala, two or three months back, 
we witnessed the worst floods and we are 
aratcful to the Agriculture Minister who 
camo all tho way from Delb i to Kera la 
and visited our State and acted promptly. 

Io the connection. I rcQucat the Air i· 
~uttu,o Mioiltcr that besides tbo PrilDo 

Minister he should also go to Tamilnadu 
and make an on the spot 1tudy of the 
devastating floods. 

SHRI BRAJAMOHAN MOHANTY 
(Puri) : Sir, from the figures that I get 
from the Government of India, I find that 
in Orissa 22,000 villages have been affect· 
ed and 1,17 ,000 houses have been da-
maged on account of floods, land·slides 
and heavy rains during the year, 198 S. 
Not o,n1y that, Heavy damages due to 
drought have lllso taken place. 

In this ~ackground, I would submit ' 
to the Asriculture Mioietry that they 
should take a very Jiberal view 10 far as 
backward areas are concerned. Orissa 
ts a backward State and it Is a land of 
natural calamities since centuries. 

I would submit to the Agriculture 
Minister that the first thing that he should 
do is that the Srudy Group which the 
Ministry is sending should have liberal 
guidelines. The present auidelincs under 
which it is working are not adequate bcca· 
use the economio environment has under. 
gone a change. Tb.erefore, the guidelines 
of the Study Group should be changed. 
It should be specificalJy mentioned that the 
backward Slates should receive spcciaJ atten-
tion so far as aJlocatina funds for ftood8 and 
cyclone are concerned and for repair work. 

Another point that i w1nt to make 
is relief guidelines. lo the Question Hour 
today, the Aariculture Minister bas said 
that they have sent oew guidelines. But 
the Government of India have issued the 
guidelines for drought and flood maoage· 
ment and also 1uideli11es • for preparation 
of the relief measures. 

My submission would be that tho 
guidlines must be to be very liberal. The 
entire house has been damaaed and tho 
malLimum financial assistance being aiven 
is just Rs. 500. What does is mean ? 
DoeS ii mean that be can rai6e the 
construction aaain with that money ? My 
submission would be that the financial 
assistanee given must bn ,cry liberal. I 
know, the Aariculture Minister will be 
tempted to say that it is the State Govern-
ment'• respoosibilit). But, all the !lame, 
be ~11 to coordmatc tho relief activitia. 
On the auidelinca, whether they arc beioa 
imp)emonted Or not, WC WOUI~ UD tbl 
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hon. Minister to enlighten the House ati 
to what is the state of affairs io different 
States. 

Another submission I want to make is 
regarding flood control. So for as flood 
control ;, concerned. the Irrigation Minis-
try ir. its Annual Report says that it ofen 
happenes. that project requirir:g uraent 
attention are neglected because the aJ loca· 
tion of money is beiog done by the State 
Oovernmcnt. The Minister can te11 us 
which are the projects which are not receiv· 
ins proper attention from the State Govern-
ment. Why not have these things coor-
dinated and sorted out. if not at any other 
State level, at the National Development 
Council level ? 

Another thing I would submit is that 
the Agriculture Minj~f ry and the Irriga .. 
tion Ministry should examine the Inter-
state River Water Disputes Act. This 
enacted in the year 1956, but during all 
this period the inter-State river water 
disputes bave not been settled. My sub-
mission would be that the entire Statute 
must be removed; they should give a new 
look to this matter so that we can go 
ahead with speed for settJ ement of the 
inter·State river waters disputes. 

In Orissa there are three or fotrr 
major rivers which are CTeating havoc. In 
this House I bad raised the matter about 
H1rakud and the lrriga tion Minister pro. 
m sed that the Mahanadi flood control 
problem would be lookeci into. The 
Hirakud Dam reservoirs are bcinr. silted 
up and their life is be;ng reduced to one· 
third. If it was planned, say, for 21 years, 
now it is being reduced to 1even years. 
We need a tecbnologi~aJ answer for this. 
The other rivers creating havoc arc the 
Subaroareka, th~ 8rabmio1 and the BJita-
rini. As I said, the Irrigatio.1 Minister 
promised in thi3 House that he would look 
intot ne mauer about Mahanad i flood con-
trol. He should coordinate with the State 
Oovcrnmont and do so1nclhina tangible so 
that it doe, not create a havoc. The 
lrrjaation Ministry has not takc:n any steps 
in the Jast two or three years. This has 
to be looked into. 

Now commina to tornado, that ia a new 
pbcaomcnoo wbico ii takina plaoo ia 

Ori1sa repeatedly. It is said that the new 
generation radar can dett:ct it. J do not 
know whether the Government of India has 
got such a radar system. Jo Orissa, tornado 
is taking place repeatedJ}. My submission 
would be this. Why not have that type 
of new generntor radar so th~t early 
informotion wiJl be available and people 
can be alerted? We understand that the 
Agriculture Ministry is aegotiatiDlf with 
the USA for super computers for this 
purpose. I want to know whether it bas 
materialised or not. 

Let the Agriculture Ministry be gene· 
rous the poor people of Orissa and II ive 
adequate financial assistance to tbat 
State. 

[ Tramlation] 

•shri C.K. KUPPUSW AMY (Coim .. 
baton): Hon. Mr. Chairman, Sir, you 
must have seen in the ncwpapers thnt 
Tamil Nadu is reeling under unprecedented 
floods. Madrns, Ching?eput, South Arcot. 
Thanjavar and some other parts of Tamil 
Nadu are the worst hit in the recent 
floods. Several thousands of peop1 e are 
floating on flood waters. Our hon. Prime 
Minister air-dashed to Madras and made 
an aerial survey of the Oood·hit areas or 
the State. His vii.it to the State ha, 
brought instant consolation to the suffering 
people. Our hon. Prime Minister bas 
earned the gratitude of the people of 
1 amil N adu by sanctioning on the spot a 
sum of Rs . .1 S I akhs from Prime Minister's 
Flood Relief Fund for flood relief work. 
The standing crops on about 84,000 
acres of laud have been damaged. Thou· 
sands of cattle hive perished in these 
Ooods. Several thousands or people have 
lost their hearths and homes. I sugpst 
thJ.t relief work should be undertaken on 
war footing. It is really unforLuoate that 
so far as Tamil NJdu is concerned, the 
apathy of the Government officials toward• 
the problems of flood-bit people bas re~\llt-
ed in tardy implcmentallon of flood relief 
woni:s. Whille thousands of people arc 
lead, the Chief Secretary of Tamil Nadu 
Government baa stated tblt only about 

•Tho speech was ori&inally delivered 
iD Tamil. 
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[Sbri C.K. Kuppuswamy] . 
100 people have Jost their Jives in the 
recent floods .. This is to be condemned. 

SHRI P. KOLANDAIVELU (Gobichet-
tipa.layam) : Mr. Chairman, Sir, I wi~h to 
raise a point of order. He is making 
illegations against the State Government 
,vitb regard to the relief measures taken 
llP by the Government of Tami I Nadu. 
rr he is to make allegalions, then he 
1hould substantiate it. Immediate steps 
1ave been taken by the Government to 
1ivc reJief to the people in distress. The 
100. Prime Mh1ister has atrendy apprcciat-
~d the Goverr ment of Tamil Nadu for 
1aving taken immediate steps. 

SHRI C.K.KUPPUSW AMY : I suggest 
bat immediate financial assistance should 
>e aiven to the people of Tamil NaJu 
vbo are facing manifoJd ptoblem due to 
he tlood.::. fhe Central Government 
hould also ensure tha, tbe financial ussis· 
anco aiven to the um1cted peopJe for their 
ehabiJna1ion reaches lhem. I am com-
•eJled to repeat this because the IAS 
>ttict.rs of lbe Government of Tamil :Nadu 
re not con&idcrate to the woes of the 
•eople. After the visit of tne hon. Prime 
'1ioister, some relief work has been uodcr-
.1keo. i know lbat a Central Team would 
~ v1s1t1ng r~mil N'1du to assess the extent 
f flood damage. 1 would lik~ to point 
ut that thiJ is uot eoouib. Af\ec the 
1oney 1s sanction~d, 1 dema.nd that a 
OJlmiuee should be coustitul ed to supervise 
1at ,11~ alloncu money i:; '1ctua11y spent 
n tlood re11 et' works. it sbou d be ensur. 
cl that the asslbtaace re4.!Ches tbe people 
1 d1strcs h 1 appeal to tue h~n. Mmister 
f AJ&d~"11turc u1.1t 11».n~dH:ttley flood 
,Jicf as:HsLanoc should be l:iUnc<ioncd lo 
1" alilh.acc.l people of Tamil Nadu. Ou 
:nail' 01 me p~op1c: of l't1m1t Nad1.1 wl1u 
·e u'1c1.:r~otu.i uo~r ecedi::ul ~d suff~nn~, 
WOl.lld r.;p~ilL rn11t a sup..:rv,sory Cl..)ffilllll· 
IC Sb..>UIU J.l~U o~ CJDSllll.llOd by me 
cotr41 Oov i;rum~~H ~IJ lllJ.i u1~ 11,.:,od 
:hcf as.,1.!>LJ.Uce n:.1cbes the ;;utferinll 
,)UpJo. W l lb mc,)c: worJs ! cuo~lu Jc my 
;>QOQb, 

:.n,li.shl 

Slik.l J!. K.OLA.NOAlVELU : Mr. 
~tr. 1 llavo Lo ooajc~tulu;,o 

the Prime Minister of India for having 
taken immediate 5teps for alleviating 1he 
sufferiog3 of the victims of flood afl ected 
areas and for making an atr dnsh to 
Tamil Nadu inspire of his heavy schedule 
on that day. 

As a token help also, on that day 
itself. he announced about Rs. l S lakhs to 
the State Government in order to have 
some reHef measures and n e gave an 
a~surance on Saturday i.e. about two 
days back when he was there in Madras 
City that an E?[pet Committee wiJI be 
appointed immediately and that the names 
of the Expert Committee \',ould be anno-
unced on Monday. 1'oday is Monday 
and it is not yet announced. I, therefore, 
request the Government of Ia1.1ia and the 
Prime Minister to take .steps immediately 
to anoounce the names of the members 
of the Expert Committee and nsk them to 
go immediately to the spot in order to make 
an assessn1~nt or the damages which have 
been caused by the floods. 

The Karnataka Chief Mioister Shri 
Hegde ca.me to the rescue of the victims. 
He has also given Rs. 1 O Jakhs. We have 
to congratulate and appreciate the chA.rita· 
bJe mind of Shri Hcgde . 

PROF. MADHU DANDAVATE: Prof. 
Raoga is snyina 'Hear, hear'. 

SHRI PRIY RANJAN DAS MUNS! 
(Hourah) • He bleooged to the old Cong. 
ress Party. SJ he has inherited the Cong~ 
ress cult. 

SHRl P. KOL!\NDAlVELU Due to 
the repeat.:d rains for about 10 days, 
M~dra.s, cit) and around, Chingleput, 
Tni10JJ. VLH aod S1Juth Ar~ot db tricts are 
sec iou:)ly affocted by fio:.>ds. As y ou koo w, 
Sir, Tnanjavur J.) 1strict is lhe 1ranary of 
'famtl Nad1.1 aoJ tnere more thau 3 lakha 
acre:; of land bo.v e beeo subm crged in 
wat"r wnb the staodrn1 paddy crop and 
toe fi1r111ors bavc 1.> c:en put lo very heavy 
1'-'SS anJ they a1e u 111bl «= lo bar vest th c 
paddy which is ready for barvostin1. 

Another thin1 is tbal even in Soutb 
Arcot and the very same thin& happened 
in Madras ;1ty, in Kotturpuram aod OCblJ 

.. 
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areas which have been ftooded, the flrst 
floor of almost all the houses have been 
ftooded. 

PROF. N.O. RANGA (Ountur) : Even 
your Chief Minister's house has been 
flooded. 

SHRI P. KOLANDAIVELU: As you 
said, even our Chief Minister could not 
stay in his house which was flooded and 
be had to shift to a hotel. 

My submission would be - I am also 
thankful to Mr. Kurup for making that 
suggestion with regard to floods in Madras 
and othel' areas, 1 hough he is not from 
Tamil Nadu. 

With regard to other things., I want 
to say that the times of ffoods, the water 
aoes wiiste. It is a well·known fact that 
Tamil Nadu and other Stale~ are pressing 
for a national water grid. It has not yet 
been formed and this is the right time 
for the Government of India and the hon. 
Prime Minister to come forward to form 
a national water grid. 

Ao other thing. We are also asking 
for more power~ to lhe States aod Sarkaria 
Commission has already been Rppointed 
and it is going into thi~ matter. Whenever 
her~ is a natural calamity like flood or 
drought or cyclone, we have to come to 
the Central Government with a begging 
bowl and this sort of thing has to be 
stopped once for all. More powers being 
piven to Ute States mean'i that we can 
spend money on the relief of victims of 
floods or drought, whatever it be and here 
in Tamil N.1du we h..lve not only floods 
but some districts like Ramannthapuram 
are also facing drought. Such is the 
situation there. 

We have already given a report whh 
regard to the damnge caused by 1 ain in 
Tamil Nadu to the Ptime Minister when 
he visited Tamil Nadu and the Tami] Nadu 
Government arc asking for a grant of Rs. 
J 20 crores for this. I think th, Prime 
Miaister is satisfied with it and be will 
arant it immediately. 

Witb ro1ard to tbc funds, any friend, 

Mr. Kuppuswamy was making an allega-
tion. Actually no funds have yet been 
aiven by the Government of India for 
re1ief to the affected areas. But he says 
that proper spending must be done and 
accounts submitted to the Centre by the 
State Government. The hon. Member 
may not be knowina the impact or what 
he says in this august Hoose. Anyhow 
I think proper sptnding is being done by 
the State Go\ernment and implementiT11 
the 20-point programme we stand first 
among the States. So we will do it and 
we will ~ave the property and also human 
Jives. Already we hu·e lost 100 pcopl e 
because of the recent floods. Morevcr, 
at-out 3 SO tanks have been breached and 
most or the villages are •n floods; Mo st 
of the roads and railway bridges are 
damaged. Government of India has to 
come forward immediatcJy in order to savo 
the victims. 

17.00 hrs. 

[Translation} I 
l 

DR. G.S. RAJHANS (Jhanjharpur) : 
Mr. Chnirman, Sir, I wou1d conclude wjtb· i 
in two or three minutes. Mr. Ghafoor i1 
not present here at the moment. Had he 
been here, it would have been better. 1 

During the Budget Session, when the issue 
of famine was being discussed, Mr. 
Ohafoor had said that when snow would I 

melt in the Himnlayas, there would be more 
water in the rivers and the famine would 
automaticalJy end. The water did come 
from the Himaiayas in Mr. Ohafoo's area 
of Bibar, but it was in the form of an 
unprecedented floods. As Rajasthan ia 
affected by famine for the last many yea.rs, 
similarh. Mithila, the northern part of 
Bihar i-a affected bs floods. Six to eiaht 
months in a year the! people of this area 
remain in the gri of floods. 

17.02 hrs. 

[MR. DEPUTY SPEAK3R in the Chair] 

I am surprised that the people in other 
parts of tbe country are unaware of the 
difficulties faced by the people of Blhar. 

*Not recorde4, 
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[Dr. O.S. Rajbans] 
Kost, Knmala, Adhara and many other 
rivers flow from the Himalayas and bring 
destruction for the people of northern 
Blhar. Lakhs of peop•e in this area are 
ruined every year, but th ere i" none to 
listen to their tale of woe. I would 
request that some of the hon. Members of 
this House should visit northern Bihar 
during the time of floods next time and 
see for themselves the fury of the floods. 
It is most unfortunate that some of the 
citizens of this country have to live for 
more than six months in a year on the 
M~hans or in the ffood-affected areas .. 
There is no one to raise voice on their 
behalf. Wbnt right do you have to give 
them such a treatment? Every year lakhs 
of people face devastation due to the 
floodc:, but no one understands their 
plight. This time also they suff'ered the 
Ors]auahts of the floods, but no Minisfer 
from the Centre visited them. The Mini-
sters of the State Government simply paid 
formal visHs. In the Jast session, when 
Shri Shankaranand was ()"resent here, J had 
said in my speech that unless the rivers 
of Nepal were control1cd, the north Bihar 
could not be saved from the fury of the 
floods. I wish he wetc present in the 
House. He has informed me through 
Jettel' that talks are going on with the 
Government of Nepal in regard to 
controlling those rivers. How Jong would 
the t.1Iks go on? Will the talks conclude 
in our life.time? By controlling tho~e 
rivers, not only Bihar but Nepal will also 
be benefited. The water can be used for 
rrigation. Barrages and reservoirs should 
be constructed there, which can help in 
the generation of power on a lar&e scale. 
Thia would also help in the establishment 
Of industries in Nepal and Bihar. A 
comp1et'e transformation can be brouaht 
there. The north Bihar, which has turned 
into a hell due to tht flood waters of 
these rivers, can bc•me heaven by 
harnessing the same water. Do you want 
that the people of north Bibar should 
lead a life of hell? Sir. you cannot even 
imaaine that the people use and take bath 
In the &ume water and the cattle also Jive 
and dip there. Due to this Malaria 
epidemic break, out. Diseases like Kala 
Azar and jaundice spread. No one can 
lma,lnc bow the people lead their livet 

there. You can get an enquiry conducted 
for the period of last ten years. Crores of 
rupees have been spent in Bihar in the name 
of re) i er fort he floods. I would Jik e to ask 
openly in the House as to where that 
money bas eone? If you get an enquiry 
conducted into the whoJ c affair, as I have 
told you earJier and now there is nothina 
to h;de, you will find that the money 
spent in the name of relief for the floods 
in Bihar bas gone to "divided by four'", 
in which contractors, engineers, bureau· 
crats and politicians are included. Tho 
same thing is being repeated today which 
used to happen there t S years ago. There 
is no .one to change the fate of the ftood 
victims of north Bihar. Sir, when such a 
problem is there, then for how long the 
people will bear the ~nfortunate situation. 
I would like to request you that this 
problem shou1d be taken up seriously and 
some remedy to the devastation caused by 
the floods in the north Bihar, nnd parti .. 
cuhtr1y in the Jow lying areas of the 
Himalayas should be found out. 

SHRY C.P. THAKUR (Patna): Mr. 
Deputy Speaker, Sir, Mr. Speaker has 
a11ottey time to have a discussion on the, 
problem of floods and drought on the very 
first day of the Session. It shows the 
importance of the problem. Sir, my 
constituency iR Patna. Thousands years 
a,go Lord Budddha had said about Patna 
that Patna wou]d be destroyed by fire, 
floods and internal strife. Not much 
damBIC bas been caused by fire. but Hoods 
and internai strife have played a great role 
in its devastation and Lord Buddha"• 
forecast about Patna proves to be true. 

Today, the problem or .ftoods is oot 
limited to the Bihar State atone. The 
whole or India has been affected by it. 
Every year the floods cPuse devastation on 
a larae scale. Thoush Punjab, Himacbat 
Pradesh, Uttar Pradesh, Biber, Bengal, 
Assam, Orissa, Tamil Nadu and the 
coastal areas are faoing ffoods. yet tho 
irony Js that besides the ffoods, a number 
of States have to suffer from drou1bt also. 
In one area people suffer due to the floods 
whereas in an other area they suffer from 
drouaht. I would like to auae,t that 
efforts should be made to solve the 
problem caused by the ftooda and the 
drouaht 1imul taoeoualy, Our Hoo. PrJm, 
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Minister bas envisaged a National Water 
PoJicy and the Drou!ht Policy and laid 
stress to maintain clean environment. Thia 
will help us t solve, those problems. 

The prob) em of floods does not arise 
due to the more ffow of water in the rivers 
aJone. At some places, floods are caused 
due to the heavy rains. Now. a new 
problem has emerged. A lot of water 
is collected around those places where 
major dams are built. It causes a Jot of 
hardships to the people. The problem 
caused due to the branch in the embank· 

· ments is another prob] em. It js a man· 
made problem wbjch is caused due to the 
negligence on the part of some peopJ e. 
It is seen in our country that in the flood 
prone areas, the Jaod affected by the floods 
is fncr casing in terms of acr <.:age. The 
reason beMnd it is that the depth of our 
rivers is reducing and forests are being 
denuded. The forests in the Himalayas 
which were SO per cent earlier have been 
reduc:ed to less than one third. Now, due 
to an these reasons the problem of floods 
is becoming more and more acute. We 
shall have to think over it. Now l will 
say someth 1ng about Bihar. 

As Dr. Rajhans has said there are a 
number of rivers in north Bihar like 
Bagmati, Kosi, Oandak, Burhi Gandak and 
so on. but despite that poverty persists 
there. As an expert of the Ford Founda-
tion bad said that the land of Bihar was 
very fertile and water was also available 
there, but even then the people were poor, 
because crops worth billions of rupees was 
destroyed there every year. 

Therefore, unless thought is given to 
construct dams across these rivers, no 
development of north Bihar can take 
place. A Oandak project is under exe-
cution there. No one koows for how 
many years this work is going on and when 
it will be completed. There is doubt 
whether it will be compl etcd or not. 
Similarly, Vaishali district is surrounded 
by rivers from three sides. Now I shall 
deal with Ganga river. It Oows through 
tbe middle or Blhar. Tbis river can aive 
salvation to the people or Bibar, but it la 
not bencfttina them otherwise. Jf a dam · 
•• constructed across the river near Buxar, 

then probably ft can provide some benoflt 
to the State. 

Now I shaJl deal with • Patna. As I 
have already said, I do not know whe•her 
it .i~ due to the curse of Lord Buddha or 
due ~o some other reason , the people 
Jiving there have to pass through a number 
of crisis. There is a Punpun River in 
Patna, but embankment has not been 
constructed thereon. Many years aao, the 
Britishers had thought of constructing a 
dam on the River Sone to benefit the 
peopJ e of Bihar and that was why they 
constructed a dam across the Sone River 
and now it has become l l O or 11 S years 
old , but the Government never cared to 
Jook after it. Now that dam has breached 
aod it has caused a mi~erable situation 
there. 

In she la st Session, the hon. Minister 
of Jrrigotion had said that if the Govern-
ment of Bihar submitted all the files and 
information regarding this dam to the 
Centre, then the C entral Government 
would accord their sanction immediately 
to the Rs. 1200 crore project formulated 
with the assistance of World Baak. Now 
the hon. Minister should fulfil his assu-
rance. The Bihar Government have been 
allotted meagre funds, so they are unable 
to carry it out from their o wn r esources. 
I would, therefore like to urge the Govern-
ment to pay immediate attention in this 
regard. 

Now I shall deal with Chota Nagpur 
region. It is facing drought. Bihar is 
a State which abounds in mineral wealth 
that is used by the entire country. But 
when the State is struck by calamities then 
no one come forward to help H. If there 
exists backwardness in India, it is more so 
in Bihar. Bihar is also affected by all the 
calamities like drought and ftoods that 
occur in the country. 

Jn the end, I shaJI urrc the hon. Mini· 
ster of Irriaati on to at least clear immediate· 
ly the project for con8truction of a dam 
across the Sone River in Bihar. Similarly, 
action should be taken about other 
projects in reaard to th e rivers in north 
Bihar and clearance be 1rant ed to them 
immediateb. 
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SHRI V.S. KRISHNA IYER (Ben1alore 
South) : Mr. Deputy-Sptaker, Sir, all 
those who have been affected by the floods 
and droughts will be 1rateful to this Houl'e 
because this House has given top priority 
to this burning problem in our country. 
But, mere discussion is not enouah. I am 
sure, the Central Government will take 
adequate relief measures for those who are 
affected. 

\ I personally feel that 1uch natural 
calamities in any part of the country should 
be viewed as national calamities. I admire 
the way in which the Prime Minister air 
da~hed to Tamil Nadu the other day aod 
the way in which the Chief Minister of 
Karnataka gave a token grant to the eft'ec. 
·led people In Tamil Nadu. It has given a 
great• moral boost to the State Government 
there. Our Prime Minister along with Sri 
Lankan Prime Minister air dashed to 
Bangladesh some time ago when there was 
a natural calamity and it was appreciated 
all over the world. If there is a drought or 
aood in any State, all the States must fee) 
Bhat it is their concern also and not the 
tconcern of the affected State alone. 

Now, I come to my own State. Already 
the hon. Member, Shri Defiai, has 1tatcd 
the position in brief and I would not like 
to repeat what has been stated already. 
For the third consecutive year, my State 
bas been facing drought, but this time, it 
bas been more severe than it was during 
the previous ytars. The South West mon· 
soon ata1 tcd very well but it became erratic 
and completely duped the people of Kar-
nntaka. The State Government has taken 
all steps to aive adequete relief and it has 
geared up its machinery. You will be sur· 
prised to know that one of lhe 19 districts 
in Karnataka, 18 dlstdcra have been affec-
t ed. Even the MaJna<.l reaion which usua1Jy 
aets copious rains is affected. Out or 175 
tnluks, J 46 taluks have been affected and 
nearly .SO per cent of the population in the 
State of Karnataka have been affected by 
the drought. You can well imaaioe bow th• 
State Government can cope up with the 
situation. I am very happy to say that with 
the aulataocc of the leiislaton aod local 
leaden, the Slate Government i& doina its 
bott But their main trouble baa beeq tkc 

financial con1tralnt. I must adrnnwltdee r,,y 
thanks to. Shrl Buts Singh. Whtn he vf~lttd 
Bangalore recently, he realised the ~everfty 
of the drought situation there and he was 
~ood enough to sanction Rs.Sl cro~ dur .. 
•na this year as ngalnst a dtmand of Re. 15 J 
crores. But durfn- the last two years. 
1984 and J 985, central assistance has bN!n 
very meagre. Out of a demand or Rs. 209 
crores, the Central Governn,ent"a aHfstance 
was limited to Rs.32.S crores or so. Our 
State Government is estimatfrig the Joss to 
the state exchequer on accouct of the two 
consecutive droughts at ahout Rs.2000 
crores and the Joss on food production and 
Joss on reven1.1e is almost equiva lcnt to one 
year's revenue of the State Government. 
How could the State Oovemm,nt work ? 
What about thelr deveJopmentaJ plans, 
AJI the developmental works this } ear have 
been affected on account of the drought 
You know~ in Karnataka, most of ou; 
power proJects ond hydel projects. On 
account of this drought. there has been 
nearly 70 to 75 per cent power cut in tho 
industry andthe industrial production also 
suffered. 

So Sir,·I once again 1tipport the 1tand 
tf.ken bY Sbr i De1ai that the central ass is. 
tance and the auidelincs given by the 
Centre to assess the drought situation 
sb?uld be thorou,:,hly changed. The hon. 
Minister has assured the other day that 
there would be a change. Jt should be a 
change for the better. It sbould be realistic 
and that is what J say. Take the calendar 
year alone. The State Government has 
spent nearJy Rs. J 00 crores out of which 
only Rs.SJ crorcs have been given by the 
Centre. Like thl8, every year the State 
Government has been spending out of itl 
developmental budget a hu1: amount to 
meet the drouaht situation. 

I ~o~w that the time at my disposal is 
very limited. I wi)) take only one minute 
more. We koow the places which arc cbroni· 
cally drouabt·pronc. I hove been a leaf1lator 
nearly for 16 yean and every year I have 
been speaking and also Jistonin1 that the 
State Government and the Central GC1Vern-
ment measures for drouaht relief. But 
unfortunately, steps taken in tbia direction 
both by tho State and Central Oovernment1 
Jiave been ne1U1iblo. There abould be PR'-
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manent measures. We know, for example 
that Kolar is always a chronically drought· 
hit area. Now I am very happy to an· 
nounce that the State Government of 
Karnataka have taken up certain measures 
by way of dry land farming about which 
the hon. Minister for Agriculture knows. 
They require massive funds for that. This 
exercise calls for cror;:s of rupees. The 
State Government cannot cope up with it 
with their own resources. I request the 
Centre to give top priorityfor the prema-

• neut meas'Ur cs and I support the stand 
taken by Sbd Desai in this behalf. Many 
people in Tamilnadu have been affected by 
floods and many others in other areas have 
been affected by drought. The Central 
Government should come to 'iheir rescue 
aod it is the duty of the Central Govern-
ment as also the State Governments to see 
that proper relief is given to the peopie so 
that their tears can be wiped out. 

MR. DEPUTY SPEAKER : Many . 
members have given their names to partici-
pate in the discussion. In order to accvm· 
modate all the members, I request the 
members to bo brief and mentjoo the exact 
point. They want to express their concern 
about tho difficulties being faced by lheir 
constituencies. I request them to be brjef 
so that more members can be accommo-
dalod. 

{Translation] 

SHRI RAM SINGH YADAV (Alwar): 
Sir, according to the report of the Food 
and Agricultural 0rganisation of the United 
Nations Oraanisation, the production of 

~ foodgrains in the world has doubled. But 
even now about SO crore people aro affec-
ted by tho scarcity of foodsraios. fhe man 

.. has maae tremendous proaress in science, 
tochao.oay and in other fieJds, but even 
then the human encray aod human resour-
ces have failed to face the natural caJami-
tios. 'fhc history of lnoia shows that in 
lodia famines hit the country as many as 
24 times belwocn the year 1850 to J~'OO. So, 
a conclusion emerges that jn India there is 
famine in somo part or the other of the 
country af,er every two yoara. 

Tbo Stste to which I bolon1 ia afflicted 
wj\b 1111twal •lamitic1. I am ,-ilatd co 

inform the House that Rajasthan is facing 
a situation of scatcity and famine for the 
last seven years continuously. There the 
famine and scarcity are not limited to 
f oodarain i only, but !here is scarcity of 
fodder and drinking water also. I would 
like to submit that the year of 1985 is a 
year of natural calamities for India. Io the 
month of January 1985, the northern India 
and the ceotral lodia were in the grip of 
cold wave and much dam1ge was caused 
thereby. Tlte coastal areas of Oriss-a, 
Tamil Nadu and Aodbra Pradesh were hit 
by cyclone and excessive rains. There have 
been no rains io Rajasthao, Gujarat, 
Madhya Pradesh, Maharashtra, Andhra 
Predesh and in some parts of Haryana after 
the sc~oL1d week of August. And tbi!'; year 
the people are facing acute famine there. 
At the moment in Rajashtan itself more 
than 30000 viHases are in the grip 
of famine, more than two crore people arc 
afflicted with famine and three crore cattle 
heads have been affected by famine. There 
is no fQddor and drinkiaa water available 
(or them. 

The economy of western Rajasthan 
i~ bueJ on pastoral catt;e. Previously, in 
~ucb aitllatioos of famiile lhe cattle of 
R ~.1jlStb:111 were used to be taken to the 
neighbourioa areas of Haryana, Punjab. 
M.ldbya Pradesh where fodder was avail· 
able, but I am sorry to say that Malwa 
wbieh is in MadbYd Pradesh h also m tbe 
grip of famine. In the caso of MaJwa u 
was said .. pug-pu1 roti, dug-dug necr'' 
(bread aod water are available everywhere). 
BJt ev~n there: is sc11rcity at the moment. 
As a result, the {arml!rs and viJlagers of 
that reaion Jo not atlo.., our c3ttie Lo enter 
their territory. 

Si,nil«u js the case of aJjQinin1 areas 
of Hary.1ua anJ Uttar .Pr4des.t1. fne Ceo. 
tral O;veroin ent sn JUld provide 1inanc1at 
assistance for the schemes formulated to 
supply driakmg wa.ter from the Rajastban 
Can:d so th:it dnult1n1 water arrauacmonts 
could bema de. 

Bosidcs, the water of tho local rivcra 
abould be usod to co.,etru'-r r~rvous to end 
tho drioldna water cnais. Tbe need ot' Lbo 
hour is to mako driok101 wator ava,aloie tu 
lbe poop .. fbo propotod pro,oc;L1 tq \1C~W 
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water from the Indira Gandhi canal in the 
westren Rajasthan to make drinking water 
availabJe to the people should be complc• 
tcd. Besides., the Banas river project for 
Jaipur city should also be completed imme· 
dlately. Cent percent assistance should be 
provid:d to Rajastban for that. The funds 
for the advance plan shou)d not be adjusted 
In this plan. The Rajasthan Government 
have submitted a demand for Rs. SOO 
crores. I do hope that the hon. Minister of 
Agriculture will provide full assistance to 
the Rajasthan Stato to cope with the 
famine. 

[English] 

SHRI M~. CHANDRASHEKARA 
MURTHY (Kanakapura): Mr. Deputy 
Speaker. Sir : I rise to participate in the 
discussion on the situation arising out of 
floods, drought and other natural calami· 
ties in various parts of the country. 

FJoods. droughts and other natural 
calamities Hke cyclone have become a 
common feature in our country. Drought 
occurs due to failure of rajos, whereas 
floods and cyclones are the outcome of the 
fury of Nature. But Government of India 
are spending a huge amount of money on 
these things; e. a. in the 6•h five year 
plan, th ey have spent about Rs. 104S 
crorcs just to control the floods aod for 
meeting the damages due to it. 

I may be perm ittcd to quote the 
damages due lo flood in various parts of 
the country iluring the last three years: 

1980-8 J Rs. 118 2 crores; 

1982-83 Rs. 1714 crores; 

and 1984 85 Rs. 2460 crores. 

This is the magnitude of t ile damage 
we are fucinK duo to floods. Even tbouall 
Government of India have f ormulted a 
flood policy in 1954, and laid a time-
bouod programme just to eliminate 
damages due to floods twelve )' \!ars back, 
nothin1 has been done in th is reaard. 
Even Mr. I<..L. Rao who was lhc Irriaa· 
tion Minister at ~lhe Cent1e had su11ested 
various propoaala, and had submitted a 
;omprebcnaivc roport to control ftood aQd 

drought in all the part, of tho country, 
But noth!ng has been done in lhat regard 
also. 

The aim of the drou1ht·figbtin1 pro-
grrmmes should be to create the infra· 
structure in the States themselves, just 
like the proper manap.ement of water 
resources, proper expansion of irrigation 
facilities, that too minor irrigation, and 
proper use of ground water and a proper 
crop pattern. States should provide 
fodder banks and buffer stocks. This 
infra-structure should be built by the States. ,\ 
It is very unf ort una te that even aft er 3 8 
years of freedom, the Stat cs have not 
come forward to develop the infra-stru· 
cture, to face these natural calamities. 

Central Government have formulated 
a number of schemes, e.g . . DPAP, NREP, 
dairy development programrn.s, RLEGP 
and lRDP. These programmes are ·parti· 
cularly meant for the weaker sections and 
affected araas, but are to be imp]omented 
at the State level. 

I will now come to my State, viz. 
Karnataka. As the earlier speaker bad 
suggested. we are fa\,ing drought succes· 
sively for tbr ee years now; that too, this 
year it is very severe. Nineteen districts 
are reeling under severe drouaht; 14& 
talukas arc affected by it; 21,000 villages 
and about 16 million people were affected. ,. 
Just imagine the magnitude of the problem 
prevailing in parts of Karnataka. 

As it was said earlier, Central Govern-
mcnl have come forward and aiven su-ffi. 
cicnt funds. They may not be sufficient 
to tackle the situation, but they have 
aiven sufficient funds. 

r 

I would like to draw the attention of 
hon. Minister to the pattern or financina ., 
of droua}tt, flood affected areas and 
States. Usually, for these drouaht affected 
areas, finance is given out of the money 
allooatcd from tho pJan allocation for a 
particular State whereas the flood 
affected Stat es are ai\en aaiiatance under 
the non-pJan expenditure. Since both 
areas are alike, l would rcqucat tho 
hon. MJnistof that he cao suucst to tho 
Plaooina Commiasioo that tbia · dtou,h& 
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aff ccted assistance should be treated aa non· 
planexpenditure and it should not be pro· 
ducted from the plan Allocation of a par. 
ticular State. This is my sincere request 
to him. 

Has the Go\iernment proposed to 
create a separate Ministry or· a separate 
central agency to assiH and help the 
concerned itatcs \\hich are affected by 
drollght, floods as well as cyclonic storms? 
According to the Seventh Five Year Plan, 
nothiog has aeen mentioned to tackle this 
problem and no money has been aitottcd. 
I request the Minister lo al lot sufficient 
money to tack Je this situation. 

There is u hue and cry throughout the 
country about the isusc of fund. Has 

government got any proposal to super-
vise the money allotted for the affected 
States ? With these words, I request the 
hon. Minister to give more aid to 
Karnataka so that they can tack I e these 
problems more effectively. 

SHRI D.P. JADEJA (Jamnagar): This 
is a. very important subject and there arc 
many members who want to speak on 
this subject. There arc members who 
have given their names for speaking, but 
their names are not on the list of speakers. 
I request you to give some time to those 
members also· to express their views. 

SHRI NARAYAN CHOUBEY 
(Midnapore) : My State along with Orissa, 
Tamilnad u and other Stat es, has become a 
victitr of floods and cyclonic storms. We 
are suffering from flooc:s and cyclonic 
storms in every part of India• As we 
know, Karnataka, Mahar4lshtra, Madhya 
Pradesh and even porlions of Orissa are 
reeliog under severe drouaht. I must 
bring it to the notice of the ao vernment 
that il is nothing but a revenge of nature. 
Successfully, we have b een able to control 
rivers, but the drninage of the rivers bas 
utterly fdilcd. The river bed 1hrouahout 
the couatry has become higher and the 
carrying capacity of the rh,ers has become 
leas and less wHh the passaae of every 
year. 

Whereas we require to cover up to 
J3 per cent of land by foreats in the entire . 

couo try, in some parts it is onb 12 to 10 
per cent. The averaae of tho whole 
country is only 22 per cent. What ever 
dams havy been built earlier, they have 
not been fully complct ed. For example, 
the Oamond VaJJcy Corporation; you will 
have to build two more dams if the cona-
ruction bas to be completed, so that you 
can take water from one to the other. 
The present dam is silted. NaturaJJy 
wheatever dam you make is now silted, 
because they ae aJJ 50 to 60 years old. 
We.are seeing that the dams built earlier 
are to be replaced by new ones· It is 
becoming necessary because nature is 
talking revenge, that is why we find that 
some areas are flood aff'ected and some 
are droughtp~pronc areas. NaturaJJy. o•r 
Government, with the help of other States 
should take a great deal of measures so 
that remedial steps can be takeo. We 
have to increase our forests; we have to 
clean our rivers because all the rivers are 
sHted, they have to be de·slltcd. ln India 
we revere the rivers with great respect and 
sinccrhy. For exampule take the sacred 
river the Ganges. But the river Gange, is 
dying in fron1 of us. In Bihar and Uttar 
Pradesh through which the river Ganges 
flows, in the rainy season there is a flood 
but there is no water in the 1tumme1 
season. All these things have to be looked 
into-

We arc glad that Shd Yoaendra 
Makwana wa, able to visit OUl' Sta te. We 
expected the hon. Minister also to come. 
but we learnt from the other Press reportt 
that due to some other enpgements, be 
could not come. 

Orissa 1s also frequently hit "~ 
cyclon es and floods. Thousands an, 
thousands of people a re rendered home· 
Jess. In my State also, Midoaporc the 
dstrict from which I co.ne, 24-Paraaanas 
Hawrah, and Hoogbly, all those district 
have suffered. Fifty thousand people ar, 
rendered homeless, about 4 ,SOO squer 
kilometres of area is completely destroyed 
and official figures put it as 18 deaths i 
West Ben&al and 33 in Orissa Man 
fishermen of Orisaa and Benaal are still t 
be traced. 

lo Ori11a the di1trict1 of Bala,orc 
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Cuitack, Mnyurbhanj and K.conjhar nre 

I flood-affected, while the districts of 

Sunderbans bat:. ~eo the worst affected 
this time. Just on the other side of the 
Sundarbans is Bengladesh. · The then 
Pakistan Government mado a pucca and 
concrete emb ankment. Thefr entire 
embankment is jecp:1ble. Even their 
military can march on thi~ embankment • 
But on this side of the country i.e. in 
West Bengal, not even a bu Jlock cart or a 
cyc1 e can go. It is not only a question of 
West BcPgal but it is a question of inter· 
national border. I seek help of the Prime 
Minister and the Government of India 
through you to see thnt the embankment 
a l least on the Sunderbar.s be taken ur 
by th e Central Government and made a 
pucca one, because what happens is that 
when the flood comes water enters into the 
West Bengal rivers and goes towards 
Bcngladesh Gide. But there it g~ts hit 
against the puccn cmnankment and ru~bes 
back to our side, This i" a problem which 
cannot be solved by the West Bengal 
Government alone. I request the M ini-;ter 
to ~e e that the embankm ent on the 
Sunderbans be made a concrete one wi,lh 
the Central heJp • 

Kalabandi, Phulbbnni, B:\Jangir are suff eriog 
I from drought. Th e newsp1.per~ and TV 
I report about a mother selling a daugbt er 
. and a brother selling a sister and all the~e 
· things have come from Orissa which is a 
I • 

I 
drought-prone area. Whenever tho Pnme 

I Minister visits somethios is don ~, But the 
I country cannot be run by one man, the 
. Prime Minister alone. He was no doubt 

I most unhappy with the srtuation. He saw 
In those States wherever he vis ited the 

: 1ituation. Wbenevc1 proposa ls are made, 
. they are again kept in the cold storage 

aft er the Prime Minister comes back. 
Th is has ha ppe 11 ed in Ori r,su. 

SHRlM.\T( JAYANTI PATNAIK 
• How do you know th,tt the pro posal~ a re 
I kept in ,he cold storage? 

I SHRI NARAYAN CHO UBEY : De · 
, cause we saw it in rbe Press, TV report 
1also was there. Your Chief Mi nister, 
. Shri J.B. Patnaik open ly said that nothing 
of lhat sort had happe1,1 ed although it 
• came out on the TV. TV is controlled by 
, the Central Government, not by 11s. 

So, that is the s itu.it ion in m aoy 
Sta tes. I do not say that my Slate is good . 
The situation there a lso is bad. I do no t 
.know what they a re doing , but I request 
I 

.the Government of India to help the 

.States. 

I DR. PHULRBN U GUHA 
;ou not speak of West Bengal? 

Why do 

SHRI NARAYAN CUOUBEY I 
'1 cave it to Y<'U, You are free to speak to 
1e1p the West Benaat Government. 
I 

lnterruptoit1s 

There was a proposal from the Govern. 
oent of West Bengal which is lying in the 
)Janning Commission, Lo make a d:1m oo 
be river Subernarckbo. in Midnaporc 
)istrict of West BenanJ~ R ivcr 
,ubernarekha caused great ha,·oc to West 
3cnaal thib time. I request the Minister 
brou1b you to ace that this dam is ~ODS• 
ruo~cd on tbls river. 

. 
SHRIMATl JAYANTI PATNAIK 

(Cuttack) : Orissa suffers from c)clone, 
fl oods and other natural calamities year 
after year. I would like to say that'9 out 
of 13 districts, 121 blocks and 7509 
villages have become the victims of the 
last cyc1onic floods. The population 
aff ected is 40 Jakhs and the area submer-
ged is five lakb hectares of land. It had 
a heavy toll of life of abot. t 40 people. 

About the present form of grentina 
assistance aflcr the natural calamities, 
several Members from this side 
have already sp~ken on this. For 
flood grant is given and for drouaht, assis-
tance given is deducted from the plan 
allocations. This makes the resource 
position of a bactward State like Orissa 
tight. With the r esult, the areas of 
devclopmc tl also act eroded. I would 
urge upon the Government that the lotal 
assistance sbocld be in the form of grant. 

In October, 1985 tbe State Govern• 
ment demanded ao adboc lisaistance or 
Rs. 30 croros on account of O.ood1 In 
Oriua. But tho Ccotral Govornmont hie 
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ttaid that the central assistance would 
follow after the asessment by a Central 
Team. The announcement was to · be 
made on t Sth of November. But so far no 
nnnounccment has been made,. I request 
the Minister to get it expedited. 

I must say that Orissa suffers froni all 
calamities-floods, cyclqne, tornado and 
even drought. A~ far as cyclone is con-
cerned, there should be upd:iting nnd 
strengthening of standard ground observa-
tions from ground meteorological and ship 
observatories. When cycJone com·cst tel e· 
communication link s ets disrupted between 
Pardcep and Bhubncswar, This should 
a tso be strengthened. 

We should have n national cyclone 
code for the c ~untry as th e emergency 
plan for the coastal areas. 

I must say that research in cyclone 
preparedness in an urgent necessity. 
Go\fernment should formulate a pro-
1ramme nnd carry out re~earches on how 
to face the situation caused by natural 
calamities. 

Just now one of our hon. Members 
from OpposHion-1 think be is from 
Kor~la-has spoken about the natural 
c..il.unities. He was very sympathetic about 
these oaturaJ calamities being suffered by 
the States of Orissa. Andhra Pradesh and 
Tamil Nadu, but he was speaking only in 
favour of Andhra an:.J Tamil Nadu. 
Though he was sympathetic about the 
natural cnlamit:es being suffered by Orissa 
but he said that Orissa Government was 
callous in dealing with these calamities. 
I must tell him that in the .last 200 years, 
Orissa has never seen such u severe flood. 
I am rem;ndcd of a O~od in 1950s when 
there was a breach in the Dalaighai, which 
caused the collapse of the Government at 
that time. 1f in 1982 aH possible action 
wou1d not have been taken, the people 
there wouJd not ba~c tolerated the 
aovcrnment in the State. The State 
Government took the nltural calamitie• 
very seriously and all possible actions 
were taken wirh ahc help of the Central 
Government. The State Government is 
ver1 serious about the situation there. 

.. s far as the drought condition In 
~me parts of the country j s concerned, 
the proper approach will be to inaugurate 
the dry land water conservafion efforts I 

besides bringing the go.p between irri· 
gable and irrigated hcctareage and gettina 
rr.ady weJJ. .. Jaid out contingeney plans for 
raising dronght resistant crops. Here I 
must say that there should be an intearaJ 
a pp roach for the droughts and floods. 

As far as flood control is concerned, 
our State requires permanent remedial 
rueo.sures. In this connection it may be 
stated th:1 t the floods control components 
of inter-State projects like Subcrnarekba 
should be fully financed by the Govern-
ment or India. 

I woold a1so like to say another 
thing. Years back the Central Govern· 
ment bed financed and constructed Hira-
kud proje.ct as a parmanent measure for 
flood contro1 on river Mabanadi in order 
to prevent further floods in the delta areas. 
As the Mahanad.i is getting silted and 
Its lonaevity is ~ also ioing down, so I 
would like to say that the Central Govern-
ment should now consider the construc-
tion of Mahana di stage·II. Similarly, flood 
control projects on river Baitaroi arc 
a I so es sent ia I and shou Id be considered 
by the Central Government at the ear. 
Ii est. 

When all these natural calamitlea 
occur, we must conccntra,·e on the poveflY 
alleviation programmes like NREP and 
RLEGP. These programmes should be 
taken up in full swing. or course, special 
attention needs to be paid to the types of 
works taken up. Obviously, measures like 
formation or percolation Ponds, desiltina 
of irrigation tank• und cana1s, soil COD• 
servation ., aff'oresta1ion and fodder cu Jtiva .. 
tion on wastelands should get priority. 

Tn the very same Ho1Jse, when I bad 
spoken nbout cyclone, I had spoken about 
the coastal plantation. Coastal planta• 
tion is the most important thina and I bad 
asked the hon. Minister at that time 
what steps were being taken by the Cen-
tral Government to monitor this planta-
tion programme. 'So, 1 would like tho 
Central Oovemment that theY. should take 
up the coastal plantation prOll'&mme and 
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other flood control measures seriously so 
that Ori11a, which is very prone to all 
hese calamities-not a single year i1 left 
when the State docs not face these caJa. 
mities-1ets rid of these calamities. With 
these words, I conclude. 

DR. PHULARENU GUHA (Contai) : 
Mr. Deputy Speaker, Sir, there are 
thirteen p~n:bayats in Contai constituency 
in Midnapore district of West Bengal, of 
which seven are aff ectcd by the recent 
C)clone and floods. A large number of 
people have been affected, many of whom 
are fishermen. The fishermen bad gone to 
the sea for fishing. They had sett) ed 
down on the sea shore with food for 
four to siK months and they had also 
taken with them all their equipments for 
fishing. But unfortunately., because of 
the cyclone and ftoods, they lost every .. 
thin 1. 

Due to repeated w rnings by radio, 
only two persons lo~t their I ives, · but a 
large number of people Jost everythinl1. 
Their houses were damaged and they lost 
all their belongiQgs. Large number of 
their Agricu1tura1 fields were damaged and 
a number of tubewells had gone out of 
commission with the result in many areas 
there was no sweet drinking water. About 
42 miles of embankments have been dama• 
ged. These embankmenLs have not been 
maintained properly for quite a long time. 
That is why with the coming of tbe cyclo· 
nes the embankments got damaged easily. 
Over and above that, no relief is provided 
by the Government of West BcnpJ. Fin· 
din1 no othtr alternative we bad to go 
in deputation to the SDO Contai. You will 
be surprised to know that we were to1d 
by the authorities there that they bad 
asked for relief materials, but it was not 
1upp1ied to them by the Government of 
West Bengal. 

SHRI BASUDBB- ACHARIA : Then 
who 1upplied tho relief? 

DR. PHULRBNU OUHA : You 
have not visited the area. Therefore 
you do not know. I have visited every 
corner of Cootai &Dd I k:iow bow muob 
relief you have aiveo. Whatever relief Ila• 
been 1ivcn, it was alvon only to the CPM 

people. Several people did not get any 
relief. It has come in papers and It has 
not been denied that more than Rs. 23 
crorcs of margin a 1 money is with the 
Government of West BengaJ and they 
have hardly spent any money to give 
reJief to the needy people. You will see 
from the accounts that we have received 
from the Agriculture Ministry that the 
West Bengal Government did not ask for 
more money for relief. So, the West 
Bengal Government neither arran1ed 
relief themselves nor asked any big volu· 
ntary organisation like the Ramakrishna 
Missi.ont Bharat Sevak Samaj, Lutherian 
World Service for relief work in Contai. 
UsuaUy whon they are asked and they do 
it. 

I would also like to take this oppor· 
tunity to request the Oovernmeot or India 
to send a team of different department 
people to review the condition of embank· 
ment, position of drinking water and agri-
cultural· facilities there. In this connection 
I would also like to mention that Jast 
year the Go\1emment of West Bengal had 
returned more than Rs. 8 crores given to 
them for arranging drinking water. People 
are sufferins for want of sweet drinking 
water in the area and they returned the 
amount. I have already mentioned that 
the paddy in Inrge number of areas bas 
been destroyed. Arrangement for relief 
may be made for these people because 
they are not having anything to eat. 

I would also like to say that a Jargc, 
number of 24.Paraanas areas are also 
affected, but since there is no time, I 
would not be able to speak about that 
area. But I would say that the picture 
there is also same as it is in Contai. I 
would request the Government of India to 
ask the West Beogsl Government to aivc 
relief to the affected people,. I would also 
request the Oovernme~t of India to 
make some permanent arranacment for 
the protection of embankment for 
proper facilities for agriculture, ltecau1c 
there i1 no Cacil ity for irrigation In many 
parts of Contni area of West Bcnpl. 

Laatly I would like to aay that if 
cyclone were to continue for 1 S minutea, 
may be 20 minutes more, not only the Coo-
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taf area, but a huge part of Midnapore dis-
trict wou1d have been devastated, as it hat>-
pened in October 1942.. 

The younger people here do not know 
about the condition of the people and 
what happened at that time. The West 
FengaJ Government have no feeling for 
th'e peopJc; so they are not doing any. 
thing for the peopJ e. J am sorry to say 
all these things. With these words I con-
clude. 

SHRI K.S. RAO (MachiJipatanm) ; 
Mr. Deputy Speaker, Sir, Floods and 
droughts end natural calamities have be. 
com es a regular feature. 

Possibly, when 1he population has 
been Jess, the gravity of the situation was .. 
not realised. fully. 

But, Sir, with the increase io popula-
tion, as we11 as the grC\wth in the material 
wealth in the country. the havoc that 
bas been caused by these has gone mul~ 
tiple hirb. 

The Joss to cnttle nnd human life can .. 
not be saved unless the· necessary measures 
are taken up in time. If these mersures 
are not taken in time , these wm not serve 
any purpose at all. This is my respectful 
submission, 

There is a feeling among the States 
that inadequate assistance is being given 
to mnny of th~m. But instead of finding 
fault in that way, as Members of Parlia-
ment have been representintt the ·statest 
it can certainly be dicided to increase the 
allocation in the PJan t-o 11ee that adequate 
provh'dons are made to all the States an<t 
they arc given the requisite amounts 
needed. 

Similarly, a provision can be made 
in the States' Budgets also in the Plan 
allocations. 

It has been observed many a time that 
I018ea are maanified and boosted up by 
several States and other aaencics by 
which the realJy 1eouoine pcopJe who have 
,uttered and also the States which have 
lllffered are not •ttina adequate funds. 

It is ob1erved in many a case that it ii 
the poor and the middle-class people who 
have been worst .. affectcd by floods. The 
alJocatfon here can be increased taking 
this as a priority sector, by ra dncing the 
aJlocation 10 other sectors like Cjvil 
Aviation, Communication and so on. This 
sector has to be taken cart. of as Per the 
priority n11oc::itions in our policy document. 
More tban short ttrm measures, it is the 
Jong-term mea$ures which are necessary 
and these long-term measures have to be 
adopte,1. 

In adopting long.term measures, I 
thinkt we should have a separate Control 
Board. We should have Flood Control or 
Natural Calamities Control Board. It 
should be formed at the AlJ India Jevel 
with necessary atlocations, wl1ich can 
identify the areas which are being fre. 
qucnt1y nff ected by nalural caJarnit ics. 
Losses have to be assisted and methods to 
rectify them or remedy them have got to 
be found out by that Board, without giv-
ing a ch:mcc for onybody to raise a finger 
or to attribut e any motive on party 
Jines. 

• This particularly requires adequate 
uti1isation of the water rcsnmces which 
Are in .abundance in this country. By 
doing this we can not only increase the 
income but we can also reduce the losses 
caused by way of these ftoods. 

Formation of Water Grids is one sug-
gestion which has already hero made. It 
may not be possible ~ow, at this junctute, 
to hove a National Grid. But certainly 
Regional Grids or State Grids can be 
thought of which ~hould not cost more, 
by virtue of the number of projects that 
have come up in various perts of our 
country. 

An ln 6urance Schrmc can be thouaht 
of for compensati-11g ti ese people \\ho ere 
suff'erlng due to ftoods and other natural 
calamities. 

'A srparate fund cnn be thought of, 
or can be allocated, from diff'crtnt taxes 
and excise and customs duties that are 
beina collect ed. 
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[Shri K.8. Rao 1 
Ta1t exemption particularly must be 

stven to the Corporate individuals who 
are prepared to contribute in a big way 
to the flood-affected people. 

Encouragii,g voluntary a9encies is one 
1tep which should be taken up in a bi& 
way. 

11.00 hrs. 

Andbra Pradesh recently has suft'ered 
in a big way because of this. That has 
got an additional feature of tidnl waves 
and cyclones by virtue of its being a coas-
tal sector. There also it is known that 
no assistance hr s been given by the 
Government of India so far. 1 request 
the hon. Minister to consider this imme-
diately becau~e as some of my coHeagues 
said, assistance delayed is certainly no 
assistance. 

MR. DEPUTV-SPEAKER : Many 
Members h.ave plven their names to speak 
on the ~ubject. Therefore., I feel we can 
extend this for some more time today 
itself. 

SHRI BASUDEB ACHARIA: We will 
continue it tomorrow. 

MR. DEPUTY-SPEAKER : Many 
Members want to speak today. 

SHRI P. KOLANDAIVELU : We can 
have it tomorrow. Sir. 

( Int et ruptlons) 

SHRI BASUDBB ACHARIA : 
continue this discussion tomorrow. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : Sir, my feeling is that 
on the one band the Members and Lea-
ders are keen that we should discuss laraer 
number of subjects. If we postpon .:= dis· 
cuuloos like this. many th inas cannot be 
discussed. Therefore, my peraonal feelio1 
is that the Mintster'• reply cannot be 
finished today. But at the moat the Mem-
bers" speeches should be completed today, 
not tomorrow. So, I propo1e the time to 
bo atOQdod for tllll DOW. 

SHRI p. KOLANDAIVEL u : Ir the 
Minister's speech fs there today, there 
cannot be any argument at all on thi1 
issue •••••• 

MR. DEPUTY-SPEAKER: No, no. 
The Miofstor's reply will be tomorrow. 

( Int~rruptlons) 

MR. DEPUn'-SPEAKER : we 
extend the time by one hour first? I am 
extending the time by one hour, we will 
sec after that. 

(lni,rruptlons) 

MR. DEPUTY-SPEAKEP. First, we 
will extend by one hour. I request the 
Members to finish their speeches within 
one hour because many Members want ot 
be brier and so, they can finish within an 
hour. There are 12 Members to speak. 
If members take five minutes 
can finish it in one hour. 

( Int,rruptions) 

SHR.I NARAYAN CHOUBEY (Midna• 
pore):_ Will the Minister's reply be 
morrow? 

to-

SHRI H.K.L. BHAGAT : His reply 
wiU be tomorrow. Let the Members finish 
first. 

DBPUTY·SPEAKER: O. K .• we 
will extend it by one hour. 

SH.al D.P. JADEJA : Accordin1 to ,. 
your list &here are onJy 12 Members to 
,peak. But there are many rnore mem-
bcn who want to speat. 

( lnt~rruptlons) 

MR. DBPUTY-SPBAKBR We will 
see. 

......---
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BUSINESS ADVISORY COMMilTEE 

[English] 

THB MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND TOURISM (SHRI 

.... H.K.L. BHAGAT) : Sir, I beg to present 
.. Thirteenth Report of Busi a ess Advisory 

Committee. 

DISCUSSION RB. SITUATION ARIS-
ING OUT OF PLO)DS, DR.OUGHT 
AND OTHER NATURAL CALAMITIES 
IN VARIOUS PARTS OF THB COUN· 

TRY-Contd. 

[Translation] 

•• .iHRIMATJ PA TEL RA MABEN 
RAMJIBHAI MAVANI (Rajkot) : Mr. 
Deputy Speaker, Sir, 1 thank you for 1iv· 
ing me time to participate in this d iscua-
sioa. 

• , In an agricultural country like India, 
this year also somewhere there is deluge 
and somewhere drought. In Gujarat, out 

,.. of 17 districts, 10 districts are facing 
drouabt conditions. Out of the 184 
taluka~, 127 talukas did not have rains. 
Rajkot, Jamaagar, Junaaarh, Kutch, 
Saoaskantha, Amreli, Mettsana, Sabarkao· 
tba and other districts are ID the rrip of 
drouaht. Rajkot is my constituency as 
well as a district, I had warned about 

t it during the last session, but it i& a 
matter of roaret that the Government did 
not take it seriously. 

Though the Gujarat Oo\'ernmcnt ha•e 
speeded up their activities to face the 
situation, but th.at will not suffice. The 
C..ntral Ooiernmont will also bavo to 
extend bc1p in tbis reaard. Otherwise, tbe 
people of the State will have to fafi:e acute 
diftlou&tles. The humao lira and Uveatock 
pa QvJarat are io daqtr. 

Today it ie quite necessary to save 
livestock. ln my constituency. there is 
acute shortage of fodder. To remove 
this shortage, I suggest that like the 
Government of Maharashtra which has 
removed the shortaae of arass by bringing 
fodder producing unit machine and saved 
the Kharif crop, the Government of 
Gujarat should also do 6ometbina by 
adopting scientific methods or mcaas so 
that we are able to save animals from 
going to slaughter houses. For this purpose • 
the Central Government ~houJd also pro-
vide necesseary equipments to the State 
Government. 

Today the employment problem is a 
big problem. Therefore,. maximum possi-
ble re] ief-works should be started aod 
adequate waaes should be paid Jn these 
days of price rise. 

It is a matter of great surprise that 
today in Sauratbtra in my district where 
bi1 industries for manufacturing irrigation 
pumps are existing, there is shortage of 
water. Tbe people are not getting even 
sufficient drinking water. Government 
should take necc!lsary steps in this direc-
tion. 

The Narmada Project is under con· 
structioo in Gujarat. Its water will have 
to be made available to Saurashtra. The 
women in Saurashtra have to go mil es 
away to fetcb a pitcher of water. Just 
think of their condition in hot summer. 

A big projc"'t lik~ Narmada is being 
built m Gujuat and the peopJe of Saura-
sbtra are not 11ettiog water f1orn there. Is 
it not injustice to Saurasbtra ? 

In cooclusion, I would like to request 
the Central Government to ghc ful\ help 
to the Oovcroment of Gujarat to make its 
Master Plan re1ardio1 drouabt relief 1u c-
oe11ful. 

I express my thanks for the opportu• 
nity aiven to me to s~ today. 

**The speech wq oriaioall)' de live rc4 
in Gujarati. 
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SHRI N.V.N. SOMU (Madras North) : 
Sir, for the last ten dan, the people of 
Tamilnadu, particularly the people of 
Madras city are 'sheddioa tears. The 

• streets of Madra$ city are full of flood 
wate1s but the people of M~dras have no 
water in their eyes to shed. They have 
dried up. 

The hut dwellers, particularly the 
Harijans, are the worst affected people by 
the recent floods . 

The whole of Madras city, more parti-
cularly North Madras, surrounded by 
waters. Thy arc not ab]e lo come out. 
They are th ere as if they are having in 
island. Even now, water has not receded. 
They are suffering from the same miser a. 
ble conditions for 1he last ten days. 

Two bases and a lorrY were swept by 
the floods resulting in the loss of hundred& 
of lives. This can givo the full picture of 
nature's fury. 

Over S lakh people in the coastal 
ta luks of Tnnjorc , district ha\'e been hit 
by the floods caused by incessant rain in 
delta since the last two weeks. 

Kuravai 
anJ Samba 
bas been 
alone. 

crop in about 50,000 acres 
crop in about 3 lakh acres 
affected in Tanjore district 

Nearly one lakh pcopl have to eva-
cllate their residences d1:1e to the recent 
floods. Madurantakam was the worst· 
affect cd area. Heavy damages are still 
there. According to the Chief Secretary 
of the Government of Tamiloadu, 40,000 
bectarcs in Taojore district, 1 o ,000 h 4'C-
ares of paddy and 2 0,000 hectares of 
roundnul in South Arcot distrjct, 4,000 
ectares o( paddy and aroundnuts in 
Chinglcpul were flooded. Hundreds of 
iirl,ation tanks have breached their banks. 
I want to state Che sympathcllc condition 
of the hut dweller&. 

Accordtna to " apokesmnn, nearly 
l ,S0,000 huts arc damaged in Madras 
city. 12,300 huts in Chinaleput di1trict, 
'4,~00 buts ln Soutb ArQOt district aqd 

12,000 huts in Tanjore district were 
destroyed in recent floods. The official 
figures will always be Jess. But the actual 
damage wiJJ be two or four times more 
than lhe figures I gave just oow. 

The Joss of human Jives is innumera-
ble. 

In North Madras, the calamity cannot 
described in words. In Villiakkam, 

Ambathur, Porur, Virugambakkam, Kalaig-
nar, Karunanidhi Nagar, the people are not 
able to come out of their houses. 

Nobody is able to send any help to 
them from outside. The whole· area is 
inundated with water. 

As though adding fuel to the fire, 
in Porar, one industrialist ** 
is constructing a self-financed Medical 
College. Just to take out the water 
from his compound, he cut the agricul• 
tural passages in five places. By this 
rcckJess act, ocarly 500 buts were surro· 
unded by water and the paddy fiolds were, 
destroyed. People were actuaJJy on tbc 
streets in the water ...... . 

MR. DEPUTY-SPEAKER : You are 
takins the name of a person. It is. more 
or less, an allegation. You cannot men-
tion the name. The name cannot be 
allowed to be mentioned ... 

SHRI P. KOLANDAIVELU (Gobi-
cbettipalayam) : He is not a Member or 
this House. 

THRI N.V.N. SOMU : I have made 
a complaint to the Chief Secretary of Tamil · 
Nada also, but till now, no action has been 
taken. 

Likewise, the Tiruvotriyur area which ·· 
consist» mostly of industrial factorica ia 
complotely surrounded by water. The entire 
Tiruvotriyur area just like the Andamao 
islands - Do traosport, DO food, no elect• 
ricity, nothin1 is there. This calamity 
occurred because the banks or the Buckin· 
aham Canal which surrouods that area are 
nol properly built. The only way by 
which we ~an prevent water from entcrina 
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those areas is by constructing the banks 
of the Buckingham Cunal. This should be 
done immediately. 

In the Porambur constituency mostly 
Harijans live . io tnud houses which 
aave way to rain waters. The 
compensation given by the State Govern· 
ment is not sufficient. An amount of Rs. 
300/.. per hut is given, and if there arc 
five or six tenants, then they have to share 
it. What can these poor Harijans do with 
Rs. SO or Rs. 60 ? 

. 
In R.K. Nagar and Royapuram coris· 

tituency, people arc living stiJl in wa tcr. 
According to my memory, only in the year 
1945, the floods affe::ted the George Town 
area. A& though adding insult to the-
lDJury, the drain-water mixed with the 
flood waters and people are suffering t"rom 
foul smell and tbere is a danaer of an 
opidemic breaking out. Immediately the 
draiaaae system of tbe Madras City should 
be modernjsed. I want to point out here 
that an eogin.:er warned that Madras 
would float in . drainage waters if the 
drainage system is not rectified immediate· 
ly. The Prime Minister has spoken 
about modernising the drainage system of 
four metropolitan cities. Mode1ni~ing 
the drainage system in Madras should be 
started forthwith. Otherwise, these sad 
r:1tories will be respecttd year after 
year. 

Now, cominS to railway damages, 
there is no train service belwccn Madras 
and its soutncro parts. According to 
1.1le Gen~rat _1 Manager of the Southern 
Railway, the cslimated damages are to the 
extent of Rs. 2 crores, and be bas descri-
bed it as one of the wor~t metro·gauac cal· 
amit1es in tho recentm emory. 

I have aiven a telegram to tbe Prime 
Minister lo help imm~ diately and genero-
usly. Che Slate Government bas requested 
for a relief of tbc order of Rs. 91 crores 
Wld an immediate r~11 ef of Rs. 30 crores. 
But tlle Prune Mm1stcr has 11ven only Rs. 
1 S !akhs. .lt is merely an eye-wash. It is 
Hke o.tfcnna a corn ,o a hunary elephaot; 
Bvcn the Chief Maoaster of a State, 
K.amata.ka, Soca Heade, has aiven Rs. 10 
llkba. A oc11bbourio1 Stato Chief 

Minister · has given Rs. 10 lakbs, but the 
Prime Minister of the counlry bas givoo 
on]y Rs. 15 Jakhs. r request 1 he Central : 
Government to have mercy on the people I 
of Tamil Nadu in this dangerous . situation. 1 
Please do not ,how your step-motherly I 
treatment in this hour of sado esF also. 

Before I conclude I want lo say that 
in 1976 also we had a bitter exprriencc. 
This raises the question whether right . ; 
lessons have been learnt from the 1976 · 
floods • 

I wao t to conclude by quoting a report , 
from the HINDU : 

'
1Also reports from the area 

suggest that the response of 
government agencies was rather 
slow or at least not as fa&t as the 
worsening situation would call · 
for, and when it did come, it 
showed a Jack of coordination." 
"Thus the Stale machinery was 
sluasish in moving with the rescue . 1 and relief operations in the 
early staaes is clear f1om the 
experience of other areas as 
well. Recurring disasters of 
this type warrant a much greater 
degree of preparendness on the 
part of the Administration." 

Sir. I request the Government to 
sanction a lrant of relief amount to all 
the Railway employees, Central Govern· 
ment employees and also the State 
Government empJoyces. Only the Cen· 
nal Government, can wipe ouL the tears 
from the eyes of the flood affected people. 

SHRIMATI BASAVA RAJESWARI 
(Bellary) : Mr. Deputy Speaker, Sir. 
I am extremely happy to participate in 
today's discussion on the situation arJsin1 
out of 8oods, drouabt and other national • 
calamities in vanous parts of the country •. 

Sir, I agre6 wilb all the Hoo. Member, 
who have sp.>ken on this subject, that too 
from Karnataka. I don1 t want to repeat 
bcCAu&e the time is very short. The 
situation in .K.aroatoka is the worst one. 
Today, pooplc have already htarted movina 
\owarda ooi&bboudn1 St,lc1 aod Clti•, 
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Sbrimatt Basava Rajeswari] 
~here is no drinking wnter and tbe water 
, being supplied through trucks from 
·illagc to vi\Ja&c. Water I evel in the 
esc1voirs have gor. c down. 

There is no fodder for the cat ti es. 
~allies are already d)mg; lhey have been 
1oved lo the sla ught \!r houses. This is 
1e position in Karnataka. 

A Central Team has visited the State 
nd they have recommended some moa-
urcs. The Government of Karoaraka 
.as submi lled a proposal to give re lief 
o the extent of Rs. 150 crorcs out of 
,hich our Government has rel eased Rs. 
8 crorc..s already. The Karnataka 
,overnment bas, vtry recently, held a 
teeting on the rcqu.cst of MPs oo the 
0th c,f this month to review the scarcity 
ondilions prevuiling io our State. In 
1at meeting we come to k.now t.hat the 
tuat1on is going to be wors~. 

The Rabi crops have completely 
ailed and the recent monsoon have not 
een cxte11ded to Karnataka, evc.n tbo-
gh it had come very close to the State 
1 Tamil Nad u. We h3.Ve no hopes. 
/hcrever the Raoi crops are sown, I don't 
1iok we will get them because of less 
aoi~Lure. This is the sJtoation now pre-
liling in Karnataka. 

I don'l want to go further. 1 want 
> give some suggestioas which wiJ I be a 
ttle bit of temporary and also some per-
.anent measures to tack I e this situa .. 
on. 

Number l : We hn.vc to provide 
nployment for the people. For that we 
ill be requiriog more fa.rnds. 1 hope the 
overnme_nt of India wiil release more 
mds. 

Number 2 : Di ink ins water has to be 
·ovidcd for lhe people. At the moment, 
aroataka Gl>vctomoot bas reguc 1>tcd the 
eotral Government lO rel ~ase funds 
om the Relief Funu for creating mini 
ater supply :-.cbcmcs. 'fht& i~ to aus-
ent lbe pre:;cnt water supply. Jt is 
:ry difficult to di& wcHs without waler .. 
>, to auarnent Lbc p1 c~ent supply we will 
, encouraaan1 mini water supply scheme. 
iii(D.4laka Oovoro.mcot ba1 maao a request 

lo the Government of Jndia that whatever 
the amount which ha s been spent for the 
construction or ccmplction of mini water 
supply scheme should be taken uncer the 
scttrdty fund. So, the Govcrnmt.nt ~r 
India bhould take proper steps to re!case 
more funds to take up the mini water 
supply scheme. At present, amount is 
provided only for the transportation of 
fodder. Here, I would request the Gover-
nment of India to provide more funds to 
purchase fodder from the areas where 
it is available, especialJy f1om the irriga-
ted areas because this is the proper season 
during which we will get some fodder. 

Therefore, along with the transporta-
tion charges we would request you to 
rel ease more funds for purchase of foddm-
from the irrigated areas immediately. 

At present funds are rel cased to 
tackle flood situation. The funds which 
are releaseJ for flood situa tioo are treated 
as grants. Whatever funds are reJeased 
to tack I e the droagbt situnt ion. they are 
oeat cd as loans. They are not treated as 
grants. I would request the Government 
of India Lo see that amounts released for 
lackl ing floods as well as for scarcity are 
treated uniformly. 

Karnataka is aJready supplyina sub-
sidised rice and cloth for the green card .. 
holders. This i.~ very much inadequate 
and what If eel is that the Government of 

. India should have a comprehensive plan to 
see that all th c affected peuons in drooght 
areas ariJ provided with foodgrains-rice 
or wheat whichever is available-uni· 
formly till May.June when the Ktiar if 
season starts. This su1ge:itio:1 I would 
make oa this occa~ion aud I hope you 

· would accept this su&aestion. 

Last but oot tho least-at present 
• power cul is imposed eveo on the 1rr11a-

tion pump sets. The farmers are havioa 
ao acute problem because for 6 hours or 
IO hour, there is no power for the irriaa· 
tion pump sets. Tbc1cfore, 1 would 
reque:;t tbe Ccntra I Ooveromcnl to immc. 
diately ioterveCJc witb the nclahbourina 
State wherever power is availabl c and sec 
that the power position is improved and 
adequate pow,c ts made availablo ID 
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Karnataka so that the acute short:ige of 
power eases. The transmission lines from 
llamagundam and Ka1pa~kam should be 
imroediate1!' completed and power made• 
availab1 e to K,rnataka. 

I would like to say on this occasion 
that sprinlc 'er irrigation shou ~d be 
encouraged in toto and wherever there are 
main dfstributariei::.. on the other side of 
the canal fnrmer~ should be permitted to 
use the wnter for sprinkler irrigation so 
tbat more areas come under irrigation with 
Jess wa1er. Therefore1 thJ~ soggestion also 
I would like to make. 

MR. DEPUTY SPEAKAR Please 

conclude. 

AN HON. MEMBER : She is making 
very good suftre1otions. Si.r. 

MR.. OEPUTY SPEAKER : But Jet 
other members a1so make their sugges-
tions. 

SHARIMATI BASAVA RAJESWART: 
FinalJy, I request the Goveirnment of Jndin 
to constitote a permament committee at 
the c cntra1 level to review the position in 
eRch State. Mon th1y reviews sbou1 d be 
made wherever there is drought or floods 
so that a proper check is kept on the 
utilisation of fundR nnd to understand the 
day.to·dny problem and report to the 
Government ~o as to sec that immediate 
remedy m:iy be given to the people. 

Ver}' recently a Water Rea~ources 
Committee h:is been constituted wjth Prime 
Minister as Chairm3n end the Irrigation 
Minister as Vice-Chairman and the Chief 
Ministers as members. There are various 
problems pending before the country and 
I hope the sub-committee constituted 'ki1h 
some of the Ch icf Ministers will soon sub-
mit their report on national water 
resources so that they may solve the pr~ 
blem as early as possible and equal 
distribution of watrr is made to all the 
aft'ected areas in future. 

With thc1e remark• I conclude my 

1peoob. 

[T,anslationl 

SHRI JHUJHAR SINGH (Jhnlawar) : 
Mr. Deputy Speaker, Sir, I come from an 
nrea of Rajastban which usually was not 
affected by famine in the past. When 
famine in Rajasthan is talked about, it i!! 
usually about the desert areas of 
Rajasthan. 

Sir, I would like to inform the hon. 
Agriculture Minister, through you thAt for 
the Jast two or three year~ the area which 
wns quite fertile , which used to get timely 
rain• and where there u~ed to be no 
famine js now continously facing famine· 
like conditions. J expect the hon. MiniRter 
to ta kc note of th is so that thi~ do ts not 
become a permement feature· of the area. 

The Nntionnl I and Use Policy has heen 
oft en mentioned during some time past. 
I feel because this Policy i11 not being 
l')rorerly followed up, our land i~ getting 
heavily dameged. The areas which !\hould 
have been protected as forests or a" mer&i-
naJ land, have' been aJlottelror cultivation 
clue to wrong policie~. Tbis bns rtsu1trd in 
heavy erosion and los~ in produc1fvity. 
Thf~ procesc; hns been goin~ on for fhe 
last thne decades. T was Member nf the 
Lel!fslative Assemb]y for tweotv year5 1tnd 
I raised this question there time and again 
and said that this method wns not proper 
and land should be uced r,roperly. The 
land should be utilised for the work for 
which lt is suitable. Every land Is not 
suitable for cul H vati on. As proper a tten. 
tion is not bcin~ paid to this a,pcct, the 
volume of floods in our area is increa~insr. 
Our area is feeing famine conditions not 
beca uf\e of scarci1y of water but due to 
excess of water. In the absence of rorest!I, 
the rainy water flows into the river wfthin 
half an bour and after overflowing from 
the river it causes damage. Jn my own 
area about one thousand vi11aieis are faein1 
famine. Therefore, I rtquer,t tliat what• 
t.ver formula you may otberwjse adopt ror 
Rajasthan, a separate formula for my area 
should be adopted. 

Some thirty years back when there 
were princely states, there was no Plannlna 
Department. Even at that time there was 
• Department known a, •Mabakamn 
Bandbal, in Kota which Ped to loot after 
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this worlr. J mean to say that even. at 
that time when there wa~ no plannmt1, 
~uch measures were adopted to check. the 
damaie caused due to nat\1ra1 calam1tles. 
Therefore. y would urge the hon. Minister 
that first step in our area should be 
afforest atioo ft1'd efforts should be made t~ 
ndopt anti.erosion measures exped1· 
tlously. 

There are many ri'\er9 in our region. 
After every three or four mites tbr-re is a 
river but their water is not being properly 
utilised. Certain schemes for th~ proper 
utilisation or water have been sent by the 
State Oovcrnm ent for the approval of the 
Centre. t request that thei-e should be 
approvtd at the earliest, ~o that we arc 
nhle to draw timely benefit! for them. 

One thln11 more. Because of these 
floods our tnt ire C:lnnl system has ~een 
adverf\ely aff'ected and the prol:,lem of st1ta· 
tion has arisen. The Govt-rnmelit are oot 
taking any steps for desiltation. There arc 
many canals which were completely 
chocked with silt due to 1982 floods, but 
even after four ,ears, these have not betn 
desilted. The result is that the people are 
not 11,ttina water for irrigation. I request 

. that the work of desilting of tho!-c.canals 
' should be taken up on priority basis and 
J water should be made available to the 

people 10 that they are able to face the 
famine. 

I would not take much time. I thank 
• you for giving me an opportunity to speak. 

' •SHRJ C. SAMBU {Bapatla) : M~. 
Deputy Speaker, Sir. Andhra Pr11dcsh 1s 

I one of the worst drough1 affecterl States in 
I the country. t 9 di~tricts in the Statt arc 
c re61ina under unprecedented drought. In 
1 684 Mandala H b quite acute. A survey 

conducted by the State Government of the 
drouaht hit arcaa shows that at least 

·, Ra. 340 crores are needed to ~epair the 
dameae and for spending on minor ~nd 
ma.tor irriaatlon projects, road a and bu 1Jd-
lna1. Another Rs. 122 crores .are needed 
to provide loans to the aruaans, hand 

t loom workers etc. and also to provide the 
drinklna water and medical facilities in the 

J 
*Th.: Speech wai c-riginatly delivered 

, in Teluau. 

drou1ht aff'ected area,. The State 
Government bad sent a detailed report to 
the Centre on the drought situation and 
sought immediate relief. But it is most 
unfortunate that the Central Government 
have not sanctioned even a single rupee so 
far. The Central Govtrnment deouted a 
team to study the drought conditions In 
the State. The study team toured all the 
districts and saw itself as to bow severe the 
drought was in the State. In spite of an 
this, no help has been extended by the 
Centre so far. It shows the negligent 
attitude of the Centre towards my State. 
The State Government had requested tho 
Centre to sanction Rs. 20 crorcs to meet 
the immediate relief measures. Through you, 
Sir, I appeal to the Centre once again to 
sanction the amount needed so urgently. 
Already the State Government had ~pent 
Rs. 40 crores for the purpose. The State 
Government has urged the Centre to 
sanction Rs. 600 crore~ to meet the 
unprecedented drouaht in the State. But 
so far not even a single rupee has been 
sanctioned. This shows the callous 
attitude of the Centre towards the State. 

Si.r, Prakaehom district in A.P. is worst 
hit . by drought. This district should 
immediately be declared as drouizbt affect• 
ed area. There is acute shortage of 
drinking water in the constituencies of 
Raniairi, Kambbam. Darasi. Podili. Many 
cattle have perished already. There is no 
fodder for cattle. As a result of it cattle 
is being sold to slaughter house. It is 
pity that the drought situation in the 
country is so arave that the cattle has to 
be sold to slnughter house due to the 
shortaae of fodder. Sir, almost atJ the 
taoks in the district have dried up. There 
is no crop. There is no food to eat. 
The situation in the dis 1,ict is so grim 
today tJ,at ptopJe are migrating to other 
parts of the State for their survival. 1he 
Central Government ~hould rc11 lise the 
1ravity of the situation and extend timely 
help to th t' m. S iJ, in the low lying areas 
of the dist rte t cotton is grown exten1i~tJy. 
Aa lhc price offcr,d for cotton it not 
remunerative, the farmers have already 
started aaitating. Last ycare, cotton wa19 
sold at Rs. ?00 per quintal but 1hi1 year 
the rulill& price is ha1dly R~. 250 to 
Rs. 300 per quintaJ. This i!- the pJifht or 
cotton arowc1s tC1c!l.y. E,tn paddy ard 
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aroundnut prices are far from remunera-
tive. Farmers are worst hit as there is 
no remunerative price for their produce. 
Added to this plight, the cotton crop was 
affected by white fly and paddy was affect-
ed by red fly resulting in the huge loss of 
crops. Sir. this is the t11ituation today in 
the worst drought affected area. There is 
no rood or fodder. The misery of the 
people is beyond descript,ion. Sir, on1y 
day before yesterday Chirafa and Ve1apa-
lam were subjected to c)c]one. Standing 
crops in 10,000 acre~ have been Jost 
as the entire a ren was inundated by flood 
waters. Keeping the gravity of the situa-
tion jn view, I once again appeal to the 
Centre to release Rs. 600 c.rores as 
desired by the State to ride over the crisis. 
Without the timely c£ntraJ assjstance, it is 
very difficult for the St:i te Govt. to m eet 
the Fituation. So far, not even a single 
rupee has been sanctioned by fh e Centre. 
The Central Government deputed f team 
to study the situDtion in the State. Why 
should they depute a team to study the 
situation in the State if tbey are not 
willing to extend any help? This is on 
example to show how my State 'is being 
treated by the Centre. Unl ess the Central 
Government sanctions Rs. 600 crorc;s a~ 
requested by the State, it is very difficult 
for the State Govt. to tide over the situa-
tion. The State Govt. alone cannot meet 
the situation. Along with the problems of 
drought, now the problems arising out of 
floods are cropping up. Recent cyclone 
has affected Prakosham and N ellore dis-
tricts very badly. All the standing crops 
in these districls have now been lost. 
Keeping all these difficulties in view, I 
request, through you Sir, the Central 
Government to release Rs. 600 crorcs to 
Andhra Pradesh immediate1y. I hope the 
Centre would extend all possible help to 
the State. 

J conclude by thanking you for giving 
me this opportunity. 

[English] 

SHRI CHINTAMANI JENA (Ba1a-
aor e) : Mr. Deputy-Speaker, Sir, Before I 
boaain my speech, my sympathies 10 to 
the bereaved families of those persons who 
bad Jost tboir valuable lives in State~ 

like Orissa, U. P., Bihar, Wc~t Bengal; 
Tamil Nadu, Aodhra Pradefh, Himachal 
Pradesh, Karn(.ltaka etc. by the floods or 
last October and November and also other 
c~Iamities. 

While coming to the State of Orissa, I am 
to state that I am the only unfortunate 
Member of this House whose constituency 
has been severely affected t,y the floods of 
October this year. Out of forty persons, 
who have lost their Jives in the State of 
Oriss2, as per the report received ti11 today, 
23 persor.s are of one vi]Jage Badkhanpur 
jn BaJipaJ B1ock of BaJasore district, which 
is in my constituency. You will be sorry 
to know that the entire village Badkhanpur 
which had a popu1ation of 782 and 92 
families was swept away and uprooted by 
the ffoods of mighty Subarnarekha river. 

The unprecedented flood~ of Subarna• 
rekbo, Mal1anadi Ba itnr:tn i, Budha Ba Jang 
:md Brahathi river of Oris~a accompanied 
with cyclonic storms and ~aline inundation 
caused heavy dnmDgr s to 678 of roads; 
3 16 nos .. of flood ond snline protection 
embankments, causing more than 140 
breaches on those embankments. About 
3 SOOO dweJling houses were tota1Jy 
coJlapscd and several thousand houses 
were sevcraly clnmaged; 7 500 villages 
were marooned. In a11, forty-two lakhs of 
people of the State were affected in the 
floods during the last October. Standing 
crops of 2.5 lak'1 J1ectares were totally 
destrored. The crops included a 11 varieties 
of paddy including cash crop~ 'in many 
thousands of hectares. 

The State Government of Orissa with 
their very limited rest"urces and with lhe 
help of margin money with them have 
come to the rescue of the affected peopJe 
and have done a Jot. But a backward 
State like Orissa cannot bear the burden 
alone in this unprecedented situation, 
unless the Centre comes forward Lo help 
them in a big way. For relief, rehabilita-
tion and restoration work, the State 
Government bas sought Rs. J OS crores 
from the Centre. 

I would very humbly request the Union 
Government to release the entire amount 
of Rs. l 05 crores as a grant and not as a 
loan. In this connect ion, my bean.felt 
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gratitude goes to the hon. Prime Minister 
who wns at that time touring in foreign 
countries. He was advisina the Cabinet 
Ministers here to take all possible 
measures to meet the situation. The hon. 
Minister of State, Shri Makwana and the 
Central Team visited the area and they 
toured several parts of the affected areas 
and they were convinced about the heavy 
damage caused by the floods. So, I will 
very humbly requent the Union Govern· 
ment to come to the rescue of the State 
Government and release the funds 
lmmediat c:Jy. 

Sir~ before concluding, I mnst urge 
upon the un;on Government that these are 
all short term measures and I request that 
permanent measures like completion of 
multi.purpose Suvatnar~kha Project, 
Vaitarioi Project and also the lndraveti 
Project should be completed on a war ... 
footing so that it will not only irrigate the 
lands but also prevent the floods. 

In addition, while coming to the 
drought conditions in my State, one of my 
hon. friends Shri Choubey alleged that no 
work hos been done in the drought 
affected areas visited by our hon. Prime 
Minister. These are all baseless a lleaa· 
tions. We are arateful to the hon. Prime 
Minister for visiting many interior p1ace9 
of Kalahandi District to see the conditions. 
All the projects suggested by the State 
Government are under ;mplemeotation 
with the help of the Centre. The allega .. 
tion regarding selling of airls is also 
baseless and it is only a planted story. 

[ Translation] 

*SHRIMATI USHA THAKKAR 
(Kutch) : Mr. Deputy Speaker, Sir, there 
has been severe drou&ht in Kotch, Pancb 
Mahal, Saura1htra and certain districts of 
north Gujarat. About 10000 villages of 
Gujarat have been affected by drouabt 

with tho result that the production of 1rains 
like btdra, maize, etc. and pulses ike 
moong etc. has been almost neaH&iblc. 

I would like to tell you about my 
constituency Kutch. Out of 925 villaaes, 

• The Speech was oriainally delivered 
In OuJarat i. 

about 850 vlltaaes are f'fesently In the 
grip of eevere drought. The other vl1Ja1es 
too have been partially affected. Because 
or drought, the life of the people in Kutch 
has become miserable. For them the 
r,roblem of employment has become very 
serious. Tt-e hon. Minister of State In 
the Ministry of Agriculture, Shrl Yogen· 
dra bhai, has himself visited the area and 
he is aware or the situation prevailing 
there. 

The people of Kutch do not have any 
other mean-s ot livelihood excent rearinR 
of cattle. The population of Kutch ts 
1 O,S0,000 whereas the cnttleheads are 
around l 3 to 14 lakht. The main source 
of livelihood of the herdsmen. and p~a· 
sant$ is these cattle. It bas become very 
difficult for the people to arrange fodder 
and water to keep the livestock alive. 
If supply or fodder and wnter i~ not 
arranged, the livestock of Kutch will die 
and consegueot1y people will have to 
suffer heavy financial losses. 

For providing relier to the cattle. 
cattle camps arc set up. Government aid 
for theso camps is very meagre, and es a 
result the people managing these camps 
face a Jot of difficulties. I urge the 
Government to incrtase 1he amount or 
a id being ttiveo to these camp!;. Prescnlty. 
at many p1aces, relief is bcln~ provided 
for the cattle by many charitable trusts 
and PanJrapol~J also. Government should 
provide gras1; at concf'-ssional rates for 
these voluntary organisations. Along with 
the big cattle like cows end buffaloes, 
something will also have to be done to 
save animals like sheep, goats and camels. 
Gujarat today requrfcs l.5 crore kgs. or 
gross, whereas tt has a stock of 8 to g 
crorc kgs only. The Central Government 

· would have to arrange supplies of grass 
from other State,. The Railway11 rthould 
also play its ~pecial role in this relict 
work. 

Kutch is a desert area. Therero.,e, 
~carcity or wafer always remains there. 
During the last three years rains here have 
been very scanty and thh1 year there have 
been oo rains at all. Consequently, 
drinking water is also In abort 1uppl7. 
There 11 no major river or dam in ICutcb 
to ~JI 1CJ ralg water. 
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This is a general rule of nature that if 
rains come during the montbs of Asadha 
or Sravaoa. and there are no rains during 
Bhadra, the level of underground water 
goes down. During the last three years, 
fo Kutch area, the rains have not come 
even once duriog the month of Bhadra 
and this year there have been very scanty 
rains during the entire season. There is, 
tb!refor e, acu'e shortage or water at 
present. Keepin11 in \Tiew tbts condition 
of Kutch, there is a proposal tn the Se· 
veath Five Year Plan to construct a canal 
from Macchu DaU1 for supply of water io 
certain are.1s of Kutch. Th is is a Jau-
dablc proposal. It should be implemented 
very e:irly. For che present, a tubewen 
should be suak near this dam and a 
pipeline Jaid on war footing for supply 
of water from this point to Kutch area. 

Mr. Deputy Speaker, Sir-, you might 
be aware that water of Narm1da, Macchu 
and l>ther river., io Guhrat and water of 
many Rajas~han rivers flows down to the 
ocean without being utilised. Our Hoo. 
Prime Minister is of the view that the 
water of all sucb rivers-big and small-
wbich tlows down to the ocean without 
being utilised s 11ould be utilised for the 
w~lfare of the pi:Jple. fo give shape to 
these ideas of the HJn. Prime Mini iter, 
I Would like to request the Central Govc;-
rnment t~ut necessary step ; should be 
taken to supply water of rivers I ike Nar-
m ,da and Ma.cchu to Kutch and Sa.ura-
shtra. If this is not being done dae to 
paucity of funds, we SUl)tild curtail the 
ei<penditure 0.1 other schemei and give 
priotitY to this work, bccau~ it is very 
difficult to live without water. Even after 
so ma.1y ye JO ot' t0dJp:~ Jen:e, if the peo· 
pie have to face dirliculhe, for w.1nt of 
water, it is a mllter of s11ame for u3. 
I fully a.Juce w&eh Ml'.;. JJyauti about the 

" dtf.lb\lltie:; beiag faced by tho drought· 
aff dCted p:\lpl e. f11e funds provjded for 
tho solli:meJ under N.tD? wHI have to be 
sp,nt in toto oo drnught relief works. 
The Central Government will have to 
pay spectal atteution io this regard. 

S,r, I th.ink y"1u for IIYllli me an 
opJo . tuniLy u ~xpr~,;s Ill/ vicw1 oa the 
&.i>nJiUons pcovc1ilin1 in Gujarat aod la 
Ill 1ra 

*OR. S. JAGATHRAKSHAKAN 
(Chengalpattu) Hon. Mr. Deputy 
Speaker, Sir, Tamil Nadu is enveloped 
in an unprecedented tragedy not witnessed 
durine the past three generations. The 
fury of North· east mollsoon has wrought 
havoc in many parts of Tamil Nadu. On 
November 13th and J 4th we had 52cm,. 
of rain. In that one week Tamil Nadu 
had 109 ems. of rain. It is no exaggera-
tJO:i to say that the eotirc State of Tamil 
Nadu is ffoatiog on Ooods waters. It is 
estim1ted that 1 .s Jakhs of huts have 
been destr'1yed, 30,000 huts in Cbeog-
lepattu, . 12 ,000 huts, in Thaojavur. and 
4.soo huts in South Arcot districts have 
been washed away in the flood. About 
100 people are reported to be dead. In 
many parts or Madras the peop!e are not 
able to come out beoauso 8 feet of water 
is stagn.ating. My constituency Cbenglc· 
pattu is the worst hit. 2.S Jakb acres of 
lanj hive been inundated. The people 
are undergoing untold misery. About 100 
tanks have bre1ched. About 600 villages 
have been flooded. Thousands of people 
have lo'>t their hearths and homes. About 
10 lakhs of ()~Opie io r:nY co:i!> tituency e1e 
affected by the serious floods. In my 
c:onitiluency the KalJ:ir Bridge has 
cracks in about 100 feet Jength. Prom 

1.fadras to nor(hcrn parts of the Stato no 
transi;>~tt is poJsible because of brca.:hes 
in railway track. The Chemb::irapak:kam 
tank ClO coota.io o.1ly 20 feet of WJter ; 
but todJ.Y tbe water is upto 22.5 ft. 

f n TJnajavur district, about 1,20 ,000 
ar;res of fertile land ha 1 become a cess-
pool. The standing kuruvai crop on 
80,000 acres of land has been des1royed, 
Thiruthuraipoondb, Vedar.1ntcc1m. Siroguzbi, 
Mannargudi> Pattukottai and NagapJ.ltanam 
are the worst hit io the floods. About 45 
can.i Is have breacheJ. 2S highways have 
become unfit for tra,sportatioa bccJuse 
of breaches. 114 schools and 16 hos· 
pitals h11vc been damaged. The people of 
this area are in 3reat distres,, 900 feet 
of railwJ.Y track on Kiliyar Railway Bridp 
has beeo waabcd aw J.y. Nearly 1 lakb 
telephone connections have been destro-
yed. 

•The spoocb waa orfalnaJJy delivcre~ iii 
TamJl, 
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(Or. S. Jagathratshakan] 
Under the direct supervls1on and 

encouraa~ment of our Chief Minister, Dr. 
M.G.R relief work has been undertaken 
on a war footing. In fact, the 
relief wJrk has been taken in the 
same spee<J of cyclone. Our Chief Minister 
toured the flood-hit areas and assessed the 
problems of the people. He bas directed 
in person the relief measures. 600 sub-
centres have been opened through which 
food and clothing ace supplied to the 
affected people. Medicines are also sup. 
plied through these sub-centres. The 
Naval and C oast Guard vessels have been · 
deployed for rescuiog the people who 
are drowned in the swirling waters. 
Eevn boats from private organisations and 
from the public have been requisitioned 
for saving the people from drowning. The 
stagnated water is being pumped qut 
with motors. 

The relief work 'has been undertaken 
on war footing. 

Under the orders of the Chief Mini.i· 
tar, tllc 'f am1l Na.du State EJ ectr icity 
Board 1s working on Satuadays and Sun-
days ; tller e is no hoilday for them. Our 
hon. Prime Ministers Vjsit to tbc State 
t1as boo~tcd the morale of tlle people. 
His ins,a.nl saaction of Rs. 15 lakhs for 
tlood relief ha~ e"'ro.:d 1um the gratilude 
of the people of Tamll Nadu. He vi.sited 
many all'ec~ed areil.S and held consulta-
tions w1tb tlle ~J.11er· Minister. W11eo 
we wc('C: talkaug wu.b him, he himself 
stated tt&at tne ioss Jue ,o l lle fioou 
wouh.1 be a1>oui.. R~. 2 00 cror es. rt1e 
uover.ame,1t of rainll 1'4au.u nave; asked for 
oa1y its. 1 lO 1,;r"t·,:s f'1r 1lu1Jd relief work. 
tlet'on; Ltlc c~aLral fe..1rn su1J1n1ts its 
repo.ct about tne e~cem of dam.1ge, 1 su,. ... . 
&~;.L t111H talc C e1ura1 Gov~rn.mcat should 
rolease immd.uueJ) Rs. JO crores for 
11~0(1 relief work. 1 hav~ to say that the 
amount of &s. 30 crores must be sancLioned 
unmedlalcly so that we c.:.Ln sav~ tlle 
people from tbo c1atcbes of death. .l 
also take tlla opportunity to J;.: nand lbat 
from the Ce.1tral .Pool 5 0000 loones of 
r1~c :sbould be allocated to I.unit N auu 
forthw1th so t,,at the people: in J1titress 
~ao be fed. In order h> fac1J itatc tho 
lr&&nsporiatioG \1f people and aoodl from 

Madras to northern parts o f Madras 
the electric railway track between Madras 
and Cbanalepattu shouJd be res torcd im· 
mediate1y. Before I conclude I su8gest • 
that the flood relief assistance should 
be treated entire1y as arant to the State 
of Tamil Nadu. With these words I 
conclude. 

SHRI BALASAHEB VIKHB PATEL 
(Kopargaon) Mr. Deputy Speaker, Sir, I 
am arateful to you for giving me an op-
portunity to speak on this important 
matter. As you know, Maharashtra State 
has to face a drought situation every year, 
but this }ear there is acute shortage of 
drinkios water also. Shortaae of water 
has affected Kharjf crop there. On be-
half of the Central Government, the 
Union Minister of State for Agricultute, 
Shri Yogeodra Makwana bad himself 
visited the State and studied the situa• 
tion there. There Js acute shortage of 
drinkins water and land is very dry. 
That is why sowing of crop has not been 
possible there. Kharif crop bas withered 
away 10 almost half of 300 Talukas. So 
far as Rabi crop is concerned, almost 
70 percent of it has withered away. 
Tbis is not the situation in any single 
dist_ric& of Maba1ashtra. Ahmed Nagar, 
Nasik, Dbulia, Aurangabad, Usmanabad, 
Latur and maay other districts have 
been badly affected by the drouabt. 
Onnkin& water is beioa supplied throu&h 
tankers in more than 1 S,000 villages 
Lhere. The definlliun prescribed Jor dHilcuJt 
villages needs to be revised. Water is 
b(ling supp1ieJ to lhese vina,es tb1·ouab 
taakers for tbe Jast three con&ecuuve 
years. No watet t)uppty scheme bas 
been formulated for them as tbey do 
not come under the cate&ory of diflicuJt 
vi!iages. 1 berefore, definition of diffi· 
cuit villases needs to b~ r cvised. 

Secondly, lhc:: farmers liavc sufi'ercd a 
heavy loss due to QOo-implemeotation 
of lbe Crop Insuraoce Scheme. The:: bon. 
Minister of Agricullure llaa mudc a 
statement jn reaard to the Crop lnsuranco 
Scheme that a National Crop lasurancc 
F'1Dd would be c:rcllted, b1.1L we have not 
so far come across such a fund. Tbis 
scheme bas not benefited at au. It ba1 
b~omo a bank 1urara1n,o KAtmo. J"t 



413 l>ls. re : Sitwatlon arising KAR TI1'A 21, 1907 (SAKA) various parts of rht country 4 7, 
out of floods, drought etc. In 

insurance company aets the benefit of the 
amount on the basis of the declaration 
~ade by the collector or District Magis· 
trate under this scheme. Thereby, only 
the company is benefited. It also needs 
to be revised. 

In my district there is no water upto 
. the depth of 300 feet and 80 per cent of 
the drilling operations have failed there. 
There are more than S lukh workers in 
Maharashtra for whom no drinking water 
facility is available. There is acute 
scarcity of water due to which the people 
there are facing great difficulties. Neither 
grass nor water is available for cattle 
there. Therefore, cattle camps should be 
set up near tho dams, so that cattle could 
get grass and water. A Project was sanc-
tioned in 1976 for Upper Prawara, but 
work has not so far been commenced there 
due to which S lakh people of villages 
will have to be resettled. This bas 
resulted in a very serious situation in 
Maharashtra. 

Out of the amount of more than Rs. 
500 crores c;lemanded by the Maharashtra 
Government for starting drought relief 
measures., an amount of Rs. 250 crores 
must be ,Jven immediately as the Central 
Team has not so far been able to go there 
to study the drougbt situation. A proposal 
for sending a central team there was 
formulated twice but it had been cancelled 
both tbe times . .I, therefore, request that 
the Ccotral team may be sent there 
immediately · for undertaking a survey. 
Peudina such a survey and report of the 
Central team, an amounl of Rs. 2SO 
crores may be given to the Mabarashtrca 
Goveromont forthwHb. 

Ahmednagar of Maharashtra is a 
perennially drou1ht prone area. In order to 
solve the problem of perennial drouaht and 
to provide irriaation facilities, lifl lrrisa· 
tion or major aud inedium irriaation 
6':hemes should be for01ulated for that 
area. 

After formulation of a plan at the 
Slate lovcl in Maharashtra, it comes at 
district level and more funds aro demanded. 
Tbon it ia said that that cannot aivo funds 
mGro tbao ,hat for tbo dialriot as tbero i1 

paucity of funds. I, therefoce, request th, 
Central Government as well as the 
Maharashtra Government that this imba, 
Janee should be removed and necessar3 
amendments should be made in the Famin, 
Code and irri1ation facilities should immc· 
diately be provided in 161 villages of th, 
Upper Chamana Project of Abmednagar • 

I would request the hon. Minister 01 
Agriculture to arraoge a visit of the Hon. 
Prime Minister to Abmednegar so that 
he himself may take stock of the worsl 
situation c1eatcd due to drought in Ahmed· 
nagar and order formulation of a pcrma· 
nent ~chemc to check such a situation of 
drought. 

Out of 12 sugar inilJs in Ahmednagar 
of Maharashtra, three sugar mills are 
lying totally closed in the absence of 
sugarcane there, as a res ult of which 
hundreds of people b~ve been rendered 
jobless. Neither sugarcane nor 1rass is 
available there due to which cattJ e arc 
also dying. l. therefore, request you that 
a phased programme should be chalked 
out for that area. 

I would like to draw tbe attention of 
the Central Government towards this nod 
r cquest that a visit of the Hon. Primo 
Minister to this area may be arranged in 
order to remedy ,he situation there. 

PROF. NIRMALA KUMARI SHAKT· 
AWAT (Chitlorgarh): Mr. Deputy Speaker, 
Sir, ours is a very vast country having 
different climales iTJ different areas and 
they cause havoc io the form of floods aod 
drought. Some parts of tbe country are 
facing floods whereas others are facinK 
drought. Sir, I come from an area which 
is facing lt.c severest drought of this 
century. 

lt.00 hrs. 

.RaJastban 11:, a State where drouaht and 
famine have bocome a perm.anent featutc 
and that is why cloud, of f.lmiao always 
hover over RajasLhan. It has been wil· 
ocssina famine situation for lbe past three 
or four yoars consccul1vcJy anJ a.t present 
the 1ituation is that rivers, ouHahs, ponds 
and wall• have 1000 de~ &a\il Lr"' aU'J 
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>lants hyive also withered and :!ven the 
'aces of the people and cattle have become 
1toomy. There is no fodder for the cattle. 
?eop 1e do not have water to drink. 

I am very s1ateful to Sl1ri Buta Singh 
who bas visited Rajasthan and sanctioned 
Rs. 25 crorcs for it. Rajaslban is the 
second biggest slate of the country from 
arta point of view. The amount of Rs. 
2S cror es for it is like a drop in the 
ocean. Tb~ situation is very grave in· 
Rajastban ;md this amount is quite inade· 
quate. So, this saying proves correct there. 
Even thil\ amount bas not been received 
in full. Under these circumstances, the 
situ1tion in Rnjasthan is becoming mo.st 
alarming. 

I 4-:0me from the sou t.hern part of 
R:ijastbaa which is a hilly area. The 
famine condition is wor~t there und I bav~ 
never seen such a situation during my Jifc 
time. Even drinking water is not avaiJable 
to the people. 

Dr inking water is the basic need of a 
porson. If we arc unabl e to p rovide even 
drinking wat~r facility to the people in 
this welfurc s tnte , 1l will oe a very sad 
state of affairs. 

Keepi ng in vjew the extraordinaty cir· 
cumstances of R lJa than, I request the 
Central Government to pay special atten-
tion to 1 t. 

The Rajasth.ln O<>vernm ... nl have made 
a demaod for R!. 576 crores. If you are 
not in a position to sanclion thi:; much 
amount, at least half or one third of it 
must be provided. You have give,\ only 
Rs. 25 crores. How ca11 the people of 
Raj~sthan be provided protection or relief 
with this amount? 

In Rajastban Che pcO'ple liviog below 
the poverty line mostly belong to the Fche-
dulcd ca'lt~s and scheduled tribes and they 
are wandcriog from one place lO another 
io tbc absence of any food product wo. No 
famine relief mc1, urcs bavc so far been 
undertaken t nc,e. I. have returned only 
2 or 3 days back after vistcing the di~tr ict. 
Your study team has also roached there. 
1\ b4'1 iasuod a statcmoot tbat frm100 roliof 

measures will be undertaken w.e.f. ht of 
November. We, the repre~entalivcs of the 
people, .ue facing a very embarrassing 
situation. Everybody says that such a situ· 
ation had never devrlopt..d anJ even 1hen · 
famine relief measures have not been 
undert;tken so fnr. 

I. th erefore, would like to request that 
more funds may be given to Rajasthan and 
famine relief measures be undertaken 
immediatcJy. 

I w. uht· also like to submit that drink-
ing water probl cm must be ~olved. Tube· 
\; ell aod hand-pump facility can be provi· 
dcd ~t u very Jow cost particularly in our 
area. You should pay attcotioo towards 
this aspect. 

I would also like to sugg est that the 
Indira Gandhi Canal in western Rajasthan 
may be converted into a national project 
and it sh 1uld b e funded by the Centre. 

One more suggestion is that as natural 
ca lamities are a pe,ennial featu re in this 
country; a fund should be created in tbe 
Seventh Five Year Plan to face natural 
calamities so that the State I ike Rajas than 
and Gujarat may be provided requisite 
facilities. 

Before concluding my speech. l wou1d 
like to submit that at prcscot all the three 
Ministers are present here and keeping in 
view the situation prevailing i:1 Rajasthan, 
more and more attention should be paid 
towards it. J. would llke to make a speci-
fic mention about my district where 
arrangements should be made to provide 
fodder for the cauJc and jobs for the 
people. 

Today, foodgrains are rotting io F.C. 
I.'s godowns. The same should be supplied 
to the poor people faciog famine constitu .. 
lions so that they coulJ aet maximum 
benefit in this welfare slate 

*.iHRl G. S. BAS.\VARAJU (Tumkut): 
Mr. D~puty Spe.1kcr, Sir, for the l~ht thrco 
hours we have bc\!n d1~us&in1 lhc vaaarics 

• The spec=b wa$ oriainall)' de livered 
in Kaonada. 
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or nature's fury In the country. The irony 
fs that on one hand many parts of our 
country ase reeling under severe drought. 
on the other hand, exce~sive rain and 
devastetin~ floods have created havoc in 
vnrious parts or the country. In fact this 
is not n now phenomrnon. Floods and 
droughts were there in our country bcforo 
Independence and after. Only when both 
ftood11 arid drou~ht!J arc controlled , we can 
h1ve a happy ntrnospbere in the country. 

The poor farmers are the worst hit 
on account or floods and droughts. The 
temporary ~o 'uti{lnS of the Centre and 
State Government h :1 ve not beJped the 
fnrmere1. Therefore it is high time that we 
should ponder over Fome concrete and per· 
manent solutbns. We cannot simply put . 
the blame on the Centre . The poor people 
who :1re not getf ing even 40 % of the 
relief allocated by the Centre and the 
States. It is the middJe man who is wholJy 
responsible for th is b oge 106S, If an 
amount of 8000 crores is allotted, only 
about 800 crores reaebes the persons for 
whom it is mrant. It is the middle man 
and the rich people who are getting the 
m::,ximom benefit from these allocntions. 

As already stated by several hon. 
. Members, floods have affected the Sf ate~ of 
As~am, U•tar pradcsh, Bihar, West Bengal, 
Orissa, T~miJnadu and parts of Maha· 
rashtra. Se\'ere drought is rampant in 
Karnataka , Andhra Pradesh, Madhya Pra-
desh, Gujarat and Rajasthan. I have seen 
with my own eyes the sufferings of poor 
farmer~ in my State due to drought. In 
many par1s of the State foodgrains are not 
available. There is scarcity ··f drinkin(t 
water. There is not c:nough of fodder for 
the cattle. 

According to the census in Karnataka. 
the number of cattle has gone down 10 one 
crores f1 om one and a haJf crores. Every 
year lakbs of cattle arc being sent to the 
slaughter houses. If this is not stopped 
immediately, agriculture in my State wi II 
be in jeopardy. 

In Karontakn we find 4 to S bore wells 
in each villaae. These wel Js have become 
u1 eless as there is scanty rain in the whole 
State and water JovcJ 1& 10Jn1 down day by 

day. Therefore, my suggestion i~ to pro 
vide drinking water facilities. It has becom , 
very essential to have one mini watc1 
supply scheme for a group or one thousa, 
nd villagers. 

Our country might have attained self-
sufficiency in food but in Karnatake there 
is shortag: of fo.ld as 136 out of 173 
taiukas are reeHn~ under severe drought. 
Hence supply of wheat and Jowar to the~e 
places bas to be t lken up immediately. 
Fodder banks have to be opened ro provi-
de fodder to the cattle. Un)ess the cattle 
we, 1th is improved a gricu 1 t ure in this 
country cannot prosper. 

There are ~everal scheme~ like food 
for work. NREP. R.L.E.G. P etc. But. un• 
fortunately . through these schemes not 
even 3S per cent of the allocated fund is 
reaching the deserving and needy persons. 
Calculation of allocation arc mnnipulat ed. 
Vested persons are ~ettiog the major 
chunk of this allocation. There is pilferage 
at every stage and, the poot farmer gets a 
meagre amount. Thu~ it has become ine-
vitable to set up watch dog committees to 
check pilferage. 

Social forestry and afforestation pro-
grammes have to be given the utmost 
importance. At present fore.sts are dls~-
ppear ing. Fore:;t zone :tre becoming arid 
zones. A permanent solution has to b e 
found to ibis p1obl cm. 

Water should be nationalised. Karna-
taka State has only 20 % irrigated land 
whereas the neighbouring Stares have 60 to 
65 % irrigated land. There must be some 
kind of balance between States. In Karna· 
taka about 80 lakh acres can be brouaht 
under irrigation. But the State ha.s no 
capacity to take up this work. Nerravati 
proje~t.. Hcmavati project and Upper 
Bhadra and Upper Tuoga projects have to 
be taken up e:uly. 

Io my constitutcocy of Tumkur, abe 
a1owcrs of coconut and arecanut are worst 
affected on account of drouabt. The total 
Joss in these crops is to the tune or 300 
crores on account of &carrity of water. 
Bore wclJs have to be dua and sprinkle 
water faeilities and drip ini1atioo arc to be 
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provided to the growers of arecanut and 
coconut. 

Our Prime Ministtr is -.,ery ambitious 
tO Jead our country into a new era of pro· 
JTCSt and pro~perity. Thtreforc I suggest 
that the construction of a 11 flve star hotels 
:md bfg buildings in the country must be 
!\topped at once up lo 2000 AD. Th~ 
amount a 1Jocated (or th~ urban area for 
the huildJng ttc must be diverted towards 
irrigation project~. Da4-tur Committee re-
port and the reports of other expert comm· 
fftee have tc, be considered and Gange and 
Rrahamputra should be Jinked with KaverJ. • 
This link not only solyes the problems 
of tlC'ods, end drongh1s 1'ut also of unem-
ployment. This link will mldo11btedJy ta kc 
our country towards prosperi1y. 

La~tly, J urge our hon. Minister Shri 
Buta Singhji to re1casc imme<lfately an 
amount of Rs. 120 crores for the drought 
reUef programm¢s in my State of Karna· 
taka. I thank you for giving me th is 
opportunity to speak and with these words 
I conclude my speech. 

TEnglish] 

SARI CHTNTA MOHAN (Tirupati) : 

State it may be. because it is the common 
man who is hit by ftoods and cyclones. I 
wi,;h that Government will show immediate 
consideration in sanctioning the relief pro~ 
grammes. With these words, I conclude. 

MR. DE'PUTY SPEAKER : I think the 
otbcr Members also wilJ folJow the same 
practice and make brief speeches because 
there are so many other Members to 
speak. 

SHRI MOOL CHAND DAGA : You 
can continue the discussion tomorrow. 

MR. DEPUTY SPEAKER: No, no, 
we m-e finishing it now. 

SHKI MOOL CHAND DAGA (PaJi) : 
Floods and famine~ is an important sub-
ject. Why not to have a discus~ion for 
four or five hours nnd continue it tomo.. 
rrow? This is a subject on which all 
importa nt Min is t er~, like the Minister or 
Irrigation, Minister of Planning, ete :should 
be prefent beca u~e. after alJ, we wi11 be 
making all the points in this discussion. 
This is a subject which concerns ten crores 
of people of lndfa. It is not my eubject. 
We must not taktt it Hgbfy. Instead of 
starti1'g at 4 Q'c1ock. you thou1d have 
started it nt 12 O'clock. This is a subject 
which affects every human being_ of our 
country nnd in spite of that, they are not 
taking it very seriously. We do not know 
what i~ the study report, we do not know 
what is the memorandum from the States. 
Alf the papers must be supplied to the 
Members ••••••••. 

[ Int~rruptions] 

MR. DEPUTY SPEAKER: Mr. Daga, 
please sit down. Now Shrs P. R. S. 
V cnkateaan. 

Mr. Deputy Speak er, Sir, thank you very 
much for giving me this opportunity to 
participate in the discussion. I do not 
want to take .much time, I would Jike to be 
very brief. Ffoods and cyclone are coming 
very frequently in our country. We ha·1e 
been seeing the periodicity of cyclone. 
Therefore, let us bring a permanent solu· 
tion to the1e floods and cyclone. I would 
like to suggest to the Union Government 
to send a study team to Holland. In 
HoJland, they have adopted a new techno-
logy for their coastal areas also where 
more than 30% of the rural common 
peopJe are residina. I wish that all the 
Ministers and the officers sitting in the 
Official OaJlery &hou1d go to Holland and 
study that technoloay and then adopt the 
same in our country. Secondly, I would 
like to say that while ssoctioning the rrlief 
1rant1t the Union Government should not 
•how any political conaideratJons, \\betber 
it may be Weit Beapl or Andhra P,adelh 
or Tamil Nadu or Karnatakc or whatever 

[Tran.slat/on] 

SHRI D.P. Y ADA VA tMongh,r) : Mr. 
Deputy Speaker, Sir. I fail to undentand 
what to 1ay, to whom to say, aod •hat to 
hear. But I would like to submit that the 
then Minister Shri AbduJ Ghani Khan 
Chaudhary had placed the recommenda. 
tion1 of the National Flocd ComlDiUiop 
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constituted in 198 0 in the House with 
great enthusiasm. It contains about 240 
recomendations. Had at least a few 
recomendations out of them, which are the 
main recommendations and which are 
essential for this country, been implemen-
ted, then I would not have risen to speak 
before you. I represent the area where 
people are faciog· the ravages of floods. 
Several hon. Members have raised voice 
about the scardty of water, but we a1 e in 
deep trouble due to excessive water. 
We are not only faced with the problem of 
water of our rivers but the water of the 
rivers of other States is also causing trou-
ble to us. We are troubled with the 
water whh;h flows to our State from Delhi ., 
Madhya Pradesh and from Himalays. 
Actua]]y we have been tota\Jy ruined. 

SHRI GIRDHARI LAL VYAS 
(Bhilwara) : What bas been Jeft then? 

SHRI D.P. YADAVA: Mr. Deputy Spea· 
ker, Sjr, sometimes we exchange pleasen .. 
trf es here but what is the truth? The hon. 
Agriculture Minister should pay attention 
to the two aspects when survey of some 
flood affected areas is undertaken by him. 
When there are floods, they last for about 
three months and when tho water recedes_, 
the after-effects also last for additiona1 
three months. In this way we arc affected 
by the floods atl<taSt for a period of six . 
months: A scient ifi9 study o f this aspect 
should be undertaken. You have satelJite 
and you act imaginary photographs. In 
my opinion when the flood ~ituation &rises, 
after 5 to 7 days the photographs of the 
affected areas should be studied. Then 
you will come to know what the position 
is. y C\U may construct dams on tbe 
Ganga, the Yamuna or r.ny other rivers in 
the east or the west. We have nothing to 
sny about it.. We only want to say that 
bi1 habitat schemes are being drawn out to 
aet up metropolitan cities, buL you have 
not cared to rehabHitate those people who 
live along the banks of the rivers and whose 
houses have been ravaged by tloods. Their 
houacs have been destroyed and they have 
Jost even their cattle, but we are not 
prepared to provide them even a modest 
but. We simply induJ»e io talJ talks. 

I bavo sot a aurvey conducted oa1PeJ1 

1
' A case study of Monghyr and Jama11)Uf 

Sadar Blocks. u Both arc flood zones. It 
has made some recommendations and on 
the basis of it J can soy t'"iat we are not in 
favour of constructing embankments to 
control 1he Ganga river. fhe temporary, 
semi-temporary and permament measures 
to he taken to save the areas from the 
destn.clion caused due to overflowing or 
the Ganga river wiJJ cost not Rs. 100 or 
200 crorcs, but block-wise it win entail 
an expenditure of Rs. I er ore, Rs. 1.25 
crore or R$. 1.50 crore. What is the 
block-wise input and output today and 
what is our invccitment status and invest .. 
ment plan? What is th e investment plan 
for the floods, unJ ess we study it, we 
cannot get relief, howsoever we may take 
about it. After ten years, we sha II uuder· 
take garland plnn. We shall control the 
rivers of Nepal and g enerate power from 
it . . Th ese are all theorelica1 talks. I 
have no faith in aJl these things. The 
members of panchayats should be asked 
regarding their needs and difficulties. 
Aft er compiling their needs. action should 
be taken on them. Planning should be 
undertaken at the hJock 1eve.J and their 
needs be met fulJy. The PH)blem cannot 
be solved by simply saying that foodgrains 
and money have bt:en sent and relief 
amount has betn disbursed. 1 may be 
excused for saying that the Assessment 
Board sent from here to the State Govero .. 
mcnts which includes officers from Under 
Secretery level to Secretary levd and the 
employees of the Blocks formulate ccrta in 
plans and ask for ,alJocation of certain 
amount so that the necessary work is 
carried out. But have you undertaken any 
post-investment operation to know how 
the money bas been used and how much 
money has been spent m the Jast 38 years? 
Whether there is the situation of floods or 
drought, have the recommendations of 
ge omorphological or geophysical nature 
ever been looked into? Or whether we 
have simply approved the plan sent by the 
B.D.O. and released money for that plan? 
Jf a house is washc:d away due to the 
eroaion by the Ganga or the Yamuoa 
river ~ then full amount shou Id be aranted 
to th c owner of th c hous e to construct a 
new houte by treating it as a natural 
~lamity. 
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You ml1ht be knowina about meander· 

fog. You should pay attention to the belt. 
that meanders whether it is in the Kosi 
river or in the Ganaa river or in the 
Yamuna river. This type of )and is calJed 
"Diara land". Unless you carry out 
poloaicaJ study of this nrea and try to 
know what is the demand and aspirations 
of the people, how can you take 1tepa in 
this direction? 

Mr. Deputy Speaker, Sir, I would 
request you to allow roe to speak for the 
run time which you bad alloted to me. 

[Englfshl 

MR~ DEPUTY SPEAKER. : Mr. 
\'adav, I cannot n How you as you like. 
That is why I have to be more careful. 

SHRJ D.P. Y AD'A VA : Let it ao up to 
12 O • clock. Sir, It burls my feeling; 
tbat is why I have to speak. 

MR. DEPUTY SPEAKER : You can 
express your feeli_nas, But others are also 
there. They bav e to speak. 

SHRI D.P. Y ADAVA : I am not tak· 
Ing much time, ~ir. My request to the 
Mini~t er is this: Let there be a block level 
planning which can be assessed and 
formulated by tbe people of that ar~a. 
There should be 8 Master Format wh1ch 
can be created. There should be a ques· 
tionnairc which sbou1d be floated. The 
damages by flood can be property. assessed. 
What emerges from these discussions and 
suggestions or these people who are affect· 
ed by floods, can be taken up na. a &ehcme 
for immediate implementation. My 
suggestion il\ that Investment Status and 
Investment 'Plan should be prepared. The 
Ministry of Rural Developrr,ent and the 
Ministry of Agriculture should prepare th~ 
scheme tn this reaard. Unleu and u~ttl 
you assess the situation properly notbang 
tangible can be achieved. ~ou may allot 
some fund but it will not ultimately help 
the people. What we find Is that the 
money alloted is being squandered. You 
must have a proper check over the money 
that is btln1 allotted. We should have a 
proper check at every atqe. Otherwlac, 

you will 10 011 spendin1 like this and the 
result will be a disD"lal one, 

[Translation 1 
You may construct embankments alon, 

the Oa!'!ga. the Yamuna or an~ other 
river to control them but noth;ng tnnglbl e 
will come out. 

With these words. T conclude mv 
speech and ur,ze you that attention should 
be paid towards their i-mnll demnnds: Mr. 
Deputy Speaker. Sir. J would also like to 
exi,ress my thanks to you for a llowfng me 
time to speak. 

*SHRJ P.R.S. VeNJCATESAN 
(C'uddalore) : Hon. Mr. D~utv Speaker. 
Sir, I am (Zrateful to you ror glvinR me thf~ 
OPportunlty to soy a few words on the 
flood tituation prcvailinJ? fn Tnrnil Nadu. 
The hon. MemberR who preceded me 
r errrred to the drought nnd flood situation 
prevailing in different parts of the country. 
The unprecedented floods in Tamil Nadu 
have caueed havoc in Madras. Thanfavur. 
Chengleput end South Arcot districts and 
in Pondicberry Union Territory. Thousand• 
of poor people have lost their hearths nnd 
homes. They arc suffering hnrd!-hips 
which cannot be described in a rcw words 
here. In Poornampet in South Arcot 
district. a bus carrving old and young men 
and women and children was washtd away 
by the floods. The visit of Prime Minister 
at this critical hour 'in Tamil Nadu gave 
('rent consolntion to the suffering people. 
On behalf of the people or Tamil Nadu I 
wish to convey my gratitud c to him for 
having sanctioned Rs. 1 S lakhs for relier 
work and for as~uring more financial aHis· 
tance. The loss may run to several 
hundrads of crores. The Central Govern· 
mcnt should give liberal assistance for 
flood relief work In Tnmil Nadu. The 
Madras-TtruchirapalJI railway track has 
breached at mflnY places. The Central 
Railway Minister should take steps for 
restoring the track immedfateJy. Jn many 
district• the telephone lines have been 
cut. The concerned M inister should 
restore tbete telephone connections at the 
earJie1t. 

*The apeecb wa1 orl11na11y dellvcr,d In 
Tamil. 
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The Central Government should 
sauctlon t1 Jod relief assistance 1ibera1Jy. I 
also suggest that a central team should be 
constituted to supervise the implementation 
of flood relief work in Tamil Nadu. I 
appeai to the hon. Ministes that he should 
take all the nece1sary steps for the restora-
tion of normal.:y in Tamil Nadu and 
PonJicherry Union Territory by sanction-
ing liberal flood relief assistance. 

With the~e words I conclude my 
speech. 

SHRI D.P. JADEJA (Jamnagar): Mr. 
Depu1y-Spenkcr, Sir, thank you for giving 
me this opportunity to say a few words, 
and I can a~sure you thnt I will not repeat 
what my colleagues have said so far. 

I would Jike to draw the attention of 
the Government to certain probJeros that 
Gujarat is facing this year, which probably 
they have never experienced before. 
Gujarat declared S out of 17 districts as 
drougrt affected area. But out of . the 
remaining 12, almost 10 are in a drought 
situation. Their situation is so bad that 
you cannot rel ea Fe it today and if steps 
arc not taken in the next' month or so, . 
the summer is goin& lQ be very daagerou.s 
and difficult for the Government to 
tackle. 

I would Jike you to consider a few 
points. First of all, Gujarat today is 
asking for drinking water in the ar~as of 
Saurashtra, Kutch and North Gujarat. 
The drinking water problem is so serious 
that we do not have a 1y major canal in 
&he area, nor can water be brought by the 
pipeline or by boring tabcweJls because of 
salinity in the ground soil. So, you have 
to thiok of a new proposal. Today, we 
are in the year 1985. Cao we not think 
of modern technology, c..io we not think of 
modera science and technology which has 
been developed in our country for solvina 
this prob lcm? Whencier we give a 
1u1ac:stioa for desaJ mation, we ace to ld 
alway.; tn,t it a; to.> \!:<p.,asive and l aarce 
that it is unocoao.ni~al. 1 aarec, it is 
o.itpoosive and I a1rec that it is uc1ccono-
mi0&l at tbo pro.iOOC dtll"· BL1t whoa you 

consider another eisht months to go, and 
spcciaJJy during the last 4 .. 5 months when 
you have no drinking water, will you not 
consider that point now that instead of 
thinking of it al that time it would have 
been be!ter tltat such a proposal could 
have been thought of earlier? So, [ request 
you to p~ease consider these points, not 
just boring tubewells and laying new pipe-
Jines to bring drinking water from Jong 
distances which ma) also not be effective. 
Why can't you thial( of schemes by which 
water can be conservedl Why can't you 
give a suggestion to all the coastal towns 
io Saurashtra and Kotch for making use of 
sea water· for sanitation and drainage? 

· By using· double pipeline you can use the 
sea water. Then you are saving almost 
4o per cef!t of your sweet water by onJy 
using the alternative schemes. 

But it is an expensive scheme. Tt means 
a few crores of rupees. But this is the 
rjJht time to implement tbe 4;chcmes and 
it is the right time to think of these . 
schemes. It you ask the muncipality to 
pay for that, or aive a loan, it is not going 
to be possible for them to repay and that 
too, after they have to face a situation 
like this. 

We have thought of brinjtina water by 
pipelines from distant areas in my area of 
Saurashtra and Kutch. We are lryin1 to 
&ive drinkins water to th<:: cities at the cost 
of the rural areas. Tbe villaaers arc 
going to be without water. I am talking 
of drinking water, not irrigation. They 
are aoing to be without drinking water and 
we are &oina to think of bringing water to 
the people of the cities costing crorcs of 
rupees and that too onlY for this year. r 
would request the Government to give a 
second thouaht to this point. 

Another thing is the rural relief works 
that are being considered for the labour 
of the rural areas. You only allow on~ 
person from each family to come and <lo 
the Jabour work. Why I want to bring 
this point at this moment is •' Don't consi-
der Sauraahtra in the same way as you 
consider Western Rajasthan or Eastern 
Madhya Pradesh or parts of Andhca . 
Pradesh.~, They are drought-prone. J 
IDOID they alwua arc in droupt. Tb\:l' 
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are used to the situation. But we are 
not. We, on the contraryt are shouting 
for the first Lime for water becau5e last 
year we had low rain· fall. This year we 
have no rain. The situation today is such 
th:it in certain areas. water is beiBg sold to 
people at Rs. 2/.. a bucket. This is 
November, 1985. Our rains are expected 
in June.July, 1986. This is the situation. 
That is why we are saying "Please give 
more attention lo this part of Saurashtra 
and Kutch and also to North Gujarat 
which h ,s never faced a situation like this 
before.'" 46 year-sago, there was a drought 
in this part of Saurash(ra. That was a 
different period. Migration took place 
not onJy of cattle but also of human 
beings. From my district alone, 15 lakh 
people are affected and they may have to 
leave that region. I can warn you that by 
Jane, only a couple of Jakh of peop~e will 
be able to stay there. I would hke to 
request the Government to make use of 
the radio anl1 the TV. Let the people 

'know what the position is, what the facili-
ties are and what the situation is every-
where. Lc.-, t them make arrangements to 
migrate or to go away or to mlk~ alternate 
arrangements. 

In short, I have a few more points. 
But all that I wou1d say is that wben we 
are talking about drought situation and 
suggesting remedies for people, Jet us 
suggest some remedies for animab also 
and among those animals affected are not 
only cattle bul also sheep, goats and 
camels and there are also wild life 
preserves in the area of SaurasbLra and 
Kutch where there is no drinking water for 
these aoirna ls. 

( Trans/ationJ 

SHRI l>ILBEP SINGH BHURIA 
(Jhabua> : Mr. Deputy Sp~akcr, Sir, r am 
very areatful to you for riving 111e time to 
speak. I shaJI not take much of your 
precious time. 

I beJona to Madhya Prat] sh parti-
cularly the Malwa region. There has 
never been famine In Malwa. There is a 
1ayfoa there--

Dug dug roti pug pug ne,r 
Yeh dharti sukhi padl lrui. 

Today the people there are craving for 
bread and craving for water. Cat tie heads 
do not have any grass to eat. This is the 
worst famine of this century. We used to 
hear about deserts from our friends from 
Rajasthan, but today the desert has spread 
in Madhya Pradesh also. I would urge 
the hon. Agricu1ture Minitter to take 
steps to check it and maximum foods 
should be allotted to Madhya Pradesh and 
Rajasthan for this purpose . . 

The State Govc.rnment have started 
relief works, but it is not possible for tbe 
State Government to provide employment 
to lakhs of people. There is no water in 
the wells, rivers and nullahs. The entfre 
area is in the grip of drought. 

A team for the Centre had visited the 
reaicm. The team bas seen 1he situation. 
I woul j urge the bon. Agriculture Minbter 
to visit the area himself and help the 
·people. Until the new Kbarif crop 
arrives, some arrangement, should be 
made to provide employment to those 
people. Pumps have been iostalJcd at the 
depth of 300 ft, but even then no water is 
coming out. So arrangements for 6 inch 
boring machines should be made. Fodder 
should be made available to the cattle 
from whatever source it is available. 

I would like to submit that when 
drought or floods occur, only then the 
Government tatos action to check them. 
The arrangements in this respect should be 
made in advance. Bunds should be 
constructed on the rivers and rivulets. 
Afforestation should be undertaken tllere. 
In this way, water will be a\'ailablc for 
irrigation and grass will also be availabl c. 
This will help io combating drou&ht. My 
di~trict Jbabua is facing drouaht 
since 1965 but ooJy small works 
like construction of ponds, roads, 
schools and other work arc beina 
undcrlaken there. This will not solve our 
problem. Some permanent scheme should 
be evolved for these ,areas 10 that drouaht 
is ended and peopJe Jive peacefully. Wo 
cannot express the Pli1hl of the peoplo iD 
worda. People arc Icavin1 thoir bom;a, 
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Cattle are dying and tho State Go\'ernment 
have no funds. The Centre should &ive 
them maximum help and provide jobs to 
'the people. Arrangements for fodder 
should be made. If there is need of rail-
way line somewhere, it should be laid 
there. Similarly, dams shouJd also be cons· 
tructed where they are needed. The pro-
blem before the people is that of their 
very survival. With these words, I thank 
you for giving me time. I wanted to raise 
the issue of only Ma1wa here. 

SHRI PRABHU LAL RAWAT (Bans• 
wara) : I am very grateful to you for 
aiv jn& me Uroe to speak. r represent 
Banswara, Doongarpur dis1rjct of l{ajas-
than. At present Rajasthan is facing 
famine and my constituency is a tribal 
area aod is also blckward. The tribals 
hate beaging, but today the situation is 
such that tribals are begging in the streets 
·or the cities. We have heard that Rana 
Pratap had eaten breads made of grass, 
but today trib1ls are not getting chapatis 
prepared even from grass. The tribals 
never eal meat of dead animals, but due 
to the severe famine which occurred last 
year and this year, the tribals of Doon-
garpur, Ba.nswara were forced to eat 
rotten meat of dead aoimlils anq they fell 
iU. This js the situ at ion prevail in& there. 
The people of Doongupur, Banswara 
used to go to M.idby P,:adesh and Gujarat 
for their Jiv~Jihood, but even there we 
have the conditions of severe famine. 
Madhya Pfadesh and Gujarat arc our 
nejgbbourina states, but people are not 
abl~ to go there due to the f Jmine in 
Malwa region. There are 1465 and 1100 
v lila1es in Bansw.ira distrii;t and Dl>ongar-
pur district, respectively. The total popu-
!ation of tho1e villages is 1 S lakh ,. Be· 
sides this, other people numbering two 
lakh:, also Jive there aod the rest are 
tnbals. 1 wouJd like to urae that works 
relat,na to cons tructioo of roads, ponds, 
afforestalioo, construction of ridges and 
bwids on lhe riven and rivulets should 
be undertaken so that the peopJ e 01.1y 
e;;capc starvation by earning their Jiveli· 
hood. 

J would also like lo say a fow words 
about foodarains. There aro 400 paocba-
¥at• iD botb tbo district,, but thore tho 

people are not getting foodgrains. Eve 
if foodarains are available; the people d 
not have the purchasing power to bu 
them. Therefore, jobs should be provided 
to the maximum oumber of people. Rs. 
300 crores have been spent on the Mahi 
Bajaj Sagar Dam. It provides water to 
165 vill:;iges. B..it all the farmers have 
not been provided with the facility of 
irrigation. I would, therefore, like to 
submit t ha tJift irrigation scheme should 
be imp]emented there. This will help in 
reducing famine and the people will aet 
employment also. I am grateful to the 
hon. Agriculture M inistcr for providing 
Rs. 2S crores to Rajasthan on 3rd Octo-
ber. The Rajasthan Government is r,ot 
in a position to ptovide lte1p to the people 
from their own resources. Hon. Sbri 
Makwana Sahib is himself a tribal and he 
is aware or the conditions of the tribals. 
Hon. Sbri Buta Singhji also belongs to a 
poor section of our communily and he 
is also aware of the conditions of the peo· 
pie there. I would request him to save 
the people from the ravages of famine. 
I would request the hon. Agriculture 
Minister to visit our area and make 
arrangements to provide employment to 
the maximum number of people and 
help them. With these words, ( conclude 
my speech. 

SHRI MANIKRAO HODLYA GAVIT 
(Nandurbar) : Mr. Deputy Speaker, Sir, 
thousands of villages in Maharashtra have 
been affected by drought. I am grateful 
to the Hon. Prime Minister and the Agri-
culture Mini ; ter for sending Sbri Yogeodra 
Makwana, Minister of State for A1dcul-
ture to assess the situation there. He has 
already reported on this matter 10 lbe 
Centre. As forests arc being denuded 
indiscrimifiatley and the rainfall was 
scanty during thi<ii year, the State is 
drought-stricken. 1 he Central Govern· 
ment should immediate)> check the 
indiscriminate felling of trees io the 
forests. Bocroachments should be remov-
ed nd afforestation should be encouraged 
ou a Jarae scale. The Central Govern-
ment should immediately release the. 
funds which have been usk cd for by the 
Maharashtra Govcrnmco t as assistance. 
l 026 villaaca in Dhulia district arc badly 
atfcctod by drouaht. NcC111aq: airaDII, 
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ents for providing drinkin11 water are 
oc;t essential. Due to paucity of funds, 
nsrructbn or dam for p·ovidiog irriga· 

ion facilities in the Adivasi areat of 
'lharashtra ilil not being co npleted. 

here is urgent need for provhling financial 
ssistance to complete it. The Fair 
rice Shops in our area distribute 1 kg. 
f foodgrains per unit. I would request 
t least S kgs. of foodgrains mui-t be 

ssued. With these words, I thank you 
and conclude .. 

SHRI HARlSH RAWAT (Almora): 
r. Deputy Speaker, Sir, first of all l 

ant to make a comi·Iaint lo you Sbri 
aga rightly so.id that whenever this 

ubject was discussed, the water Resources 
inistcr, the Planning Minister and the 

nergy Minister should also be present 
ere along with the AgricuJtu re 

Minister S() that we might feel that our 
suggestions were being listened to. What 
@ction is taken thereon, that is to be seen 
later on ... 

[English] 

MR. DEPUTY SP EAKER : They 
are a team and definitely they will do 
it. 

SHRT HARISH RAWAT: I request 
the Aaricu1turc Min'sler to communicate 
the views of the Members to 'other con-
cerned Ministers. 

MR. DEPUTY 
yes. they will do it. 
Hoked. 

[Tra11.datio11] 

SPEAKER : Yes, 
They are aJJ inter· 

SHRI HA.RISH RAWAT : T:> control 
floods and drought in a country like 
ll!d1a is ce1 ta.inly an upb1II ta ,k aod tboy 
cannot be fully controlled. But we can 
certainly try to mioJmise lb¢m. The 
A1riculture Mioi:;try is d<liD,1 a comn1en-
d.iblc work in this direction, bat 1 think 
that keeping in view the enormity of the 
problem lliere is n~od to go deep inlo lhc 
problem and give it a ,erious thought. 
The first and tht: toremos.t ncl!d is to 
ide!'l t 1fy those areas which arc p.·ooe to 
Oq94i or are aeocrally atfo*d by drou,ht. 

The factors causing floods or drought in a 
particufor ar ca sliould also be f.tudied. 
Besides, the Agriculture Minister should 
al~o consider whether any long-term 
solution could be found out to solve these 
problems and if so, what methods should 
be adopted to achieve them. If assistance 
is required from the State Governments 
in this regard, it sboiJld a !so be sought 
wherever necessary. 

For instancet long term scb eme with 
regard to proper utilisation or' water 
resources bas often been talked about. 
but I do not tbibk that we are utilising 
our water resources in a proper way at 
all. In a particular area where we utiHse 
ftOund w1t er we do not Jng behind in 
even pre~si'ng other means of utilising the 
water resources., whiJe on the other band 
some areas remain totally neglect ed. 
There is need to formulate scheme for 
those areas also. 

While speaking about the flood (iffected 
areas, Shri Yadava was refe, ring to the 
problem of siltation in the rivers of the 
northern lndia which needs immediate 
attention. As a result of siltation, when 
there is be.i.vy rainfall, floods come in the 
p'Jains and play a havoc there. I wouJd 
like to suggest that at. least the· River 
Ganga should i>e made a model and 
desilation wo1 k be undertaken on a. war 
footing thercjn. Similarly, the dams on 
the rivers are also facing the problem of 
siltation. The remowil of Si It from them 
needs imm~diate attention. A plan should 
be drawn up for it. 

T~.c funds which are beiag spenl to 
meet the situation of floods and drouaht 
are not being properly utilised. 1 can say 
for ~ure about Uuar Pradesh and Bibar 
that we caonot s:,ve ourseJvcs from the ftoods 
un1c3S and until we formulate some scheme 
at the very source 1.)f tbe rivers. I was 
surprised when I saw tlut the Members 
from Bih.1r did !lot give any suggestions 
in this regard. I would request the 
Government to h:.tve Lalks wath Nep:il Gove-
rnment immcd1ately and provide Lhem with 
the nci.:essury assjsuace in this work. Be-
sides, sotl-conservation and soil protei.:taon 
work should be lakcn up on a 1arac scale 
iD tbo Himalayan rc&ion. Tbo ~DGll'Dl4 
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State Governments Ahould be li!iven assis· 
tance for the construction of do.ms. The 
funds that are being allocated for this 
pupate are qufte meagre. Special emr>hasis 
should be sdven in this regard. So far, 
the required emphasis has not been given. 

J would alfio reque~t the hon. Minister 
to direct the State Oovernmemi to make 
nect-~s nry chanaes in the criterh for 
declaring any par1icular are~ as a drought 
prone aren. The criteria heing followed 
hitherto is v ery old and needs to be 
changed according to the changed circum• 
5tances. Chan~ es should be made in fl 
keeping in '1{ew the present day circum-
stancer:i. The ~ntire amount fC1r drought 
relief which ha14 bet>n asked for by U.P. 
Oovernment ~hould be (mmediPtely made 
available to them. Bei;ides any fnrthcr 
Central assistance in this regard should 
also be decided u r,on immediately. 

I would also like to suggest that a 
contributory fund with contribution from 
the State Governments and the Central 
Government should be set up which may 
help the state in ca!le of such n situation. 
The reason being fhat our Agriculture 
Ministry has v !rY limited resources and 
even though the Agric1.,Jture Minister may 
wish to provide more funds Jiberally, he 
is not able to do so and the Ministry bns to 
function in a miserly way. H has to go 
alow even when there is a calamity and 
that is why there is nlways a complaint 
aeainst it. In case of need, timely and 
adequate assistance is verv essential and, 
therefore., the hon. Minister should have 
consultation with the Planning Commission 
and set up a fund wherein the State 
Governments and the Central Government 
may contribute so that whenever there 
Js famir:e or floods, the necessary aid 
could be provided to the affected nreas. 

SHRT OIRDRARI LAL VYAS (Bhil-
wara) : Mr. Oeputy SpeakeT. Sir, Rojas-
than is badly hit by severe famine and 
unless Sbri Buta Sinah gives full assistance 
to the Rajasthan Government, the situa-
tion is not going to improve. Over 2.5 
crores of people are affected by famine 
aod about 12.5 lakh people are required 
to be aiven employment. If they nre 

1tv•n dally wases at the rate of Rs. 

J I .50p.; the dally exr,endlture wouf 
exceed Rs. one crore and if it is continue 
for a yenr it m~ans Rajaqthan will hav 
to spend more than R~. 36 S crores. Th 
Rajasthan Government's demand for Rs 
~00 crores is thus total Jy justified. 

H<'n. Minister~ Sir, the catt I c poJm 
lation in R aJai::than is vflry larsre. 20.000 
cows migrated to my area and this hnd 
led to acute scarcity or water and fodder 
in my area. T would like f o inform the 
hon. Mini~ter that nn drinking water is 

available betwet>n Jnlore and Bhilwara. 
Therf" was a pond ;n my ar<"a, but soon 
after the influx of tJ,eH• cow5 the pond 
dried up. Therefore. until provi~lon o 
drinkin~ water. foddt"r and fred for tbeqe 
milch cowR end other livrstock fs made 
available at sub!lii~rd rates, the people will 
not g e t any reli~f. 

Grass is beinl? ~olc1 nt R~. 40 per 
maund in R:iiaeth:m 11nd tbe oeople src 
not able to afford ~uch a cosn, !lfR!~ :1nd 
foddrr. H,·w can f hey make their Hve-
~tock Furvive in Anch n ~tn:ltion ? T would. 
therefore, rtQue~t the hon. Min il'f rr tn 
provide subsidv to :in e,ttenf which mav 
rnable even the poorest "r the r,nor to 
buy fodder for hi8 Rn•mal~ and make them 
survive. 'l'he R aia~than Government 
have asked for R,. J 00 crores os ("cntrft 1 
assi1Hance for thic; 'York. 

Handpumr,s wer c ins ta.tied all over 
Rajnsthan. but unfo1turately. h~lr or 
them hove dried up. A hout tube-wens. 
the situation i~ fnr worse, beaus• aJJ or 
them have dried up brcousc the~ were not 
clrilled very deer, \Ve bad a~ked for rig 
machines for deep diJging hut they were 
not made available to us and 1hRt w:11 
why Wf' wer() nC't nbJe to drill the tube· 
wens very deer,. Tf these rig machines 
are m~de av:1i1ablc to us, we would be 
abJe to driJJ tube-wells deer, and provide 
drinking watrr for bo1h men :ind animals. 
But the rig machines have not heen made 
avaiJab)e to us so rar. 

Now. as the hon. Minl1ter hfm1ctr 
represents Rajasthan, J would reque!tt him 
in particular, to immediately provide 
these thinas so that the people ot Rajas. 
than do oot face-an)' more dlfflcuJU~s in ~~---- ~~~~~~~~~~~~~~ ~~~~~ 
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[Shrl Girdhari Lal Vyas] 
fu•ure and their !iv estock and they them .. 
selves could ~urvive. There is need to 
provide adequate funds for Ra.lasthan on a 
large scale. 

RajaRt'1an has aptly asked for Rs. 600 
crores to make provi!-lion for tankers 
to transi,ort drinking water, to restart 
the dried up haodpnmps and for other 
works of irrigation and for drilling more 
tube-wells. Resides, a provision of another 
Rs. 60 tn 70 crores will have to be made 
for e~ecution or the~e works and for · 
machinery etc. Tn all. there is a need 
for about Rs. 700 crore~ and you are 
ready to •llocnte ju11t only Rs. 20 to 2 S 
crores, But it would not serve the purpose. 
Lakbs of animals are w1nt of ·»ater and 
fodder in Rajasthan. Despite the annou-
ncement of an assistance of Rs. 25 crores, 
no amount has been made nvailabls to 
the State Oovernment so far. I would, 
thererfore, reQu ~st the hon. Minister 
that if he wishes to give relief of the 
people and their livestock alhrr, he should 
immediately release f he .fonds. Adequate 
provision should be made for fodder and 
drinking water for the cattle and we do 
not require an)thing more from you. 
These thinrs ~hould be ,mmediste,y made 
available to the people of Rajasthan so 
that they could get some relief. The 
Ccntra l Government bas always stood 
by the PtopJ_e of Rajasthan and have saved 
them from many critical situations like 
fa~ines, etc. 

Our leader Shri Ra.iiv Gandhi made an 
announcement in Rajasthan during onc·of 
his visits there this very year that the 
Centre would continue to help the people 
nnd would not make them suffer on any 
account. Despite this assurance, no r,ro· 
vi1ion hns been made so far. I wouJd. 
therefore. repucst you to make immediate 
arrangements in this regard and keep the 
promise of the Hon. Prime Minister. 
You should save the people of Rajasthan 
from the natural calamity. I hope you 
would certainJy help us in this re1ard. 

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Deputy Speaker Sir, it i~ winter and 
if one visits a drour.ht-atrectcd village, 
one would find people in tattered rap 
5hiverins in cold. You can tee lakha of 

people In Rt1jac1than who are racing 
starvation and who have no water to 
drink. I am not joking, I have see~ 
it m)seJr. How can we know what they 
have to suffer ? Someone said that the 
people of Rajastban had always heen 
facing famine and that thev bad lt-arnt 
to live with agony and pain. What shocking 
times we Jive in. 

It has been said that a rura 1 
labourer would get Rs. J 1 as daily wage 
but today if 1" e gets even Rs. 6 as wage 
it would be adequate for him. Kindly 
make an announcement to the effect that 
the minimum wage should be Rs. 8 per day 
an_d not less than that in any case. 

AN HON. MEMBER : They should 
get. et r east Rs. J 0. 

SRRI MOOL CHAND DAOA : Jr 
you get them Rs. 10, it would be very 
good, but even if theY get Rs. 8 per day, 
it would be a great achievement. 

I would like to say a few words about 
the Fair Price Shops. I would like you 
to kindly request the hon. Civil Supplies 
Minister to pay n visit to Rajasthan and 
see for h imseJf the number of Fair Price 
Shop~ that are actually operating. Thelr 
number is three l~khs on paper only, but 
the numbe-r of shops actually operating is 
not more than even 2,000. When the 
worker gets hill waaes, he ~hou1d be 
provided with cheap roodgra ins on that 
very day. It has often been observed 
that the worker gets his wage after two 
or three months and the trader se1ls the 
foodgrnins at a higher price on that day. 
The Fair Price Shop ·owner c1oses down 
his shop. Where a Fair Price Shop has 
be~n opentd, it should be ensured that 
the worker gets foodgrains in time. Those 
who have say 40 acres of land, they 
should not be deprived of cheap food-
8 rnins. What will he do with his Land, 
when he docs not have roodgra ins to eat ? 
The Adivasis are survivin1 on wild life. 
I would rcqu,st the hon. Minister Shri 
Buta Singh who represents Rejasthan to 
visjt my area and see what the pcop1e are 
eating for their survival. They mix half kl10-
1r1m of saw dust with a quarter ka. wheat 
lour and make Chapa111. If I am Jyiq, roll 
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ean ponish me. This is what is happening 
In the country today. 1 feeJ sad to say 
so, but ft is actually happening in the 
country. 

I would Jik e to bring to your notice 
that the people or Rajasthan are on the 
verlle of starvation and you can take away 
their cattle and 1ivestock free of co~t. 
When you 1ook at them, it seems they are 
weeping. They ere r eady to selJ their 
cattle, but there are no purchasers. Much 
of the precious livestock i~ being Jost and 
the cows die on way. 

20,00 hrs. 

Power is not available there. As there 
fs no power there i~ no water. The entire 
water from Pali, Sendarh and Nima<."b is 
being supplied throuph pipes to the 
cities. Needless to say that this i~ being 
done to provide uninterrupted supply of 
power for neon Ji~hts. the cinema hom.cs 
and T.V. in the bi~ cities while it is not 
available to the rural poor even for drilJw 
ing water wbkh has receded to 50 or 100 
ft. further below the no1 mo] water Jc,.·eJ. 
This is what is going on. Ju5-tice should 
be done to the rural poor and the urban it es 
should aJso bear some hard~hip. 

I · do not want , to 8ay . bitter things, 
but I would be frank in !-:aying that those 
who have suffered for tJ,e last fo11r year~, 
wi JJ bring forth lla11dicappecl childrrn. 
Henceforth, more handicapped children 
win be born in the country end stat i~tics 
win reveaJ as to how many people turned 
blind or become henoicapped due to 
starvation. Time "iJJ rc\cal it and 1hen 
the 'Socia I WeJfere M iniHcr "ill ri~e and 
decry It and apptaJ for providing as~is-
tance to them. 

I would requeet you to utiHse the 
funds allocated for advence phmnh,g for 
the Seventh Five Year Plan to complete 
the irrigation projects which" rtmain in com .. 
Plete. Besides, as I bad J)OiDted out to 
you, the rural poor may be comulted in 
this reaard and those tasks many be com .. 
pJeted which are pointtd out by them. 
Small irri1atfon schemes should be launch· 
od. The villa,ers will be able to suggest 
to )'OU good schemes which the bureauc-

racy wiJJ not ab1e to sugaest. We nre 
here to keep lhe promises we .bnd made 
to tbe people, but I dare say that time 
bas con:e when they will throw us out If 
we did not discharge our duty faithfully. 

You are a Cabinet Minister and you 
have been eJect\!d from Rajasthan and, 
thereforr, it becomes our rightfuJ claim to 
ask you to pay a visH to those '9i11ages and 
assess tbe situation. We are proud today 
that we are given audience. I hnd reques· 
ted that the Mjnisters of PJanning, Power 
and Civil Suppli es should a1so be present 
during such an important discussion, but 
no Minister is present here. Even the 
leaders of t'hc opposit ion parties are not 
present. So, this discussion is just a 
forrnaJity. This subject was not taken 
up to treat it in a light er view. 

Rnjastban is the land of warriors. 
They can bear starvation. But a farmer 
on whose face s1arvation , deprh,ation and 
dfrease is writ larre for the last four years, 
who has sold his land and a 11 his beJon-
(!ings, where would he go 'l He would 
seek protection from Raj ivji and appeal 
for mercy. You are a Cahinet Minister 
and, therefore, you should wipe their 
tears. This is your fort:moft duty and 
Fo it is our~. too. If we work in this 
dfrect ion, only then can \\ e check drought 
in Rojas1han, otherwise it would play 
havoc and co1 p!ies "'ould be }catter-ed aJl 
over tf'e sfreefs and viJJages in Rajasthnn. 
Ce ttle are dy ing in thousands and would 
contint:e to die. The officiaJs of your 
derartrrent have rrepar eel a report within 
three clays. A~k then, \\here did they 
go ? We neither krow . wJ,at is in the 
report nor do we know about the memo· 
randum submitt ed ~y < ur GoverJJmeot. 
A fun discussion on lbe repo1 t, the 
me1TOreJ1dum, the obsnvations of the 
study teem, and the fate of the schemes 
should take p1ace in the Hom>e. MPs of 
the concerned States shoul<l be consult cd 
in particular. a.bout th o srbemes of 1heir 
r C5fccthc Stat ts. For ifl&tar.cc, tbe MPs 
from Rajas1han ~hould { be consulted in 
respect or the schemes to tc taken up in 
Rajasthan and sjmi1ar ly the MPs from 
U. P. and Karoa1aka sboul<l be consulted 
regardina their own State!-. We have not 
aonc through the report of the study tcaQI 
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appointed by the Government in this 
regard. The facts and figures are with 
you and they are not revealed to us. 

[Engli.sl,] 

P1esse ask them to keep a copy of 
'that report in the Parliament. Library, 
so that we can ao throuah il and find out 
for ourselves what the Study Team has 
done. 

MR. DEPUTY SPEAKER : I think, 
the hon. Members have taken this matter 
seriously. The Minister bas also taken it 
in a 11 seriousness. 

We have a aerious drinkina water 
problem in many parts of the country and 
many boo. Members have also mentioned 
about that. But what has been happening 
is that when we plan, most of the projects 

are taken up from the point of view ot 
cost-benifit ratio of the irri;ation projects 
concerned. Along with this. if tbty link 
the issue of dririking water aJ~o, it wculd 
be more beneficia1. 

Many hon. Members have asked for 
aid for almost an the States includln1 
Rajastban, Orissa, Bihar, UP, Andhra 
Pradesh, Tamil Nadu etc. They do 
require a lot of money to tackle this 
problem. 

The Minister will reply tomorrow. 
1 bank you very much. The House stands 
adjourned.· 

20.85 br1. 

Th- Lok Sabha then adjourned till 
Eleven of thd Clock on Tu,-sday, Nov'1mber 
19, 198J • Kartika 28. 1907 (Saka) 
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